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 LOK  SABHA

 Tuesday,  February  10,  959|Magha  2i,
 880  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mx  Sriaxkes  in  the  Chai)
 ORAL  ANSWERS  TO  QUESTIONS

 Training  of  Indians  in  Watch
 Manufacture

 +
 Shr  E.  0.  Majtu

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 360  om  the  Ilth  December  958  and
 state

 ta)  whether  any  formal  offer  regard
 ing  scholarstups  to  Indian  natonals
 for  training  in  Switverland  and  70
 technical  and  financial  assistance  in
 setting  up  a  Watch  Training  Institute
 m  India  with  Swiss  collaboration,  has
 since  been  received  from  the  Delega- thon  of  Swiss  Watch  Industry  which
 visited  India  in  958

 (b)  f  so  the  details  of  the  offer
 and

 (९)  the  decision  taken  by  Govern
 ment  in  the  matter?

 The  Minister  of  Industry  (Shri
 (Mannbhail  Shah).  (a)  Not  yet  Sir

 (b)  and  (c)  Do  not  arise
 3i9  L  8  D—1
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 Shri  B.  C  Majhi:  May  I  know
 whether  the  offer  has  already  been
 rejected  or  it  is  still  under  considera-
 tion?

 Shri  Manubha:  Shah  The  offer  has
 not  been  rejected  It  was  an  informal
 offer  We  are  awaiting  a  formal  offer

 Shri  R  0  Majhil  May  I  know  some
 details  about  the  offer?

 Shri  Manubhai  Shah  Broadly  speak~-
 ing,  the  Swiss  Delegation  offered  that
 there  will  be  20  scholarships  offered
 to  Indian  boys  to  be  trained  छा
 Switzerland  in  the  manufacture  of
 watches  They  also  offered  to  assist
 us  था  setting  up  a  horological  mstitute
 in  India  where  about  250  boys  can  be
 trained  in  wat  a  manufacture  every
 year

 ‘Shri  Subodh  Hansda  May  I  know
 what  percentage  of  financial  assistance
 they  propose  to  give  to  set  up  that
 institute  in  India?

 Shri  Manubhai  Shah  When  the
 formal  offer  is  received  we  will  know
 the  financial  implications  thereof

 Shri  S  C  Samanta  May  I  know
 whether  some  private  persons  in  the
 country  appled  for  being  trained  in
 the  manufacture  of  watches?

 Shri  Mannbha:  Shah  As  a  matter
 of  fact  after  the  publication  of  the
 news  that  the  Swis  Delegation  was
 here  so  many  letters  have  been  com
 ing  to  the  Ministry  and  mdividual
 Mimusters,  but  all  of  them  would  be
 considered  only  after  the  formal  offer
 is  received  and  accepted  by  the  Gov-
 ernments  on  both  sides



 whether  any  site  has  been  suggested
 by  this  Delegation?

 Shri  Manubhai  Shah:  No;  not  yet.

 Shri  Joachim  Alva:  Is  the  Govern-
 ment  aware  that  the  Swiss  operate  on
 a  monopolistic  basis  in  the  manufac-
 ture  of  watches?  May  I  also  know
 whether  Government  has  received
 any  other  offer  from  the  Germans  or
 Russians  who  also  make  their  own
 watches”

 Shri  Manubhai  Shah:  This  particular
 offer  was  for  training  purposes,  but  as
 the  hon  House  is  interested  in  the
 manufacture  of  watches  bemg  esta-
 blished  m  India  I  may  say  that  about
 l2  proposals  have  been  received  by
 the  Government  and  they  are  under
 consideration  The  parties  have  been
 called  in  the  third  week  of  this  month
 Two  or  three  proposals  thereof  seem
 to  be  very  attractive.  They  are  not
 necessarily  from  Swiss  manufacturers.
 there  are  German  manufacturers.
 Japanese  manufacturers  and  British
 manufacturers  who  are  ready  to  colla-
 borate  with  Indian  enterprise

 Shri  Tyagi.  May  ]  know  if  the
 import  of  watches  continues  to  be
 banned  in  India’

 Shri  Manubhal  Shah:  Yes,  Sir

 Shri  Tyagi:  How  long  do  Govern-
 ment  mtend  to  stop  the  import  of
 watches?

 Shri  Manubhai  Shab:  The  foreign
 exchange  position  being  what  it  s,  the
 ban  continues

 Shri  Mahammed  Elias:  A  number  of
 watch-making  factories  are  going  to  be
 closed  resulting  in  many  workers  being
 thrown  out  of  employment  due  to  duffi-
 culty  in  obtaining  the  small  parts
 required  for  watches.  May  ह क  know
 whether  the  requirements  of  the  coun
 try  in  respect  of  these  smal]  parts  of
 watches  were  taken  into  consideration
 before  the  import  policy  was  restricted’

 Will  the  Mumster  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  the  establishment  of  Central
 Designs  Organisation  and  Construction
 Agencies  by  the  Planning  Commission;

 (b)  if  so,  the  object  of  setting  up
 such  organisations,  and

 (९)  whether  these  agencies  will  be
 of  permanent  character?

 The  Deputy  Minister  of  Werks,
 Housing  and  Supply  (Shri  Anil  : a
 Chanda):  (a)  and  (b)  Reduction
 of  building  costs  has  assumed  great
 urgency  in  the  context  of  our  deve-
 lopment  projects  and  Government  are
 giving  a  high  pnority  to  the  examuna-
 tion  of  the  various  aspects  of  this
 problem  The  methods  to  be  employed
 in  order  to  brmg  down  building  costs
 would  have  to  take  into  consideration
 the  setting  up  of  suitable  agencies  for
 proper  and  economical  designing  and
 construction  and  these  will  have  to  be
 studied  along  with  other  factors,  such
 ag  the  proper  use  of  building  materials,
 laying  down  norms  and  standards,
 Prepanng  specifications  and  model
 plans  for  buildings

 (c)  Does  not  arse  at  present

 Shri  Subodh  Hanwia:  May  I  know
 whether  Government  have  assessed
 the  percentage  of  construction  cost



 3  Oral  Answers

 that  would  be  saved  by  setting  up
 Chese  agencies?

 Shri  Anli  K,  Chanda:  I  am  afraid,
 have  not  understood  the  question

 Shri  Subodh  Hansds  rose—
 Mr.  Speaker:  Shr  Samanta

 Shri  8.  C.  Samanta:  May  I  know
 whether  new  designs  will  be  adopted
 in  all  govermmental  activities  as  the
 designs  and  standards  that  ere  being
 followed  now  have  become  almost
 obsolete?

 Shri  Anil  K.  Chanda:  The  whole
 question  is  under  examination  There
 are  different  types  of  buildings  and
 the  needs  are  also  of  a  varied  type
 The  whole  question  is  being  studied
 by  a  team

 Shri  KR.  C.  Majhi:  May  I  know
 whether  these  agencies  have  already
 been  established,  if  80,  how  many?

 Shri  Anil  K.  Chanda:  There  is  no
 designing  agency  at  present  except  in
 the  Central  PWD  where  they  have
 their  own  organisation  for  making
 designs

 Shrimati  Renu  Chakravartty:  May  I
 know  wh  thcr  the  Central  Designs
 Organisation  35  only  meant  for  design-
 ing  houses  or  does  the  Planning  Com-
 mussion  also  envisage  the  setting  up  of
 a  designs  organisation  for  plants  and
 machinery  of  any  particular  industry”

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  EK.  C.  Reddy):  We  are
 not  now  dealing  with  any  organisa
 tuon  for  considering  designs  for  setting
 up  plant  and  machimery  That,  if  I
 may  say  so,  78  outside  the  purview  of
 the  activities  of  my  Ministry  That  it
 as  necessary,  of  course,  is  not  open  to
 question  I  would  hke  to  say  that  the
 question  of  preparmg  new  designs,
 going  in  for  new  specifications  and
 the  examination  and  utilisation  of
 proper  materials  in  order  to  economise
 in  construction  has  been  continuously
 under  the  examination  of  this  Mins-
 try  as  also  other  concerned  Ministries
 ancluding  the  perspective  Division  of
 the  Planning  Commussion  Naturally,

 MAGHA  2i,  860  (SAKA)  Oral  Answers  §2

 we  have  intenafied  our  activities,  and
 so  far  as  my  Ministry  is  concerned  we
 have  circulated  a  paper  to  all  the  other
 Ministries  which  deal  with  construc-
 tion  of  one  kind  or  another,  including
 the  Mimstry  of  Commerce  and  Indus-
 try  We  have  circulated  our  views  to
 the  various  Ministries.  We  have
 received  rephes  from  all  of  them  and
 we  are  m  the  final  stage  of  being  in
 a  position  to  submit  a  paper  about
 thus  subject  for  the  consideration  of  ali
 the  agencies  concerned  It  is  hoped
 that  it  will  be  possible  for  us  to  do
 something  more  active  in  this  direc
 tion  Meanwhile,  as  I  said  already,
 this  75  a  matter  which  has  been  con-
 tinuously  under  the  examination  of
 the  Government

 Shri  V  P.  Nayar:  The  hon  Deputy
 Minister  referred  to  economy  im  con-
 struction  materials—in  an  answer  to
 an  earlier  question  I  want  to  know
 whether  Government  have  any  specific
 schemes  for  economising  cost  of  tamber
 by  the  substitution  of  non-conven-
 tional  timber  for  conventional  timber
 in  their  construction  work?

 Shri  EK.  C.  Reddy:  Yes,  Sir

 Shri  V  P  Nayar:  What  is  it?

 Mr.  Speaker:  It  cannot  be  explained
 now

 Electrolytic  Copper
 +

 «३.  J
 Shri  8.  0.  .
 Shri  Subodh  Hansda

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  what  progress  has  so  far  been
 made  to  manufacture  Electrolytic
 Copper  m  the  country,  and

 (b)  how  much  Electrolytic  Copper
 is  imported  every  year?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Electrolytic
 Copper  is  not  manufactured  in  the
 country  at  present  Mijs  Indian  Copper
 Corporaton  Ltd,  Ghatsila,  are  the
 only  manufacturers  of  copper  in  the



 (Development  and  Regula-
 tion)  Act,  १957  to  manufacture  electro-
 lytic  copper,  from  out  of  its  produc-
 tion  of  flre-refined  copper,  with  an
 installed  capacity  of  6,400  tons  per
 annum,  The  firm  has  not  so  far
 fmalised  the  details  of  the  programme
 for  the  manufacture  of  electrolytic
 copper.

 (9)  Figures  of  import  of  electrolytic
 copper  for  957  and  958  (January  to
 October)  are  as  follows:—

 Year  Quantity  Value
 957  32,750  tors  Rs.t4,48,79,576
 IgsB(upto  25,5Ir  tons  Rs.6,62,00,093
 October)

 ‘  Shri  8.  C.  Samanta:  From  the  state-
 ment  I  find  that  the  import  price  is
 very  high.  May  I  know  whether  Gov-
 ernment  is  thinking  of  manufacturing
 electrolytic  copper  in  the  public  sector?

 Shri  Manubha:  Shah:  The  question
 is  really  about  blister  copper  and
 copper  ore.  As  the  House  is  aware,
 except  in  the  Ghatsila  mines  and  some
 prospecting  in  Khetr:  mines,  we  have
 not  been  able  to  locate  copper  deposits

 Shri  s.  C.  Samanta:  May  I  know
 whether  Messrs.  Indian  Copper  Co..
 have  asked  for  any  financial  help  to
 begin  the  work?

 Shri  Manubhai  Shah:  No,  Sir;  they
 have  asked  for  the  foreign  exchange
 required  for  this  plant;  and,  as  already
 mentioned  in  the  statement,  the  matter
 is  under  active  consideration.

 Shri  Subodh  Hansda:  Is  it  a  fact
 that  the  Indian  Copper  Corporation
 has  been  granted  a  licence  for  manu-
 facturing  electrolytic  copper?  May  !
 know  when  this  licence  was  granted
 and  whether  they  have  taken  any
 further  steps?

 Sheri  Manubhsi  Shah:  All  that  is
 included  nm  the  statement.  Actually,

 available?

 Mr.  Speaker:  This  is  a  suggestion
 for  action.

 Shri  B.  K.  Gaikwad:  May  I  know
 what  is  the  requirement  of  the  coun-
 try?

 Shri  Manubhai  Shah:  it  comes  to
 about  35,000  tons  of  electrolytic  copper
 and  25,000  tons  of  blister  copper.

 Shri  Tangamani;  From  the  statement
 we  find  that  we  import  as  much  as
 Rs  0  crores  worth  of  electrolytic
 copper,  May  we  know  whether  stepe
 will  be  taken  for  the  production  of
 the  same  as  indicated  in  the  statement
 during  the  current  year?

 Shri  Manobhai  Shah:  The  basic
 question  is  the  availability  of  copper
 ores  before  any  indigenous  production
 of  copper  could  be  considered.  The
 present  effort  is  to  proceed  geologically
 in  aS  many  areas  as  possible  around
 Khetr)  and  areas  in  Sikkim.  If
 deposits  are  located,  Government  will
 consider  the  installation  of  indigenous
 capacity  for  the  manufacture  of  copper.

 Shri  Goray:  Yesterday  the  Address
 of  the  President  referred  to  certain
 copper  mines  Does  it  refer  to  exist-
 ing  ones  or  does  it  refer  to  new  ones?

 Shri  Manubbai  Shah:  One  is  the
 Ghatsila  mines  which  is  existing  and
 the  others  are  Khetn  and  Sikkim
 which  are  being  proceeded  with.  Mo.
 major  deposits  are  estimated.
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 Shri  Raghanath  Singh:
 Shri

 (a)  whether  it  a  fact  that  Captain
 K  RM  Kuinover,  slopper  of  the  Indian
 owned  ship  “Jalaman:"  was  fined  by
 the  Military  Court  in  Karach:  for
 refusing  to  fly  the  Pakistan  flag,

 (b)  what  action  the  Government  of
 India  have  taken  in  the  matter,  and

 (९)  whether  it  an  international
 rule  that  the  flag  of  the  country  in
 which  the  ship  enters  should  fly  on
 the  deck  of  the  ship’

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon)
 (a)  to  (c)  Capt  K  R  M  Kuinnier
 Master  of  the  Indian  Ship  ss  “Jala
 mani",  was  sentenced  on  28th  Decem-
 ber  to  a  fine  of  Rs  1,000  by  a  Sub
 Divisronal  Magistrate  of  Karachi  unde:
 Martial  Law  Regulation  20(a)  which
 relates  to  acts  prejudicial  to  law  and
 order  or  public  safety  It  is  usual  in

 of  the  ship  On  the  morning  of
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 with  apologies  He  was,  however,  not
 permitted  to  do  so  by  the  police
 authorities  who  placed  him  under
 arrest  and  removed  him  from  the  ship

 The  Government  of  India  have
 lodged  a  strong  protest  with  the
 Pakistan  Government  against  the  high-
 handed  action  of  the  Pakistan  authon
 ties  It  has  been  pointed  out  to  that
 Government  that  there  is  nothing  in
 the  practice  of  civilized  nations  that
 would  permit  removal  of  the  Master
 of  a  ship  from  his  vessel  in  such  cir-
 cumstances,  and  treatment  of  him  as  a
 common  criminal,  and  that  any  sug-
 gestion  that  non-hoistal  of  the  flag
 might  cause  a  rot  is  far  removed  from
 realty  when  it  is  considered  that  the
 wharf  where  the  ship  was  berthed
 was  a  prohibited  area  The  Govern
 ment  of  Pakistan  have  been  asked  to
 take  swtable  action  against  the
 authorities  concerned  s0  as  to  prevent
 similar  treatment  of  Indian  ships  call
 ing  at  Pakistan  Ports  in  the  course  of
 normal  commerce

 शी  wo  qo  तारिक  मे  जानता

 चाहता  g  कि  क्या  यह  हकीकत  हैं  कि  इस
 किप  के  कैप्टेन  की  भौर  उसके  साथियों  की
 बेइज्जती  की  गई,  उनके  मुह  पर  तमाचे  मारे
 गये  ?  झगर  यह  हकीकत  है  तो  इस  सिलसिते
 में  हुकूमत  हिन्दुस्तान  ने  कोई  प्रोटेस्ट  किया
 2  ?

 प्रधान  संत्री  तथा  बेबेशिक-कार्य  श्री

 (थी  जवाहरलाल  महक)  :  इस  सवास  का
 अभी  तो  जवाब  दिया  गया  है  यह  तो
 हमें  मालूम  नहीं  कि  किसी  को  तमाचे  मारे
 गये  ।  लेकिन  यह  बयान  हमा है  कि  बुष्ठ
 भीगामुश्ती  उनके  साथ  हुई  भौर  वह  जा  कर

 मामूली  कैदी  की  तरह  एक  रोज  रखे  गये  ।
 में  एक  यह  बात  भी  बतला  देना  चाहता  हू  वि
 जो  कैप्टेन  इस  जहाज  का  है  वह  एक  To  के०
 का  नैशनल  है  |

 Shri  Mubammed  Ellas  Wa)  I  know
 whether  the  Government  of  Pakistan
 has  informed  the  Government  of



 tident;  but  it  was  a  loca!  incident
 between  the  harbour  authorities  and
 the  steamship

 to  engage  a  Defence  Counsel  for  Capt
 Kinnier;  and  may  I  also  know  whether
 in  the  prosecution  any  criminal  in
 tent  on  his  part  was  provea’

 Shrimati  Lakshmi  Menon  An  at-
 tempt  was  made  and  a  Defence
 Counsel  was  engaged

 Shri  N.  के  Munisamy:  May]  know
 whether  the  prosecution  proved  any
 eriminal  intent  on  the  part  of  the
 captain’

 Sbhrimati  Lakshmi  Menon'  The  De-
 fence  Counsel  was  engaged  by  the
 UK  High  Commussion

 Shri  Jawaharlal  Nehru:  The  Scindia
 Steamship  Co,  for  reasons  best  known
 io  themselves,  thought  that  because
 the  captain  was  a  UK  national,  they
 should  go  to  the  UK  High  Commuis-
 ston  for  relief.  They  di  not  inform
 our  High  Commusgion  to  begin  with
 It  was  the  U.K  High  Commission  that
 engaged  some  Counsel  to  defend  him

 Seme  Hen.  Members—  rose

 Shri  Vajpayee:  My  name  Ip  there,
 Sur

 Shri  Nath  Pai:  The  Sz:ndias  have
 been  apologetic  when  our  Govern-
 ment  protested

 My,  Speaker:  I  must  be  able  to
 decide  whether  the  question  has
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 been  sufficiently  answered  or  not.  If
 hon.  Members  want  sufficient  discus-
 sion  later  on,  let  ts  eee.  I  am  sorry
 I  cannot  allow  further  questions.

 Bhilai  Steel  Piant

 Will  the  Prime  Minister  be  pleased
 to  state

 (ay  whether  any  communication  has
 been  received  by  him  from  the  Soviet
 Prime  Munster  regarding  the  Bhilai
 steel  plant;  and

 (b)  af  so,  nature  of  the  communi-
 cation?

 The  Parliamentary  Secretary  te  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b)  A
 jetter  was  received  by  the  Prime
 Minister  from  Mr  Khrushchev  प्रा
 December  last  This  referred  to
 various  aspects  of  the  work  being
 done  in  the  Bhilai  Steel  Plant  and
 made  some  suggestions  to  expedite
 that  work  Even  before  Mr  Khrush-
 chev's  letter  was  received,  some  of  the
 matters  he  had  referred  to  had  been
 attended  to  and,  in  his  reply,  the
 Pmme  Minister  informed  Mr  Khrush-
 chev  of  the  steps  that  had  already  been
 taken  and  that  would  be  taken  to
 speed  up  the  execution  of  this  import-
 ant  work  so  that  it  may  be  completed
 as  near  as  possible  according  to
 achedule

 Shrimati  Renu  Chakravartty:  May  |
 know  whether  it  ७  a  fact  that  the
 Soviet  Prime  Minister  expressed  con-
 cern  that  delays  that  could  be  avoided
 were  taking  place  and  that  this  was
 holding  up  the  progress  of  work  at
 Bhilai  which  should  have  been
 achieved  earher?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  As  a  matter  of  fact,  the  work



 to  what  steps  should  be
 to

 wrote  after  seeing  the  Chief  Engineer
 and  others  I  think  it  was  not  only
 a  proper  thing,  I  appreciate  it

 Shri  Radha  Raman.  May]  know
 whether  the  letter,  which  the  Prime
 Minster  received,  mentioned  certain
 aspects  of  delay  or  whether  it  was  a
 general  letter?  What  was  the  nature
 of  that  letter?

 Shri  Jawaharial  Nehru  !  cannot  go
 into  that  personal  and  confidential
 letter  in  this  way  in  answer  to  a  ques-
 ton

 Shri  Aurobindo  Ghosal.  May  I  know
 if  the  delay  was  on  our  part  or  on  the
 part  of  the  engineers  from  Russia’

 Shri  Jawaharlal  Nehru:  If  the  House
 wants  to  know,  it  was  neither  on  our
 part  nor  on  their  part,  it  was  on  the
 contractor's  part

 Berder  Violation  by  Portuguese  Army
 ey  Shri  Assar:  Will  the  Prime

 Minister  be  pleased  to  state
 (a)  whether  it  5  a  fact  that  the

 Portuguese  Army  fired  on  the  28th
 26th  and  30th  December,  958  on  the
 Indian  Border  near  Banda,  Sawant-
 wad,  District  Ratnagiri,  and

 (b)  if  no,  the  details  of  the  incident
 and  the  action  taken  by  Government?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshei  Menon):
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 (a)  and  (b).  Government  have
 received  no  reports  to  show  that  these
 meidents  occurred  on  days  and  places
 mentioned

 Shri  Joachim  Alva:  May  I  know  on
 which  side  these  attacks  take  place
 generally?  Is  it  Belgaum  side,  Karwar
 side  or  Ratnagiri  side?  May  I  also
 know  why  the  mulitary  police  are  not
 called  im  when  the  civilian  police  fai)
 to  repel  these  attacks”

 Shrimati  Lakshmi  Menon’  The
 answer  was  that  there  were  no  such
 Leports

 Mr  Speaker:  There  have  been  no
 reports  and  no  medents  How  can
 there  be  defence”

 Shri  Vajpayee:  May  4  know  whether
 the  attention  of  the  Government  has
 been  drawn  to  the  Press  reports  that  a
 large  amount  of  smuggling  s  going  on
 on  this  border  and,  if  so,  what  steps
 have  been  taken  to  stop  that  smug-
 gling?

 Mr.  Speaker:  It  does  not  relate  to
 that  This  relates  to  certam  border
 meidents  and  not  to  smugghng

 Shri  Vajpayee:  Incidents  arise  out  of
 smugghng

 Shri  Nath  Pai:  Are  the  Government
 aware  that  of  late  there  have  been
 efforts  on  the  part  of  the  armed
 Portuguese  naval  units  to  interfere
 with  Indian  fishermen  legitimately
 fishing  m  Indian  waters  near  Daman®

 Shrimati  Lakshmi  Menon:  [  want
 notice  of  a  separate  question

 Amber  [५ ../. | ह
 Lad  Shri  Keshava:  Will  the  Minis)

 of  Commerce  and  Industry  be  pica.
 ed  to  state

 (a)  the  number  of  Ambar  Charkhas
 distributed  im  Mysoie  State  dumng
 ‘1958-59  so  far

 (b)  the  number  of  Charkhas  which
 are  in  operation,

 (ec)  the  total  quantit,  of  varn  pro
 duced  there  from,  and

 (a)  whether  weavers  refuse  to  use
 this  yarn  with  the  resuit  that  the
 same  remains  untold?
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 Stete  during  1958-50  upto  the  3ist  of
 December,  1958.

 b)  Since  the  starting  of  the  pro-
 gramme  in  ‘1956-57,  a  total  of  11,393
 Amber  charkhas  have  been  distn-
 buted  to  spinners  in  Mysore  State
 according  to  reports  received  upto
 Bist  December,  1958,  It  is  estimated
 that  onan  average  10%  of  the
 charkhas  distributed  usually  remain
 idle  Therefore,  the  estimated  num-
 ber  of  Ambar  charkhas  being  plied
 by  mdependent  spinners  in  Mysore
 State  as  on  3ist  December,  ‘1958,
 would  be  10,254.  In  addition,  a  total
 of  2,000  charkhas  have  been  distn-
 buted  as  teaching  aids  in  parishra-
 malayas  and  vidyalayas  located  in
 Mysore

 (९)  According  to  incomplete  reports
 received  so  far,  a  total  of  244  lakh
 lbs.  of  yarn  was  produced  m  Mysore
 State  upto  3lst  December,  ‘1958,  from
 the  number  of  charkhas  referred  to
 im  part  (b)

 (a)  No,  Sir

 Shri  Keshava:  May  we  know  the
 total  cost  involved  in  this  distribution
 and  if  there  is  any  attempt  to  realise
 some  money  from  the  parties  to
 whom  these  have  been  distributed’

 Ghri  Manebhal  Shab:  This  it  8
 national  programme  of  Ambar
 Charkha  and  from  round  sbout  a
 lakh  of  Charkhas  every  year  it  will
 go  up  to  about  1,185,000,  Charkhas  per
 year.  This  is  being  fully  implemented.
 During  the  current  year,  the  target  is
 likely  to  reach  as  far  as  the  new
 Ambar  Charkhas  are  concerned.  The
 wages
 z  t

 |

 part  of  it  being  written  off  as  grant

 Shri  Thimmaiah:  How  many  train-
 ing  centres  have  been  opened  for
 giving  training  in  these  Charkhas?

 Shri  Manubhai  Shah:
 small  and  big  centres

 About  1100

 Shri  Sonavane:  The  hon  Munster
 has  said  that  a  person  can  earn  about
 twelve  annas  t  Rs  14-0  per  day
 How  many  hours  are  required  to  earn
 this  amount  by  working  on  this
 Charkha?

 Shri  Manubhai  Shah:  Heally  speak-
 ing,  it  is  not  a  completely  whole-time
 job  where  a  worker  works  eight
 hours  The  worker  really  works  in
 his  part-time;  it  is  a  part-time  job.
 But  in  the  parwshromaloyas  they  are
 scheduled  to  work  for  eight  hours  of
 which  five  or  six  hours  are  devoted
 on  the  Ambar  Charkha  itself

 Shri  Rameshwar  Tantia:  May  I
 know  whether  any  complaints  have



 tion  No  ‘1607  on  the  I6th  December,
 958  and  state

 (a)  whether  the  Working  Group
 appointed  to  examine  the  proposals
 af  the  Government  of  Madhya  Pra-
 desh  with  regard  to  Bhopal  Capita!
 Project  has  since  completed  it«
 examination  of  the  matter,

 (७)  of  so,  the  results  thereof,  and
 (c)  the  decision,  if  any,  taken  in

 the  matter’

 The  Deputy  Minister  of
 (Shri  8.  N.  Mishra):  (a)  No,  Sir

 (b)  and  (c)  Do  not  arise
 Shri  V.  0.  Shukis:  What  are  the

 reasons  for  the  undue  delay?  Thy:
 Project  is  being  considered  for  the  last two  years  and  a  great  dea!  of  hard-
 ahup  is  being  experienced  on  account af  this  delay  By  what  time  do  the Government  propose  to  finalise  thi« acheme?

 Shri  8,  N.  Mishra:  As  the  hon  Mem- ber  33  aware.  the  committee  was  ap- pointed  only  about  the  middle  of
 December  last  There  has  been  some delay  in  the  meeting  of  the  committee for  very  minor  reasons  but  we  are
 going  to  see  to  it  that  it  meets  soon
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 in  Chendgarh.  Will  the  Government
 consider  the  possibility  of  doing  such
 things  to  help  the  capital  project  of
 Bhopal  also?

 Shri  8.  N.  Mishra:  All  these  mat-
 ters  can  be  considered  by  the  com-
 mittee  which  has  been  appointed

 सेठ  मोधिप्द  दस  जो  कमेटी  इस
 सम्बन्ध  में  नियुक्त  की  मई  है  क्या  उस  से  यह
 भी  कहा  गया  है  कि  चंडीगढ़  और  भुवनेष्यर
 को  बनाने  के  समय  जा  महायता  केन्द्रीय
 सरकार  ने  उडीसा  शौर  पजाब  को  दी  थी,
 उसका  भी  खयाल  रखा  जाय  भोपाल  को
 'गजघानी  बनाने  के  सम्बन्ध  से  *

 शो  wr  मेन  ह. ह  कमेटो  के  जो
 टस्सं  झाफ  रिफरेन्स  है  उनमें  तो  यह  बात
 नहीं  दी  गई  है,  वेकिन  कमेटी  उन  सारी  बातो
 पर  ौर  करेगी  जिन  पर  उसे  गौर  करना
 चबाहिय  |

 सेठ  योजिन्द  वास  क्‍या  सरकार  को
 यह  बात  मालूम  हूं  कि  भोपाल  के  बहुत  से
 काम  रुक  गये  है  क्योंकि  इस  कमेटी  के  फंसलो
 में  देर  हो  रही  शर  उसके  कामो  के  सकने
 की  वजह  से  नुकसान  हो  रहा  हूं  भौर  ऐसी
 हालत  में  कया  यह  आशा  की  जा  सकती  हूं
 कि  कमेटी  भ्रपनी  रिपोर्ट  जल्दी  देगी  जिससे
 कि  वहां  काम  च्यांग  बढ़ाया  जा  सके  ?

 शनी  ene  wo  ft  माननीय  सदस्य
 को  यह  सान्‍्यता  ठोक  नहीं  मालम  होती  है  1
 क्योंकि  हम  प्रति  वर्ष  जो  ऐनुभल  प्लैन  बने
 हैं  उसमें  इसके  लिये  प्राविजन  करते  भागे  है  ।
 इस  साल  मी  ऐनुभन  प्लेन  में  इसका  प्राविजन
 किया  गया  हैं  ।

 Forged  Passports

 eg,  J  Shri  Damani:

 Will  the  Prime  Minister  he  pleased
 to  refer  to  the  reply  given  to  Starred
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 Question  No  839  on  lith  December,
 968  and  state

 (a)  whether  the  investigations
 regarding  the  forged  passports  have
 since  been  completed,  and

 {b)  xf  so,  the  details  thereof?

 The  Parliaroentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Gedath  Alt  Khan).  (a)  and  (b)
 Investigations  in  respect  of  the
 persons  who  were  arrested  in  June,
 [४57  have  been  completed  but  if  5
 reported  that  some  more  persons  are
 involved  in  the  case  Investigations
 about  them  are  proceeding  and  it  is

 that  they  will  be  completed
 by  the  end  of  March  1959

 Shri  Ram  Krishan.  May  ]  know
 whether  it  is  a  fact  that  this  gang  5
 carrying  on  its  operations  with  the
 aid  of  some  fore  gi  ७५  companies”

 The  Prime  Minister  and  Minister
 ef  External  Affairs  (Shri  Jawaharlal
 Nehru).  There  was  no  euch  informa-
 tion

 Shri  Tangamani  Even  when  the
 question  was  answered  during  the
 last  occasion,  it  was  suggested  that
 this  gang  5  operating  through  certain
 foreign  alr  compames  and  the  names
 were  also  mentioned  We  would  like
 to  know  whether  the  Government
 have  gone  into  this  matter  and  if  cle
 the  information  they  have  received

 Shri  Jawaharisa!  Nehru.  I  said  that
 although  it  may  have  been  so  sugges-
 ted,  we  have  received  no  report  of
 the  enquiry  yet  The  engury  5
 proceeding  and  they  say  it  3s  making
 good  progress  We  cannot  ask  them
 at  any  rate  to  supply  us  odd  inforna
 ‘yon  about  odd  parts  of  it

 Shri  PF  S  Daulta  May  I  know
 whether  at  is  a  fact  that  in  Punjab
 some  responsible  officers  were
 suspended  a  years  ago  and  they  air
 under  even  now?  Neither
 they  are  restored  to  their  position  nor
 punished.  There  are  at  least  more
 than  half  a  dozen  of  them
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 Shri  Jawaharlal)  Nehru:  In  some
 other  connection,  not  in  this  case

 Shri  P  8  Daulta:  In  this  very
 forged  passport  industry

 Shri  Jawaharlal  Nehru.  The  hon
 Member  is  right  in  tallang  about  this
 as  an  industry  It  has  become  an
 industry  It  has  been  an  industry  in
 the  Punjab,  for  various  reasons  I
 eannot  sey  whether  there  are  any  ai
 companies  who  have  encouraged  tms
 or  not  But  air  companies  are
 interested  in  getting  traffic  and  so
 people  come  to  them,  they  do  not
 care  whether  the  thing  in  forged  or
 not  And  very  often,  whole  aircraft
 are  chartered  by  these  people,  that
 i,  by  groups  or  associations  or  com
 panies  who  charter  an  aircraft,  sel!
 places  to  individuals  who  go  there  to
 seek  work  or  for  work  in  the  United
 Kingdom  or  elsewhere  and  who  often
 get  these  forged  passports  It  is  a
 widespread  thing,  and  I  think  we
 have  arrested  people,  people  have
 been  sentenced,  people  have  nut  been
 allowed  to  land  in  England  or  Parn
 and  have  been  brought  back  The
 whole  thing  has  been  going  on  from
 time  to  time  But  this  que.*ion
 relates  to  a  particular  incident  which
 also  has  its  ramifications,  and  there-
 fore,  it  has  taken  some  time  to  make
 enquiries  both  here  and  in  foreign
 countries

 Shri  Jadhav  May  I  know  hou
 foreign  exchange  wn  made  available
 for  this?

 Shri  Jawaharlal  Nehra  Foreigt:
 exchange?  In  fact,  they  consider
 themselves  =  earners  of  foreign
 exchange

 Shri  D.  C.  Sharma  May  I  know  if
 the  Government  have  taken  any
 Pleventive  steps  to  decrease  the
 meidence  of  forged  passports”

 Shri  Jawaharial  Nehrn:  The  hon

 Member  wants  to  know  if  government
 have  taken  any  steps  to  decrease  the
 incidence  of  forged  passports  Gov-
 ernment  os  trying  its  very  best  to  do
 that
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 Dyes  for  Handlcom  Indastry
 +

 oxy,  J  Strimati  Parvathi  Krishnan:
 |  Shri  Nagi  Reddy:

 ‘Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  state:

 (a)  whether  at  a  meeting  of  manu
 facturers,  established  importers,  and
 eonsumers  held  under  the  Chairman-
 ship  of  the  Textile  Commussione:  of
 the  Government  of  India  a  Sub-
 Committee  was  appointed  to  frame  a
 code  of  fair  trade  practices  in  dyes,

 (b)  माँ  so,  whether  the  Sub-Com-
 mittee  have  made  any  recommenda-
 tions,  and

 (७)  the  eteps  which  are  being  taken
 to  check  the  rising  prices  of  dyes  in
 the  interest  of  handloom  industry”

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b)  Yes,  Gir

 (e}  ‘The  umport  quota  of  established
 wmporters  from  Soft  Currency  areas
 has  been  increased  from  129%  to
 20%  Under  the  export  incentive
 scheme  handloom  cooperatives
 exporting  handloom  goods  are  eligi
 ble  for  special  import  heences  for
 dyes  chemicals  and  superfine  yarn
 upto  70%  of  the  fob  value  of  their
 exports

 Shri  V.  P  Nayar:  May  I  know  the
 total  quantity  of  such  dyes  imported
 by  handloom  co-operative  societies,
 taking  advantage  of  this  70  per  cent’

 Shri  Kanungo:  This  figure  would  be
 available  at  the  end  of  this  period  of
 heensing

 Shri  द  P.  Nayar.  May  I  know
 whether  it  w  a  fact  that  dyes  and
 chemucals  required  for  the  handloom
 industry  are  sold  at  fleacing  prices  by
 Monopoly  importers’

 Shri  Kanango:  No  The  proces  have
 gone  up  a  little  bit  mn  November,  but
 they  have  registered  a  substantia]
 decrease,

 Surt  VY  ©.  Nayar:  May  I  know
 whether  it  would  be  possible  for  the
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 hon.  Minister  to  give  the  Index  price
 of  textile  chemicals  especially  dyes,
 with  950  and  95]  as  a  base.

 Shri  Kanungo:  I  can  give  the  prices
 of  certain  chemicals  and  not  all
 chemicals  As  I  have  said,  they  have
 registered  a  substantial  decrease
 between  November  and  January  For
 example,  wat-proof,  yellow,  had
 registered  95  points  in  November  It
 came  down  to  50  Solubles,  green,
 went  up  to  55  There  is  no  decrease
 there  Naphtha  group  was  696-697
 Base  yellow  950,  and  so  on  and  so
 forth

 Shn  द  P.  Nayar:  For  what  quan
 tity  has  he  given  those  figures—696
 and  697?  What  can  we  gather  from
 that?

 Mr  Speaker:  Probably,  the  hon
 Member  did  not  put  a  comprehensive
 question

 Shri  V.  P  Nayar.  I  did  put  a  com
 prehensive  question,  Sir

 Mr.  Speaker:  Then  st  has  been
 answered

 Sbri  Ranga.  May  I  know  whether
 these  dyes  are  to  be  supplied  to  the
 primary  weavers’  co-operative  socie-
 ties  in  different  States?

 Shri  Kanungo:  The  apex  co-opera-
 tive  someties  can  obtain  it,  but  export
 imecentive  is  available  only  to  such
 apex  societies  as  undertake  exports

 Second  Five  Year  Plan

 (  Shri  s.  M.  Banerjee.
 "1  <  Shri  Tangamani:

 {  Shy  A  EK  Gopalan.
 Will  the  Momuster  of  Planning  bx

 pleased  to  refer  to  the  reply  given  to
 the  Starred  Question  No  5  on  the
 27th  November,  958  and  state  the
 further  steps  taken  by  the  States  and
 Centre  to  raise  the  resources  for  the
 Second  Five  Year  Plan’

 The  Deputy  Minister  of  Planning
 (shri  8  N  Mishra):  The  document
 referred  to  m  my  reply  on  the  1th
 November  to  Starred  Question  No  15
 is  getting  ready  and  will  be  submit-
 ted  to  Parliament  shortly  There  have
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 been  further  discussions  with  State
 Governments  in  regard  to  their
 resources  position  in  1989-60,  The
 results  of  these  discussions  will  also
 be  incorporated  in  the  document.

 Shri  s.  M.  Banerjee:  May  4  know
 whether  some  of  the  State  Govern-
 ments  have  started  a  Development
 Loan  Scheme  and,  if  so,  which  are
 those  States  and  whether  the  scheme
 has  met  with  success’

 Shri  8.  N.  Mishra:  I  do  not  know  to
 which  scheme  the  hon.  Member  ha>
 referred

 Shri  8  M.  Banerjee:  Some  of  the
 States  have  started  a  Development
 Loan  Scheme  in  connection  with  the
 various  plans.  I  wanted  to  know
 which  are  those  States  and  whether
 the  scheme  has  met  with  success

 Shri  8.  N.  Mishra;  Developmental
 hemes? 8

 Mr.  Speaker:  He  wants  to  know
 which  are  the  States  which,  according
 to  him,  have  raised  or  floated  loans
 for  development  purposes.

 Shri  S.  N  Mishra:  To  answer  that
 question,  I  require  separate  notice

 Shri  Tangamani:  May  I  know
 whether  the  Government  will  con-
 sider  the  question  of  increasing  the
 resources  by  bringing  all  the  factories
 under  the  Factories  Act  and  unde:
 the  provident  fund  scheme  and  also
 enhancing  the  provident  fund  per-
 centage  from  6  Ha  to  है  IIS?

 Shri  8.  N.  Mishra:  That  is  evident):
 4  suggestion

 Mr.  Speaker:  It  is  a  suggestion.

 Shri  Tangaman!:  May  I  explain”

 Mir.  Speaker:  There  is  no  question
 ef  explaining  We  all  understand
 that  it  is  a  suggestion.  What  further
 explanation  is  required?  The  hon
 Member  might  think  out  another
 question.  I  shall  call  him.

 Shri  Hem  Barua:  What  are  the

 tion  point  and  that  therefore  they  are
 not  in  a  position  to  find  out  any  addi-
 tional  resources  for  the  second  Five
 Year  Plan  in  the  remaining  period?

 Shri  s.  N,  Mishra:  We  have  not
 got  any  intimation  of  that  kind  from
 any  State.  In  fact,  whatever  infor-
 mation  is  in  our  possession  indicates
 that  they  are  trying  to  do  their  best
 and  there  is  expected  to  be  an  im-
 provement  in  the  resources  position.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  National  Development
 Council!  which  met  in  November  last
 considered  this  question  and  made
 suggestions  about  the  resources,  and
 if  so,  what?

 Shri  5  N.  Mishra:  We  have  placed
 the  decisions  of  the  National  Deve-
 lopment  Council  on  the  Table  of  the
 House  Many  things  were  considered
 and  some  important  decisions  were
 reached

 Shri  s.  M  Banerjee:  May  |  know
 whether  the  Government  have  made
 any  appeal  to  the  capitalists  to  give
 8  portion  of  their  annual  profit  as
 loan  to  the  Government  for  the
 success  of  the  Plan  and.  if  so.  with
 what  result”

 Mr,  Speaker:  Thal  is  also  a  sugges-
 tion  for  action.

 city  for  raising  additional  resources.
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 Shri  है.  N,  Mishra:  We  have  dis-
 cused  with  Governments

 Shri  Nagi  Reddy:  In  view  of  the
 fact  that  whereas  the  Andhra  Gov-
 ernment  was  asked  to  rasue  Rs  )
 crores  by  way  of  additonal  taxation,
 it  has  rased  Rs.  it  crores,  may  I
 know  whether  the  Pianning  Commis-
 sion  are  going  to  increase  the  plan
 eutlay  for  the  coming  two  years  of

 Me.  Speaker:  It  is  a  suggestion  for
 action

 Investment  in  Private  Industries
 +

 Shri  Barish  Chandra  Mathar.
 4  Pandit  D  N.  Tiwary:

 |  Shri  Haider-

 Will  the  Minister  of  Planning  be
 pleased  to  state

 (a)  whether  Central  Government
 have  given  any  directive  or  advice  tu
 the  State  Governments  regarding
 investments  in  private  industries  by
 the  State  Governments  dunmng  the
 Second  Five  Year  Plan  ani

 (b)  what  is  the  nature  of  the  advice
 and  whether  it  has  come  to  the  notice
 of  Government  that  this  advice  has
 been  ignored  by  some  of  the  State
 Governments?

 The  Deputy  Minster  of  Planning
 (Shri  8.  N  Mishra).  (a)  Ye  ,  Sir

 (b)  The  State  Governments  were
 advised  that  “as  a  rule  loan  assistance
 to  private  sector  projects  should  be
 arranged  through  the  Industrial
 Finance  Corporation  or  other  similar
 institutions”  and  even  “if  in  =  any
 exceptional  case  direct  assistance  by
 2  State  Government  :s  felt  to  be
 essential  no  commitment  of  any  kind
 should  be  made  without  prior  refer-
 ence  to  the  Planning  Commission”
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 In  a  few  mstances,  this  advice  has
 not  been  followed  and  the  matter  =
 being  pursued  with  the  State  Govern-
 ments  concerned.

 Shri  Harish  Chandra  Mathur.  Has
 there  been  any  exchange  of  views  on
 this  subject  between  the  Central
 Government  and  the  Government  of
 Kerala  on  the  one  hand  and  the  Gov-
 ernment  of  Rajasthan  on  the  otoer
 and  xf  so,  what  are  the  view-puints
 put  forth  by  them  and  the  reaction  of
 the  Central  Government?

 Shr  s.  N.  Mishra.  In  fact,  u.  every
 case  where  such  proposals  have  been
 made,  there  has  been  an  exchange  of
 views  between  the  State  Government
 concerned  and  the  Planning  Commis
 sion  So  far  as  the  views  of  these
 State  Governments,  par‘icularly  Kerala
 are  concerned  they  thought  that
 a  fump  sum  provision  should  be
 made  for  thi  purpose  The  view  of
 the  P'anning  Commussion  is  that  if
 in  any  particular  case  any  excep-
 tuonal  circumstance  requires  State
 investment  that  should  be  referred  to
 the  Planning  Commission  On  this
 basis  we  have  agreed  to  certain  pro
 posals  of  the  Kerala  Government  and
 also  to  certain  proposals  of  the  Raja.-
 than  Government

 Shri  Harish  Chandra  Mathur.  Wha‘
 are  the  industries  concerned  an!
 what  35  the  amount  that  has  already
 been  invested  without  the  consent  o*
 the  Planning  Commission?

 Shri  5.  N  Mishra:  A  separate  ques
 tuon  mav  be  put  for  that

 Pandit  D  AN  Tiwary  While
 mvesting  mone)  m=  privak  com
 pares,  may  I  know  whether  t
 State  Governments  have  taken  =  the
 permission  of  the  Planning  Commis
 sion  and  if  not,  what  steps  Planning
 Commission  propose  to  take  against
 allotting  money  to  thaw  8  ९६
 Which  are  those  States  which  t  ae
 done  so”

 Shri  S  N  Mishra.  It  i,  a  very  wide
 question.  The  hon  Member  wants  t'
 know  how  many  State  Governments
 made  such  a  reference  But  ‘he
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 Teasons  for  the  Planning  Commussion
 not  approving  them  in  some  cases
 ‘were  indicated  in  my  reply  itself  I
 do  not  know  what  exactly  the  hon
 Member  wants

 Pandit  0  N.  Tiwary.  I  want  to
 know  whether  m  those  cases  in  which
 the  Planning  Commission  did  not
 approve  of  investment  of  money  by
 the  State  Governments  and  still  the
 State  Governments  did  take  shares  or
 invested  money,  the  Planning  Com-
 Mission  38  going  to  sanction  mone,
 for  those  purposes  or  not

 Shri  s.  N  Mishra.  In  some  cases
 where  the  State  Governments  invest-
 e4  without  the  pror  approval  of  the
 Planning  Commission,  Yne  matter  wv
 bemg  pursued  In  some  cases  earlier,
 when  this  matter  was  not  sufficiently
 impressed  upon  the  State  Govern-
 ments,  some  investments  were  made
 they  had  made  deep  comnmitments  in
 some  earlier  instances—about  4  years
 back  or  so—and  the  Planning  Com
 mussion  had  to  give  their  approval  for
 those  cases

 Shri  Dasappa  Is  it  not  a  fact  that
 many  of  the  entrepreneurs  are  now
 seeking  the  assistance  of  State  Gov-
 ernments  to  participate  m  the  capital
 for  more  reasons  than  one,  viz,  to
 create  confidence  in  the  investing
 public  and  also  to  get  certain  facih-
 ties  and  concessions  from  the  State
 Governments

 Shri  s.  N.  Mishra.  In  fact  the  point
 of  view  of  the  Kerala  Government
 w—I  am  just  saying  this  by  way  of
 illustration—that  the  Planning  Com-
 mission’s  advice  did  not  relate  to  the
 participation  in  the  equity  capital
 But  the  P'anning  Commission's  view
 is  that  anything  that  is  sought  to  be
 done  by  way  of  participation,  whe
 ther  by  way  of  equwty  capital  or
 otherwise,  should  not  be  done  with-
 out  the  prior  approval  of  the  Planning
 Commission

 Shri  Bimal  Ghese:  I  presume  from
 the  hon  Deputy  Minuster’s  answer  that
 there  is  no  bar  to  participation  in  the
 equity  capital  provided  the  Planning
 Commission's  approval  is  sought  for
 Is  that  ह...
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 Shri  8.  N.  Mishra:  Theoretically
 that  might  be  the  construction  put
 upon  it

 Shri  द  P.  Nayar:  May  I  know  from
 which  statute  or  rule  the  Phnning
 Commission  derives  power  to  wus
 such  directives  as  to  prevent  the  in-
 vestments  of  the  State's  own  finances
 in  certain  schemes  in  which  they
 want  to  invest?

 Shri  s.  N.  Mishra:  There  is  no  law
 whatsoever,  but  in  the  interests  of
 planned  economy,  that  seemed  to  be
 the  mght  attitude

 Shri  V  P.  Nayar  It  5
 that

 Mr.  Speaker.  The  hon  Member
 wanted  to  know  if  there  is  any  law,
 the  answer  is,  there  5  no  law  I  am
 not  going  to  allow  arguments

 Shri  Punnoose:  Is  it  not  a  fact  that
 in  certain  States  ike  Kerala  indus-
 trial  development  has  been  made
 possible  by  State  participation  in  the
 past?  May  I  know  why  the  Plan-
 ming  Commission  takes  objection  to
 such  historical  development  in  such
 States?

 Shri  S  N  Mishra.  So  far  as  his-
 tory  is  concerned,  one  does  not  re-
 quire  to  go  into  it  at  this  stage
 But  the  view  of  the  Plannng  Com
 mission  is  based  on  certam  sound
 reasons  One  reason  is_  that  the
 States  do  not  seem  to  possess  thr
 apparatus  which  may  go  into  the
 technical  examunation  of  the  projects
 and  it  i%  just  posmble  that  they  might
 incur  loss  The  second  reason  is
 that  there  are  financial  institutions
 established  for  this  purpose,  through
 which  this  assistance  may  be  routed
 The  third  reason  is  that  resources
 may  be  diverted  from  the  plan  re-
 sources  that  we  have  at  the  moment

 Shri  Ranga:  Is  it  not  the  general
 policy  between  the  State  Govern-

 obvious

 India  that  to  the  extent  that  the
 -State  Finance  Corporation’s  resour-
 cea  are  adequate,  every  effort  should
 be  made  by  the  State  Government  to



 nD  Oral  Answers

 encourage  the  local  entrepreneur  to
 sock  ageistapce  frotn  these  Corpora-
 tians  and  not  directly  from  the  State's
 Fesources*

 Shri  8S.  N.  Mishra:  That  is  what  I
 have  mentioned  It  should  be  routed
 through  the  financial  institutions

 Shri  Kodiyan:  In  answer  to  an
 eatler  supplementary,  the  hon
 Deputy  Munister  stated  that  the
 Planning  Commussion  has  agreed  tu
 certaan  proposals  of  the  Kerala
 Government  in  this  connection  May
 3  know  those  proposals”

 Shri  s.  N.  Mishra:  Since  the  main
 question  did  not  specifically  relate  to
 evala,  2  da  mot  have  a)  those
 schemes  just  now

 Shri  Harish  Chandra  Mathur:  Is:
 a  fact  that  those  State  Governments
 which  have  tended  to  ignore  the  ad-
 vice  of  the  Planning  Commussion  in
 this  matter  are  those  where  the  in-
 dustrial  development  has  been  most
 Msignificant  quring  the  last  six  or
 s€Ven  years?  May  I  know  what
 other  incentives  the  Planning  Com-
 Mission  is  prepared  to  give  for  the
 industries  in  those  States?

 Shri  S  N  Mishra.  In  the  case  of
 Assam,  which  i  considered  to  be  an
 extremely  backward  State  industrially
 we  have  made  an  exception  But  the
 hon,  Member  would  redfise  that  if  this
 72  Rerrmtted  without  any  proper  exa~
 mination,  there  would  be  a  lot  of
 competition  and  woomng  by  different
 States  and  probebly  the  advanced
 States  might  get  away  with  xt

 Shri  Harish  Chandra  Mathur:  Why
 dont  you  trust  the  State  Government
 to  that  extent?

 Shri  H.  N,  Mukerjee,  May  I  know
 #f  the  attention  of  the  Gavernment
 has  been  directed  towards  a  report
 in  West  Bengal  that  certain  money
 Provided  for  the  public  sector  for  the
 Purpose  of  setting  up  a  fertiubrer  fac-
 tory  in  West  Bengal  has  been  diverted
 tO  @  private  capitabst,  Birlas,  and  if
 80  Whether  this  has  been  m  conformity
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 with  the  Government's  instructions
 and  desires?

 The  Minister  of  Industry  (Sbn
 Manubhai  Shah):  That  is  not  g  fact
 There  was  no  provision  for  a  fertilizer
 factory  in  public  sector  in  West  Bengal
 which  could  be  diverted

 Synthetic  Rabber  Plant  at  Rareiliy

 +
 Shri  Bhakt  Darshan:

 "bs  Shri  Osman  Ali  Khay
 Shri  Mohan  Swarup:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 4088  on  the  idth  December  २७58  and
 state  the  progress  since  made  jn  set
 ting  up  a  synthetic  rubber  plant  at
 Bareilly  (UP)?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  There  has  been  no
 new  development  in  the  lest  two
 months  but  we  are  expecting  some
 definite  proposals  by  March  or  April
 7959

 ft  भक्त  दस  औमन्‌  में  जानना
 चाहता  हू  कि  यह  जो  बातचीत  चल  रही  हं
 बह  किस  कम्पनी  के  साथ  या  किस  सस्था

 के  साथ  चल  रहो  हूं  या  ये  जो  श्रोपोजल्स  है
 ये  किलके  पास  में  आापे  है  ?

 14 |  मगुभाई  शाह  वैसे  तो  तीन  चार
 कम्पनियों  स ेबातचीत  चल  रही  है  और  उनकी
 टीम  भी  शा  गई  है  भौर  हम  भाशा  करते  है
 कि  गले  महीने  में  या  दो  एक  महीनों  में
 उसकी  दरस्वास्तें  oT  जायेंगी  ।

 शी  भक्त देग  ओमन्‌  क्या  मत्री

 महोदय  यह  बताने  की  कपा  करेगे  कि  जित
 सस्थाधों  के  साथ  बातचीत  चल  रही  है
 &  इस  देश  की  है  या  बाहर  की,  अगर  बाहर
 की  हैं  तो  क्या  उसका  विवरण  दिया  जायेगा  ?

 थो  मबुभाई  वाह  जहा  तक  टेक्‍नी
 कल  कोलेबोरेदान  भौर  फाइनेन्शल  कोछेबो-
 रेशन  का  ताल्लुक  है  वे  फारेन  कंम्पतीज
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 हैं  यौर  यहां  तक  एंटरप्राइड  को  सभाने  का
 सम्बन्ध  है.  बह  हिन्दुस्तानी  कम्पनी  है  ।

 Shri  Mohan  Swerup:  Is  it  a  fact
 that  about  00  acres  of  land  has  been
 acquired  for  the  establishment  of
 this  factory?  Is  it  also  a  fact  that
 standing  crops  of  cultivators  have
 been  destroyed  at  the  time  of  acquisi-
 tion?

 Shri  Manobhal  Shah:  No,  Sir.  That
 stage  has  not  arrived  yet.  Perhaps
 the  hon.  Member  is  meaning  some
 other  factory.  This  factory  is  still

 der  consideration.

 शनी  सिंहासन  1...  यह  जो  कारखाना
 स्वापित  होगा  यह  पब्लिक  सेक्टर  में  होगा
 या  प्राइवेट  सेक्टर  में  शौर  झगर  यह  प्राइवेट
 सेक्टर  में  होगा  तो  यह  किसे  मिल  रहा

 z  ?

 भी  सगुभाई  शाह  प्राइवेट  सेक्टर  को
 भी  बात  हो  रही  हूँ  भौर  किस  को  यह  दिया

 जायेगा,  शमी  तय  नहीं  किया  गया  तथा  कौन
 कोलेबोरेट  करेगा  वह  भी  तय  नहीं  किया
 गया  है  4  जब  प्रोपोजल्स  आयेंगी  तब  यह
 सारी  चीज़  तय  की  जायेगी  ।

 Shri  Ramanathan  Chettlar:  After
 this  factory  has  gone  into  production,
 may  I  know  whether  all  the  require-
 ments  of  the  country  will  be  met?

 Shri  Manubhal  Shah:  It  is  expected
 that  the  country  will  be  more  than
 self-sufficient  after  this  plant  comes
 into  operation.  Its  capacity  will  be
 20,000  to  30,000  tons  of  synthetic
 rubber  per  year

 att  छिहाससन  सिंह  भ्रभी  माननीय

 मंत्री  जी  ने  कहा  कि  तीन  चार  कम्पनियों  के

 साथ  बातचीत  चल  रही  हैं|  मैं  जानना

 चाहता  हूं  कि  उनके  नाम  क्या  हैं  )

 ह , |  भनुभाई  काहू  .  मैसर्स  गुडयीर,

 मुनिभन  कारबाइड,  फायरस्टोन  चौर

 wre  |

 थी  भक्त  कग :  श्ीमनू  क्योंकि  इस
 संयंत्र  के  बारे  में  लगमभन  तीन  बचों  &  बात  शीत
 ह. &  रही  है,  इसलिये  यह  धारणा  बनती  जा

 को
 है  कि  कहीं  यह  कागजों  की  फाइलों  में
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 रहें  हैं  वें  वाफी  प्रेबटीयल  है  भौर
 हम  समझते  हैं  कि  इस  सास  में  उसका  पूरा
 नकक्षा  तय  हो  जायेगा  धौर  उसका  प्रिस्निमिगरी
 काम  काज  भी  शुरू  कर  दिया  जायेगा  1

 Dandakaranya  Scheme

 of
 ye  5  Shri  H.  N  Mukerjec:

 tv  Shri  Muhammed  Elias:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state

 (a)  what  is  the  estimated  number  of
 doctors,  teachers  and  other  profes-
 sional  men  whose  services  will  be
 needed  for  purposes  of  the  Danda-
 karanya  project,

 (b)  whether  recruitment  of  such
 personnel  will  begin  soon;  and

 (९)  the  principles  laid  down  for
 making  such  recruitment”

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  3s.  Naskar):  (a)  No  final
 assessment  of  the  requirements  of
 doctors,  teachers  and  other  profes-
 sional  men  is  possible  at  this  stage  as
 this  will  greatly  depend  on  the  num-
 ber  of  displaced  persons  who  settle  in
 the  area  and  the  needs  of  the  local
 population.  The  number  of  doctors
 required  immediately  are  One  Chief
 Medical  Officer  and  7  Medica]  Officers.

 (9)  and  (¢).  Recruitment  is  made  in
 with  the  normal  rules  foi-

 lowed  by  Government  Departments
 However  subject  to  suitability,  i  Is



 Madhya  Pradesh  and  Orissa.  Rec-
 ruitment  from  all  sources  has  been  in
 progress  for  some  time.

 Shri  nL  N.  Makerjee:  May  I  know  if
 special  care  will  be  taken  to  make
 sure  that  in  general  the  appointments
 of  these  professional  men  are  made
 from  among  people  who  speak  the
 language  of  the  refugees  who  will  go
 there?

 Shri  P.  s.  Naskar:  So  far  as  ap-
 pointments  of  doctors  and  teachers
 are  concerned,  preference  is  given  to
 the  Bengall-speaking  people.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  Governments  of  Orissa  and
 Madhya  Pradesh  have  requested  the
 Government  of  India  to  reserve  cer-
 tain  percentage  of  seats  in  these  posts
 for  the  local  people  of  the  States  of
 Orissa  and  Madhya  Pradesh?

 Shri  P  s.  Naskar:  As  I  said  in  my
 original  answer,  recruitment  is  also
 done  from  the  State  Services  of
 Madhya  Pradesh  and  Orissa.

 Shri  Jaipal  Singh:  Can  the  Minister
 tell  us  whether  Government  have
 evolved  any  policy  to  ensure  demo-
 gtephuc  harmony  in  Dandekaranya  mun
 view  of  the  fact  that  there  are  certain
 elements  which,  if  they  are  sent  there,
 instead  of  producing  harmony,  wil]  do
 just  the  opposite?

 Shri  P.  s.  Naskar:  All  possible  steps
 will  be  taken.

 Shri  Aurobindo  Ghosal;  May  I
 know  whether  the  State  Governments
 will  be  approached  in  this  connection
 instead  of  requisitioning  them  trom
 the  Rehabilitation  Department?

 Shri  FP.  8.  Naskar:  There  is  no  re-
 quisitioning  from  the  Rehabilitation
 Department.  We  are  approaching  the
 State  Government  to  give  us  3  or  4
 mobile  medical  units.  They  have
 429  L.B.D.—2.
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 agreed  to  give  us  doctors  as  required
 for  three  medical  units.

 Shri  Hem  Barua;  The  apprehension
 is,  as  reported  in  a  Calcutta  paper,
 that  the  Punjab  Government  is  pres-
 sing  its  claim  vigorously  on  the
 Dandakaranya  project  which  is  lead-

 this  is  correct,  as  reported  in  the
 newspaper,  what  eteps  have  the  Gov-
 ernment  so  far  taken  to  normalise
 the  situation?

 Shri  P.  s.  Naskar:  That  does  not
 arise  out  of  this  question.

 Shri  Muhammed  Elias;  May  I  know
 how  many  doctors  and  teachers  have
 gone  there  up  t]]  now?

 Shri  P.  ss.  Naskar:  As  I  said,  7
 mobile  units  are  required.  The  Chief
 Medical  Officer  has  been  appointed.

 Aromatic  Chemicals

 °27  ig  Shei  P  Nayar:
 \  Shri  Easwara  Iyer:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  pre-
 sent  position  of  the  maunfacture  of
 Aromatic  Chemicals?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  the  House  [See
 Appendix  I,  annexure  No  Al

 Shri  V.  P.  Nayar:  May  I  know  the
 percentage  of  country's  requirement

 of  aromatic  chemicals  which  ४४  now
 made  in  India  and  what  are  the  im-
 ports?

 Shri  Manabha!l  Shah:  As  regards
 percentage,  barring  menthol,  thymol
 and  camphor,  about  30  per  cent.  is
 manufactured  indigenously.  We  are
 also  trying  to  take  steps  to  sce  that
 factories  are  established  for  the  manu-
 facture  of  synthetic  camphor,  thymol
 and  menthol.

 Shri  V.  P.  Nayar:  I  wanted  to  know
 the  annual  requirements  of  aromatic
 chemicals  in  the  country  as  against
 the  indigenous  production  of  aromatic
 chemicals,  not  for  menthol,  thymol
 and  camphor  alone.
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 ह... ह  Manubhal  Shah;  The  average
 import  in  the  year  4957  was  about
 Ra.  3.60  crores.  Now  because  of  the
 foreign  exchange  difficilties  it  has
 been  reduced  to  Rs.  ]  crore  during  the
 current  year.  When  synthetic  thymol,

 Shri  VY.  P.  Nayar:  From  the  state-

 jonone  has  registered  a  steep  decline.
 I  want  to  know  the  reasons.  I  also
 ‘want  to  know  the  position  of  aromatic
 chemicals  which  are  made  in  India
 from  lemon  grass  oil.

 Shri  Mannbhai  Shah;  The  whole  list
 is  given.  It  all  depends  upon  the  off-
 take  of  the  local  manufacturers.  It  is
 not  as  if  the  capacity  of  any  plant  has
 gone  down.  Regarding  the  rest  of  the
 aromatic  industries,  it  is  not  possible
 to  cover  every  small  production  here.
 But  our  aim  is  to  take  the  type  of
 production  which  is  of  a  large  size
 like  the  ones  I  have  mentioned.

 Shri  द  ह  Nayar:  When  the  very
 smal]  industries  require  aromatic
 chemicals  they  have  to  pay  800  to  ‘000

 Shri  Manubhai  Shah:  As  I  said,  the
 steps  are  two-fold,  One  is  to  allow
 the  import  of  miscellaneous  aromatic
 chemicals  of  which  a  regular  systema-

 Shri  Manuobhai  Ghah:  Yes,  Sir.  We
 are  giving  full  support  to  the  small-
 scale  industries’  development  and
 several  people  who  want  to  extract
 all  these  aromatic  chemicals  either  by
 distillation  or  otherwise  are  being
 encouraged  to  extract  them  from  na-
 tural  herbs.  In  their  distribution
 also,help  is  being  given  to  small  in-
 dustries.

 .

 Minimum  Wages  of  Beedi  Workers

 +

 o8.  Shri  Warior:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Labour  and  Em-
 ployment  be  pleased  to  state:

 (a)  the  names  of  the  States  which
 have  fixed  minimum  wages  of  beedi
 workers;  and

 (b)  the  steps  taken  by  Government
 to  persuade  the  rest  of  the  States  to
 follow  suit?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  AH):  (a)  In  the  States  of
 Andhra  Pradesh,  Bombay,  Bihar,
 Kerala,  Madhya  Pradesh,  Madras,
 Mysore,  Orissa,  Rajasthan,  Tripura,
 Uttar  Pradesh  and  West  Bengal,  mini-
 mum  rates  of  wages  have  been  fixed
 for  bidi  workers.

 (b)  According  to  information  avail-
 able,  the  bidi  industry  does  not  exist
 in  other  States  except  Assam  where
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 Will  the  Minster  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  Government  have  kept
 itself  fully  apprised  of  the  prevailing
 searing  prices  of  Kerosene  Oil  in  the
 country;

 (b)  whether  Government  propose  to
 take  any  step  for  arresting  the  soar-
 ing  prices  of  Kerosene  Oi);

 (c)  if  so,  the  details  thereof;

 (d)  whether  arrangements  are  being
 made  to  obtain  adequate  supplies  of

 Kerosene  Oil  quickly;  and

 (e)  whether  the  three  oil  companies
 have  been  asked  to  co-operate  with
 the  Government  for  meeting  the
 crisis?

 ,
 The  Minister  of  Mines  and  Oil  (Shri

 K.  D.  Malviya):  (a)  to  (c).  Govern-
 ment  were  keeping  a  close  watch  on
 the  position  regarding  supply  and  con-
 sumption  of  Kerosene  Oil  in  the  coun-
 try  and  were  noting  the  rise  in  selling
 prices  of  Kerosene  in  the  last  few
 weeks  with  some  anxiety.  I  indicated

 »  the  policy  of  the  Government  on  pre-
 vious  occasions  in  connection  with  a

 the  House  knows  this  cut  was  inevi-
 tably  due  to  our  foreign  exchange
 difficulties,  Nevertheless  Government

 »@o  not  see  any  justification  in  the  rise
 aim  selling  prices  of  Kerosene  Oil

 The  State  Governments  were  consult-

 several  places  and  more  20  to  a  cer-

 tain  extent  in  Hombay,  the  Govern-
 ment  took  the  following  steps  to
 relieve  the  situation:

 (i)  They  have  instructed  oil
 companies  to  remove  the  restric-
 tions  on  the  sale  which  had  been
 imposed  in  order  to  conserve
 foreign  exchange;

 (2)  a  special  additional  allot-
 ment  of  foreign  exchange  has  also
 been  allotted  and  this  has  been
 made  available  to  them;

 (3)  the  oll  companies  have  been
 asked  to  arrange  immediately  for
 additional  import  of  kerosene
 against  this  allocation.  Mean-
 while  arrangement  has  been
 assured  to  meet  the  increase  in
 the  off-take  from  the  stocks  that
 are  already  m  the  country.
 Therefore  the  relef  should  be  in
 sight  immediately;

 (4)  with  a  view  to  preventing  a
 recurrence  of  such  situations  in
 future,  the  Government  are  also
 trying  to  find  out  why  the  market
 prices  were  increased;

 (5)  the  State  Governments  have
 also  been  informed  of  the  steps
 that  have  been  taken  and  have
 also  been  requested  to  give  widest
 pubheity  to  the  same.

 It  is  hoped  that  traders  from  the
 highest  to  the  lowest  level  will  co-
 operate  with  the  Government  in  this
 task  and  that  with  the  steps  already
 taken  the  selling  price  would  return
 to  normal  levels  within  a  few  days.
 Government  are  prepared  to  take
 other  steps  in  case  the  situation  does
 not  improve.

 Shri  Panigrahi:  May  I  know  whe-
 ther  besides  the  Government  of  Bom-
 bay,  the  shortage  of  kerosene  0  was
 also  acutely  felt  in  Orissa,  West
 Bengal,  Madras  and  throughout  the
 country  and,  if  so,  what  steps  have
 those  Governments  taken  to  arrest
 this  rise  in  prices  of  kerosene  oil  in
 those  places?



 various  reasons,  one  of  them  would

 Shri  Panigrahi;  May  I  know  whe-
 ther  kerosene  will  now  be  included  in
 the  Essential  Commodities  Act  so  that
 State  Governments  will  be  in  a  posi-
 tion  to  arrest  the  hoarders  of  kerosene
 oil?

 Shri  K.  0.  Malviya:  Yes,  Sir.  We
 have  advised  the  State  Governments
 to  take  all  necessary  steps  including
 the  consideration  of  disparing  kerosene
 distribution  under  this  Act.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  Government  are  aware  of  the
 fact  that  these  oil  companies  have
 taken  full  advantage  of  the  Govern-
 ment’s  suggestfon  for  a  small  cut  and
 are  creating  an  artificial  scarcity  in
 the  market  by  affecting  a  cut  most
 whimsically  and  caprciously?

 Shri  KD.  Malviya:  i  is  8  matter
 of  opinion  for  the  hon  Member  to
 hold  I  will  be  very  sorry  to  note
 that  anybody  could  take  advantage  of
 the  shortage  of  kerosene  0  and  raise
 the  price  for  profits

 Shri  Hem  Barua:  000]  companies  are
 not  sorry.  It  is  only  the  hon.  Minis-
 ter  who  is  sorry.  Because  of  the  sug-
 gestion  of  the  Government  they  are
 reaping  a  full  harvest.

 Shri  KE.  0,  Malviya:  Whatever
 might  have  happened,  we  are  quite
 alive  to  the  mtuation.  We  are  taking
 such  steps  which  are  immediately  to
 result  in  relieving  the  situation.

 Shri  , a  N.  Mukerjee:  In  view  of  our
 Presumably  friendly  relations  with  the
 il  companies,  may  I  know  if  Gov-
 ernment  was  not  entirely  unaware  of
 ‘what  was  going  to  happen  in  regard
 te  the  supply  of  kerosene  and,  if  that
 be  ce,  what  justification  has  Govern-
 ment  given  in  support  of  this  report?

 giving
 any  view  held  anywhere.  I  am  mere-
 ly  stating  p  fact  that  when  many
 parties  come  between  the  wholesale
 supply  and  the  retail  distribution,  it
 is  very  difficult  to  locate  where  the
 mistake  lies.  One  of  the  reasons  was
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 not  getting  it?  May  I  also  know  the
 present  retail  price  of  kerosene?

 Shri  K.  D.  Malviya:  Prices  had
 gone  up  to  a  certain  extent  and  I  hope
 they  have  come  down  even  in  Madras.

 सेठ  गोविन्द  जास  :  जितना  आयात

 मिट्टी  के  तेल  का  कम  हुझा  था,  क्या  गवर्नेमेंट
 ने  इस  बात  का  पता  लगाया  हूँ  कि  उस

 अनुपात  से  फुटकर  व्यापारियों  ने  कीमतें
 ज्यादा  बढाई,  और  अगर  इसका  पता  लगाया
 गया  हूँ  तो  इस  प्रकार  के  मनाफाखोर  व्यापा-
 रियो  के  सम्बन्ध  में  सरकार  क्‍या  सोच

 रही  हूँ  कि  क्‍या  किया  जाय  ?

 भरी  बोन  ae  मालजीय  :  मैं  मानतीय
 सदस्य  से  सहमत  हूं  कि  निर्मात  में  जितनी
 कमी  हुई  सम्मवतः  उसके  भनृपात  से  ज्यादा
 दाम  फुटकर  व्यापारियों  ने  बढ़ाये,  आर

 थह  बात  मुनासिब  नहीं  है  1  इसके  सम्बन्ध
 में  व्यापारियों  को  इस  प्रकार  नहीं  करना

 आाहिये  :  इन  सब  बातों  को  देखकर  सरकार
 ने  ऐसे  कदम  उठायें  हैं  जिनसे  ऐसा  भाइन्या
 न  हो  देस  भर  में  काफी  तेल  प्राप्त  है  t

 Shri  Geray:  Is  it  not  true  thet  for
 the  last  two  months  this  scarcity  fs



 felt  all  over  the  country  and
 Government  has  not  been  taking
 steps?
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 tt  रधुनाव  fog  :  क्या  सरकार  को

 मासूम  है  कि  सून  पी०  के  झम्दर  तेज  का

 भाव  ४  झाना  से  छेकर  १२  झाना  बोतल  तक

 हो  गया  है  जब  कि  उसका  भाव  ३  पाना  से
 झषिक  नहीं  होना  चाहिये  t

 थी  So  ®o  मालवीय  :  जी  हा,  दाम
 +  जरूर  बहुत  हो  गये,  भर  उत्तर  प्रदेश  में

 इतने  ज्यादा  हो  गये  यह  बहुत  भ्रफसोस  की
 बात  है  I  इससे  कम  हो  जाय  तो  झच्छा

 है  1

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Article  on  India  by  Hussian
 Ambassador  to  Chins

 ozq,  J  Shri  Rajendra  Singh:
 |  Shri  Surendra  Mahanty:

 Wi  the  Prime  Minister  be  pleasad
 to  state:

 (a)  whether  Government  is  aware
 w#  the  fact  that  the  Russian  Ambassa-
 dor  to  China  has  written  a  critical
 article  in  an  International  magazine
 regarding  the  profession  and  Praptjces of  Indian  Prime  Minister;  and  -

 (b)  if  so,  does  it  Indicate  any  signi-
 ficant  change  in  the  foreign  policy  of
 Russia  towards  India?
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 The  Depaty  Minister  cf  External
 Sffairs  (Shrimati  Laksiim!  Menon):
 (a)  and  (b).  We  have  seen  the  article
 to  which  the  Hon'ble  Member  has
 referred.  We  have  no  reason  to  think
 thet  this  article  marks  any  change  in
 Soviet  Government’,  attitude  to  India.
 In  fact,  the  relation  between  our  two
 countries  continues  to  be  cordial  and
 both  the  Governments  are  resolved  to
 improve  it  further.

 Central  Hospital,  Asansl

 1  Shri  १.  B.  Vittal  Rao:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  any  scheme  for  expen-
 sion  of  the  Central  Hospital,  Asansol
 under  the  Coa)  Mines  Labour  Welfare
 Organisation  from  765  beds  to  250  has
 been  sanctioned;

 (b)  if  so,  what  is  the  estimated  cost
 of  the  same;  and

 (c)  when  the  construction  of  the
 building  will  commence?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  Rs.  ‘5,17,156.

 (c)  The  construction  of  staff  quar-
 ters  has  already  commenced.  Plans
 and  estimates  for  the  wards  are  be-
 ing  finalised.

 New  Cement  Factories  in  Bombay
 #19,  Shri  Pangarkar:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Bombay  or  any  private  comagm  from
 Bombay  have  applied  to  Government
 for  licences  to  start  new  cement  fac-
 tories  m  Bombay  State;

 (b)  if  so,  whether  any  licences  have
 been  granted;  and

 (e)  the  location  of  these  factories?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  Yes,  Sir.  Two
 concerns  have  applied.
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 (b)  and  (c)  The  proposed  loca-  (b)  ४  so,  the  details  thereof?
 tions  are  Rajur  and  Veraval.  Licenses
 have  not  yet  been  issued  to  these  two  The  Becretary  to  the
 firms  No  new  heenses  for  cement  Minister  of  External  Affairs  (Shrf
 factories  are  being  considered  for  the  Sadsth  AN)  Khan):  (a)  and  (b)  Wo
 present  in  view  of  the  comparative  such  landings  took  place  in  the  है . ल
 @asy  supply  position.  The  matter  will  week  of  December,  1988,  Further  en-
 however  be  kept  under  review

 Educated  Unemployed

 Ve  Shri  Damani:  Will  the  Minis-
 ter  of  Labour  and  Employment  be
 Pleased  to  state:

 (a)  whether  pilot  schemes  for  assist-
 ing  the  educated  unemployed  have
 been  fully  smplemented;  and

 (8)  of  so,  the  details  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali)  (a)  No

 (b)  Does  not  are

 Landing  of  Pakistani  Planes

 *21,  Shri  Snbiman  Ghose:  Will  the
 Prime  Minister  be  pleased  to  state

 (a)  whether  it  3s  a  fact  that  four
 unscheduled  Pakistan  aeroplanes
 landed  at  Dum  Dum  Aurport  on  two
 consecutive  days  (two  on  each  day)
 on  the  same  plea,  and

 (a)  the  present  position  of  export  of

 =
 to  UK  and  the  US.A

 an

 (b)  the  efforts  that  are  beng  made
 to  step  up  the  exports?

 The  Deputy  Minister  of  Commeres
 and  Industry  (Shri  Satish  Chandra):

 (a)  Durng  the  penod  January-
 November  1958,  exports  of  Indian  tes
 to  UK  and  USA  as  compared  with  ~
 the  same  period  of  the  previous  year,
 were  —

 January  November

 To  UK  ToUSA

 Quanuty  Value  Quantity  Value
 Qn  mn  (Rs  crore)  (inmn  (Rs  crore)

 Ibs)  485  )

 5  9३
 5  83

 79  8

 75  74

 227
 a0  99

 292  9

 275  8

 (b)  India  participates  in  the  Tea
 Councils  set  up  in  USA,  Canada,
 Fare,  Netherlands  and  West  Germany
 in  collaboration  with  other  tea  pro-

 separately;  .

 r



 Waaf  Properties  tn  Punjab

 a  Shri  Ansar  Harvani:  Will  the
 Minister  of  Rehabilitation  and  Minority
 Affairn  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  almost
 all  of  the  wagf  properties  in  Punjab

 atill  being  managed  by  the  Custo-
 dian  of  Evacuee  Property;  and

 (b)  if  hether  there  is  a  pro-
 poral  to  their  properties?

 The  Deputy  Minister  of  Rohabilita-
 (Shri  2.  8.  »  (a)  and  (b)

 Properties  of  Mf  wagfs  in  Punjab
 been  released  in  a  large  number

 but  :t  has  not  been  possible
 the  properties  of  all  waqfs

 there  is  hardly  and  Muslim  popula.
 tion  left  in  a  majority  of  distncts  in
 the  Punjab.  It  has  therefore  been
 decided  that  properties  of  wagfs  of  a
 non-religious  character,  such  as  schools
 colleges,  hospitals  etc.  should  be  allot-
 ted  to  displaced  educational  and  cul-
 tural  institutions  on  nominal  rent  on  a
 long  term  basis  As  regards  proper-
 ties  of  waqfs  of  a  religious  character
 the  question  of  their  future  manage- ment  is  still  under  consideration

 है
 Prop
 ha
 of
 to

 as

 Sixteenth  Indian  Labour  Conference

 “mM,  Shri  Tangamani:  Wl!  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the  i6th
 Indmn  Labour  Conference  decided  that
 Central  and  State  Governments  on
 their  part  should  arrange  to  set  mght
 any  shortcomings  in  the  machinery
 they  constitute  for  the  administration
 of  labour  laws;  and

 (b)  if  so,  the  names  of  the  States
 which  have  implemented  this  recom-
 mendation?

 The  Depaty  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  No.

 The  Conference,  however,  discussed
 the  question  of  setting  up  of  Imple-
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 mentation  and  Evaluation  Machinery
 both  at  the  Centre  and  in  the  States.

 (b)  All  State  Governments  and
 Administrations,  except  Jammu  and
 Kashmir  and  Manipur  have  set  up  sec-
 Hons  in  their  Labour  Departments  to
 look  into  cases  of  non-implementation.
 Nine  State  Governments/Admimstra-
 tions  (Bihar,  Kerala,  Mysore,  Punjab,
 Rajasthan,  U.P..  West  Bengal,  Delhi
 and  Tripura)  have  also  set  up  tripartite
 Implementation  Committees.

 Former  French  Possessions

 925,  Shrimatl  Mafida  Abmed:  Will
 the  Prime  Minister  be  pleased  to  state
 the  latest  position  regarding  de  jure
 transfer  of  former  French  Possessions
 in  Indm?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):  We
 have  been  informed  that  the  qyestion
 bf  ratification  of  the  Treaty  of  Cession
 bof  the  French  Establishments  of  Pondi-
 therry,  Karikal,  Mahe  and  Yanam  will

 given  high  priority  on  the  agenda
 Yor  the  next  Session  of  the  French

 lmament,  due  to  commence  on  the
 28th  of  April  this  year

 Aluminium  Plant  in  Salem

 (  Shri  Subbiah  Ambalam:

 |  Shri  E.  द  हू,  Sampath

 Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  state:

 (a)  the  cost  of  the  Aluminium  Plant
 proposed  to  be  started  in  Salem:

 (b)  its  production  capacity;
 (c)  whether  the  proyect  report  on

 the  plant  by  the  technicians  has  been
 submitted;

 (d)  af  so,  the  main  features  thereof,
 ‘and

 (९)  when  it  is  likely  to  be  started?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  to  (e)  This
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 house  was  informed  an  18th  Decem-
 ber,  3958  (in  reply  to  Unstarred
 Question  No  2209)  that  one  party  has
 made  tentative  suggestions  for  setting
 up  an  aluminium  plant  in  collabora-
 tion  with  an  Italian  firm  and  that  the
 matter  under  examination  It  was
 also  stated  that  some  representations
 of  the  Italian  firm  have  vinted  the  site
 A  report  from  this  team  of  experts  is
 awaited,

 Hindustan  Cables  (Private)  Limited

 न,  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  any  diversified  predluc-
 tien  has  been  obtained  m  the  manu-
 facture  of  cables  m  the  Hindustan
 Cables  (Private)  Limited,  Rupsarain-
 wu;

 {b)  whether  the  possibility  of  export
 has  been  explored  to  South  East  Asian
 countries;  and

 (c)  #  so,  with  what  result?

 The  Minister  of  Industry  (Shri
 Mannbhal  Shah):  (a)  Yes,  Sir

 (b)  and  (९)  The  agreement  with  the
 consultants  provided  only  for  exports
 to  Nepal,  Burma,  Ceylon  but  it  has
 since  been  agreed  that  Indonesia
 should  also  be  included  in  the  export
 zone  The  present  expansion  of  the
 factory  was  designed  to  meet  the
 requirements  of  the  Posts  and  Tele-
 graphs  Department,  which  was  esti-
 mated  sometime  ago  at  800  miles  and
 also  export  of  about  200  miles  of
 cables  The  requirements  of  the  Posts
 and  Telegraphs  Department  alone  have
 since  risen  to  1,300  miles  and  steps  are
 under  consideration  to  expand  produc-
 tion  still  further  both  to  cover  the
 increased  domestic  demand  and  export
 to  the  extent  possible

 State  Awards  for  Films

 *28.  Shri  Aurobindo  Ghesal:  Will
 the  Minster  of  Information  and
 Broadcasting  be  pleased  to  state

 (a)  whether  any  Committee  has
 been  appointed  to  scrutmise  the  docu-
 meritary  films  for  State  Awards,  and

 (b)  HH  so,  when  and  how  many  mem-
 bers  are  there  in  the  Committee?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  Keskar):  (a)  and
 (b)  Yes,  Sir  A  Committee  for  the
 initial  examination  of  documentary
 films  entered  for  the  State  Awards
 95Qgies  recently  been  appointed  It
 consists  of  five  members  including  the
 chairman  It  might  however  be  made
 clear  that  the  duty  of  the  Commuttee
 us  only  to  put  up  a  panel  of  documen-
 @aries  before  the  Central  Committee
 who  alone  have  the  authority  to  take
 a  final  decision

 Purchase  of  Nowsprint  from  0  5.8.E.

 *29.  Shri  Mahanty:  Will  the  Minis
 ter  of  Commerce  and  lindustry  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  06  dated  the
 6th  December,  958  and  state:

 (a)  whether  the  Registrar  ef  the
 Newspapers  advised  the  State  Trading
 Corporation  to  purchase  2,000  metric
 tons  of  newsprint  from  the  USSR.
 even  though  the  price  quoted  was
 higher,

 (b)  whether  the  State  Trading  Cor-
 poration  was  offered,  by  another  source
 in  India,  newsprint  at  the  rate  of  £48
 per  metric  ton  whereas  the  Russian
 supply  wast  at  the  rate  of  £55-l0-0  per
 metric  ton,

 (c)  af  so,  why  the  State  Trading
 Corporation  refused  to  buy  at  a  lesser
 cost  while  a  firm  offer  was  made  to
 that  effect,  and

 (d)  what  is  the  total  amount  of
 foreign  exchange  lost  on  this  account?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  Press  Registrar
 only  advised  the  State  Trading  Corpo-
 ration  regarding  the  quality  of  News-
 Print  after  ascertaining  the  views  of
 newspaper  interests  through  the
 IENS

 (b)  Yes,  Sir  The  price  offered  by
 the  Russians  was  £55  per  metric  ton.

 (c)  The  offer  was  not  of  a  direct
 @eal  but  through  a  third  party,
 Further  payment  was  to  be  made  in
 Sterling
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 (a  Nu,  because  the  transactions
 were  with  countries  with  whom  the
 State  Trading  Corporation  has  rupee

 Wpayment  agreements.

 Indian  Handicrafts

 *g@.  Shri  J  B.  8.  Bist:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state.

 (a)  the  steps  taken  to  popularize
 Indian  handicrafts  in  the  UK  and  the
 Continent;  and

 (b)  whether  Government  propose  to
 open  permanent  stalls  in  tirese  coun-
 tries  to  bring  the  Indlan  Cottage  In-
 dustry  products  within  the  reach  of
 ordinary  persons?

 of  handicrafts  are  being  taken
 by  the  Central  Government  in
 respect  of  all  countmes  including  U.K.
 and  Continent  Apart  from  the  Indian
 Handicrafts  Development  Corporation
 which  was  set  up  in  April,  958  to
 look  after  activities  connected  with
 exports,  publicity  is  being  given
 through  exhibitions,  trade  centres,  etc
 abroad  Trade  Delegation  of  business
 executives  fram  foreign  countries  was
 also  invited  to  India  to  establish  direct
 contacts  with  dealers  and  experts

 A  proposal  to  set  up  Trade  centres
 exclusively  for  handicrafts  at  Frank
 fart  (West  Germany),  Los  Angeles
 and  New  York  is  under  consideration

 Closure  of  Textile  MiM—  in  Bombay
 State

 *3l.  Shri  Sonavane:  Will  the  Minis-
 ter  of  Commerce  and  Indusiry  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  242  on  the  L9th
 December,  958  and  state

 (a)  the  reasons  for  the  total  and
 partial  closure  of  a)  Rayen  Textile  and
 (u)  Jayashankar  and  (th)  Lokamanya
 Textile  Mills  respectively  of  Barm  in
 Bombay  State,  and

 (b)  the  manner  and  method  of  solv-
 ing  the  problem  from  the  points  of

 view  of  fall  in  production  and  un-
 employment  of  nearly  two  thousand
 workers?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Jayashankar  and
 Lokamanya  Textile  Mills  whoch  were
 to  be  closed  partially  have  extended
 their  notices  of  closure  of  third  shift
 Rajen  Textile  are  reported  to  have
 been  closed  from  Ist  January,  1959.
 The  difficulties  of  these  manufacturing
 units  stem  from  outmoded  machinery
 and  accumulation  of  stocks

 (b)  1,321  workers  are  affected  by  the
 closure  of  Rajen  Textiles  there  us  no
 retrenchment  in  the  other  two  Milis
 The  closed  mull  is  to  be  surveyed  this
 month  by  the  Textile  Commussioner’s
 Office  and  the  management  will  con-
 sider  re-opening  it  in  the  light  of  the
 recommendations  of  the  Survey  Team.

 Rebate  on  Handloom  Products

 *32.  Shri  Sampath:  Will  the  Minis—
 ter  of  Commerce  amd  Industry  be
 pleased  to  state

 (a)  the  latest  position  in  regard  to
 the  amount  of  rebate  dues  to  be  paid
 to  the  handloom  weavers  co-operative
 societies  in  Madras  State,  and

 (b)  the  steps  taken  to  expedite  the
 payment?

 The  Minister  of  Cemmerce  (Shri
 Kanungo).  (a)  The  State  Government
 have  reporied  that  an  amount  of
 Rs  55,34,565  is  necessary  to  meet  the
 expendituie  in  connection  with  the
 claims  of  rebate  due  to  co-operative
 societies  as  on  3lst  March,  958

 (b)  An  amount  of  Rs  40  lakhs  has
 been  sanctioned

 Soap  Manufacture

 *33  Shri  Gza.  Will  the  Minister  of
 Commerce  and  Industry  be  pleased  to
 state

 (a)  whether  Government  are  aware
 of  the  difficulties  experienced  by
 indigenous  non-motive  power  soap
 manufacturers  in  getting  copra  and
 caustic  soda,  and
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 (b)  if  ao,  what  steps  Government
 contemplate  to  relieve  the  difficulties?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir

 (b)  Actual  Users  hcences  for  import
 of  copra  are  granted  to  the  associe-
 tions  of  non-motive  power  soap  manu-
 facturers  The  importa  of  caustic  soda
 are  also  being  stepped  up  to  meet  the

 ports  are  canalised  and  who  are  res-
 ponmble  for  distribution  of  the
 imported  caustic  soda,  are  making
 efforts  to  meet  the  demand  of  soap
 manufacturers  as  much  as  possible
 Further  industrial  licences  have  also
 been  granted  for  the  establishment  of
 mew  units  and  expansion  scheme  to
 increase  the  indigenous  production
 capacity  of  caustic  soda  in  the  country

 European  Common  Market  Scheme

 Shri  Rajendra  Singh:
 Shri  Assar-

 94  ‘Shri  ह  M  Banerjee:
 Shri  Sadhan  Gupia
 Shri  Raghunath  Singh:
 Dr  Ram  Subhag  Singh

 Wul  the  Minister  of  Commerce  and
 industry  be  pleased  to  state

 (a)  whether  Government  have
 assessed  the  situation  arising  out  of
 the  formation  of  European  Common
 Market,

 (b)  whether  it  will  have  any  adverse
 or  favourable  effect  on  our  export
 earnings,

 <c)  the  names  of  the  commodities
 and  the  extent  to  which  their  export
 ‘will  be  affected,  and

 (d)  the  steps  taken  in  the  matter?

 The  Minister  of  Commerce
 pos Kanungo):  (a)  to  (c)  It  is  too  early

 to  make  am  precise  assessment  But
 Government  are  watching  develop-
 ments  and  the  situation  is  being  kept
 ander  examination

 Written  Answers  #

 (a)  Consultations  are  being  held  in
 the  GATT  with  member  Btates  of  the
 Common  Market  with  a  view  to
 making  this  assessment  and  negotiating
 possible  remedial  measures.

 import  of  Kashmir  Shawts  by  U.5.8.2.

 (b)  if  80,  what  action  Government
 of  India  have  taken  or  propose  to  take
 in  the  matter?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah);  (a)  Yes,  Sir  Orders
 for  the  supply  of  Kashmiri  Shawls, and  other  artistic  products  have  been
 received  from  USSR  during  the  last
 few  years

 (b)  A  provision  bas  been  made  in
 the  Trade  Agreement  recently  con=
 cluded  with  the  Government  of
 USSR  for  export  of  Indian  Handi-
 crafts  which  should  include  Kashmir
 Shawls  ete  Financial  asststance  s
 being  given  to  the  State  Government
 for  developing  production  etc  of  these handicrafts

 Enquiry  into  Kerala  Plantation  Strike

 “36.  Shri  Ram  Krishan:  Will  the
 Minister  of  Labour  and
 be  pleased  to  refer  to  the  reply  given to  Starred  Question  No.  880  on  the
 llth  December,  958  and  state,

 (a)  whether  an  enquiry  into  the
 Kerala  Plantation  strike  from  the  point of  view  of  the  Code  of  Discipline  has
 been  made,  and

 (9)  ४  so,  the  result  therect?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  Not  yet.

 (bd)  Does  not  arise
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 Singarenl  Collierics

 *sT.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  dis-
 abled  miners  of  Singareni  Collieries
 ave  not  been  gent  to  Military  Arti-
 ficial  Limb  Centre,  Poona  so  far;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  arrangements  have
 since  been  made  to  send  them;  and

 (d)  the  number  of  disabled  miners
 that  will  be  sent  to  the  Centre  by  the
 end  of  February,  29597

 The  Deputy  Minister  of  Labour  (Shri
 Abia  All):  (a)  No.

 ¢b)  Does  not  arise.

 (९)  Out  of  the  [3  amputees,  six  were
 sent  to  the  Artificial  Limb  Centre,
 Poona,  on  12th:  January,  1959,

 (a)  The  authorities  of  the  Artificial
 Limb  Centre,  Poona,  have  suggested
 that  seven  amputees  may  be  sent  in  a
 batch,  The  amputees  are  required  to
 stay  in  the  Centre  for  a  period  of  not
 less  than  6  weeks  for  the  fixing  up  of
 limbs.  The  next  batch  will  be  sent
 soon  after  the  return  of  the  present
 batch.

 Formation  of  a  new  News  Agency

 Shri  8.  M.  Banerjee:
 #38,  <  Shri  Tangamani:

 Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Information  and

 Broadcasting  be  pleased  to  state:
 (a)  whether  a  request  has  been

 made  by  the  staff  of  the  United  Press
 of  India  for  the  formation  of  a  new
 news  agency;  and

 (b)  if  go,  the  reactions  of  Govern-
 ment  thereto?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (७)  and
 (b).  Alternative  schemes  had  been  put
 forward  by  the  U.P.I.  Employees  Union

 and  some  others  interested  in  the
 United  Press  of  India.  These  were
 brought  to  the  notice  of  Government
 for  opinion.

 While  it  is  not  for  Government  to
 either  approve  any  scheme  or  reject  it,
 because  the  Agency  is  an  independent
 body,  we  gave  our  opinion  regarding
 the  proposals.  It  was  felt  that  the
 proposals  were  not  adequate  enough
 to  put  the  Agency  on  its  feet  again
 or  to  start  a  new  one.

 gat  उत्तर  प्रवेक  का  विकास

 +३९.  थी  भक्त  बेग :

 भी  राम  झंकर लाल  ©  गया  योजना
 मंत्री  २६  नवम्बर,  १६५८  के  पअ्रतारांकित
 अदन  संख्या  ५५३  के  उत्तर  के  सम्बन्ध  में

 गह  बताने  की  कृपा  करेंगे  कि  पूर्वी  उत्तर  प्रदेश
 के  विकास  की  योजना  के  बारे  में  क्या  इस
 बीच  कोई  निर्णय  किया  गया  है  ?

 योजना  उपमंत्री  (थी  पया  to  fire)  :

 १६५६-६०  की  वाषिक  योजना  के  भ्रन्तर्गत
 योजना  झ्रायोग  ने  उत्तर  प्रदेश  के  पूर्वी  जिलों
 झौर  पहाड़ी  इलाकों  के  विकास  के  लिये
 २  करोड़  रुपये  की  रकम  मंजूर  की  है  ।  राज्य
 सरकार  इस  रकम  से  जिन  स्कीमों  को  चलायेगी
 उनके  विवरण  की  प्रतीक्षा  है  ।

 Small  Scale  Industries

 40.  J  Shri  A  है.  Gopalan:
 [  Shri  Warior:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 {a)  whether  it  is  a  fact  that  indus-
 tries  which  have  a  capital  less  than
 5  lakhs  of  rupees  and  employing  more
 than  50  workers  do  not  come  under  the
 definition  of  “Smail  Scale  Industries”;

 (b)  whether  Government  had
 received  any  representation  in  this
 regard  from  the  Hosiery  concerns  m
 Kerala;  and

 (९)  if  so,  the  action  taken  thereon?



 per  revised  defimtion  as  dne
 with  capital  investment  not  exceeding
 Re.  5  Jakhs  and  employing  not  more
 than  50  persons  per  shift  :f  using
 power  and  not  more  than  00  per  shift
 Hf  not  using  power

 (b)  ‘Yes,  Sir.

 (e)  As  the  average  employment  per
 unit  in  small  scale  cotton  homery  units
 is  ]  and  in  small  scale  woollen  houery
 units  2s  15,  most  of  the  units  of  the
 hosiery  industry  will  be  covered  under
 the  defimtion  of  small

 scale  industry.

 State  Trading  Corporation  of  India
 (Private)  Ltd.

 41,  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  estimated  varn-
 ings  of  the  State  Trading  Corporation
 of  India  (Pnvate)  Limited  on  manga-
 nese  ore  contracted  for  exports  during
 1958-59  so  far?

 The  Minister  of  Commerce  (Shri
 Kanunge):  It  would  not  be  advisable
 to  disclose  these  details  in  business
 interest  A  copy  of  the  Annual  Report
 giving  a  picture  of  the  profits  made
 by  the  State  Trading  Corporation  m
 its  trading  transactions  will  soon  be
 placed  on  the  Table  of  the  House

 State  Trading  Corporation  of  India
 (Private)  LAd.

 "az,  Shri  Damani:  Will  the  Minister
 af  Commerce  and  Industry  be  pleased
 to  refer  to  the  reply  given  to  the
 Starred  Question  No  78  on  the  8th
 December,  958  and  state  the  progress
 made  in  the  export  of  Cement  out  of
 the  contemplated  quantity  of  two  lac
 tons  by  the  State  Trading  Corporation
 of  India  (Private)  Ltd?

 for  a  total  quantity  of  about  1,96,400,
 tons  have  been  concluded  and  about

 (a)  the  present  requirements  of
 lubber  Belting  and  Leather  Beltung  in
 India,  and

 (b)  the  proportion  of  indigenous
 manufacture  and  imports  for  eech  of
 them?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 [See  Appendix  I,  annexure  No.  a)

 Amembiage  of  Radic  by  the  ALB.
 Research  Dopartment

 are  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Information  and  Bread-
 easting  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  37  on
 the  20th  November,  958  and  state:

 (a)  whether  any  private  firm  has
 offered  to  exploit  the  production  of
 radio  sets  which  work  without  electri-
 city,  and  which  are  assembled  by  the
 yesearch  department  of  the  All  India
 Radio,  and  ve

 (b)  if  so,  which  firm  has  been  givén
 such  permission  and  on  what  terms?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  No,
 Sir

 (b)  Does  not  arise

 Nagar  Haveli  and  Dadra  Issue

 o45  J
 Shri  Vidya  Charan  Shaka.
 Shri  D.  C  Sharma:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  229  on  the  9th  Decem-
 ber,  958  and  state:

 (a)  whether  the  rejoinder  to  the
 Portuguese  complaint  to  the  Inter-
 national  Court  regarding  Nagar  Haveli
 and  Dadra  has  since  been  filed;  and

 (b)  af  90,  whether  further  stages  of
 the  case  have  been  determined  by  the
 Court?
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 Saath  All  Khan):  (a)  Yes.

 (b)  Not  yet

 Export  of  Indian  Tea  to  Ramla

 "146,  Shri  Eajendra  Singh:  Wl)  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  it  is  8  fact  that  Indian
 Tea  has  become  popular  in  Russian
 market,  and

 (b)  of  so,  the  quantity  proposed  to
 be  exported  this  year  as  against  Jast
 year?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir

 (b)  About  25  million  Ibs  of  tea  was
 exported  to  USSR  during  958
 Though  no  precise  forecast  can  be
 made  at  this  stage,  it  78  hoped  that
 exports  during  959  may  not  be  less
 than  the  previous  year

 Defective  Construction  of  Jungpura
 Bridge

 "41,  Shri  Ram  Krishan’  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  029  on
 the  l6th  December,  958  and  state
 whether  the  question  of  disciplinary
 action  to  be  taken  by  Government
 against  the  persons  found  responsible
 in  the  defective  construction  of  the

 The  Minister  of  Works,  Honsing  and
 Supply  (Shri  BH.  C.  Reddy):  Yes,  Sir
 A  detailed  examination  of  this  case  has
 shown  that  the  damages  were  mainly
 due  to  the  unprecedented  heavy  rains
 on  the  20th  and  Zist  July,  958  Of
 the  other  causes  contributing  to  the
 damages,  the  one  for  which  the  officers
 engaged  on  the  construction  could  be
 held  responsible,  relates  to  adequate
 @onsolidation  of  the  earth-work,  indi-
 eating  a  lack  of  proper  supervision.
 Suitable  disciphnary  action  has  been

 taken  against  the  officers  concerned  It
 may  be  mentioned  that  the  damages
 to  the  approach  road  were  not  of  any
 major  nature  and  did  not  exceed  a
 value  of  Rs  5,000  These  damages
 were  rectified  by  necessary  repairs  at
 the  cost  of  the  contractor

 Water  Supply  for  Singareni  Collieries

 “48,  Shri  T  B.  Vittal  Rao:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  total  amount  paid  to  the
 Singaren!  Collberies  for  the  Water  Sup-
 ply  Scheme  at  Kothagudiam  during
 the  period  from  ist  April,  958  to  3ist
 January,  959  by  the  Coal  Mines
 Labour  Welfare  Organisation,  and

 (b)  whether  Government  are  aware
 of  the  fact  that  the  workers  are
 experiencing  considerable  hardship  due
 to  inadequate  supply  of  water?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  No  amount  has
 yet  been  paid  The  payment  of  a
 grant  to  the  Colheries  is  under  con-
 sideration

 (b)  The  Water  Supply  in  the  Coal
 field  is  reported  to  be  unsatisfactory

 weitere  नगर  में  बाजार

 *ve.  भी  भक्त  दर्शन  :  क्या  निर्मात,
 आवास  और  संभरण  मंत्री  २०  नवम्बर,
 १६५८  के  ताराकित  प्रदन  सल्या  ११४  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेगे  कि

 (क)  नई  दिल्ली  में  लक्ष्मीबाई  नगर
 और  नौरोजी  नगर  दि  में  जिन  चार
 आजारों  के  निर्माण  की  स्वीकृति  दी  गई  थी
 उनमें  से  प्रत्येक  के  निर्माण  पर  कितना  घन
 व्यय  होने  का  भनुमान  है,

 (ख)  ब  तक  उतमें  से  प्रत्येक  के

 निर्माण  में  क्या  प्रगति  हुई  z  '  att

 (9)  इनमे  से  प्रत्येक  बाजार  के  कबे
 तक  बन  जाने  की  दाला  है  ?
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 निर्माण,  avers  die  संभरणष  उप-
 जंत्री  यी  अनिल  go  war):  (क)
 से  (ग)  एक  विवरण  सभा  पटल  पर  रख

 दिया  गया  है  [देखिये  परिक्षिष्ट  १,  झमुजन्य
 संख्या  4]

 Government  Advertisements

 50.  Shri  द  P.  Nayar:  Will  the
 Minister  of  Information  and  Broad-
 easting  be  pleased  to  state  whether  the
 volume  of  advertisements  handled  by
 the  Ministry  for  the  Government  of
 India  and  undertakings  of  the  Govern-
 ment  of  India  have  decreased  or

 doemeasad  in  JAAR  as  connarrd  to  TART?

 The  Minister  of  {Information  and
 Broadcasting  (Dr.  Keskar):  The
 volume  of  advertisements  handled  by
 the  Durectorate  of  Advertising  and
 Visual  Publicity  has  increased  in  958
 as  compared  to  957  by  about  l7  per
 eent.

 State  Trading  Corporation  of  India
 (Private)  Ltd.

 61,  Shri  Vidya  Charan  Shukla:  Will
 the  Minister  of  Commerce  and  Indos-
 try  be  pleased  to  state:

 (a)  whether  the  Second  Annual
 Report  of  the  State  Trading  Corpora-
 tion  of  India  (Private)  Ltd.,  has  been
 published;

 (b)  if  so,  when;  and

 (c)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reason  for  the
 delay  in  publishing  the  report?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (ce)  There  is  no  delay.

 Industrial  Units  in  Punjab

 i.  Shri  Ham  Krishan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  names  of  the  new  Industrial
 mits  established  in  the  Hindi-speaking

 zone  of  Punjab  during  the  lest  three
 years  and  the  extent  of  progress  made
 0  far;  and

 (b)  the  total  amount  sanctioned  by
 Government  therefor  and  the  amount
 &ctually  spent?

 The  Minister  of  Commeree  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  The  Industrial  Policy
 Resolution  lays  down  the  guiding  prin-
 Siples  governing  the  industrial  develop-
 Ment  of  the  country  as  a  whole.  The
 hegional  development  of  industries  {s
 Yependent  on  various  factors  like  the
 Qvailability  of  raw  materials,  power,
 transport  facilities  etc,  ete.  If  the  hon.
 Member  would  like  information  relat-
 ing  to  the  establishment  of  new  indus-
 trial  undertakings  im  any  particular
 Cities,  villages  or  districts  of  the
 Punjab,  Government  will  be  pleased  to
 Collect  the  required  information.

 Technica!  Training  Committee

 2,  Ghri  Ram  Krishan:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 Bleased  to  state:

 (a)  the  number  of  meetings  the
 Technical  Training  Committee  held
 during  1958;  and

 (b)  the  nature  of  important  deci-
 Sions  taken?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahador  Shastri):
 (a)  As  the  Committee  submitted  the
 Teport  early  m  ‘1958,  no  further  meet-
 ing  of  the  Committee  was  necessary.

 (b)  A  statement  is  laid  on  the  Table
 Of  the  House.  [See  Appendix  I,  an-
 Nexure  No.  4).

 Trade  with  Pakistan

 Shri  Ram  Krishan:  Will  the  Mis.
 ister  of  Commerce  and  Industry  be
 Bleased  to  state:

 (a)  whether  the  recent  changes  in
 Pakistan  have  affected  in  any  way
 trade  between  India  and  Pakistan;  and

 (b)  if  so,  to  what  extent?
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 The  Miniter  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastel):

 Ya)  No  noticeable  change  has  occurred
 eo  far.

 tb)  Does  not  arise.

 Tex  Gardens

 4  Shri  Ram  Krishan:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state  the  number  of  tea
 gardens  in  India,  which  are  owned  by
 foreign  firms  at  present?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):

 Companies.  4i8

 Second  Five  Year  Plan
 5.  Shri  Ram  Krishan:  Will  the  Minis-

 ter  of  Planning  be  pleased  to  state
 total  amount  of  money  to  be  spent
 during  fourth  year  of  the  Second
 Five  Year  Plan,  State-wise?

 The  Deputy  Minister  of  Planning
 (Shri  5.  N.  Mishra):  A  statement
 indicating  State-wise  the  ceilings  for
 Plan  outlay  suggested  for  1959-60  is
 given  below:—

 Sraremunt

 (Rs.  crores)
 है.  Andhra  Pradesh  37°66

 2  Asam  .  1  .  12°25
 3.  Bihar.  न  न  4  "22
 4  Bombay  +  .  नि  हिप "0
 4  Kerala  .  न  क्र  हे  ९.  “$5
 6.  Medhya  Pradesh  नि  34°22 Ts  Madras.  7  क  ‘  33°62
 8  Mysore  .  .  न  ‘32°50,
 >  Orisa  7  1932,
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 T0.  Punjab  35°20
 tr,  nm  4  7  24°06
 iz.  Uttar  Pradesh  +  49°98
 3.  West  Bengal  37°54
 tq.  Jammu  &  Kashour  ‘  6  83

 Torar  ‘*  7  $70°65

 Slum  Clearance

 है,  Shri  Vajpayee:  Will  the  Minister
 ०  Works,  Housing  and  Supply  be
 Pleased  to  state:

 (a)  the  number  of  schemes  for  slum
 clearance  sanctioned  during  the  Second
 Five  Year  Plan  period  so  far;  and

 (b)  the  work  done  in  Uttar  Pradesh
 under  these  schemes?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  हू,  0.  Reddy):  (a)  706
 Slum  Clearance  projects  of  the  esti-
 mated  cost  of  Rs,  9°07  crores,  formu~
 lated  by  State  Governments/Union
 Admumstrations,  have  so  far  been
 sanctioned/approved  by  the  Govern-
 ment  of  India,  during  the  Second  Plan
 period.  From  September  1958,  under
 the  revised  procedure,  the  states  can
 themselves  approve  and  sanction  their
 particular  slum-clearance  projects.
 The  number  of  06  does  not,  therefore,
 include  projects,  other  than  the  above,
 as  may  have  been  sanctioned  under
 the  new  procedure;  information
 regarding  this  has  been  called  for
 from  State  Governments.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  I,  an-
 nexure  No  5).

 Films  on  Communicable  Diseases

 LJ  Shri  H.  N.  Makerjee: *
 |  Shri  Mohammed  Eliss:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  the  number  of  films  based  on
 health  education  material  on  commu-
 nicable  diseases  which  have  been  pro-
 @uced  so  far;
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 (b)  how  many  of  them  are  26  m.m
 and  how  many  35  m.m,;  and

 (6)  how  many  have  been  shown  in
 Gi)  urben  areas  and  (ii)  in  villages
 during  957  and  29587

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  7.

 (b)  All  seven  are  in  35  mm.  and
 १76  mm.

 (c)  Two  of  these  films  completed  in
 4987  and  7958  have  been  released  and
 shown  in  urban  and  rural  areas,  The
 remaining  films,  released  in  previous
 years,  are  being  shown  in  rural  areas
 by  the  mobile  vans;  definite  informa-
 tion  about  shows  in  urban  areas  is  not
 available  readily.

 Ceiling  on  land  Holdings

 a  Shri  N.  R.  Manisamy:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  surplus  land  made  avail-
 able  for  distribution  to  landless  labour
 after  the  imposition  of  ceilings  in  the
 States  which  have  legislated  for  fixing
 eeilings  on  current  land  holdings;

 (b)  the  extent  of  such  surplus  lands
 that  has  so  far  been  distributed;

 (९)  the  extent  of  the  distributed
 Yand  which  has  been  brought  under
 cultivation  (State-wise);  and

 (d)  the  extent  of  surplus  lands  that
 mre  expected  to  become  available  to
 the  State  when  the  land  reforms  are
 implemented?

 The  Deputy  Minister  of  Planning
 (Shri  5.  N.  Mishra):  (a)  to  (d).  In
 Jammu  and  Kashmir  the  surplus  area
 is  about  7  lakh  acres.  Out  of  this
 about  24  lakh  acres  were  held  by  ten-
 ants  and  have  been  settled  with  them.
 Another  50,000  acres  on  which  there
 were  no  tenants  have  been  given  on
 temporary  leases,  It  is  estimated  that
 out  of  the  remaining  surplus  land
 another  50,000  acres  can  be  brought
 under  cultivation  and  the  rest  is  not
 easily  cultivable.

 the  Punjab,  the  surplus  area
 likely  to  become  available  in  the
 former  Punjab  area  is  estimated

 E

 In  States  where  legislation  for  ceil-
 hg  has  not  been  enacted,  surplus  area
 Chn  be  estimated  only  after  proposals
 for  a  ceiling  have  been  finalised.  In
 Mysore  where  a  Bull  providing  for  a
 Ceiling  has  been  introduced,  it  is  ex-
 Pected  that  surplus  land  to  the  extent
 Of  about  2  Jakh  acres  will  become
 @vailable  if  the  Bill  is  passed  in  the:
 Present  form.

 Information  regarding  the  extent  of
 distributed  land,  which  has  been

 suet
 under  cultivation  is  not  avail-

 able,

 Commonwealth  Broadcasting  Con-
 ference

 ,  Shri  D.  rom  Sharma:  Will  the
 Minister  of  Information  and  Broad-
 Casting  be  pleased  to  state:

 (a)  whether  India  was  represented
 at  the  Commonwealth  Broadcasting
 Conference  held  in  1958;

 (b)  if  so,  the  composition  of  the
 Delegation;

 (c)  whether  the  Delegation  has  since
 Submitted  its  report  to  Government;

 (a)  if  so,  whether  it  has  been  exa-
 Tiined;  and

 (e)  the  nature  of  recommendations
 accepted  by  Government?
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 Ps  ame .  s  ¥:  (a)  ay (Dr.  Keskar):  (a)  to  (e
 There  was  no  Commonwealth  Broad

 Yeasting  Conference  held  in  958

 Cottage  Indusiries  in  Delhi

 i8.  Shri  D  C,  Sharma:  Will  th-
 Minster  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  amount  of  money  allocated
 to  Delhi  for  the  improvement  of
 cottage  industries  during  the  Secona
 Five  Year  Plan,  and

 (b)  the  amount  spent  so  far  (year
 wise)?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  A  statement  ts  laid  on
 the  Table  of  the  Sabha  [See  Appen-
 dix  I,  annexure  No  6]

 Zircon

 7  Shri  D  C.  Sharma.  Will  the
 Prime  Minister  be  pleased  to  state

 (a)  the  steps  taken  to  exploit  Zircon
 for  export  purposes,  and

 (b)  the  result  thereof?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b)  There  is  no
 demand  for  Indian  Zircon  from
 foreign  countries  at  present  The
 demand  within  the  country  is  very
 little  The  present  production  of  Zir-
 con  m  India  is  nominal  The  cost  of
 production  of  Zircon  in  India  is
 higher  than  the  current  prices  abroad
 Efforts  are  being  made  to  explore  the
 possibility  of  finding  foreign  markets
 for  Zircon  If  there  is  sufficient
 demand  and  if  the  production  is  eco-
 nomical,  more  Zircon  can  be  produced
 Additional  equipment  will  have  to  be
 installed  to  increase  the  production  of
 Zircon

 839  (Ai)  LS.D—3

 Development  of  Sericulture  in  Punjab
 l4  Shri  D  0.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  Punjab  Government
 has  submitted  any  scheme  for  the
 development  of  sericulture  during
 ‘1959-60;

 (b)  if  so,  nature  thereof,
 (c)  the  amount  asked  for,  and
 (d)  the  amount  proposed  to  be

 granted  during  1959-80?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri)-
 (a)  Yes,  Sur

 (b)  and  (c)  A  statement  is  laid  on
 the  Tabfe  of  the  Sabha  (See  Appen-
 dix  I,  annexure  No  mM.

 (d)  Rs  338  lakhs  ineluding  the
 State's  own  share

 Small-Scale  and  Cottage  Industries  in
 Punjab

 is.  Shri  D.  C  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  any  schemes  for  the
 development  of  Small  Scale  and  Cot-
 tage  Industries  m  Punjab  during  the
 year  1959-60  have  been  sanctioned

 (9)  af  so,  the  amount  proposed  to
 be  spent  thereon,  and

 (९)  the  nature  of  schemes”

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir  According  to  the  pre-
 sent  procedure,  continuing  schemes  of
 cottage  and  small  scale  industries  ure
 sanctioned  by  the  State  Governments
 under  their  normal  procedure,  no
 sanction  is  necessary  from  the  Cen-
 tral  Government  Only  in  case  of  new
 schemes,  technical  approval  of  the
 Government  of  India  2s  necessary  So
 far  no  new  schemes  have  been  sanc-
 tioned  to  the  Punjab  Government  for
 the  coming  year



 The  amount  tentatively  proposed  to  be  spent  is  as  follows:—

 (Re.  in  lakhs)

 Central  Assistance  State's  Grand Name  of  the  Industry  “Loan”  Grant  ‘Total  Shaye  Total

 i.  Handloom  न  7°86  4'77  6*63  020  ro  83 a.  Small  Scale  Industries  3800  I0"00  48-00  32°00  80°00
 os  Industrial  Estates  20°00  20°00  Ar  20°00
 4  Handicrafts  9  50  4700  4  50  2°50  7°00
 §.  Senculture  .  2°67  2°67  ovr  3°38

 ti  Khadi  &  Village  Industries  ae  0  30  0°30
 a7  ria

 *Inclod
 &  Village  I  mee

 0°50  lakh  for  the  ‘estabbshment  charges’  pertaining  to  the  Srate’s  Khadi tries  Board,
 {The  amounts  proposed  to  be  spent  on  Khadi  &  Village  Industries  in  the  Punjab  have not  been  finalised  yet.  Meetings  with  the  State  Governments  ate  peing  held  by  the  Khadi &  Village  Industries  Commusnon  between  the  2nd  and  roth  February  for  the  purpose.

 (c)  Nature  of  continuing  and  new
 schemes  for  1959-60  and  Central
 Assistance  required  in  respect  of
 handicrafts,  handloom,  sericulture  and
 small  scale  industries  are  shown  in
 the  statement  lad  on  the  Table  of
 the  Sabha,  [See  Appendix  I,  annex-
 ure  No  8].  The  details  of  Khadi  and
 Village  Industries  schemes  have  not
 been  finalsed  yet

 Jute  Goods

 tS  Shri  D  C  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  value  of  production  of  Jute
 goods  in  the  country  since  948  State-
 wise  and  year-wise,  and

 (b)  the  per  capita  consumption  of
 jute  goods  in  the  country  (State-wise)
 as  in  948  and  at  present?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahador  Shastri):
 (a)  A  statement  ts  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  I,  an-
 nexure  No.  9].

 (b)  Information  is  not  available

 Low  Income  Group  Housing  Scheme
 We  Shri  D  C.  Sharma:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state  the  progress
 made  upto  the  3lst  December,  958
 in  regard  to  the  Low  Income  Group
 Housing  Scheme,  State-wise?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  हू,  0  Reddy):  A  state-
 ment  is  laid  on  the  Table  of  the  Sabha.
 {See  Appendix  I,  annexure  No.  10}.

 Ground-nut  Of

 is  Shri  E  Madhusodan  Eao:  Will
 the  Minster  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  what  is  the  total  quantity  of
 ground-nut  oil  for  which  export
 quotas  have  been  issued  by  Govern-
 ment  during  the  second  half  of  ‘1958;

 (b)  the  extent  to  which  these  quotas
 have  becn  utilised  so  far;  and

 (९)  the  details  about  the  ports  from
 which  the  ground-nut  oi]  has  been
 shipped?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 {a)  30,000  tons.
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 tb)  1875  tons  of  groundnut  oi!  were
 passed  for  shipment  upto  the  léth
 January,  959

 (९)  Bombay  .  tons

 Madras  36  tons

 Rajkot  487  tons

 Carbonisation  Plant  in  Andhra  Pra-
 desh

 8  Shri  E.  Madhusudan  Rac:  Will
 the  Muuster  of  Commerce  and  Indus-
 try  be  pleased  to  state  whether  Gov-
 ernment  have  examined  the  request
 made  by  the  Andhra  Pradesh  Govern-
 ment  to  reconsider  its  earlier  decis  on
 declining  to  locate  a  low  tempctra  ure
 earhonisation  plant  in  the  State?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri)-
 The  Government  of  India  have  not  at
 any  Stage  declined  ‘o  locate  a  low
 temperature  carbonisat  on  plant  in  the
 State  of  Andhra  Pradesh  and  hence
 the  question  of  reconsideration  does
 not  amse  However,  when  the  re-
 sources  permit,  the  establishment  of
 such  a  plant  in  Andhra  will  be  given
 due  consideration

 Manufacture  of  Cars  and  Trucks

 20.  Shm  E  Madhusudan  Rao:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state  whether
 Government  ts  considering  any  propo
 sal  to  appoint  a  technical  committee  of
 experts  to  examine  the  various  aspects
 of  the  problem  of  car  and  truck  manu-
 facture  m  the  country?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 In  the  case  of  all  protected  industries,
 the  Tanff  Commission  reviews  the
 progress  penodically  generally  every
 three  or  four  years,  m  terms  of  Sec-
 tion  I5  of  the  Tariff  Commission  Act,
 95  In  953  and  in  ‘1956,  the  Tariff
 Commission  reviewed  the  progress  of
 the  automobile  industry  and  made  cer.
 tain  recommendations  After  the
 second  enquiry,  this  industry  was  also
 declared  protected.  In  due  course,

 therefore  the  periodical  inquiry  for  the
 automobile  industry  is  due  this  year
 The  Government  are  considering  whe-
 ther  the  further  review  should  be
 made  by  the  Tariff  Commission  itself
 or  by  @  technical  committee  of  experts
 in  association  with  one  or  more  rep-
 resen‘atives  of  the  Tanff  Commission,

 Production  of  Trucks  and  Buses
 21.  Shri  Aniradh  Sinha:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state.

 {a)  the  number  of  trucks  and  buses
 produced  in  the  country  during  the
 year  958  unit-wise,

 (b)  the  proportion  of  components
 produced  indigenously  and  used  by
 the  different  units,

 (c)  the  sets  of  components  for
 trucks  and  buses  for  which  heences
 were  issucd  for  imports  to  different
 units  during  the  year  I958,  and

 (d)  the  target  if  any  fixed  for
 different  units  for  the  manufacture  of
 buses  and  trucks?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  unit-wise  production  figures
 are  given  below  —

 Name  of  the  Manufacturer  Nos

 :  Mis  Premer  Automobiles
 Lid  ,  Bombay  .  4207

 z  Mis  Hindustan  Motors
 Ltd,  Uterpara.  1  १८)

 3  Mis.  Tara  Locomotwe  &
 Engg  Co  Lid  .Bombay  .  7694

 4  Mis  Ashok-leyland  Ltd.,
 Madras  .  १४३

 Se  Other  trucks
 ba

 buses
 not  under  igenous
 development  .  .  48

 ३4557

 (b)  The  percentage  of  the  indige
 nos  content  is  worked  out  on  the
 pasis  of  the  ratio  thet  the  value  at
 the  factory  site  of  foreign  collabora-
 tor,  of  such  components  as  are



 ry  Written  Answers  FEBRUARY  16,  1989:  Written  Answers  228

 indigenously  manufactured  in  India,
 bears  in  proportion  to  the  total  value
 of  the  whole  foreign  manufactured
 Pack  at  the  factory  site  of  the  foreign
 collaborator  On  the  above  basis,  the
 position  of  indigenous  content  based
 on  c.k.d.  value  of  packs  for  the  half
 yearly  licensing  period,  October  958
 to  March,  1959,  are  given  below  for
 the  main  models:

 Dodge  (Medium  Diesel)  52%
 Tata-Mercedes-Benz  57%
 Leyland  ‘Comet’  45%
 Willy’s  Jeeps  62%
 Bedford  (Diesel)  AT 1%

 (recently  started)
 (९)  The  number  of  sets  of  com-

 ponents  of  different  vehicles  for  which
 import  heences  were  issued  during
 the  licensing  periods  October,  2957  to
 March,  ‘1958  and  April-September,
 958  is  given  below:—
 ee ee

 Livensing
 Oct.  ‘57-March  "58

 Api-Sept.  58

 Nos  Nos.

 Dodgs
 (Medium  Die- sel).  :  7  2599  7987

 Dodge  (Power  Wagon
 &  Short  whee
 base)  377  300

 Tata-Mercedes-Benz  2458  3459
 Leyland  ‘Comet’  480  §00
 Leyland  Royal  ‘‘Tiger,

 Titan”
 arr

 100  60
 Bedford/Chevrolet  .  7008  I§i2

 (a)  No  such  targets  have  been  fixed
 but  the  production  depends  upon  the
 Import  ‘licences  for  the  components
 permitted  to  each  manufacturer

 Export  of  Taploca  Products
 2,  Shri  E.  द  K.  Sampath:  Will

 the  Minister  of  Commerce  and  Indu:-
 try  be  pleased  to  state:

 (8)  the  countries  to  which  tapioca
 products  are  exported;  and

 {b)  the  quantity  and  value  of  such
 exports  country-wise  during  1958?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Ceylon,  West  Germany,  Nether-
 lands,  Belgium  and  Nyasaland

 (b)  A  Statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  I,  an-
 nexure  No.  1}.
 Auction  of  Evacuee  Buildings  in  Delhi’

 23.  Shri  Daljit  Singh:  Will  the
 Minister  of  Rehabilitation  and  Mine-
 rity  Affairs  be  pleased  to  state:

 (a)  the  number  of  evacuee  buildings
 auctioned  in  Delhi  in  the  last  three
 years,

 (b)  the  number  of  such  buildings
 auctioned  the  possession  of  which  has
 been  given  to  the  purchasers;

 (c)  the  number  of  such  auctioned
 buildings  the  possession  of  which  has
 not  been  given  so  far;  and

 (da)  the  reasons  therefor?
 The  Deputy  Minister  of  Rehabilite-

 tlon  (Shri  P.  s.  Naskar):  (a)  2453.
 (b)  1462,
 (c)  99
 {d)  Final  possession  of  auctioned

 properties  is  given  only  when  the  auc-
 tion  price  has  been  realised  in  full,
 either  m  cash  or  by  adjustment  against
 compensation  due  to  the  auction  pur-
 chasers  and/or  their  associates.  Most
 of  the  auction  purchasers  are  claim-
 ants  and  they  generally  associate  other
 claimants  regarding  payment  of  the
 auction  price  Very  often  it  is  found
 that  either  the  auction  purchasers  or
 the  associates  have  filed  their  com-
 pensation  applications  in  regions  other
 than  Delhi  It,  therefore,  takes  time
 to  finalise  the  compensation  applica-
 tions  of  all  concerned  There  are  also
 cases  in  which  auction  purchasers  have
 not  been  able  to  make  up  the  price
 either  in  cash  or  by  adjustment
 against  claims

 Industries  in  Jammu  and  Kashmir

 24.  Shri  A.  M.  Tariq:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  402  on  the
 25th  November,  958  and  state:

 (a)  whether  information  regarding
 the  Industries  which  have  been  set  up
 in  Jammu  and  Kashmir  State  under
 the  Second  Five  Year  Plan  has  since
 been  collected;  and
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 (b)  if  ४0,  whether  the  same  will  now
 be  laid  on  the  Table?

 The  Minister  of  Commerce  and
 Indastry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  The  mformation  is  stul
 awaited  from  the  State  Government
 It  will  be  laid  on  the  Table  of  the
 House  ag  soon  as  received

 4

 Notification  of  vacancies  to  Empioy-
 ment  Exchanges

 Shri  Vidya  Charan  Shukla
 25  Shri  Eam  Krishan:

 Shri  Tangamani,
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  94  on  the  4th  September,  958
 and  state  whether  any  decision  has
 since  been  taken  in  regard  to  the  ques-
 tion  of  introducing  a  bill  investing
 Government  with  powers  to  require
 employers  both  in  the  public  and  pn-
 vate  sectors  to  notify  vacancies  to  the
 Employment  Exchanges’

 The  Deputy  Minister  of  Labour  (Shri
 Abid  All)  ‘Yes,  a  bill  will  be  intro-
 duced  shortly

 Duck  Farm  in  West  Bengal

 a
 tee

 HN.  Mukerjee-
 Shri  Muhammed  Elias.

 Will  the  Minster  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state

 (a)  whether  financial  assistance  is
 being  given  to  West  Bengal  for  setting
 up  a  large  duck  farm,

 (b)  if  so,  to  what  extent,

 (c)  what  are  the  details  of  the  pro-
 Ject,  and

 (9)  by  what  time  it  is  expected  to
 begin  its  operations?

 The  Deputy  Minister  of  Rehabilita-
 tien  (Shri  P.  8  Naskar):  (a)  Yes,  at
 Gobardanga  (Media),  24-Parganas,
 West  Bengal

 (b)  Re  750  lakhs  as  loan  for  the
 first  phase  of  the  scheme

 (c)  The  implementation  of  this
 Stheme  has  been  phased  over  three
 Years  During  the  first  two  years,  the
 Centre  will  be  engaged  in  the  multi-
 Plication  of  egg-laying  birds  for  sup
 Ply  to  the  displaced  persons  from  East
 Pakistan  who  would  be  taking  to  poul-
 try  husbandry  for  supplementing  their
 Mmeome  From  the  second  year  on-
 wards,  about  8,000  pullets  will  be  dis-
 tmbuted  among  the  displaced  persons
 and  by  the  third  year,  3,000  egg-lay-
 ing  birds  will  be  maintained  at  the
 Centre  About  50,000  adult  laying
 birds  will  be  distributed  among  the
 displaced  persons  from  the  third  year
 Onwards  Eggs  as  wel)  as  male  birds
 Will  also  be  available  for  sale  from  the
 farm

 (d)  The  execution  of  the  scheme
 has  been  taken  in  hand  by  the  State
 Government

 Study  on  the  Impact  of  Broadcasting

 था  Shr:  Ram  Krishan  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Govern-
 ment  is  considering  a  proposal  to  con-
 duct  a  nation-wide  study  on  the  impact
 of  broadcasting  on  the  cultural  pattern
 of  the  country,  and

 (b)  if  so,  at  what  stage  the  proposal
 139

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar)  (a)  and
 (b)  The  Government  is  considering  a
 Proposal  to  conduct  a  pilot  study  on
 the  impact  of  broadcasting  on  the  cul
 tural  pattern  of  the  country  But  this
 tan  only  be  undertaken  when  suffi
 Clent  funds  are  available  as  a  compe-
 f€nt  staff  will  be  required  for  the  pur
 Pose

 be  pleased  to  state  the  nature  of  steps
 taken  or  proposed  to  be  taken  to  make
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 “India  self-sufficient  in  the  manufac-
 ture  af  plastic  goods  in  India?

 The  Minister  of  Commerce  and
 indastry  (Shri  Lal  Bahadur  Shastri):
 A  Statement  35  laid  om  the  Table  of
 the  Sabha  [See  Apendix  I,  an-
 neture  No.  12),

 Indian  Standards  Institution

 2.  Shri  Ram  Erishan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Standards  Institution  has  pre-
 pared  a  ten-year  plan  for  change-over
 to  the  metric  system;  and

 (b)  af  so,  the  details  thereof?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 (b)  A  Statement  is  laid  on  the
 Table  of  the  Sabha  [See  Appendix  I,
 annexure  No.  13).

 Projects  for  increase  in  Food  Output

 30.  Shri  D  C.  Sharma:  W:ll  the
 Minister  of  Planning  be  pleased  to
 state  the  progress  made  30  far  (year-
 wise)  in  implementing  the  projects
 which  have  been  approved  by  the
 Planning  Commission  in  the  Punjab
 State  to  increase  the  food  output  dur-
 ing  the  Second  Five  Year  Plan?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N  Mishra):  A  Statement  is

 laid  on  the  Table  of  the  House  [See
 Appendix  I,  annexure  No.  14).

 Committees  on  Planning

 ra
 Shri  Shree  Narayan  Das:
 Shri  Ram  Krishan:

 Will  the  Minister  of  Planning  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  all
 party  committees  on  Planning  have
 been  appointed  by  all  the  State  Gov-
 ernments;

 (b)  if  so,  whether  they  are  func-
 tioning;

 (c)  the  precise  nature  of  work  that
 such  a  Committee  has  done  in  ther
 respective  areas;

 {d)  the  constitution  of  such  Com-
 mittees;

 (e)  whether  the  all  party  commit-
 tee  on  planning  at  the  Centre  has
 considered  any  aspects  of  the  plan  so
 far;  and

 (f)  if  so,  the  precise  nature  of  ques-
 tions  so  far  considered?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  to  (d).  Con-
 stitution  of  all  Commuitees  which  may
 be  required  for  planning  in  the  States
 is  a  responsibility  of  the  State  Gov-
 ernments  concerned

 (e)  and  (f)  The  Prime  Minister
 has  already  constituted  an  informal
 committee  of  some  Members  of  Par-
 lament  fiom  different  parties  to  con-
 sider  various  matters  connected  with
 planning  The  Committee  has  not
 met  so  far.

 झोशों गिक  उत्पादन

 ३२.  शी  श्रीनार प्र  दास  :  क्या
 वाणिम्य  तथा  उद्योग  मत्री  यह  बताने  की

 कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने

 हाल  ही  में  कोई  ऐसी  कार्रवाशया  की  हैं
 जिनसे  पझ्रौद्योगिक  उत्पादन  के  क्षेत्र  में  विशेष

 प्रगति  होगी  ,

 (ख)  यदि  हां,  तो  उन  क्र्वाइयों
 की  मुख्य  बातें  क्या  है  ,  भौर

 (ग)  किन-किन  उद्योगों  में  उत्पादन
 की  प्रगति  किस  मात्रा  में  होगी  ?

 बाजिम्ध  तथा  उधोग  संत्री  (जी  लाल

 बहादुर  शास्त्री)  :  (क)  से  (ग).  विभिन्न
 उद्योगों  को  डेवलपमेंट  बिग,  टैक्सटाइस
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 कंमिइनर  तथा  न्य  सस्थाप्रों  जैसे  भारतीय
 सानक  संस्था,  राष्ट्रीय  उत्पावकंता  परिषद
 झादि  का  जो  सामान्य  मार्गे-दर्शन  प्राप्त  है,
 उसके  अलावा  क्‍्ौद्योगिक  विकास  पर  विशेष
 रूप  से  देख  रेख  रखी  जा  रही  है  भौर  सूती
 बस्त्र,  आइसिकिल,  सली  धोल  कर  तेल
 निकालने,  चीनी  मिलो  की  मधीनों,  फल
 संरक्षण  भादि  झनेक  उद्योगों  का  विधेष
 अध्ययन  तदर्थ  समितियों  से  कराया  गया

 है  ।  छः  स्थायी  समितिया  भी  स्थापित  की
 गई  हैं,  जो  सभी  उद्योगों  के  लिये  देश  में  ही
 भणीनें  बताने  की  समावनायें  खोजेंगी  |
 इन  सब  उपायो  से  श्रौद्योगिक  उत्पादन  में

 वृद्धि  होगी  ।

 880  (SAKA)  Written  Answers

 Import  Licences
 f  Shri  H.  N,  Mukerjee:

 ay  Shri  Muhammed  Ellas:

 Will  the  Minster  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  total  value  of  import  licenc-
 es  issued  in  4958  in  respect  of  ay
 capita!  goods,  and  (ii)  consumer
 goods;  and

 (b)  the  estimate  of  outstanding
 unutilised  import  leences  in  respect
 of  both  categories  of  goods?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shasirl):
 (a)  Statistics  of  licences  issued  are
 not  maintamed  on  a  Calendar  year
 basis,  but  on  the  basis  of  hcensing
 periods  A  statement  of  licences  is-

 iz  4

 33,

 देश  में  श्रौद्योगिक  उत्पादन  कितना  बढा  sued  in  each  half  year  since  October,
 957  in  respect  of  capital  goods  and

 है,  यह्‌
 भौद्योगिक  उत्पादन  के  सूचक  भक

 में  heavy  clectrical  plant  and  consumer
 हुई  बुद्धि  से  प्रकट  होता  है  1  goods  licenced  is  appended  below—

 ¥V  dus  it:  lakhs  of  Rupvcs

 Octr  57-March  5b  April-Sept  ,  58  Oct  58-March  59
 (upto  37-I-59)

 Cupital  guods  dl  7  25836  25§90°
 HLE.P  -.  os"  833  346
 Consumer  goods  I,5l4  ‘45355  Not  yet  available

 (b)  It  is  estimated  that  the  out-
 standing  unutihged  import  licences  in
 respect  of  capital  goods  as  on  !  6  2958
 amounted  roughly  to  Rs  332  cro-
 res  The  value  of  outstanding  lcenc-
 es  for  industrial  goods  and  consumer
 goods  taken  together  on  the  same
 date  stood  roughly  at  290  crores.  Sepa-
 rate  figures  of  outstanding  licences  in
 respect  of  industrial  goods  and  consu-
 mer  goods  are  not  available  In  view  of
 the  tight  import  licensing  which  hes
 been  in  operation  during  the  past  few
 half  years.  it  is  expected  that  the
 licences  issued  for  consmuer  goods
 would  have  been  fully  used  up.
 Nore:

 The  above  figures  do  not  include:
 (i)  unutilized  balances  of  Import

 licences  outstanding  at  the  minor

 ports  like  Vishakhapatnam,  Rajkot,
 Pondicherry  etc,

 (un)  balances  of  Import  licences  issu-
 ed  by  Iron  and  Steel  Controller;

 (au)  commitments  on  non-lhcensable
 Government  Imports;  and

 (iv)  all  vald  unpresented  licences
 as  well  as  those  presented  licences
 whose  face  values  are  less  than  Rs  |
 lakh  and  were  issued  before  Ist  Octo-
 ber,  7957
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 Subsidived  Industrial  Housing  Scheme

 gg  ्
 Shri  2.  है.  Bodiyan:
 Shri  Kam  Erishan:

 Will  the  Minster  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  progress  so  far  made  in  the
 implementation  of  the  Subsidised  In-
 dustrial  Housing  Scheme  since  the
 beginning  of  the  Second  Plan  period;
 and

 (b)  the  total  amount  so  far  advanc-
 ed  by  the  Central  Government  under
 this  Scheme?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  है.  C.  Reddy):  (a)  and
 (bl  A  Statement  wu  lad  on  the
 Table  of  the  House.  [See  Appendix
 I,  Annexure  No  15).

 शार  भूमि

 (भी  ह... छ  प्रभाकर:
 |  क्री  वोडयार  :
 '
 ी  रघुनाथ  ततिहु  :

 ३५.
 {

 पंडित  go  ना०  तिवारी  :
 शी  सुगन्धी  :

 |  शी  झागडी  :

 |  श्री  सिद्धनंगप्पा  :

 क्या  प्रधान  मंत्रों  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  कच-बिहार  के  तिस्ता-
 पेस्त,  की  चर  भूमि  पर  पाकिस्तानियों  ने
 हाल  ही  म  भ्रधिकार  कर  लिया  है  ;  और

 क)  यदि  हा,  तो  इस  सम्बन्ध  में
 सरकार  ने  क्या  कार्यवाही  की  है  ?

 अनान  संत्रो  तथा  बेदेशिक-कार्य  मंत्री

 भी  भवाहरशाल  मेहक)
 «©

 (क)  भर

 (ख),  १४  दिसम्जर,  १६५८  को  पच्चीस

 पाकिस्तानी  राष्ट्रिको  ने  ग्राम  क्षार  सिसेश्वर,
 थाना  हल्दीवारी,  कूच-बिहार  के  तीस्ता-
 पायेस्ती  की  चर  भूमि  पर  भ्रधिकार  कर
 सिया  ।  भारतीय  पुलिस  के  पहुच  जाने  पर

 ये  क्षेत्र  को  छोड  कर  चले  गये  ।

 पश्चिम  बंगाल  सरकार  ने  पूर्ष  पाकि-
 स्तान  सरकार  के  पास  कड़ा  विरोध  पत्र  .

 भेजा  है  और  ऐसे  रक़ात्मक  उपाय  बरते  हैं
 कि  इस  तरह  का  अतिक्रमण  फिर  न  हो  ।

 Bandioom  Research  Institute,  Bombay
 36.  Shri  Warior:  Will  the  Minister

 of  Commerce  and  Industry  be  pleased
 to  state"

 (a)  the  details  of  the  work  done  by
 the  Handloom  Research  Institute,
 Bombay;  and

 (b)  the  amount  spent  in  3958  for
 the  Institute?

 ie:  Winistanr  wi  रप्लाधाधशाएफ  ह्म
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No  such  Institute  has  been  set  up
 by  the  Central  Government.

 (b)  Does  not  arise.

 Employment  Exchanges

 (Shri  D  C.  Sharma:
 |  Shri  D.  A.  Katti:

 3,  {  Shri  Ram  Krishan:
 |  Shri  Oza:
 |  Shri  Pangarkar:

 Wil  the  Minster  of  Labour  and
 Employment  be  pleased  to  lay  a  state-
 ment  showing:

 (a)  the  total  number  of  persons
 registered  with  the  Employment
 Exchange,  during  the  year,  1958,
 State-wise;

 (b)  the  total  number  of  vacancies
 notified  to  the  Exchanges  during  the
 same  period,  State-wise.

 (c)  the  total  number  of  persons  who
 actually  got  jobs  during  the  above
 period,  State-wise;

 (d)  whether  any  change  in  the
 occupational  distribution  of  employ-
 ment  seekers  has  been  noticed;  and

 (e)  the  total  number  of  Scheduled
 Castes  people  who  registered  them-
 selves  with  the  Employment  Ex-
 changes  during  958  and  the  number
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 of  those  who  secured  employment
 during  the  same  year?

 ‘  (he  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  to  (c)  A  State-
 ment  is  laid  on  the  Table  of  the  House

 i[See  Appendix  I,  annexure  No  16.)

 Allotment  of  Land  to  Displaced
 Persons

 38  Shri  Bangshi  Thakur:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state.

 (a)  whether  it  us  a  fact  that  some
 displaced  persons  of  Kamalpur  have
 found  out  a  big  plot  of  Khas  land  in
 Kamalpur  Sub-division  which  can  be
 allotted  to  about  300  displaced  families
 of  Kamalpur,

 (b)  whether  it  is  a  fact  that  the
 matter  has  been  under  consideration
 of  Government,  and

 (९)  if  so,  the  action  proposed  to  be
 taken  thereon?

 The  Deputy  Minister  of  Rebabilits-
 tion  (Shri  P.  8  Naskar):  (a)  to  (०)
 A  tract  of  Khas  land  about  over  a
 mule  m  area  in  Kamalpur  Sub-division
 has  been  suggested  The  area  is  ful,
 of  thick  forest  and  consists  mostly  of
 tilla  land  A  survey  of  the  area  has
 been  ordered  to  ascertain  its  suitavi-
 hty  for  the  rehabilitation  of  displaced
 persons  50  families  are  being  shifted
 there  to  assist  in  the  work  of  survey
 etc

 Newsprint  and  Sulphite  Cellulose
 Millis  at  Mirthal  (Punjab)

 f  Shri  Ram  Krishan:
 |  Shri  Hem  Baj.

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 3223  on  the  9th  December,  958  and
 state  at  what  stage  is  the  scheme  for
 settzng  up  a  Newsprint  Mill  and  Sul-
 phite  Cellulose  Mil]  at  Mirthal  in  the
 Punjab?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri).
 The  matter  is  still  under  consideration

 Import  of  Eaw  Film

 40,  Shri  है,  Madhusudan  Rao:  Wil)
 the  Minister  of  Commerce  and  ह
 try  be  pleased  to  state

 (a)  what  is  the  total  quantity  of
 raw  film  imported  during  the  second
 half  of  1958,

 (b)  how  much  of  it  has  been  um-
 ported  by  the  State  Trading  Corpora-
 tion  on  rupee  account,  and

 (c)  what  is  the  quantity  expected
 to  be  imported  during  the  current  half
 year  (1959)?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  total  quantity  of  Raw  गीता
 aumported  during  July-October  2958
 was  7,79,62,000  feet  Information  m
 regard  to  November  and  December  5
 not  yet  available

 (b)  4,66,33,736  feet

 (९)  The  quantity  that  would  be
 imported  during  current  half  year  can-
 not  be  anticipated

 Villiers  Collieries,  Talcher

 4  Shri  Panigrahi:  Will  the  Minister
 of  Labour  and  Employment  be  pleas-
 ed  to  state

 (a)  whether  any  .ecovery  of  arrears
 of  wage;  of  the  labourers  working  in
 the  Villiers  Coalfields  m  Talcher  has
 been  mace  from  the  management,

 {b)  af  so,  the  amount  of  arrears
 recovered,

 (c)  whether  any  inventory  of  the
 assets  of  the  said  company  hag  been
 made  by  the  State  Government,  and

 (d)  whether  arrears  of  the  workers
 can  be  paid  from  the  value  of  the
 assets  of  the  said  company?

 The  Depaty  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b)  As  a
 result  of  the  proceedings  started
 against  the  management  for  recovery
 of  arrears  of  wages  under  the  Pay-
 ment  of  Wages  Act,  an  amount
 of  about  Rs  36  lakhs  was  directed
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 to  be  paid  by  the  Payment  of  Wages
 Authority  concerned.  Information
 regarding  the  amount  actually  recoy-
 ered  from  the  management  has  been
 called  for  and  will  be  placed  on  the
 Table  of  the  Sabha  when  received.

 {c)  and  (a).  Information  hag  been
 called  for  and  will  be  laid  on  the
 Table  of  the  Sabha  when  received.

 Handlcom  Industry  [In  Punjab
 42,  Shri  Ajit  Singh  Sarhadi:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (8)  the  places  in  the  Punjab  where
 trainzng  35  imparted  to  artisans  in  the
 Handloom  Industry;  and

 (9)  the  places  where  Handloom
 research  and  design  centres  have  been
 established  in  the  Punjab?

 The  Minister  of  Commerce  and
 Industry  (Shri  Laj  Bahadur  Shastri):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  Sabha,  [See  Appen-
 dix  I,  annexure  No,  7)

 Education  of  Coal  Mine  Workers

 43.  Shri  Jhulan  Sinha:  Will  the
 Mim;ter  of  Labour  and  Employment
 be  pleased  to  state:

 a)  the  progress  made  in  educating
 the  coal  mine  workers  with  the  help
 of  Coa]  Mine  Labour  Welfare  Fund
 during  the  Fust  Five  Year  Plan
 period;  and

 (b)  the  total  amount  spent  thereon
 during  the  above  period?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Forty-four  Adult
 Education  Centres  have  been  started
 by  the  Organusation  and  a  total  num-
 ber  of  3,671  adults  were  made  literate
 upto  the  end  of  1955-56

 (b)  Rs.  6,39,831.

 (a)  the  amount  spent  out  of  Coal
 Mines  Labour  Fund  during  the  First

 Five  Year  Plan  on  the  dispenssries  of
 ayurvedic  and  modern  systems  of  |
 medicine  (separately);  and

 (b)  the  number  of  persons  served
 by  them,  separately?

 The  Deputy  Minister  of  (Labour
 (Shri  Abid  All):  (a)  and  (b):

 Expendi-  No,  of  per-
 ture  sons  served

 qd)  Ayurvedic  dis-
 pensaries  Nil  Nil.

 (2)  Dispensaries
 and  hospitals
 of  modern
 systems  of
 medicine  Rs.  1,14,49,790  1,56,848

 विदेशों  में  भारतीय  दृताबासों  के  लिये
 सिदास-स्थान

 ig.  श्री  रा०  स०  तिबारी  :  क्या
 प्रधान  मंत्री  यह  बतान  की  कृपा  करें।  कि  :

 (क)  किन-किन  देशों  में  भारत  के

 दूतावासों  के  अपने  निवास-स्थान  हैं  ,

 (ख)  कितने  देशों  में  दृतावासों  के
 लिये  निवास-स्थान  किराये  पर  लिये  गये

 है  ;

 (ग)  किराये  पर  लिये  गये  निवास-
 स्थानों  पर  कितना  वा्धिक  व्यय  होता  है,
 शौर

 (घ)  दूृतावासों  के  लिये  निवास-
 स्थान  बनाने  के  सम्बन्ध  में  भावी  कार्यक्रम
 क्‍या  है?

 प्रधान  संत्री  तथा  बदेशिक-कार्य  संत्रो

 (शी  जवाहरलाल  नेहरू)  (क)  निम्न-

 लिखित  देक्षो  में  भारत  की  अपनी  इमारतें

 हैं

 (१)  मिशनों  के  प्रधानों  के  सिवास-
 स्थान  के  लिय  :  भास्ट्रेलिया,
 बेल्जियम,  बर्मा,  कनाडा,  चीन,भ्ीलंका



 131  Written  Answers  MAGHA  a”  i880  (SAKA)  Written  ‘Answers  732

 फ्रांस,  होलैंड,  हिंदेशिया,  जापान,
 नेपाल,  सिगापुर,  पाकिस्तान,
 स्विटजरणैड,  संयुक्त  भ्ररव  गणराज्य,

 यूनाइटेड  किग्डम  झौर  सयुक्त
 राज्य  भगरीका  ।

 (२)  कुछ  भ्रषिकारियों  शौर  /  भयवा
 कर्मचारियों  के  निवास-त्थान  के
 लिये  :  भास्ट्रेलिया,  बर्मा,  ब्रिटिदा

 ईस्ट  अफीका,  चीन,  हौलेड,
 हिंदेशिया,  जापान,  नेपाल,  सिंगा-

 पुर,  पाकिस्तान  और  यूनाइटेड
 किगड़म  |

 (३)  कार्याशय  के  लिये  :  कनाडा,
 चीन,  फ्राम,  नेपाल,  सिंगापुर,
 यूनाइटेड  किगडम,  संयुक्त  राज्य
 अमरीका  |

 (ख)  साइ  देश  ।

 (ग)  आगा  की  जाती  है  कि  विदेश-
 स्थित  भारतीय  केन्द्रों  के  कब्जे  में  जो  इमारते

 (पट्टे  पर/मिल्कियत)  है,  उनके  किराये
 शौर  रख  रखाव  पर,  १९४८-५६  के  दौरान
 में,  ६०,३६,१००  रुपये  तक  व्यय  बैठेगा  ,
 इसमें  लन्दन  भर  डबलिन  स्थित  केन्द्रों  की
 इमारतों  का  व्यय  शामिल  नहीं  है,  क्योकि
 उसके  लिये  अलग  झाकडें  सुलम  नहीं  है  1

 (घ)  कराची  में  चासरी  की  इमारत
 का,  और  काठमादू  में  कमंचारियों  के  क्वार्टरो
 का  निर्माण  कार्य  चालू  है।  आशा  है  कि
 झकरा,  ग्या  से,  गतोंक,  ल्हासा  भौर  टोकियों
 में  निर्माण-कार्य  १६५६  में  शुरू  हो  जायेगा  q
 अकारा  कंनबरा,  झदिस  झबाबा,  चीन  और

 ट्रिनिडाड  में  इमारतें  बनाने  के  प्रस्ताव
 विघाराभीन  है,  भोर  भाशा  है  कि  काम  यथा-
 समय  शुरू  हो  जायेगा  ।

 Belease  of  Shrimati  Sudha  Joshi

 el  Shri  Vidya  Charan  Shukla:  Will
 the  Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question

 No  493  on  the  9th  December,  1958,
 regarding  release  of  Shrimat:  Sudha
 Joshi  and  state:

 (a)  the  broad  features  of  the  report
 received  from  Mr  Salah  El-Abid,
 Counsellor,  UAR  Embassy:

 (b)  the  action  taken  thereon,  and

 (९)  the  results  so  far  of  these
 efforts?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  report  received  from
 Mr  Salah  El-Abid  3s  a  fairly  lengthy
 document  It  deals  primarily  with
 the  efforts  made  by  Shri  Abid  in  Goa
 to  secure  the  release  of  Indian  pri-
 soner,  there  He  also  discussed  vari-
 ous  matters  affecting  Indian  interests,
 with  the  Portuguese  author  ties  Inter
 aha,  the  report  covers  such  matters  as
 the  repatriation  of  Indian  fishermen,
 the  movement  of  Indians  to  and  from
 Goa  and  the  export  of  printed  mate-
 rial  to  the  Portuguese  possessions  The
 report  covers  problems  connected  with
 the  disbursement  of  pensions  in  the
 Portuguese  possessions  in  India  and
 also  with  the  procedure  of  the  drawal
 of  salatres  by  the  Government  of
 India  Pension  staff  at  Margao

 The  primary  objective  of  Shr  Abd's
 visit  was  to  meet  Indian  political
 prisoners  there  and  to  do  whatever
 possible  to  secure  their  release  Three
 of  the  four  Indian  prisoners  m  Goa
 are  believed  to  be  in  good  health
 Shri  Guntuk  had  been  sick  but  was
 reported  to  be  improving  The  pri-
 soners  were  generally  given  sufficient
 tame  for  exercise  and  they  did  not
 have  any  special  complaints  to  make
 except  that  books  of  their  choice  were
 not  being  supphed  Except  for  Shr
 Mohan  Laxman  Ranade,  the  Portugu-
 ese  authorities  were  reported  to  be
 sympathetic  towards  the  release  of
 the  prisoners

 (b)  and  (९)  The  Government  at
 pursuing  this  matter  m  all  possible
 ways  and  continues  to  hope  that  the
 Portuguese  Government  will  release
 without  further  delay  all  the  Indian
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 prisoners,  particularly  Shrimati  Sudha
 Joshi,  who  is  reported  to  be  suffering
 from  ill  health.

 Hotel  Janpath
 a  Shri  Ansar  Harvani:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 catering  in  Jan  Path  Hote]  is  entrust-
 ed  to  a  private  caterer;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  Yes.

 (b)  It  as  the  practice  to  entrust
 catering  m  establishments  run  depart-
 mentally  by  the  Ministry  to  private
 caterers  on  agreed  terms.

 Rebate  on  Handioom  Products

 oo  Shri  Jadhav:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 rebate  for  the  handloom  cloth  sold  by
 the  Hand-loom  Weavers’  Co-operative
 Societies  in  District  Nasik  from  April
 958  onwards,  has  not  been  paid  in
 spite  of  the  repeated  demand  of  the
 Societies,

 (b)  whether  :t  is  a  fact  that  the
 non-payment  of  rebate  has  told  upon
 the  production  of  the  handloom  cloth;

 (c)  when  the  amount  is  lkely  to
 be  paid,  and

 (d)  the  total  amounf  of  rebate  that
 is  due?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (a).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Kuth  (Co;tus)  Ol

 50.  Shri  Hem  Raj:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  quantity  of  Kuth  (costus)
 oil  produced  in  India  annually,  (State-
 wise);
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 (b)  the  quantity  of  Kuth  oil  export-
 €d  annually  (Country-wise);  and

 (९)  the  price  at  which  it  is  sold  in
 the  home-market  and  the  price  which
 it  fetches  in  foreign  country  markets?

 The  Minister  of  Commerce  and
 Industry  (Shri  La]  Bahadur  Shastri):
 (a)  to  (c).  Small  quantities  of  Kuth
 oi]  are  reported  to  have  been  produc-
 ed  in  India  and  exported  to  France,
 United  Kingdom  and  U.S.A.  The  price
 varies  from  Rs.  800  to  1,000  per  lb.
 Exact  amount  of  production,  quantity
 exported  or  the  price  in  foreign  mar-
 kets  is  not  available.

 Euth  Medicinal  Herb

 5l.  Shri  Hem  Raj:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  quantity  of  Kuth  (costus)
 medicinal  herb  which  has  been  export-
 ed  from  India  to  foreign  countries
 from  952  to  958  year-wise  and  State.
 wise;

 (b)  the  names  of  the  importing
 countries  and  the  purposes  for  which
 It  8  used;  and

 (c)  the  price  which  it  fetches  in
 foreign  markets?

 The  Minister  of  Commerce  and
 Industry  (Shri  La)  Bahadur  Shastri):

 (a)  Year  Quantity  in  Cwts.
 953  (April  to  December)  04
 954  48]
 955  4572
 956  34l6

 4957  2963
 958  (January  to  Novem-  2706

 ber)

 Information  about  exports  prior  to
 April  953  is  not  available.  Informa-
 tion  about  State-wise  exports  is  also
 not  available.

 (b)  Singapore,  Hongkong,  Burma,
 China,  Ceylon  and  France.  It  8
 understood  that  Kuth  is  used  mainly
 as  incense  in  temples.
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 (ey  The  average  fo.b.  export  price
 is  about  Rs.  230  per  cwt.

 Meghiiband  Tea  Estate

 ‘52.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 tripartite  meeting  was  held  in  Decem-
 ber,  2958  to  discuss  dispute  between
 workers  and  the  owners  of  Meghli-
 band  Tea  Estate;  and

 (b)  if  so,  the  outcome  of  such
 meeting?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes.

 (b)  No  final  settlement  was  reached
 Further  attempts  are  belng  made  for
 amicable  settlement

 CORRECTION  OF  ANSWER  TO
 UNSTARRED  QUESTION  NO.  3]5

 The  Minister  of  Commerce  (Shri
 Kanungo):  Sir,  I  beg  to  lay  on  the
 Table  a  statement  correcting  the  reply
 given  on  the  llth  December,  958  to
 Unstarred  Question  No.  35  by  Shri
 Morarka  and  Shri  Khushwaqt  Rai
 regarding  Import  Licences

 Statement

 (a)  to  (d).  It  came  to  the  notice  of
 Government  that  some  licences  had
 recently  been  issued  to  the  tune  of
 Rs  44°75  lakhs—to  Messrs.  Fedco
 Private  Limited,  Bombay  for  Rs  28-75
 and  to  Messrs  Wakefield  Paints  Pri-
 vate  Limited,  Bombay  for  Rs.  6
 lakhs—which  should  not  have  been
 issued  normally.  The  licences  have
 been  cancelled,  and  the  circumstances
 under  which  they  were  issued  are
 under  investigation.  Final  action  will
 depend  upon  the  results  of  the  investi-
 gation.

 2.08  hrs.

 MOTION  FOR  ADJOURNMENT
 Lock-our  In  Raza  AND  BuLanp  Sugar

 Mrs,  Rampur

 Mr.  Speaker:  I  have  received  a  notice
 of  an  adjournment  motion  from  Shri
 8.  M.  Banerjee  regarding  the  lock-out
 in  Raza  and  Buland  Sugar  Mills  in
 Rampur  rendermg  more  than  3,000
 workers  idle  and  resulting  in  loss  of
 sugar  production  to  the  tune  of  6,000
 maunds  per  day  The  workers  have
 not  even  been  paid  their  wages  for
 January,  959  Has  the  hon.  Minister
 to  state  anything?

 Shri  S.  M.  Banerjee  (Kanpur):  Sur,
 before  you  call  the  hon  Minister,  may
 I  submit  that  the  General  Secretary
 of  that  particular  Union  has  been  try-
 ing  his  best  to  refer  certain  cases  for
 adjudication  The  whole  thing  start-
 ed  like  this.  He  went  on  hunger  strike
 when  certain  agreements  were  broken
 by  the  management  These  two  mills
 are  run  by  Dalmias.  He  went  on  a
 hunger  strike  After  5  days,  when
 he  had  lost  32  pounds,  he  started
 vomitting  blood  which  has  been  check-
 ed  and  certified  by  the  mill  doctor
 The  workers  stopped  work  As  a
 result  of  this,  without  entering  into
 any  compromise  or  negotiations  the
 management  declared  a  lock  out  and
 they  even  refused  to  pay  the  earned
 wages  of  the  workers  for  January,
 1959.

 Mr.  Speaker:  When  was  the  lock-out
 declared?

 Shri  8S.  M,  Banerjee:  On  the  Sth  of
 this  month

 My  submission  Ws  that  this  has  only
 been  done  to  boost  up  another  union,
 the  INT.U.C  against  the  Chini  Mull
 Mazdoor  Federation  of  which  my
 learned  friend  Shr:  Shibban  Lal
 Saksena  is  the  President.  I  submit
 that  an  impartial  enquiry  be  held  by
 the  Centre  Even  the  State  Govern-
 ment  has  become  a  party  to  the  entire
 dispute  to  boost  up  the  IN.T.U.C.
 which  has  lost  terribly  in  the  sugar
 Industry  My  submission  is,  labour  Is
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 [Shri  8.  M.  Banerjee]
 a  matter  in  which  the  Labour  Minis-
 try  must  come  forward  and  institute
 en  impartia]  enquiry  to  elicit  the  truth
 and  save  the  workers  from  this  starva-
 tion.

 Mr.  Speaker:  The  hon.  Minister.

 Shri  Tangamani  (Madurai):  There
 are  two  other  points  which  arise.

 Mr.  Speaker:  Order,  order.  May
 arise;  if  I  admit  the  motion,  I  will
 hear.

 Shri  Tangamani:  The  first  point  is...

 Mr.  Speaker:  Order,  order,  At  this
 stage  I  am  not  going  to  allow.  I  am
 only  trying  to  find  out  what  exactly
 yt  is.  It  is  a  State  matter.  All  the
 same,  inasmuch  as  it  is  said  that  3,000
 workers  have  been,  on  account  of  the
 lock  out,  rendered  idle  or  without
 work,  I  wanted  to  know  what  the
 situation  is  from  the  hon.  Minister  of
 Labour.

 Shri  Tangamani:  It  affects  the  sugar
 industry  also.  We  want  to  export
 sugar....

 Mr.  Speaker:  Generally  we  are  not
 discussing  it.

 Shri  Tangamani:  Because  of  the  atti-
 tude  of  the  employers...

 Mr.  Speaker:  Order,  order.  I  am
 not  going  to  allow  the  hon.  Member
 fo  rise  in  Ins  seat  and  go  on  talking
 like  this.  The  hon,  Minister.

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  Industnal  relation  matters
 concerning  the  sugar  industry  are
 within  the  State  sphere  We  have  no
 information  with  regard  to  this  parti-
 cular  strike  or  lock  out.  If  you  order,
 Sir,  information  will  be  obtained  and
 placed  here.

 As  regards  the  LN.T.U.C.  member-
 ship,  the  hon.  Member.  eee

 Mr.  Speaker:  The  hon.  Minister
 would  obtain  information  and  place
 it  before  the  House.

 Shri  Abid  Ali;  With  regard  to  mem-
 bership  of  the  LN.T.U.C,  the  hon.
 Member  also  knows  that  verification’
 was  conducted  last  year......

 Shri  Tangamani;  When  he  has  no
 information,  how  can  he  make  any
 statement......

 Shri  Abid  All:  The  hon.  Member
 has  made  reference  to  this.  (Inter-
 ruptions.)

 Mr.  Speaker:  Order,  order.  The
 hon.  Members  claim  the  exclusive
 privilege  of  going  on  speaking  as  they
 hke  in  this  House  and  would  not  allow
 the  Government  to  answer.  It  is
 rather  a  peculiar  affair.  The  hon.
 Member  referred  to  two  matters.  One
 matter  was  that  there  was  a  lock  out.
 I  wanted  to  ascertain  when  it  took
 place.  It  is  only  recently  I  was
 considering  that  matter.  So,  I  request-
 ed  the  non  Munister  to  explain  the
 position  They  further  alleged  that
 they  were  favouring  some  others,  He
 wanted  a  committee  of  enquiry  for
 going  into  this  matter.  He  is  not
 aware  whether  there  has  been  a  lock
 out  or  not.  So  far  as  the  other  matter
 is  concerned,  it  appears  the  hon.  Minis-
 ter  has  got  information.  Shall  I  say,
 he  ought  not  to  reply  and  allow  this
 kind  of  question,  allegation,  imputa-
 tion  to  go  unchallenged?  No,  no;
 order,  order.  The  hon.  Minister.

 Shri  Abid  Ali:  I  was  explaining  that
 jn  the  sugar  industry,  the  I-N.T.U.C.
 union  has  got  a  substantial  number  of
 membership,  particularly  compared
 with  the  other  union  the  hon.  Member
 has  mentioned.  It  is  not  correct  that
 any  favouritism  is  shown  to  either.

 Mr.  Speaker:  I  withhold  my  consent
 to  this  motion,  but  the  hon.  Minister
 will  try  to  get  information  and  place
 it  before  the  House—all  the  informa-
 tion  that  is  mecessary—as  early  as
 possible.

 Shri  s.  L.  Saksena  (Maharajganj):
 When  will  :t  be  done?
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 re;  Breach  40

 Mr,  Speaker:  As  carly  as  possible  I
 have  suggested;  before  the  end  of  the

 Shri  Muhammed  Elias  (Howrah):
 May  I  make  a  submission,  Sir?  We
 tabled  an  adjournment  motion  with
 lregard  to  the  food  situation  in  Bengal.
 Just  now  we  have  come  to  know  it
 has  been  withhold  We  have  been
 experiencing  for  some  time  last  that,
 whatever  adjournment  motion  we
 move,  it  is  withheld  This  particular
 thing  3s  absolutely  different  After
 the  4943  famine  in  Bengal,  this  situa-
 tion  never  happened  jl!  the  rice  has
 vanished  from  the  market

 Mr.  Speaker:  The  hon  Member  said
 that  I  have  withheld  the  motion  but
 he  wants  to  make  a  speech

 Shri  Muhammed  Elias:  This  has  to
 be  discussed  and  the  adjournment
 motion  should  be  accepted  The  Food
 Minister  should  make  a_  statement
 over  here

 Mr.  Speaker:  I  have  asked  him  to
 make  a  statement  on  the  Calling  Atten-

 .  tion  notice,  today
 Shri  Muhammed  Elias:  On  the  Call-

 ing  Attention  notice,  we  cannot  say
 anything  Whatever  statement  s
 made  by  the  Minister,  we  have  to  hear
 that  We  cannot  object

 Mr.  Speaker:  The  hon  Member
 thinks  that  the  adjournment  motion  is
 a  normal  procedure  by  which  atten-
 tion  of  this  House  can  be  invited  and
 discussion  raised  I  want  to  mform
 him  that  an  adjournment  motion  ss  not
 the  normal  procedure  Therefore  I
 have  disallowed  the  adjournment
 motion  I  am  going  to  disallow
 adjournment  motions  unless  there  are
 serious  consequences  involved  m  the
 matter  raised,  the  Government  is  guil-
 ty  of  the  error  of  omission  or  commus-
 sion  and  the  subject  is  a  recent  one,
 not  a  recurring  one  and  so  on  =  I
 apply  myself  to  all  these  considerations
 and  only  then  disallow  them,  I  said
 yesterday  with  respect  to  similar
 adjournment  motions  that  if  any  hon
 Member  wants  to  satisfy  me,  he  may

 come  to  me.  All  the  hon.  Members
 who  tabled  adjournment  motions
 yesterday,  twelve  of  them,  came  to  me
 and  they  were  all  satisfied  that  my
 order  was  right.

 Some  Hon.  Members:  No

 Mr,  Speaker:  Let  us  see  If  there
 i  any  discussion  that  is  necessary,  we
 are  having  discussions  during  the
 course  of  the  session  on  food,  food
 prices,  scarcity  All  these  things  will
 come  up  not  by  way  of  adjournment
 motions  There  will  be  a  regular  dis-
 cussion  I  have  disallowed  it

 Shri  Muhammed  Ellas:  This  is  not  a
 general  crisis

 Mr.  Speaker:
 allow

 I  am  not  gomg  to

 Shri  Muhammed  Elias:  Big  hoardera
 are  there

 Mr,  Speaker:  I  protest  agamst  this
 kind  of  interference  and  intervention
 Hon  Members  must  take  this  and  wait
 for  an  opportunity

 J  have  received  notice  of  a  motion
 of  privilege.

 Shri  Dasaratha  Deb  (Tripura):  I
 want  to  say  something  I  have.  ....

 Mr.  Speaker:  Not  now  I  have  gone
 to  another  subject

 Shri  Dasaratha  Deb:  I  want  to  sub-
 mit  something

 Mr.  Speaker:  Not  now,  let  him  write
 to  me

 Shri  Vajpayee

 I2.I8  hrs,

 MOTION  RE.  BREACH  OF
 PRIVILEGE

 REMARKS  OF  Surxr  M  O  Martsar

 Shri  Vajpayee  (Balrampur)  Sur,  I
 rise  to  seek  your  leave  to  raise  &
 matter  involving  a  breach  of  privilege



 Pra  Motion  re:

 {Shri  Vajpayee]
 of  the  House.  Shri  M.  0.  Mathai,
 former  Special  Assistant  to  the  Prime
 Minister  in  the  course  of  his  letter  to
 the  Prime  Minister  has  made  certain
 remarks  which  constitute  a  serious
 breach  of  privilege  of  this  august
 House.  The  remarks  are  as  follows:

 “But  the  ever-mounting  tendency
 in  our  Parliament  and  our  Press
 to  attack  public  servants  without
 caring  to  verify  facts  is  having  8
 devastatingly  demoralising  effect.
 Under  such  deplorable  conditions
 very  few  self-respecting  persons
 will  care  to  enter  Government
 service  or  public  hfe”

 May  I  submit  in  this  connection  that
 Shri  Matha:  has  made  a  wild  charge
 against  this  House  Let  us  consider
 the  implications  of  what  he  has  said
 He  has  accused  the  House—(An  Hon
 Member.  You  also)——growing  tendency
 to  attack  pubhe  servants  without  even
 caring  for  facts  I  think  this  House  is
 seized  with  a  matter  cf  another  pn-
 vilege  motion  when  the  Chief  Minister
 of  Kerala  accused  some  Members  of
 this  House  But,  now  the  whole  House
 has  been  accused  And  that  letter  has
 been  circulated  by  the  Press  Informa-
 tion  Bureau  of  the  Government  of
 India  and  with  the  permission  of  the
 Prime  Minister  who  is  the  Leader  of
 the  House  and  is  expected  to  safeguard
 the  dignity  and  honour  of  this  House
 I  appreciate  the  frankness  with  which
 the  hon  Prime  Minister  during  his
 Press  Conference  accepted  that  a  muis-
 take  was  committed  and  Shr  Matha:
 caught  him  m  a  wrong  mood,  in  an
 angry  mood.  I  do  not  know  on  how
 many  occasions  the  Prime  Minister
 was  caught  by  Shr:  Mathai  in  a  wrong
 mood.  He  is  also  reported  to  have
 said  that  he  has  been  committing
 foolish  things  I  think  this  18  the  most
 foolish  thing  that  Shri  Matha:  has
 committed.  Without  going  into  the
 merits  of  the  case

 Mr,  Speaker:  Order.  order  The
 hon.  Member  will  note  that  under  rule
 225  it  is  said:
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 Lao  .  before  the  list  of  business
 ws  entered  upon,  call  the  member
 concerned,  who  shall  rise  in  his
 place  and,  while  asking  for  leave
 to  raise  the  question  of  privilege,
 make  a  short  statement  relevant
 thereto:”.

 The  general  conduct  of  Shri  Mathai
 Is  not  in  question  here.  If  he  had  not
 made  that  statement,  he  would  not  be
 a  subject  before  the  House  at  all.  It
 is  only  with  respect  to  the  statement,
 and  he  has  said  enough.

 If  he  wants  to  say  anything  more  with
 respect  to  the  statement,  how  the  state-
 ment  m  the  press  ought  to  be  accepted
 as  genuine  or  any  further  remarks
 that  this  amounts  to  a  contempt  of  the
 House  and  so  on,  they  are  allowed
 After  that,  I  shall  hear  if  there  is  any
 opposition  to  this  and  follow  the  rest
 of  the  procedure  Only  one  question
 can  be  raised  at  a  time

 Shri  Vajpayee:  I  think  the  statement
 is  quite  clear,  self-evident,  and  it
 amounts  to  a  breach  of  privilege  of
 this  House,  and  I  request  you  and  the
 House  to  take  into  consideration  the
 breach  that  has  been  committed

 Shri  H.  N.  Mukerjee  (Calcutta—
 Central)  May  I  bring  to  your  notice
 that  I  also  gave  notice  of  a  motion

 Shrimati  Parvathi  Krishnan  (Coim-
 batore)  7  have  also  given  notice

 Shri  H.  N.  Mukerjee:  Would  you
 allow  me  to  make  a  statement  under
 rule  223  as  you  pointed  out?  I  feel
 that  '

 Mr.  Speaker:  Under  rule  224,  not
 more  than  one  question  shall  be  raised
 at  the  same  sitting  Shri  Vajpayee  has
 raised  this  question  If  all  the  others
 relate  to  the  same  matter,  I  am  not
 going  to  allow  each  ane  of  them  to
 speak  on  this  particular  matter.

 Shri  Braj  Raj  Singh  (Firozabad):
 The  same  question  has  been  raised  by
 many  Members.
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 Shri  Surendranath  Dwivedy
 (Kendrapara):  A  motion  of  privilege
 has  been  tabled  by  me

 Mr.  Speaker:  Because  the  other
 questions  are  of  the  same  nature  and
 only  one  can  be  allowed,  I  have  allow-
 ed  Shri  Vaypayee  If  it  goes  through,
 the  other  questions  will  be  barred,  and
 all  hon  Members  will  not  have  an
 opportunity  to  speak  at  this  stage,
 whatever  may  happen  later  on  If
 leave  is  granted,  a  motion  has  to  be
 made  later  under  rule  226,  and  on  that
 hon  Members  will  have  the  mght  to
 speak,  not  at  this  stage  Therefore,
 is  there  any  opposition  to  this?

 Shrimati  Renu  Chakravartty  (Basir-
 hat)  May  I  make  a  submission?  On
 @  prior  occasion,  the  House  will
 remember,  it  is  not  one  person  who
 spoke  on  the  subject

 Shri  Tangamani  (Madurai)  So  many
 Members  were  allowed

 Shrimati  Renu  Chakravaritty.  Various
 people  were  allowed  to  submit  their
 positions  on  the  question,  and  I  am
 not  quite  clear  as  to  what  your  ruling
 particularly  means  on  this  occasion

 Mr.  Speaker:  What  I  said  was  this
 Even  now  I  shall  hear  the  objection
 under  rule  225  Thereafter,  if  leave  i+
 gianted,  hon  Members  will  have  an
 opportunity,  as  many  of  them  as  I
 consider  necessary  and  who  want  to
 speak  on  this  question  and  throw  light
 upon  this  matter  I  will  certainly

 do  so

 Shri  ह  P.  Nayar  (Quilon)  The
 objection  can  be  raised  after  hearing
 Our  case.

 Mr  Speaker:  Let  us  go  strictly  b+
 the  rules

 Shri  H  N.  Mukerjee:  May  I  ask  one
 thing?  Would  you  please  let  us  have
 our  say  because  we  gave  notice  of  the
 motion  also,  after  the  Prime  Minister
 has  spoken  in  this  matter,  because
 before  the  25  Members  are  asked  to
 rise  in  their  seats  the  House  has  got
 to  make  up  its  mind  to  a  certain  extent
 39  LSD—4
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 in  regard  to  the  relevancy  of  the
 matter  at  all?  After  the  Prime  Minis-
 ter  has  spoken,  would  you  please  let
 us  have  our  say  if  we  wish  to  make
 our  submissions?

 Mr.  Speaker:  It  is  only  one  person
 that  can  be  called  upon  to  speak  on
 this  occasion

 Shrimati  Parvathi  Krishnan:  There
 are  other  aspects  of  the  matter

 Mr.  Speaker:  I  am  concerned  now
 with  Shri  Vajpayee’s  privilege  motion
 There  may  be  a  number  of  privilege
 motions  I  am  not  ruling  them  out
 now  Let  us  see  what  happens  to
 this  motion  and  if  a  similar  matter  is
 sought  to  be  raned  in  the  same
 session,  this  having  been  disposed  of,
 the  other  matters  cannot  come  up,  but
 ५०  far  as  hon  Members  who  are  inte-
 rested  m  this  subject  are  concerned,
 they  might  have  tabled  similar
 motions  I  shall  give  them  an  oppor-
 tunity  if  this  matter  is  taken  up
 That  is  all  that  can  be  done  at  this
 stage  Let  me  ascertain  if  this  is
 opposed

 Shri  H  N.  Mukerjee:  Even  before
 the  Prime  Minister  speaks,  there  might
 be  certain  points  which  he  ought  to
 bear  in  mind  before  he  tells  the  Hous*
 his  reaction  in  the  matter  He  ha
 already  spoken  to  a  press  conference
 I  do  not  know  how  far  that  was  pro-
 per  when  the  Parliament  was  to  mee*
 but  now  when  he  ts  going  to  addre:
 the  House,  is  it  not  better  that  he
 listens  to  some  of  us  because  we  have
 also  taken  the  responsibility  of  send-
 ing  notice  of  this  motion?

 Shri  Jaipal  Singh  (Ranchi  West-
 Reserved—Sch  Tribes)  I  humbly  sub
 mit  that  if  you  were  to  interpret  the
 rule  as  you  are  trying  to  do  now,  you
 are  making  a  preemptive  bid  as  they
 call  at  m  Bridge  Various  hon  Mem-
 bers  have  tabled  this  motion  the
 motions  seem  to  be  similar  but  their
 approach  may  be  dissimilar  in  each
 case  So,  the  hon  Prime  Minister  will
 not  have  an  opportunity  to  reply  to
 what  the  other  people  have  in  mind
 The  motions  may  be  similar,  but  the
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 [Shri  Jaipal  Singh)
 approach  of  each  motion  might  be
 different.  So,  in  fairness  to  the  Prime
 Minister,  it  is  only  necessary  that  the
 various  approaches  be  heard  first.

 Take  my  own  case.  I  feel  it  is  not
 a  slander  against  Members  of  the
 House  I  say  it  is  a  direct  charge
 against  you  in  the  Chair,  that  you  have
 not  been  conducting  the  business  of
 the  House  in  the  manner  you  should
 have,  that  you  have  permitted  Mem-
 bers  of  Parliament  to  say  things  with-
 out  verification  That  is  why.

 Mr.  Speaker:  I  am  really  sorry
 While  we  are  very  anxious  to  guard
 our  rights  and  protect  them  against
 any  attacks  or  on  slaughts,  let  us  also
 be  very  strict  and  proceed  according
 to  the  rules.

 There  may  be  a  number  of  motions.
 but  it  does  not  mean  that  merely
 because  I  allow  thts  motion  or  refuse
 to  allow  this  motion,  other  motions
 will  not  be  taken  up  one  after  the
 other,  unless  they  are  barred  Rule
 224  says:

 “The  right  to  raise  a  question  of
 privilege  shall  be  governed  by  the
 following  conditions,  namely'—

 i)  not  more  than  one  ques-
 tron  shall  be  raised  at  the  same
 sitting;”

 We  are  going  to  have  a  number  of
 sittings  during  this  session  If  this  is
 disposed  of  today,  and  if  the  other
 motions  are  barred,  I  will  declare  them
 barred;  if  they  are  not  barred,  if  they
 are  dissimilar  and  are  matters  which
 have  to  be  decided  by  the  House,  I  will
 call  them  tomorrow,  the  day  after,  one
 at  a  time.  There  may  be  ten.  we  will
 take  them  one  after  the  other.  Let
 us  dispose  of  only  one  this  day  It
 does  not  mean  that  I  am  coming  to
 any  conclusion  regarding  the  others

 Shri  प्र,  P.  Nayar:  Sir,  may  I  say
 that  the  prohibition  in  the  rule  is
 against  only  raising  more  than  one
 question;  there  is  no  prohibition
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 &@hinst  more  than  one  Member  raising
 the  same  question.

 Mr.  Speaker:  There  is  only  one
 question  that  is  raised.  Hon.  Members
 will  see  rule  225:

 “The  Speaker,  uf  he  gives  con-
 Sent.  ..and  before  the  list  of
 business  is  entered  upon,  call  the
 Member  concerned,  who  shall  rise
 th  his  place  and,  while  asking....  "

 T  have  asked  Shri  Vajpayee  to  state
 it,  he  has  done  80.

 Shri  H.  N.  Mukerjee:  ]  have  also
 tabfed  a  motion

 Mr.  Speaker:  If  he  has  also  done  so,
 7६  46  not  at  this  stage  that  I  will  call
 Upon  him  If  leave  is  granted  under
 tule  225,  I  will  give  him  an  opportunity
 because  he  has  tabled  a  similar  motion

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  Mr  Speaker,  Sir,  the  hon
 Member  has  raised,  as  he  has  put  it,
 a  question  of  privilege  involving  a
 contempt  of  the  House  Now,  I  should
 hike  to  distinguish,  if  I  may,  between
 an  impropriety  and  a  question  of
 Privilege

 Speaking  for  myself,  I  think  that
 the  wording  referred  to  is  regrettable
 and  not  proper  That  is  a  different
 matter  And,  as  a  matter  of  fact,  |
 am  given  to  understand  that  Shri
 Matha:  some  time  ago  addressed  you
 on  this  question  expressing  his  deep
 regret  that  in  a  moment  of  whatever
 it  was  he  wrote  something  without
 evér  intending  anythmg  against  the
 dignity  of  this  House

 What  I  am  suggesting  is  that  we
 Must  not  get  mixed  up  between  two
 things—the  impropriety  of  a  thing
 or  the  undesirability  of  something
 written,  and  the  question  of  privilege.
 Of  course,  they  are  two  separate
 things.  Personally  I  regret  that  this
 wag  written  and  Shri  Mathai  as  I  said,
 T  Understand,  also  expressed  his  deep
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 regret  for  It  I  do  not  myself  see,
 apart  from  the  question  of  smpro-
 priety,  where  the  question  of  privilege
 comes  m  into  this  matter-—on  that
 point  only—and  because  there  was
 some

 Shri  V.  F.  Nayar.  He  also  said  he
 had  no  intention

 Shri  Jawaharial  Nekru’  I  am  merely
 expressing,  because,  naturally,  when
 this  matter  was  referred  to  rather
 casually,  I  did  not  even  know  it  was
 coming  up  now,  otherwise,  I  would
 have  perhaps  brought  up  some  papers
 in  this  connection,  because,  when  I
 heard  that  this  was  gomg  to  come  up,
 I  was  interested  to  find  out  some  pre-
 cedents  previously  as  to  how  such  a
 thing  is  dealt  with,  and  so  I  had  the
 matter  enquired  into  from  a  parlia-
 mentary,  constitutional  and  legal
 point  of  view  to  satisfy  myself,  and
 that  satisfied  me  at  any  rate  that  any-
 thing  like  this  could  not  be  considered
 a  breach  of  privilege  or  contempt  of
 the  House  Iam  merely  stating  this
 fact  for  the  knowledge  of  the  House
 I  do  not  venture  to  give  any  opinion
 myself  except  to  say  that  apart  from
 the  mmpropriety  of  it  I  do  not  myself
 see  where  any  breach  of  privilege
 comes  in  in  the  remarks  made
 It  certainly  does  not  apply  to  the
 House  or  as  one  hon  Member  has
 said  to  you  Sir  It  says—I  have  not
 got  even  the  words  before  me  at  the
 present  moment,  I  have  no  papers but  I  remember  the  words

 Shri  Goray  (Poona)  Shall  I  quote?

 Shri  Jawaharlal  Nehru.  But  I  re
 member  the  words  namely  that  there
 is  &  growing  tendency  in  Parhament
 for  remarks  or  statements  to  be  made

 wapout
 due  inquiry  I  do  not  think

 tha

 Shri  Jaipal  Singh:  And  the  Chair
 yermits  the  remark,  by  implication
 interruptions)

 MAGHA  2i,  880  (SAKA)  Breach  of  Privilege  सकी

 Mr.  Speaker:  He  said.

 “But  the  ever-mounting  tendency
 in  our  Parliament  and  our  Press
 ta  attack  public  servants  without
 caring  to  verify  facts  is  having  a
 devastatingly  demoralizing  effect“

 Shri  Jawaharlal  Nehru:  If  I  may
 say  so,  the  answer  to  the  hon  Mem-
 ber  is  this  I  do  not  wish  to  enter
 into  any  argument  in  this  matter  I
 would  only  make  my  submission,  the
 submission  I  had  made  to  you,  that
 while  these  remarks  are  unfortunate
 and  regrettable,  and  for  my  part,  I
 regret  them,  and  Mr  Matha:  also  is
 deeply  sorry,  as  he  has  expressed  it  to
 you,  Sir,  yet,  so  far  as  the  question
 of  privilege  is  concerned,  I  do  not
 think  that  is  raised,  and  as  far  as  I
 know,  whenever  somethmg  even  much
 stronger  than  this  has  been  said  on
 these  lines,  it  has  been  held  elsewhere
 that  no  question  of  privilege  is  raised
 I  merely  make  this  submussion  to
 you  if  is  for  you  to  decide

 Shri  Surendranath  Dwivedy:  Does
 it  mean  that  the  Press  Information
 Bureau  ts  also  absofved  of  it  responsi-
 bihty?  They  have  also  committed  a
 breach  of  privilege  (Interruptions)

 Mr  Speaker:  Order,  order  There  is
 nothing  more  Let  us  now  proceed
 with  thie

 Shri  H.  N.  Mukerjee:  I  would  beg
 of  you  to  let  me  have  my  say  in  regard
 to  this  matter

 Mr  Speaker:  No  hon  Member  will
 be  prevented  fiom  having  his  say
 legitimately  The  hon  Member  will
 kindly  resume  his  seat  Under  the
 rules,  I  have  to  ask  if  leave  is  object-
 ed  to  That  is  what  the  Prime  Minis-
 ter  says  Is  it  not  so”

 Shri  Jawaharlal  Nehru.  I  do  not
 know  about  objection  I  am  merely
 Placing  certain  things  before  you  It
 js  not  for  me  to  object,  and  I  would
 not  like  to  object  or  to  agree  I  am
 merely  placing  certain  considerations
 before  you  for  you  to  decide
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 Mr,  Speaker:  It  33  for  the  House  to
 object,  under  the  rules  It  is  true
 that  Mr  Matha  has  sent  me  a  letter
 stating  that:

 y  enclose  a  copy  of  a  letter
 from  our  Law  Munster  7

 Shri  द  P.  Nayar:  Law  Minister?

 Mr.  Speaker:  If  you  consider  it
 appropriate,  please  place  these  papers
 before

 “Tf  the  Lok  Sabha  in  its  wisdom
 decides  that  J]  have  been  responsi-
 ble  for  casting  aspersions  on
 Parliament,  I  should  like  to  state
 that  it  was  never  my  intention,  and
 I  willingly  express  my  deep
 regret  (Interruptions)
 I  am  not  disposing  of  anything

 hurnedly

 “As  a  citizen  I  am  interested,
 in  upholding  the  supremacy  of
 Parliament  in  India,  particulaily
 at  a  time  when  the  "

 Some  Hon  Members  Oh!  oh'
 (Interruptions)

 Mr  Speaker  There  is  yust  one  more
 sentence

 oe  parhamentary  system  has
 broken  down  in  some  of  our  neigh-
 bouring  countries  "

 That  325  all

 Now,  25  hon  Members  must  rise  in
 their  seats  to  say  that  they  arc  in
 favour  of  leave  being  granted  How
 many  hon  Members  are  in  favour?

 (More  than  25  Members  rose  m  their
 seats)

 Mr.  Speaker’  Now,  any  objection?
 Cnterruptions)

 Some  Hon,  Members:  There  is  no
 objection  to  this

 Mr.  Speaker:  I  take  it  as  an  objec-
 tion,  the  hon  Prime  Minister  says
 that  this  does  not  amount  to  a  breach
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 of  pnvilege  Therefore,  I  have  asked
 hon  Members  Now,  leave  is  granted

 The  further  step  is  under  rule  226
 which  reads

 “If  leave  under  rule  225  45
 granted,  the  House  may  consider
 the  question  and  come  to  a  decision
 or  refer  at  to  a  Committee  of  Privi-
 leges  on  a  motion  made  etther  by
 the  Member  who  has  raised  the
 question  of  privilege  or  by  any
 other  Member”

 It  »s  open  now  to  the  Member
 raised  it  or  to  any  other  Member  to
 ask  this  House  to  dispose  of  it  itself
 or  send  it  to  the  Committee  of  Privi-
 leges  In  either  case,  I  would  only
 ask  the  House  to  conside:  this  letter
 that  I  have  read  (Interruptions)  It
 4  not  as  if  everybody  should  go  on
 talking

 Shri  V  P  Nayar  How  does  it  ab-
 solve  him?

 Mr  Speaker  I  am  not  saying  any-
 thing  now  What  is  the  next  motion
 now?

 Shri  Naushir  Bharucha  (Easf
 Khandesh)  I  am  moving  that  the
 matter  be  referred  to  the  Privileges
 Committee  for  a  report

 Shri  Braj  Ray  Singh  I  move  that
 the  House  itself  do  decide  and  call
 Mr  Matha  to  the  Bar  of  the  House

 Shri  Nath  Pal  (Rajapur)  We  would
 be  grateful  if  you  would  be  kind
 enough  to  read  the  text  of  the  letter
 again  we  did  not  get  it  since  there
 was  an  uproar  going  on,  it  seemed  to
 be  an  apology  letter

 Mr  Speaker  |  have  read  the  letter
 He  says

 ‘If  the  Lok  Sabha  in  78  wisdom
 decides  that  |  have  been  responsi-
 ble  for  casting  aspersions  on
 Parliament,  I  should  like  to  state
 that  it  was  never  my  mtention,
 and  I  willngly  express  my  deep
 regret  As  a  citizen,  I]  am  mter-
 ested  in  upholding  the  supremacy
 of  Parliament  m  India,  particular-
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 ly  at  a  time  when  the  parlsament-
 ary  system  has  broken  down  in
 some  of  our  neighbouring  count-
 ries”

 The  next  step  is  motion  under  rule
 226  Shri  H  N  Mukerjee  may  make
 his  motion

 Shri  BH.  N.  Mukerjee.  Mr  Speaker,
 Sir,  it  m  with  a  considerable  and  a
 very  serious  sense  of  responsibility
 that  I  am  moving  my  motion  which
 ]  shall  presently  read,  suggesting  that
 the  Committee  of  Privileges  be  asked
 to  report  on  the  question  of  privilege
 which  has  been  raised  over  the  press
 statement  of  Mr  M  QO  Mathai,  who
 was  lately  employed  in  the  Prime
 Minister’s  Secretariat

 I  do  not  believe  in  kicking  a  man
 when  he  is  down  Quite  obviously,
 Mr  Matha:  is  m  a  bad  way  He  has
 lost  his  patrons  But  some  matters
 of  principle  are  involved  2n  this  pro-
 position  that  We  are  making

 You  were  pleased  to  inform  us  of  a
 certain  letter  rather  dubiously  phra-
 sd  which  has  been  written  to  vou
 by  Mr  Mathai,  cxprissing  in  his  own
 Parlicular  way  regrct  for  ccrtam  imm-
 plirations  of  his  statement  I  consider
 that  that  kind  of  letter  is  completely
 madequate,  as  far  as  pulging  thr
 contempt  which  he  has  already  per-
 pctrated  in  regard  to  the  privileges of  this  House  ts  concerned  There  are
 many  statements  m  the  press  commu-
 nication  which,  with  the  peimussion
 of  the  Prim  Minister,  he  got  pub- lished  in  our  national  newspapers, but  in  at  least  one  of  those  Passages, there  is  a  reflection  indirect,  but  con-
 siderably  effective,  on  the  conduct  of our  Spraker  in  the  Chair,  and  a  ver; direct  reflection  on  the  conduct  of
 Membirs  of  Parhament  I  refer  to  the
 passage  where  he  says

 “But  the  ever-mounting  _ten-
 dency  in  our  Parhament  and  our
 presy  to  attack  public  servants
 without  caring  to  verify  facts  is
 having  a  devastatingly  demorali-
 zing  effect”
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 And  he  goes  on  to  add

 “Under  such  deplorable  cond:-
 tions,  very  few  self-respecting
 persons  will  care  to  enter  Govern-
 ment  service  "

 I  say  that  this  a  very  serious  re-
 flection,  indirect  but  extremely  posi-
 tive  and  categorical,  in  regard  to  the
 conduct  of  proceedings  in  this  House
 by  yourself  It  is  very  clear  that  Mr
 Matha;  implies  that  the  proceedings
 of  this  House  are  not  regulated  az
 they  ought  to  be,  that  public  servants
 are  criticised,  without  their  having  an
 opportunity  to  refute  thé  allegations
 made  here,  that  Members  of  Parha-
 ment  who  are  under  the  discipline
 which  the  Speaker  imposes,  attack
 public  servants  with  impunity,  with-
 out  caring  to  verify  facts  This,  I
 submit,  is  a  very  clear  reflection  on
 the  conduct  of  the  Chair,  and  the
 Chair  being  the  repository  of  the  pri-
 vileges  of  this  House,  it  is  a  very
 serious  matter  of  which  cognizance
 should  be  taken

 Some  of  my  hon  friends  have  begun
 to  suggest—I  know  it  very  well
 because  amendments,  |  am  told,  are
 going  to  be  moved—tcallng  on  Mr
 Matha:  to  be  brought  to  the  Bar  of
 this  House  and  to  answer  for  his  de-
 rchction  Personally,  I  am  not  going
 to  suggest  that  proceeding  here  and
 now  On  the  contrary,  I  fee]  that
 since  he  has  raised  a  matter  of  con-
 siderable  public  importance,  this
 whole  subject  should  be  discussed  mn
 th.  Commuttee  of  Privileges,  and  the
 Committee  should  give  us  a  report,
 on  the  basis  of  which  the  House
 will  make  up  its  mind  as  to  what  it
 ought  to  do  in  regard  to  the  matter

 Apart  from  this  reflection  on  your conduct  in  regulatmg  the  proceedings of  this  House,  there  is  a  very  serous
 imputation  that  Members  of  Parlia-
 ment  arc  habituated  to  attacking
 pubhe  servants  without  caring  te
 verify  facts

 Tt  ७  also  added  as  a  sort  of  moral
 blackmail,  so  to  speak,  on  Govern-
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 ment  that  ‘if  such  deplorable  condi-
 tieng  created  by  the  conduct  of  Mem-
 bers  of  Parliament  continue,  then  self-

 letter  which  he  published  he  gave  a
 great  deal  of  information  in  regard  to
 how  he  got  into  touch  with  the  Prime
 Minister  and  how  he  condescended  to
 offer  hig  services  to  the  Government
 of  our  country.

 But,  Sir,  he  suggests  very  clearly
 that  certain  deplorable  conditions  are
 created  by  Members  of  Parliament
 which  make  it  impossible  for  self-
 respecting  persons  to  care  to  enter
 government  service.  This  communi-
 cation  was  made  by  a  government
 servant  while  he  was  in  government
 service.

 Shri  Tyagi  (Dehra  Dun):  After
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 that  what  Shri  Mathai  has  done  is
 certainly  improper,  and  at  the  same
 time,  it  does  amount  to  contempt  of
 Parliament,  it  does  amount  to  his  hav-
 ing  come  within  the  mischief  of  the
 law  in  regard  to  parliamentary  privi-
 lege.  He  has  made  reflections  and

 ed  upon  the  conduct  of  Members  of
 Parliament;  he  has  made
 reflections  on  the  conduct  of  the  Chair
 in  being  unable  to  regulate  the  pro-
 ceedings,  as  they  ought  to  be  regulated,
 in  the  interests  of  the  country.

 Therefore,  I  feel  that  on  the  face  of
 it  it  is  very  clear  that  Shri  Mathai's
 Press  statement  published  all  over
 the  country  brings  him  within  the
 ambit  of  the  law  of  parliamentary  pri-
 vilege  and  that  proceedings  ought  to
 be  taken  against  him,  and  I  propose
 that  the  matter  be  referred  to  the
 Committee  of  Privileges

 I  move:

 “That  the  attention  of  the  House
 having  been  drawn  by  some
 honourable  Members  on  February
 10,  1959,  to  a  letter  written  to
 the  Prime  Minister  by  his  Special
 Assistant  Shri  M.  0.  Mathai  and
 made  public  on  January  i7,  I959
 through  press  release  by  the
 Prime  Minister’y  Secretariat  and
 the  Press  Information  Bureau  of
 the  Government  of  India  in  which
 the  said  Shri  M.  ©.  Mathai,  inter
 alia,  remarks  :

 ‘But  the  ever-mounting  ten-
 dency  in  our  Parliament  and
 our  Press  to  attack  public  ser-
 vants  without  caring  to  verify
 facts  is  having  a  devastatingly
 demoralising  effect.  Under  such
 deplorable  conditions  very  few
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 The  House  resolves  that  the
 matter  be  referred  to  the  Com-
 muttée  of  Privileges  for  nvestiga-
 tion  and  report  whether  the  above
 mentioned  remarks  of  shn  M  0
 Matha:  made  public  through  the
 Prime  Minister's  Secretariat  and
 the  Press  Information  Bureau  of
 the  Government  of  India  con-
 stitute  an  adverse  reflection  on
 the  dignity  of  the  Membere  of
 Parliament  and  the  Speaker  of
 the  Lok  Sabha  and  whether  they
 constitute  a  contempt  of  Parlia-
 ment  and  also  to  recommend  what
 further  <teps  the  House  may  take
 in  the  matter”

 As  I  said  earher,  I  do  not  believe
 in  kicking  a  man  who  is  down  That
 is  why  I  do  not  make  further  obser
 vations  which  I  could  easily  have
 pitched  in  a  very  much  stronger  key
 I  am  only  suggesting  that  my  recom-
 mendation  that  the  matter  be  referred
 to  the  Committee  of  Privileges  be
 accepted  by  the  House

 Mr  Speaker  Motion  moved

 That  the  attention  of  the  House
 having  been  drawn  bv  some
 honourable  Members  on  February
 0  959  to  a  letter  written  to
 the  Prime  Minister  by  his  Special
 Assistant  Shii  M  O  Matha:  and
 made  public  on  January  i7  959
 through  press  release  by  the  Pame
 Minister's  Secretariat  and  the  Pres«
 Information  Burcau  of  the  Gov
 ernment  of  India  in  which  —  tne
 said  Shri  M  QO  Mathai,  inter
 aha  remarks

 ‘But  the  ever-mounting  te  i-
 dency  m  our  Parhament  and
 our  Press  te  attack  public  ser
 vants  without  caring  to  verity
 facts  is  having  a  devastatingls
 demoralising  effect  Under  such
 deplorable  conditions  very  few
 self-respecting  persons  will  care
 to  enter  Government  service
 or  public  life’,

 The  House  resolves  that  the
 matter  be  referred  to  the  Com-
 mittee  of  Privileges  for  inveati-
 gation  and  report  whether  the
 above  rnentioned  remarks  of  Shri
 M  0  Mathai  made  public  through
 the  Prime  Minister's  Secretariat
 and  the  Press  Information  Buread
 of  the  Government  of  Indid
 constitute  an  ddverse  refiection

 on  the  digmty  of  the  Members
 of  Parhament  and  the  Speaker  of
 the  Lok  Sabha  and  whether  they
 constitute  a  contempt  of  Parhe-
 ment  and  also  to  recommend  what
 further  steps  the  House  may  take
 in  the  matter”

 Shri  Jawaharlal  Nehru:  I  only  wish
 to  say  that  2  da  mot  oppose  this
 Motion,  that  Dy  the  Motion  to  refer
 this  matter  to  the  Committee  of  Pr-
 vileges

 I  ventured  to  express  my)  opimon
 that  so  far  as  ]  could  understand  it
 there  was  no  breach  of  privilege  But
 «inec  this  Motion  has  been  admitted
 by  vou,  I  think  the  right  course
 would  k  to  vend  it  to  the  Committee
 of  Privileges  for  them  to  consider  i!
 fully

 Mr  Speaker  |  will  put  it  to  *e«
 tote  of  the  House

 Shrimati  Parvathi  Krishnan:  I  have
 to  sav  a  few  words

 Shri  Braj  Raj  Singh  I  have  a  sub-
 stitute  motion  to  the  cffect  that  the
 matter  be  dealt  with  here  and  Shri
 Matha:  be  called  to  the  Bar  of  the
 House

 T  beg  to  move

 ‘This  House  decides  that  Shr
 M  O  Matha:  be  called  to  the  Ba:
 of  the  House  to  answer  the  charg,
 of  breach  of  privilege  brought
 agaist  him  and  be  punithed”

 Mr  Speaker  Amendment  moved

 “This  House  decides  that  Shr:
 M  0  Matha:  be  called  to  the
 Bar  of  the  House  to  answer  the
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 [Mr.  Speaker]
 charge  of  breach  of  privilege
 brought  against  him  and  be
 punished.”

 Both  the  original  Motion  and  the
 substitute  Motion  are  before  the
 House.

 Shri  Braj  Raj  Singh:  I  wish  to
 speak  on  my  substitute  motion

 Mr  Speaker:  There  is  nothing  to
 speak  on  it

 Shri  Braj  Raj  Singh:
 explain  my  motien

 T  want  to

 Mr,  Speaker:  If  :t  goes  to  the  Com-
 mittee  of  Privileges,  at  will  come  back
 to  us  If  it  is  to  be  disposed  of  here,
 I  will  give  opportunity  to  hon  Mem-
 bers

 Shrimati  Parvathi  Krishnan:  In
 supporting  the  Motion  that  has  been
 moved  by  my  hon,  friend,  Shri  में  N
 Mukerjee,  there  are  one  or  two  other
 points  to  which  I  would  hke  to  draw
 the  attention  of  the  House  and  of  the
 hon  the  Prime  Minister

 I  reme  Ver  the  Prime  Munister
 hwueaself,  when  speaking  in  this  House
 on  the  27th  November  1958,  said  the
 following

 “T  think  all  of  us  will  agree
 that  where  any  kind  of—may  I
 use  the  word  without  any  impro-
 priety—slander  7६  done  to  any
 Member  of  the  House,  2n  what-
 ever  way  it  may  be,  or,  in  fact,
 anything  728  done  which  attracts
 the  privileges  of  thr  House,  this
 House,  every  party  and  every
 group  in  this  House,  should  defend
 the  House  and  should  take  steps
 to  prevent  that  kind  of  thing
 happening  We  are  all,  I  hope,
 jealous  of  the  réputation  that  this
 House  should  have  and  should
 puild  up  for  itself.  So  there  can
 be  no  doubt,  no  argument—even
 though  we  may  in  our  heart  of
 hearts  differ—about  that  basic
 issue”.
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 It  is  with  this  in  mind  that  we  have
 brought  forward  this  Motion,  because
 we  want  to  safeguard  the  privileges
 of  the  Members  of  the  House,  we  want
 to  safeguard  most  jealously—zealously
 —the  reputation  and  the  standing  of
 the  Speaker  of  this  House  and  the
 Chairman  of  the  Rajya  Sabha  (Inter-
 ruption)  An  allegation  of  this  type
 has  been  made,  which  has  been
 made  quite  a  long  time  ago
 and  which  has  received  the
 widest  publicity  m  the  Press  of  our
 country  and  m  the  Press  abroad.  It  ia
 very  necessary  that  the  House  should
 take  cognisance  of  it  and  that  we
 should  take  steps  to  remedy  the
 matter  and  take  steps  to  prevent  re-
 petition  of  this  type  of  slander  against
 Parliament

 It  is  not  only  the  Members  of  Par-
 liament  who  are  being  attacked  by
 that  xtatement,  but,  Sir,  you  yourself
 also  come  under  attack  because  Rule
 353  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Lok
 Sabha  says

 “No  allegation  of  a  defamatory
 oO  intriminatory  nature  shall  be
 Made  by  a  member  against  any
 Person  unless  the  member  has
 given  previous  intimation  to  the
 Speaker  and  also  to  the  Minister
 concerned  so  that  the  Munster
 may  be  able  to  make  an  investi-
 gation  into  the  matter  for  the
 Purpose  of  a  reply”

 We,  all  Members  of  Parliament,
 particularly  Members  of  the  Opposi-
 tion,  are  fully  aware  of  the  fact  how
 you  do  see  to  it  that  this  rule  2s
 observed  by  every  single  one  of  us
 Sometumes  we  may  even  be  impatient
 because  you  are  rather  strict;  at  the
 same  time,  in  the  final  analysis,  we
 have  always  bowed  to  your  ruling,
 and  we  have  realised  that  if  we  go
 beyond  that  rule,  :t  ry  not  only  one
 Member  who  goes  beyond  it  but  the
 dignity  of  the  House  as  a  whole  can
 be  lowered
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 Therefore,  we,  who  have  been  80
 careful  about  observing  the  propriety
 pf  this  House,  who  have  always
 accepted  your  rulings  m  the  matter,
 are  today  particularly  anxious  to  see
 that  thia  type  of  breach  of  privilege,
 ‘this  type  of  contempt  expressed  of
 Members  of  Parliament  by  Shri  M  O
 Matha:  should  not  go  unchallenged,
 should  not  just  be  thrown  into  the
 waste-paper  basket  by  quibbling  and
 hair-splitting  as  to  whether  it  is  a
 breach  of  privilege  or  whether  it  is  a
 word  that  has  been  used  in  the  heat
 of  the  moment  when  a  person  35  in  a
 particular  state  of  emotion,  whether  it
 is  a  word  of  impropriety  and  so  on

 Further,  Sir,  7  would  like  also  to
 draw  your  attention  to  what  we  find
 in  May’s  Parliamentary  Practtce,
 because  there  we  find  the  various  con-
 ventions  and  rules  laid  down  On
 page  25  he  says.

 “Both  Houses  will  punish  not
 only  contempts  aising:  out  of
 facts  of  which  the  ordinary  courts
 will  take  cognizance,  but  those  of
 which  they  cannot,  such  as  con-
 temptuous  insults,  gross  calumny
 or  fou]  epithets  by  word  of  mouth
 not  within  the  category  of  action-
 able  slander  or  threat  of  bodily
 Injury  "

 Mr  Speaker,  Sir,  ]  would  submit  that
 the  remarks  that  have  been  made  by
 Shri  Matha:  in  his  letter  of  resigna-
 tion,  which  was  released  to  the  Pres«
 on  i7th  January,  ‘1958,  amounis
 exactly  to  contemptuous  insults,  gross
 calumny  and  foul  epithets,  because  ht
 says  that  due  to  the  “ever-mounting
 tendency  in  our  Parhament”  to  make
 charges  against  officers  “without
 verifying  facts”  no  honest  person,  0
 “self-respecting  person”  m  this  coun-
 try  will  come  forward  to  take  service
 under  Government

 We,  here,  Members  of  Parhament,
 are  entrusted  with  the  task  of  super-
 vising  the  work  of  the  Government
 by  the  electorate  of  our  country
 Serious  matters  concerning  the  destiny of  our  country  are  discussed  here  But
 we  find  Shri  Matha:  most  blindly
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 penning  these  few  words  and  saying
 that  no  self-respecting  person  will
 come  forward  to  serve  Government
 and  to  carry  out  those  decisions  that
 are  taken  in  Parhament  by  which  the
 Cabinet  is  entrusted  to  see  to  the  day-
 to-day  functioning  of  Government
 This  is  what  that  letter  amounts  to

 I  hope,  Sir,  that  all  those  who  were
 champions  of  privilege  on  an  earher
 occasion,  who  rushed  into  the  fray
 when  the  question  of  a  telegraph
 from  the  Chief  Minister  of  Kerala  to
 a  Union  Minister  was  coming  under
 discussion  on  just  an  ordinary  rumour
 that  came  in  the  Press—it  was  not
 thal,  tha  tad.  was  Talearad.  te  the
 Press  by  the  Information  Department
 of  that  Government—

 Mr.  Speaker:  Order,  order  That
 matter  has  been  referred  to  the  Pr-
 vileges  Committee  It  is  being  dis-
 cussed  and  considered  by  that  Com-
 mittee,  and  we  have  extended  the
 tume  for  submission  of  the  report
 Therefore,  no  statements  shall  be
 made  here  regarding  the  correctness
 or  otherwise  of  that  decision,  which
 will  prejudice  the  dispassionate  dis-
 cussion  of  that  matter  by  the  Privi-
 k  ges  Commuttee

 Some  Hon.  Members  rose—

 Mr.  Speaker:  Order,  order  I  think
 enough  has  been  said  on  this  matter.
 I  shall  now  put  it  to  the  vote  of  the
 House

 Shri  Braj  Raj  Singh:  Sir  I  have  to
 move

 Mr.  Speaker:  If  the  House  wants
 to  dispose  it  of  now  I  will  give  oppor-
 tunity  to  hon  Members  who  want  to
 speak  If  the  House  agrees  to  refer
 it  to  the  Privileges  Committee,  once
 again  the  House  will  have  an  oppor-
 tunity  to  discuss  it  when  the  Com-
 mittee  submits  its  ieport  with  its
 recommendations

 Raja  Mahendra  Pratap  (Mathura):
 Sir,  I  mse  to  a  point  of  order  I  beg
 to  oppose  this  We  are  supposed  to
 oppose  the  Congiess  here,  but  on  ths
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 motion  I  also  oppose  my  hon.  friends
 on  the  Opposition.  What  I  want  to
 say  is,  we  should  not  be  puffed  up
 with  pride  and  always  speak  of  pri-
 vilege.  We  have  no  privilege.  We
 have  only  privilege  to  serve  the  people
 quite  meekly  and  modestly,  We
 should  not  have  any  pride.  Religion
 says:  "serve  the  people”.  Religion
 also  says:  “forgive  the  people”.  So,
 if  anything  is  done  by  anybody,  I  for-
 give.  Here,  I  am  sorry  to  say,  unfor-
 tunately,  our  hon  Prime  Minister  has
 been  pulled  into  this  matter.  I  do
 not  like  that  I  think  our  Prime
 Minister  should  be  considered  above
 all  these  quarrels.

 Therefore,  |  appeal  that  we  should
 drop  this  matter  altogether.  It  is  not
 necessary  to  send  it  up  to  the  Privi-
 leges  Committee  or  any  other  com-
 mittee.  We  should  drop  this  matter.
 and  we  should  also  drop  the  question
 regarding  the  Chief  Minister  of  Kerala

 iad
 should  be  no  privilege  ques-

 ion

 Mr,  Speaker:  Order.  order  There
 is  a  third  motion  placed  before  the
 House  that  the  whole  matter  may  be
 dropped  Therefore,  the  first  motion  is
 that  of  Shri  Mukerjee  that  the  matter
 be  referred  to  the  Privileges  Com-
 mittee.  Shri  Braj  Ra)  Singh’s  amend-
 ment  is  that  the  matter  may  be  dis-
 posed  of  here  The  third  motion  is
 that  the  whole  matter  may  be  dropped.

 Shri  V  P  Nayar:  Who  has  moved
 that  motion?

 Shri  Jaipal  Singh:  Sir,  I  rise  to  2

 point  of  order,  What  I  have  to  point
 out  ts  this,  Shr:  Braj  Ra)  Singh  has

 given  his  substitute  motion  He  has
 -a  right  to  have  his  say,  and  he  can-
 not  be  precluded  from  that.  You
 were  pleased  to  observe  earlier  that
 when  the  matter  comes  back  from  the
 Committee  you  will  give  him  an  oppor-
 tunity.

 Mr.  Speaker:  No,  no;  I  am  calling
 him  also.  Shri  Braj  Raj  Singh.
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 at  भ्रणराज  सिंह  :  प्रध्यक्त  महोदय,

 मुझे  इस  समय  कुछ  प्रचिक  नहीं  कहना  है  ।

 मुझे  सिर्फ  इतना  निवेदन  करता  है  कि  मेरा

 यह  संशोधन  है  कि  इस  मसले  को  विशोषाधि-
 कार  समिति  को  सौंपने  की  कोई  भावश्यकता

 नहीं  है।  सदन  के  नेता  ने  | |  बता  दिया  है
 कि  उन्हें  भी  इसमें  कोई  भ्रापत्ति  नहीं  है  कि

 इस  मामले की  जांच  की  जाये  |  ब्रदम  है... ३

 इतना है  कि  इसकी  समिति  जांच  करे  था
 सदन  स्वयं  इसको जाँच  करें  जब  इस  सदत
 में  किसी  को  भी  इस  वर  ऐतराज  नहीं  हैं
 कि  यह  एक  ऐसा  मामला  है  जिस  पर  कि
 सदन  को  या  समिति  को  जांच  करनी  भाहिये,
 इसकी  छानबीन  होनी  चाहिये  कि  विशेषाधि-
 कार  का  उल्लंघन  हुआ  है  या  नहीं  तब  4
 निवेदन  करना  चाहता  हू  कि  इसकों  विशेवा-
 घिकार  समिति  को  सौंपने  की  कोई  भावश्यकता

 नहीं  है  कारण  विशेषाधिकार  के  उल्लंघन
 का  यह  स्पट  मामला  है  ।  अपने  इस्तीफे
 के  पत्र में  उन  साहब  ने  हमारे  ऊपर,  से  सदन
 के  ऊपर  शर  सदन  के  अध्यक्ष  के ऊपर  इस
 तरह  का  लाखन  लगाने  की  कोधिण  की  है
 शौर  जिन्हे  इस  बात  की  चिन्ता है  कि  देश  की

 सीमा  पर  चूकि  जनतंत्र  विफल  हो  रहा  है

 और  तानाशाही  कायम  हो  रही  है  इसलिये
 इस  मुल्क  में  तानाशाही  को  रोकने  के  लिये

 शौर  जनतत्र  को  मजबूत  बनाने  के  लिपे

 यह  इस  तरीके  का  श्राकेप  लगाना  चाहते  है  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  जब

 देश  की  सीमा  के  भासपास  इस  तरह  की

 बात  हो  तब  तो  यह  भौर  भावश्मक  हो  जाता

 है  कि  ऐसे  व्यक्ति  को  सदन  के  बार  के  सामने

 बुलाया  जाय,  यहां  पर  जा  पड़ताल  की

 जाय  झ्ौर  यहां  पर  उनसे  सबाल  पूछे  जायें

 और  सदन  झगर  मुनासिब  समझे  तो  सजा

 दी  जाय  ।

 जहां  तक  इस  मामले  को  एक  मिशेषा-

 जिकार  समिति  को  सौपने  की  बात  है  उसके
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 लिये  मेश  कहता  महू  है  कि  प्रगर  सदन  में

 कहीं  पर  भी  इस  बात  की  इच्छा  होती  कि
 विशेषाधिकार  समिति  पहले  इस  पर  छात-
 बीन  करे  शौर  तब  बाद  में  सदन  में  इसके
 अपर  शर्चा  हो  तब  तो  इस  मामले  को  विदोे-
 बाजिकार  समिति  के  सुपु्दं  किया  जा  सकता
 था  लेकिन  जब  ऐसी  बात  नही  है  तब  मे  चाहता

 हूं  कि  मेरे  संसोधन  को  स्वीकार  कर  लिया
 जाय  भौर  यह  मामला  सदन  खुद  प्रपने  हाथ
 में  लेकर  इसकी  छामबीन  करे  विषेषाधिकार
 समिति  के  सुपुरं  करके  इसको  ज्यादा  टालने

 की  जरूरत  नहीं  है  ।

 ty  ह... ग

 भषाई  साहव  का  कहना  हैं  कि
 very  few  self-respectmg  persons
 will  care  to  enter  Govern-
 ment  service  or  public  life
 ware  मही  नही  है  कि  गवनेमेंट  सबिस  में

 बे  लोग  नहीं  रह  सकेंगे  ।  मभाई  साहब  ले
 प्रधान मत्री  महोदय  की  १२  साल तक  जब
 से  कि  ये  परचान  मरी  बने  है,  उनके  स्पेशल
 असिस्टेंट  की  हैसियत  से  काम  किया  हैं  और
 पथबलिक  सबिस  की  है  ।  उसके  पहले  भी
 मथाई  साहुब  का  दावा  ऐसा  मालूम  पढ़ता

 है  कि  उन्होंने  देश  की  सेवा की  है  भौर  उन्होंने
 श्रेतावती दी  है  कि  झगर  ऐसे  ही  शलता  रहा
 तो  न  तो  जनता  की  सेवा  के  लिये  शौर  न
 सरकारी  नौकरियों  के  लिये  ही  ऐसे  लोग
 भिल  सकेंगे  जो  कि  प्रपनी  प्रतिष्ठा  व  सम्मान

 रखते  होंगे  ।  ऐसी  सूरत  से  न  सिर्फ  जनतन्र
 को  मजबूत  बनाने  का  सबाल  उठता  है,  बल्कि

 हमारे  मुल्क  में  जो  ५५  लाल  पब्लिक  सर्वेन्ट्स
 हैं,  उनके  ऊपर  इसका  जो  प्रभाव  पड़ेगा,
 उनमें  जो  भावना  कायम  होंगी,  उसका
 निराकरण  करने  के  लिये  शौर  साथ  ही
 पब्लिक  लाइफ  मे  काम  करते  वाले  लाखो

 दूसरे  लोगों  की  भावनाझों को  ध्यान  में  रखते

 हुये  यह  प्रत्वम्त  क्‍ग्राजश्यक  है  कि  हस  अपन पढे
 इसी  सदन  में  इसी  सभय  तुरन्त  चर्चा  हो
 झोर  इस  श्रवन  को  विशेषाधिकार  समिति
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 को  ने  सौंपा  जाय  t  मिस्टर  मथाई  को
 इस  सदन  की  आर  में  बुलाया  जाय  और  उनका
 स्पष्टीकरण  सुनने  के  बाद  झगर  यह  सदन
 उचित  समझे,  तो  उनको  सजा  दी  जाय  |
 मैं  श्राघा  करता  हु  कि  सदन  इस  मसले  को

 बही  पर  तय  करेगा  भर  विशेषाधिकार  समिति
 को  सौप  कर  इसमें  देर  करने  की  कोशिश

 सही  करेगा  ।  झगर  मुझे  इस  सम्बन्ध  में  जरा
 भी  क्षका  रही  होती  कि  जिस  व्यक्ति  के
 खिलाफ  हम  प्रभियोग  लाने  जा  रहे  है,
 उनको  यहा  किसी  कारण  न्याय  नहीं  मिलेगा,
 तो  &  इस  प्रस्ताव  का  सब  से  पहला  समर्थक

 होता  कि  यह  मामला  विशेषाधिकार  श्रमिति
 के  सुपुर्द  कर  दिया  जाना  चाहिये  ।  जैसा
 कि  सब  जानते  है,  कानून  का  यह  एक  मान्य
 सिद्धान्त  है  कि  प्रभियुक्‍तत  को  भपनी  सफाई
 देने  का  पूरा  झवसर  दिया  जाना  चाहिये  |
 मैं  समझता  हु  कि  यह  सदन  उनको  अपनी
 सफाई  का  पूरा  मौका  देगा  कि  प्रगर  विधोषा-
 घिकार  का  उल्लंघन  नहीं  हुआ  है,  तो  वह
 अपनी  स्थिति  स्पष्ट  करे,  लेकिन  इस  मामले
 को  ज्यादा  देर  तक  टालने  से  न  हमारा  कोई
 फायदा  होगा  और  न  ही  देश  का  फायदा
 होगा  ।  इसलिये  मैं  यह्  चाहता  हू  कि  यह  सदन
 स्वय  इस  प्रदन  पर  विचार  कर  के  श्रपना
 निर्णय  दे  झौर  इसलिये  यह  झावदयक  हैं  कि
 मिस्टर  मथाई  को  यहा  बुलाया  जाय  जौर
 यदि  उचित  समझा  जाय,  तो  उनको  सजा
 दी  जाये  ।

 Shr:  Khadlikar  (Ahmednagar)  Sir,  I
 want  to  move  a  sort  of  an  amendment
 While  this  House  should  be  very  vigi-
 lant  regarding  its  privileges,  it  should
 also  take  into  consideration  who  has
 really  perpetrated  the  contempt  The
 Person  and  the  position  he  holds  must
 also  be  taken  into  consideration  Afte;
 all,  Shr:  Matha,  happened  to  be  an  ad
 hoc  Special  Assistant  to  the  Prime
 Minister,  and  he  has  used  words  which,
 no  doubt,  mean  contempt  of  the  House
 by  a  strange:  in  terms  of  May's  Parlia-
 mentary  Practice  What  I  would  lke
 to  submut  is.  Are  we  going  to  take  inta
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 very  serious  consideration  a  matter  of
 this  nature?  A  certain  remark  had
 been  made  by  a  person  who  was  a
 Special  Assistant  or  an  Under  Secre-
 tary  while  he  was  in  government  ser-
 vice  No  doubt,  they  constitute  essen-
 tially  a  contempt  of  the  House  But
 the  question  is  whether  we,  as  Mem-
 bers  of  this  House,  should  attach  so
 great  an  importance  to  the  remarks
 made  by  this  person  That  should  aloo
 be  taken  into  consideration

 I  am  inclined  to  support  what  ‘he
 Raja  Saheb  said—that  after  a  discus-
 sion  the  matter  should  be  dropped  It
 need  not  be  given  that  importance  to
 be  referred  to  the  Committee  This  ds
 my  submission  and,  if  you  permit  me,
 I  would  like  to  give  such  an  amend-
 ment

 Mr.  Speaker:  That  only  means  thet
 it  must  be  disposed  of  here

 Shri  Jagdish  Awasthi  (Bilhaur)  I
 support  Shri  Bri)  Ra)  Singh's  amend
 ment  and  I  want  to  speak

 Mr.  Speaker:  I  am  not  allowing  a
 general  discussion  on  this  I  will  call
 upon  the  representatives  of  paities  and
 those  persons  who  have  tabled  amend-
 ments

 wt  खुदाबक्त  राय  (खेरी)  प्रध्यक्ष

 महोदय,  प्रजा  सोशलिस्ट  पार्टी  का  कोई
 रिप्रेजेन्टेटिक  अभी  तक  नहीं  बोला  है

 Shri  Surendanath  Dwivedy.  Shi:
 Khushwaqt  Rai  has  tabled  a  motion  on
 our  behalf,  he  has  not  spoken  nor  has
 anybody  on  ou:  behalf

 oft  quem  राप  श्रीमन्‌  सदन  के
 सामने  जो  यह  प्रस्ताव  ध्ाया  है  कि  हस  मामले
 को  विशेषाधिकार  समिति  के  सुपुर्द  कर  दिया
 जाय,  मैं  उसका  भ्रनुमोदन  करता  हू  ।  मुझे
 इस  बात  पर  दुख  और  प्राक्चर्य  होता  है  कि

 हमारे  प्रधान  मत्री  के  संविधान  भौर  कानून
 के  विशेषज्ञों  न ेउन  को  यह  राय  कंसे  दे  दी  कि

 यह  ह...  विशेषाधिकार  की  अवहेलना  नही  है  ।
 झगर  उन  लोगो  ने  मे  की  पालियामेटरी  प्रैक्टिस
 के  पृथ्ठ  ११८,  १२४  शर  १२५  को  पढ़ा
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 होता,  तो  उन्होंने  कभी  यह  राय  न  दी  होती
 कि  यह  विधोषधाधिकार  की  अवहेलता  नहीं  है
 झौर  केवल  एक  अनुचित  वाक्य  इस्तेमाल
 किया  गया  है  1  मुझे  हस  बात  का  दुल  है  1

 फिर  भी  मैं  प्रधान  मत्री  महोदय  की  इज्जत
 करता  हु  7  वह  समझते  है  कि  जो  बात  मथाई
 साहब  ने  कही,  वह  अनुचित  है,  लेकिन  बह
 विशेषाधिकार  की  भ्रवहेलना  नहीं  है  1  मै

 समझता  हू  कि  यही  एक  बड़ा  भारी  कारण

 है  कि  इस  मामले  को  विधोषाधिकार  समिति
 के  सुपुर्दे  कर  दिया  जाय  ताकि  यह  मालूम  किया

 जा  सके  कि  प्रधान  मत्री  के  विशेषज्ञों  ने जो

 राय  दी  है  वह  कहा  तक  सही  है  t

 साथ  ही  साथ  मै  यह  भी  कहना  चाहता  हू
 कि  विशेषाधिकार  समिति  को  वह  भी  भ्रधिकार

 दिया  जाय  कि  इस  विद्वषपाधिकार  की  अवहेलना
 में  जिन  लोगो  ने  मदद  दी  है,  चकि  उन्होंने  भी

 विद्येपाधिकार  की  प्रवहेलना  की  है,  इसलिए
 उन  के  बारे  मे  भी  वह  विचार  करे  ।  कल  जब

 मैं  ने  इस  प्रस्ताव  के  बारे  में  लिखा  था,  तो
 मेरे  पास  प्रैस  इन्फर्मेशन  ब्यूरो  का  कम्यूनिक
 नहीं  था  t  लेकिन  शाज वह  मेरे  पास  है  ।  मैं

 कहना  चाहता  हू  कि  प्रैस  इन्फर्मेशन  ब्यूरों  का

 जो  भी  डायरेक्टर  है  था  इन-चार्ज  है,  उसने  भी

 विशेधाधिकार  की  अवहलना  की  है  |  इस  पर

 भी  विचार  किया  जाये  |

 एक  माननीय  सदस्थ  इसमें  प्राइम
 मिनिस्टर  भी  झा  सकते  है  ।

 करो  खुबावक्‍्त  राय  जब  कन्टेम्प्ट  करने

 वाला  माफी  मांग  छेता  है,  तो  कन्टेप्ट  खत्म

 हो  जाती  है  |  माननीय  सदस्य  ने  शायद

 प्रधान  मत्री  की  प्रेस  कान्फरेस  में  दिये  गये

 वक्तव्य  को  पढ़ा  नहीं  है।  इसीलिये  वह  ऐसा

 कह  रहे  है  |  मै  निवेदन  करना  चाहता  हू  कि

 विशेषाधिकार  समिति  को  यह  भी  प्रधिकार

 दिया  जाय  कि  इस  विशेषाधिकार  की  भ्रवहेलना
 में  जिन  लोगों  का  कुछ  भी  हिस्सा  है,  उन  के

 खिलाफ  भी  कार्यवाही  की  जाय  |
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 इस  कारणों  से,  जो  प्रस्ताव  मानसीय
 सदस्य  श्री  मुकर्जी  ने  इस  सदन  के  सम्मुख  रखा

 है,  जिस  में  कहा  गया  है  कि  यह  मामला
 विशेषाधिकार  समिति  के  सुपुर्द  कर  दिया  जाय,
 में  उस  का  समथन  करता  हू  ।

 aft  जगदीश  प्रवत्थी  श्रीमान  जी,  भ्रभी
 श्री  ग्रजराज  सिंह  ने  जो  सशोधन  प्रस्तुत  किया

 है,  उसके  समर्थन  में  मै  दो  शब्द  कहना  चाहता

 हू  ।  मैं  समझता  g  कि  मथाई  साहब  ने  जिस
 प्रकार  के  शब्दों  का  प्रयोग  किया  है,  उस  से

 प्राइमा  फेसी  इस  सदन  का  अपमान  प्रकट

 होता  है  ।  इसलिए  इस  बात  की  कोई  झ्रावदय-
 कता  नहीं  है  कि  इस  प्रश्त  को  विशेषाधिकार
 समिति  के  पास  भेज  कर  प्रनावश्यक  रूप  से

 समय  नष्ट  किया  जाय  |  यह  मामला  बडा
 स्पष्ट  है  और  इस  सदन  को  इस  का  फैसला
 करने  का  अधिकार  प्राप्त  है।  जैसा  कि  श्री

 खुद्वकत  राय  ने  कहा  है  जितने  भी  व्यक्तियों
 का  हस  में  हाथ  हो,  उन  के  बारे  मे  इसी  सदन  में

 विन्ञार  होना  चाहिए  और  उस  के  बाद  यह
 सदन  जो  कुछ  भी  दण्ड  निर्धारित  करे,  वह  दण्ड
 दिया  जा  सकता  है  1  यह  कोई  इतना  सहल
 प्रश्न  नहीं  है।  श्री  मथाई  ने  हमारे  प्रधान  मंत्री
 महोदय  के  एक  वैयक्तिक  सचिव  के  रूप  में
 कई  ब्ष  तक  कार्य  किया  शौर  वह  एक
 जिम्मेदार  पद  पर  रहे  है  -  मै  समझता  ह  कि
 जिस  हिम्मत  के  साथ  उन्होंने  इन  शब्दों  का
 प्रयोग  किया  है,  उस  का  देखते  हुए  यह  प्रनुभव
 किया  जा  सकता  है  कि  उन  में  इतनी  शक्ति
 होगी  कि  वह  इस  सदन  के  समक्ष  झा  कर
 अपनी  मफाई  दें  ।

 अगर  सदन  धीरे  धीरे  इस  प्रकार  की
 बातो  को  बर्दादत  करता  रहेगा,  तों  हम  इस
 देश  में  एक  गलल  परम्परा  कायम  करेगे  ।
 यह  सदन  इस  देश  में  सर्वोपरि  समस्या है  |  अगर
 हम  किसी  ब्यक्ति  को--चाहे  वह  इस  सदन  में
 हो  या  बाहर--इस  तरह  छूट  देते  जायेंगे,
 तो  मिश्चित  रूप  से  हस  सदन  का  अपमान
 नता  रहेगा  ।  इसलिए  यह  प्रावदयक  है  कि
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 इस  प्रषन  को  यह  सदन  स्वय  हुल  करें  और
 इस  को  विशेषाधिकार  समिति  के  पास  भेज  कर

 हम  समय  नष्ट  न  करे,  ताकि  हम  देश  के  सामने
 एक  उदाहरण  पेश  कर  सकें  कि  इस  सदन  में
 इलनी  शक्ति  हैं  कि  बहू  अपने  विशेषाधिकार
 की  अभ्रवहेलना  नहीं  होने  देगा,  फिर  सम्बद्ध
 व्यक्ति  बाड़े  प्रधान  मत्री  का  सचिव  हो,  बाड़े
 किसी  प्रदेश  का  मन्री  q

 इन  शब्दों  के साथ  मै  श्री  इजराज  सिंह  के
 सशोधन  का  समर्थन  करता  हू  ।

 शी  रघुनाथ  सिह  (वाराणसी)  राज्य
 सभा  में  यह  स्वीकार  हो  चुका  है,  इसलिए
 यहा  भी  स्वीकार  होना  चाहिए  1

 Shri  Jaipal  Singh:  We  are  not  im-
 tating  them

 Shri  Jawaharial  Nehru:  Mi  Spea-
 ker,  it  i3  not  quite  clear  to  me  whe-
 ther  there  are  two  motions  before  the
 House  or  three  Raja  Mahcndra
 Pratap’s  suggestion  (Interruptions  )

 An  Hon.  Member:  There  5  no
 motion

 Mr.  Speaker:  He  raised  a  point  of
 order

 Shr)  Jawaharlal  Nehru:  You  were
 pleased  to  say,  Str,  that  there  were
 three  motions  (Interruptions)  May
 l  be  spared  gestures  from  the  other
 side,  Sir?  I  was  enquiring  of  the
 Speaker  I  can  understand  hus  lan-
 guage,  he  need  not  enforce  it  by
 gestures

 Mr.  Speaker:  Though  Raja  Mahen-
 dra  Pratap  raised  it  8७  a  point  of
 order,  in  substance  he  wanted  the
 proceedings  to  be  dropped  I  wanted
 to  treat  it  a,  a  substantive  motion
 (Unterruptions  )  Order,  order  He

 has  not  subsequently  followed  it  up
 He  could  have  easily  said  that  he
 wanted  these  proceedings  should  bc
 dropped  He  did  not  follow  it  up  and
 therefore,  I  am  not  placing  it  before
 the  House  (Interruphons  )
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 Some  Hon,  Members  rose—

 Mr.  Speaker;  |  have  called  the
 hon.  Prime  Minister.  (Interruptions,)

 Shri  Jawaharlal  Nehru:  I  am  not
 going  to  give  in  to  anybody.  Since
 Raja  Mahendra  Pratap’s  suggestion
 hay  not  taken  the  form  of  a  definite
 proposal,  I  need  not  say  anything
 about  it.  But,  I  would  hike  to  say
 this  that  in  a  matter  of  this  kind,  as
 has  been  mghtly  pomted  out,  :t  should
 not  be  treated  as  a  party  matter  or
 group  matter  I  have  ventured  to  say
 it  on  an  earlier  occasion  Some

 words  of  mine  fave  Seen  quoted’  r
 would  say  that  when  a  considerable
 section  of  the  House  has  a  feeling
 that  something  should  be  done,  it  8
 hardly  a  matter  for  a  majority  to  over-
 ride  those  wishes  I  look  upon  it
 from  this  point  of  view  Therefore.
 when  a  number  of  Members  of  this
 House  felt  this  way,  I  :mmedately
 agreed  to  a  reference  of  this  question
 to  the  Privileges  Committee  of  the
 House  and  at  that  stage  any  suggestion
 to  drop  this  matter  would,  |  think,
 not  be  a  right  one  because  it  would
 almost  appear  that  an  attempt  was
 made  somehow  to  hush  matters  or
 hide  matters  It  is  not  a  good  thing
 for  such  an  impression  to  be  created
 Therefore,  I  would  have  opposed  Raja
 Mahendra  Pratap's  proposal  to  drop
 this  at  this  stage  (Interruptions, )

 Mr,  Speaker:  Order,  order,  Hon
 Members  must  follow  the  English
 He  says  “I  would  have  opposed”

 Shri  Jawaharlal  Nehru:  As  thing.
 are,  I  think  the  proper  course  is  to
 send  it  to  the  Committee  of  Privilege

 There  ts  another  proposal  that  has
 been  made  Ido  not  even  understand
 it  in  the  sense  how  things  are  to  be
 done  in  the  House  I  think  it  would
 be  otherwise  too,  not  only  unnecessary
 but  not  very  desirable.  After  all  the
 dignity  of  the  House  may  suffer  in
 various  ways  and  it  may  suffer  even
 by  attaching  too  great  an  importance
 to  trivial  matters,  It  is  not  merely  a
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 Question  of  another  person  of  other
 Persons  saying.  What  other  persans
 Say  may  affect  the  dignity  of  thes, House  but  how  we  treat  it  also  affects
 the  dignity  of  the  House.

 I  beg  your  leave  to  read  a  few  lines  ¢
 from  the  report  of  what  I  said  on  a
 Previous  occasion  because  a  reference
 has  been  made  to  that.  On  that
 Ccasion  when  the  telegram  from  the
 Chief  Minister  of  Kerala  became  the
 Subject  of  argument  here,  I  said  this
 and  I  hold  by  it  today:

 “Iam  a  little  anxious  that
 we  should  not  enter  into  a  path  of
 vonflict  in  such  matters,  because
 this  kind  of  thing  might  be  over-
 fone.  There  are  things  said,  often
 ‘nough,  which  are  not  desirable
 and  things  said  in  the  heat  of  the
 moment  which  a  person  thinking
 More  coolly  would  not  have  said.
 If  we  pursue  every  person  who
 ™akes  a  statement  like  that,  I  do
 hot  know  how  many  of  us  will
 be  completely  innocent  of  never
 Taking  any  remarks  which  might
 hot  be  held  up  against  us.  We
 376  all  human  beings,  and  I  know
 that  I  err  sometimes,  Sir,  though T  hope  not  too  often  So,  from
 that  point  of  view,  if  my  mind
 Was  quite  clear  that  if  it  was  a
 deliberate  flouting  of  the  dignity
 of  Parliament  or  of  any  individual
 Member  of  Parliament,  then,  of
 Course,  there  can  be  no  doubt  that
 that  challenge  has  to  be  met  But
 Where  in  other  contexts  in  the
 heat  of  the  moment  or  in  a
 Controversy  something  is  said,  I
 Would  personally  prefer  this
 House  not  to  take  too  much
 Notice  of  it.  But,  as  I  said,  this  is
 My  personal  reaction  which  I
 Place  before  this  House.”
 T  hope  I  have  been  consistent  in  this

 matter,  not  with  any  idea  of  avoiding thig  reference  because  I  support  this
 reference  to  the  Privileges  Committee;
 but,  quite  apart  from  this,  for  the
 future,  I  may  submit  that  it  is  a
 matter  of  maintaining  the  dignity  of the  House  by  not  attaching  too  much
 iMPortance  to  every  odd  word  that s0Me  outsider  says,
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 Raja  Mahendra  Pratap:  I  believe  the
 hon.  Prime  Minister  is  too  liberal

 ye  do  no  accept  his  views  here  I
 ‘pek  for  a  division  and  I  hope  you  will
 all  agree  that  this  should  be  dropped

 @  Mr.  Speaker:  Order  order  1  will
 put  the  amendment  of  Shri  Braj  Ra)
 Singh  to  the  vote  of  the  House  to  the
 effect  that  this  House  may  dispose  of
 this  matter  here  and  now  and  call
 Shri  Matha:  to  the  bar  of  the  House
 If  this  House  decides  upon  disposing
 it  now,  the  further  procedure  as  to
 what  We  ought  to  do  may  be  thought
 of  later  on  The  mam  point  for  deci-
 gion  is  Whether  it  ought  to  be  sent  to
 the  Privileges  Committee

 Shri  H  N  Mukerjee.  Even  at  this
 late  stage,  my  submission  is  that  Shri
 Raghunath  Singh's  amendment  is  in
 the  nature

 Mr  Speaker:  He  has  not  moved  an}
 amendment

 An  Hon,  Member.  Shri  Braj  Ra)
 Singh

 Shri  H  N  Mukerjee  that
 amendment  that  the  matter  be  dispos-
 ed  of  hete  and  now  is  a  motion  which
 is  tantamount  to  negation  of  the  refer
 nce  to  the  Pnvileges  Committee

 Mr.  Speaker.  it  is  not  a  negation  of
 the  reference  (interruptions)  I
 am  putting  the  other  one—the  amend-
 ment  of  Shri  Bray  Ray  Singh—to  the
 effect  that  this  House  do  dispose  of
 it  here  and  now

 Shri  Bray  Raj  Singh.  Not  now

 Mr.  Sptaker.  That  is,  instead  of
 referring  it  to  the  Committee

 The  queéstion  ts

 “This  House  decides  that  Shri
 “iO  Matha:  be  called  to  the  Bar
 of  the  House  to  answer  the  charge
 of  breach  of  privilege  brought
 against  him  and  be  punished’

 The  motion  was  negatwed
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 Mr,  Speaker:  I  shall  put  the  other
 motion

 Raja  Mahendra  Pratap  rose  Cin.
 terruptions  )

 Mr.  Speaker:  Orde,  order  The
 hon  Member  ८  irrepressible  I  am
 exceedingly  sorry  The  other  motion
 is  for  .eference  to  the  Committee  of
 Puivileges  The  question  is

 “That  the  attention  of  the
 House  having  been  drawn  by
 some  honourable  Members  on
 February  0th,  959  to  a  letter
 wiitten  to  the  Prime  Minister  by
 his  Special  Assistant  Shri  M  O
 Matha)  and  made  public  on  Janu-
 ary  ]7,  959  though  Press  release
 by  the  Prime  Minister's  Secre-
 tariat  and  the  Press  Information
 Bureau  of  the  Government  of
 India  in  which  the  said  Shr:  M  0
 Matha:  mter  ala,  remarks
 ‘But  the  ever-mounting  tendency

 in  our  Parliament  and  our
 Press  to  attack  public  ser-
 vants  without  caring  to  verify
 facts  is  having  a  devastating-
 ly  demoralising  effect  Under
 such  deplorable  conditions
 very  few  self-respecting  per-
 sons  will  care  to  enter  Gov-
 ernment  seivice  or  public
 life

 The  Houte  resolves  that  the
 matter  be  referred  to  the  Com-
 mittee  of  Privileges  for  investiga-
 tion  and  report  whether  the  above
 mentioned  remarks  of  Shri  M  O
 Matha:  made  public  through  the
 Prime  Munister’s  Secretariat  and
 the  Press  Information  Bureau  of
 the  Government  of  India  const:-
 tute  an  adverse  reflection  on  the
 dignit,  of  the  Members  of  Parla-
 ment  and  the  Speaker  of  the  Lok
 Sabha  and  whether  they  consti-
 tute  a  contempt  of  Parliament  and
 also  to  recommend  what  further
 steps  the  House  may  take  in  the
 matter  om

 The  motion  was  adevted
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 PAPERS  LAID  ON  THE  TABLE

 AMENDMENT  TO  THE  INDUSTRIAL  Dis-
 PuTES  (CENTRAL)  RULES

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Sir,  I  beg  to  lay  on
 the  Table  under  sub-section  (4)  of
 Section  38  of  the  Industrial  Disputes
 Act,  1947,  a  copy  of  the  Notification
 No  GSR  40  dated  the  l0th  January,
 1959,  making  certain  further  amend-
 ment  to  the  Industrial  Disputes  (Cen
 tral)  Rules,  ‘1957  (Placed  in  Library
 See  No  LT-i8/59)
 AMENDMENTS  TO  THE  DispLacep  Per-

 sons  (COMPENSATION  AND  REHABILI-
 TATION)  RULES
 The  Deputy  Minister  of  Rehabilita-

 tion  (Shri  P.  8  Naskar):  Sir,  I  beg  to
 lay  on  the  Table,  under  sub-section  (3)
 of  Section  40  of  the  Displaced  Persons
 (Compensation  and  Rehabilitation)
 Act,  ‘1954,  a  copy  of  each  of  the  fol-
 lowing  Notifications  making  certain
 further  amendments  to  the  Displaced
 Persons  (Compensation  and  Rehabili-
 tation)  Rules  955

 l  GSR  No  i2]4/R-Amdt  XXVIII
 dated  the  20th  December
 958

 2  GSR  No  i08/R-Amdt  XXIX
 dated  the  24th  January,  959
 (Placed  m  Library  See  No
 LT-82/59)

 AMENDMENT  TO  CoTTON  TEXTILES
 (Propucrion  ४६.  HANDLOOM)  Con-
 TROL  ORDER
 The  Minister  of  Commerce  (Shri

 Kanungo):  I  beg  to  lay  on  the  Table
 under  sub-section  (6)  of  section  §  of
 the  Essential  Commodities  Act,  955
 a  copy  of  Notification  No  SO  I!  dated
 the  3rd  January,  1959,  making  certain
 further  amendments  to  the  Cotton
 Textiles  (Production  by  Handloom)
 Control  Order,  956  (Placed  in  Lib-
 rary,  See  No  LT-I83/59)

 AMENDMENT  TO  RusBeR  RULES

 Shri  Kanungo:  I  beg  to  lay  on  the
 Table,  under  sub-sectio:  (3)  of  sec-
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 tion  25  of  the  Rubber  Act,  .  ‘1947,  hy
 copy  of  Notification  No  GSR.  86
 dated  the  1th  January,  1959,  making
 certain  further  amendment  ‘to  the
 Rubber  Rules,  955  (Placed  in  Lib-  |
 rary  See  No  LT-84/58)

 AMENDMENTs  To  Corrgz:  Ruiss

 Shri  Kanungo:  I  beg  to  lay  on  the
 Table  under  sub-section  (3)  of  sec-
 tion  48  of  the  Coffee  Act,  1942,  a
 copy  of  Notification  No  GSR  1221
 dated  the  27th  December,  1958,
 making  certain  further  amendments
 to  Coffee  Rules,  955  (Placed  in  Ltb-
 rary  See  No  LT-85/59)

 8.5  hrs

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Foop  PRICES

 Shri  Ram  Krishan  (Mahendergarh).
 Under  Rule  197  I  beg  to  call  the
 attention  of  the  Minister  of  Food  and
 Agriculture  to  the  following  matter  of
 urgent  public  importance  and  request
 that  he  may  make  a  slatement  there-
 on

 ‘Soaring  food  price.  in  the
 country  resulting  in  distress  to
 people  im  general”
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A  P.  Jain),  I  would  invite
 attention  of  the  House  to  the  Presi-
 dent’,  address  in  which  the  main
 features  of  the  food  situation  have
 been  indicated  The  prices  of  food-
 grains  particularly  of  wheat  and
 gram,  have  arisen  considerably  during
 the  last  few  months  This  has  been
 mainly  due  to  a  severe  shortfall  in
 production  last  year  owing  to  failure
 of  monsoon  The  production  of  cereals
 alone  had  decitned  by  44  million  tons.
 as  compared  to  the  previous  year  and
 the  total  shortfall  in  the  production
 of  all  foodgrains  including  pulses  had
 been  of  the  order  of  67  million  tons
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 The  shortfall  in  the  production  of
 wheat  and  gram  was  particularly  pro-
 nounced  in  some  of  the  rabi  producing
 States.  The  shortfall  in  certain  areas
 was  even  more  than  50  per  cent

 Till  about  the  end  of  March,  1958,
 the  prices  of  wheat  had  been  steadily
 declining  The  index  number  of
 wholesale  prices  of  wheat  declined
 gradually  from  97  in  February,  957
 to  84  m  March,  1958.  In  April,  how-
 ever,  when  the  failure  of  rabi  crops
 became  evident,  the  prices  started
 rising.  Since  then  there  has  been  a
 continuous  rise.

 The  Government  have  been  trying
 to  avoid  distress  to  the  people  by
 judiciously  utihzing  the  available  re-
 sources  and  taking  necessary  regu-
 latory  measures  Over  36  lakh  ton~
 of  foodgrains  were  distributed  from
 Central  stocks  during  I958  through  a
 network  of  fair  price  shops  Even
 today,  over  48,000  fair  price  shops  are
 functioning  in  the  country  The  flour
 mills  in  the  country  have  been  pio-
 hibited  from  making  puichases  from
 the  internal  markets  and  they  are  be-
 ing  supphed  wheat  from  imported
 stocks  thus  removing  the  pressure  of
 their  demand  from  the  market  The
 wheat  requirements  of  important
 cities  such  as  Bombay,  Calcutta  and
 Deth:  aie  being  entirely  met  by  the
 Government  The  Central  Govern-
 ment  has  also  been  able  to  meet  the
 necessary  needs  of  the  State  Govern-
 ments  Suitable  restrictions  have
 been  imposed  on  the  movement  of
 foodgrains  with  a  view  to  conserving
 supplies  in  particular  areas

 Nature  has  been  kind  this  yea:  and
 there  has  been  a  very  good  crop  of
 rice  The  prices  of  rice  have  already
 recorded  a  substantial  fall  The
 index  number  of  wholesale  prices
 which  had  risen  to  38  2  in  September,
 958  has  now  already  fallen  to  9  4

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  May  I  have  the  figures  for  the
 last  harvesting  time  for  rice,  and  the
 figures  for  this  year  also”
 3i9  L.S.D.—5
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 Shri  A.  P.  Jain:  100-101.

 Shrimatl  Renu  Chakravartty:  For
 this  year?

 Shri  A.  P.  Jain:  914  The  harvest-
 ing  of  rab:  Jowar  has  already  started
 in  Bombay  and  other  rabi-jowar  pro-
 ducing  areas  This  will  have  a  salu-
 tary  effect  on  the  jowar  supply
 position

 The  reports  coming  from  the  States
 indicate  a  good  prospect  of  rabi  crops,
 there  should  be  a  substantial  improve-
 ment  in  the  fovd  situation  after  the
 coming  harvest  With  the  stocks  at
 theit  disposal  the  Government  hope
 to  be  able  to  meet  the  requirements  of
 the  deficit  arca.  during  the  interven-
 ing  period

 Shri  Bimal  Ghose  (Barrackpore):
 The  hon  Minister  has  _  stated  that
 prices  have  come  down  In  regard  to
 rice,  though  minimum  prices  have
 been  fixed  m  ceitain  States,  for
 example,  in  West  Bengal,  no  rice  is
 available  in  the  market  at  the  muni-
 mum  pnce  What  3  the  Government
 dang  about  that?

 Mr  Speaker.  He  asks  what  steps
 ale  being  taken  to  provide  sufficient
 gran  at  the  minimum  price  which,  the
 hon  Minister  has  said,  has  been  fixed
 I  do  not  normally  allow  an}  questions
 un  such  occasions  but  ine  or  two
 questions  could  be  put  and  answered
 for  clatification  and  that  may  be  all
 right  I  sec  a  numbe:  of  hon  Mem-
 bers  standing  They  may  put  ques-
 tions  one  after  another,  once  fur  all,
 and  the  hon  Minister  can  then  give
 the  answer

 Shrimatis  Renu  Chakravartty:  The
 price  of  rice  which  has  been  quoted  is
 probably  the  overall  average  for  all
 India,  for  Orissa  and  all  other  States
 As  far  as  my  own  State  of  West
 Bengal  is  concerned,  the  price  pre-
 vailing  in  the  open  market  per  maund
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 [Shrimat:  Renu  Chakravartty)
 of  rice,  when  the  rice  is  available,  is
 between  Rs  24  and  Rs  25  In  com-
 parison  with  last  year,  there  is  no
 decrease  Again,  it  is  no  use  com-
 paring  the  figure  for  September  with
 that  for  January,  when  the  harvest
 is  coming  in  December

 Shri  Prabhat  Kar  (Hooghly)  Since
 the  day  when  the  West  Bengal  Anti-
 Profitcering  Act  came  into  force,  from
 lst  January,  up  till  now,  all  the  rice
 which  was  in  the  market  on  the  3ist.
 has  gone  out  of  the  market  In  the
 Calcutta  industrial  area,  for  the  last
 more  than  4  months,  rice  is  not  at  all
 available,  fet  alone  tie  questiun  of
 the  price  of  rice  So,  what  steps  are
 the  Government  going  to  take  to  pro-
 vide  rice  in  the  market?

 Shri  P.  8.  Daulta  (Jhajjar)  Docs
 the  hon  Minister  know  that  the  acute
 shortage  of  wheat  in  Punjab  s  direct
 ly  due  to  his  refusal  to  obtain  a  uni-
 form  price  for  wheat  in  Uttar  Pradesh
 and  Punjab  and  to  get  the  entire
 grain-producmg  area  in  one  single
 zohe,  and  that  the  smuggling  is  due
 to  the  difference  of  Rs  7  on  this  side
 of  the  Jumna  which  is  directly  res-
 ponsible  for  the  museries  of  the
 Punjab’

 Shri  Panigrahi  (Puri)  On  the  one
 hand,  while  the  Government  have  pro-
 eured  some  rice,  how  is  it,  on  the
 other  hand,  that  mce  and  paddy  stocks
 aré  not  available  in  the  market,  and
 how  does  the  Government  explain  at?

 Shri  8.  कीं,  Banerjee  (Kanpur)  Has
 it  been  brought  to  the  notice  of  the
 hon  Minister  that  after  the  Food
 Muuster  of  Uttar  Pradesh  made  a
 statement,  announcing  that  the  Gov-
 ernment  would  have  state  trading  in
 food,  the  grain  dealers  in  Uttar  Pra-
 desh  have  shown  absolute  non-co-
 operation  with  the  Government  and,
 if  so,  what  stepa  have  been  taken  in
 thig  regard  by  the  Centre  to  help  the
 Stgte  Government  to  procure  grans

 है ५-11 १.2 4  10,  i959  to  Matter  of  98
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 wT  eater  Te  (मथुरा)  :  मैं  बहुत

 घूमता  हूं  जौर  लोग  यह  कहते  है  कि  स्‍भ्राजकल

 बहुत  महंगाई  है  भौर  इस  की  ास  वजह  भहू
 है  कि  बड़े  तज्जारों  ने  बहुत  ज्यादा  गल्ला
 जमा  कर  रखा  है  भौर  वह  लोग  उसे  बाजार
 में  नही  जायें  देते  ।  मेरा  एक  सुझाव  है  कि
 जिस  में  इस  तरह  की  शिकायतें  ज्यादा  न  प्रायें
 हमें  ऐसा  करना  चाहिये  कि  जो  हमारे  तज्जार
 है,  दुकानदार  है,  इन  की  एक  समिति  बना  दे
 और  उस  में  मसलन  काग्रेस  का  एक  रिप्रे-
 जेन्टेटिय  ले  ले,  एक  कम्यूनिस्टो  का  रिप्रे-
 जेम्टेटिव  ले  लें  क्योकि  यह  बहुत  झगडा  करते
 3)  ग्रेरे  कहते  wy  vane  शक  जै  कि  मुल्तकिफ्र
 लोगों  को  इकट्ठा  करे,  उन  से  यह  कहे  कि  यह
 कहता  कि  अनाज  जमा  कर  लिया  गया

 इसलिए  महगाई  है,  यह  तो  हुवा  में  बातें  करना
 है  ।  लोग  हमें  यह  बताये  कि  गगाघर  के  पास,

 यमुना  सिंह  के  पास  था  किस  के  पास  गल्‍ला
 जमा  है  भौर  झगर  वह  यह  बता दे  कि  फला  के
 पास  गल्‍ला  जमा  है  तो  उन  को  भी  लीजिये,
 दुकानदारों  के  नुमाइन्दों  को  भी  लीजिये  भौर

 बहा  डाका  डालिये  शौर  जा  कर  देखिये  t
 ग्रगर  उस  के  पास  गल्ला  हो  तो  निकाल  लौजिये।
 इस  से  गल्ले  का  बहुत  ध्रासानी  से  इन्तजाम

 हो  सकता  है  ।

 पंडित  ब्रज  नारायण  ब्रजेश  (शिवपुरी )
 अध्यक्ष  महोदय,  मैं  यह  जानना  चाह्गा  कि
 मध्य  प्रदेश  से  जब  उत्पादन  कम  नहीं  रहा
 और  ग्रताज  अच्छी  मात्रा  में  उत्पन्न  हुआ  तो

 वहा  पर  क्‍यों  यह  स्थिति  इस  समय  निर्मित

 हो  रही  है  कि  लोगों  को  खाने  के  लिये  गल्ला

 नहीं  मिल  रहा  है  ?  क्‍या  हमारे  खाद्य  मत्री
 के  पास  इस  प्रकार  को  कुछ  सूचना  आई  है
 कि  यदि  वहा  इस  प्रकार  के  स्थिति  का  निर्माण

 हुआ  तो  क्यो  हुआ,  और  उसे  दूर  करने  के  लिये

 उन्होंने  क्या  उपाय  सोचा  ?

 भी  श्रजराज  सिंह  (फिरोजाबाद)
 अध्यक्ष  महोदय,  मैं  यह  जानता  चाहय  कि
 कया  यह  सही  है  कि  उत्तर  प्रदेश  के  परिचत्री
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 जिलों में  गेहूं  २०  Ho,  ३९  ्  शौर  ३२  ९०

 मन  बिक  रहा  है  भौर  मध्य  प्रदेश  के  छत्तीसगढ़
 डिबीजन  में  जहा  पर  थान  की  व्वरीद  का  भाव
 &  ०  प्रति  मत  निश्चित  किया  गया  है  गवनंमेंट
 के  द्वारा,  वहा  ७  Fo  मन  दूकानदार  खरीद

 रहे  हैं  भौर  गवर्नमेंट  की  खरीद  का  कोई
 इन्तजाम  नहीं  है  जिसके  कारण  किसान
 मारे-मारे  फिर  रहे  है  शौर  उन  का  धान  वहा

 हम  नहीं  पा  रहे  है  ?

 श्री  व।जपेयों  (बलरामपुर)  लाक-सभा
 की  पिछली  बैठकों  में  इस  बात  की  मांग  की
 जाती  रही  है  कि  गेहूं  की  दृष्टि  से  जो  खाद्य  क्षेत्र
 निर्धारित  हुए  हूँ  उन  का  पुनर्गठन  किया  जाय।
 जो  व्यापार  की  नेचुरल  और  टेडाश  ,ल  लाइस

 हूँ  उनके  भनुसार  फूड  ज़ोस  को  सगठित  किया
 जाय  लेकिन  खाद्य  मत्री  महोदय  ने  इस  मांग
 क,  निरन्तर  विरोध  किया  छेकिन  यह  देख  कर
 आश्चय  हुआ  कि  लोक-सभा  की  जब  बैठफ

 होने  जा  रही  थी  तो  वेस्टनें  जोन  को  फिर  से

 रिप्रार्गेनाइल  किया  गया  है  और  उस  की
 तोड  दिया  गया  है  ।  मैं  जानना  चाहूगा  कि
 क्या  भर  भी  जोस  के  सगठन  में  इस  तरह  का
 परिवर्तन  किया  जाने  वाला  है  जिससे  कि
 अनाज  के  दाम  नीचे  लाये  जा  सके  और  गेहू
 और  चावल  का  ठोक  तरह  से  वितरण  हो  सके  ।

 Shri  Tangamani  (Madurai)  What
 75  the  position  in  Madras  so  far  as
 rice  production  is  concerned  —  this
 year?  May  I  also  know  whether  the
 fair  price  shops  will  be  retamed  and
 how  much  of  rice  would  be  supplied
 to  Madras  from  Andhra  during  the
 current  year”

 Shri  D.C  Sharma  (Gurdaspur)
 May  I  know  whether  the  Punjab  Food
 Minister  met  the  Union  Food  Munster
 and  asked  for  an  additional  quota  of
 wheat  for  the  State,  how  much  wheat
 he  asked  for  and  how  much  has  been
 allowed?  Then,  I  find  from  observa-
 tions  made  in  Punjab  that  the  number
 of  food  depots  has  got  to  be  increas-
 ed  Not  only  that,  but  the  quantity
 of  wheat  supplied  to  Punjab  must
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 also  be  increased  9  know  of  one
 Qistrict  where  the  number  of  food
 Yepots  and  the  quantity  of  wheat
 Should  be  increased  at  least  by  50
 Ber  cent  May  I  know  if  all  these
 fuints  were  put  forward  by  the  Punjab
 Food  Minister  before  the  Union  Food
 Minister  and  also  if,  m  view  of  the
 Incieased  needs  of  Punjab  not  only  in
 terms  of  the  inhabitants,  but  also  m
 terms  of  the  food  depots  in  the  cities
 4nd  villages—he  has  been  pleased  to
 Increay,  the  quota  of  wheat  to  that
 Rtate’

 Shri  Senavane  (Sholapur—Reserv-
 {d—Sch  Castes)  The  price  of  wheat
 In  December,  3958  »n  Delhi  was  Rs  8
 Her  maund  Now  the  same  whieat  is
 Selling  at  Rs  25  per  maund  What
 dre  the  steps  which  are  being  taken
 to  reduce  the  price  and  to  supply
 Wheat  at  the  previous  rate  to  the
 Members  of  Parhament?

 ह (  नवल  प्रताकर  (  11  दिल्‍ली--

 रक्षित-अ्रनुसूचित  जातिया  )  अध्यक्ष  महोदय,
 दिल्‍ली  में  जहा  तक  गेहू  का  सम्बन्ध  है  उसके
 भाव  ह. | है  कुछ  गिर  गये  है  और  इस  समय

 गेहू  और  झाटा  यहा  पर  पर्याप्त  मात्रा  में  मिल
 रहा  है  लेकिन  चरें  की  जो  स्थिति  है  वह
 विषमतर  होती  जा  रही  है  t  झभी  पिछले  दिनो
 चना  यहा  पर  १३  रुपये  मन  था  जोकि  श्राज
 २३  स्पये  प्रति  मन  है  |  में  जानना  चाहता  हु
 कि  सरकार  चने  का  दाम  गिराने  के  लिए
 क्या  कर  रही  है  ?

 Dr.  Samantsinhar  (Bhubaneswar)
 The  price  at  which  the  Centre  pro-
 Cures  rice  from  Orissa  is  not  the  same
 I  would  hke  te  know  from  the  hon
 Moimister  how  much  paddy  and  rice
 will  be  exported  from  Orissa  to  other
 Tumcipal  and  industrial  areas  and
 4lso  who  will  bear  the  transport
 GSharges  According  to  the  Orissa
 Government  statement,  xf  :t  i»  near
 the  rail-head,  the  producer  would  not
 bear  the  transport  charge,  but  if  it  25
 Tore  than  thirty  five  mules  from  the
 tail-head,  the  transport  charge  will
 be  deducted  from  the  producer's  pr.ce
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 [Dr  Samantsinhar)
 There  are  only  800  mules  of  railway im  Orissa  and  the  places  are  far  away
 from  the  rail-head  The  price  now
 fixed  is  not  a  fair  one  and  even  from
 that,  the  transport  charges  wil]  be
 deducted

 Shri  A.  P.  Jaan:  Sir,  I  hope  you  will
 sympathise  with  me.  I  have  been
 Placed  in  a  very  embarrassing  posi-
 tion,  because  such  a  large  number  of
 questions  have  been  asked

 Mr,  Speaker:  The  hon  Munster  did
 not  even  note  down  what  all  questions
 were  put  If  he  finds  it  difficult,  I
 shail  supply  a  copy  of  today’s  proceed-
 ings  to  him;  he  will  look  into  them
 and  file  a  statement  tomorrow

 Shri  A.  P.  Jain:  I  shall  try  to  answer
 the  questions

 Mr  Speaker:  If  the  hon  Munster
 is  willing  to  answer  to  the  best  of  his
 ability  now,  the  House  may  hear  it

 Shri  A.  P  Jain:  It  is  possible  that
 I  may  not  be  able  to  carry  all  the
 question,  in  my  head,  nonetheless,  I
 will  try

 Shri  5.  M.  Banerjee:  Mi  Speaker,
 your  suggestion  is  bette:

 Shri  Prabhat  Kar:  In  view  of  the
 fact  that  the  hen  Munster  has  not
 taken  down  the  questions,  he  may
 make  a  statement.

 Shri  Vajpayee.  Why  not  have  a
 two-hour  discussion”

 Mr.  Speaker:  We  will  have  it  later

 Shri  A.  P,  Jain:  If  you  want  me  to
 answer  now,  I  shall  do  so  But  if  you
 want  me  tu  answer  them  later  on,  I
 shall  do  so

 Mr  Spesker:  I  shall  pass  un  a  copy
 of  the  proceedings  to  the  hon  Muinis-
 ter.  He  may  give  an  answer  leisurely
 and  I  will  circulate  3t  to  the  hon
 Members,  instead  of  his  making  a
 statement  here.  He  may  anticipate

 (Amendment)  Bill

 further  questions  arising  out  of  that
 and  he  may  make  as  complete  a
 statement  as  possible.

 Shri  Prabhat  Kar:  Including  today's
 '

 statement.

 Mr.  Speaker:  That  also  will  be  cir-  |
 culated

 3.37  hrs.

 DELHI  LAND  REFORMS  (AMEND-
 MENT)  BILL

 Mr.  Speaker;  The  Business
 Advisory  Committee  did  not  go
 through  this  Bill  and  fix  up  any  time.
 It  is  proposed  by  the  Government  that
 three  hours  mav  be  allotted  I  think
 three  hours  are  enough

 Shri  Naushir  Bharucha  (East  Khan-
 desh)  Till  5  o'clock,  we  can  discuss
 wt

 Mr.  Speaker:  We  will  conclude  it
 today

 Shri  Radha  Raman  (Chandni
 Chowk)  The  time  should  be  extend-
 ed  at  least  to  four  hours

 Mr.  Speaker:  We  shall  dispuse  of  it
 today

 Shri  Radha  Raman:  I  would  hke  tr
 make  one  more  suggestion,  if  you
 approve  of  it  The  two  Bills—the
 Delht  Land  Reforms  (Amendment)
 Bill  and  the  Delhi  Panchayat  Ra)
 (Amendment)  Bill—are  inter-con-
 nected

 Some  Hon.  Members:  No,  neo

 Mr.  Speaker:  So,  it  i5  not  approved
 of

 The  Minister  of  Home  Afairs
 (Shri  G  B  Pant):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Delhi  Land  Reforms  Act,  1054,
 be  taken  into  consideratian,”
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 33.38  hrs,

 «(Mr  Derury-Sreaxzr  in  the  Chair|

 This  is  a  very  simple  measure,  and
 i  do  not  think  it  admits  of  any  flerce

 ‘controversy  Before  referring  to  the
 salient  features  of  the  Bill,  I  should
 like  to  give  m  brief  the  necessary
 background  As  hon  Members  are
 aware,  the  central  territory  of  Delhi,
 which  before  the  re-organization  of
 States,  was  known  as  the  Delhi  State,
 was  carved  principally  out  of  areas
 that  formed  part  of  the  Province  or
 State  of  Punjab  It  also  included  a
 number  of  villages  which  were  for-
 merly  4  part  of  Uttar  Pradesh  So,
 there  was  a  bewildering  variety  of
 land  tenures  in  the  Delhi  rural  area
 There  was  also  a  certain  amount  of
 disparity  between  the  mghts  of  the
 cultivators  in  one  pait  as  compared
 with  those  possessed  by  the  tenants
 and  others  in  the  other  parts  So,  it
 became  necessary  to  rationalise  the
 whole  thing,  to  give  a  superior  and
 adequate  statu,  to  the  cultivators  and
 to  confer  on  them  such  other  privi-
 leges  as  were  necessary  in  order  to
 raise  their  status  and  also  to  enable
 them  to  have  the  full  benefit  of  ther
 labours  Accordingly  in  953  s  Bul
 was  introduced  in  the  Delhi  Leg  sla-
 trve  Assembly  Ultimately,  it  took
 the  form  of  what  is  now  the  principal
 Bill  on  the  subject  mz  the  Delhi
 Land  Reforms  Bull,  954

 Delhi  consists  mostly  of  the  city  of
 Delhi  and  New  Delh:  But,  still  there
 are  nearly  300  villages,  the  exact
 number  being  I  think,  29]  comprised
 in  the  Central  territory  of  Delhi  I
 said  291,  but  besides  these  291  there
 are  15  others  So,  the  total  number
 of  villages  comes  to  206

 Under  the  Bill  passed  in  1954,  the
 entire  area  was  to  be  governed  by
 the  provisions  of  the  Act  of  954  But
 later  on,  it  was  found  that  there  were
 certain  areas  which  were  vested  in  or
 controlled  by  the  Improvement  Trust
 So,  an  Act  was  passed  by  the  Delhi
 State  Legislature  in  956  excluding
 these  areas  from  the  purview  of  the
 Bil  of  054  These  5  villages  were

 (Amendment)  Bill  384

 no  longer  entitled  to  the  rights  which
 had  been  conferred  on  the  tenants,
 sub-tenants  and  others  under  the  Act
 of  954  They  were  relegated  to  the
 Position  which  they  occupied  before
 1984  That  placed  them  at  a  const-
 derable  disadvantage  The  Act  of
 19%  was  a  progressive  measure  I
 think  it  55  one  of  *he  most  piogressive
 Acts  passed  in  the  matter  of  land
 reforms  in  our  country  It  was  based
 aNd  moulded  on  the  pattern  of  the
 Zammdanm  Abolition  and  Land
 Refurms  Act  of  Uttar  Pradesh,  which
 had  been  passed  a  few  years  earlier
 That  Act  of  Uttar  Pradesh  even  today,
 l  beheve  is  the  most  progressive
 Measure  on  the  subject  of  land
 réforms  No  State  has  surpas-ed  it  in
 utr,  matter

 So  when  the  matter  came  to  our
 notice  after  the  Delhi  territories  had
 cOme  directl,  under  the  Centre—that
 these  5  villages  had  been  excluded—
 aNd  representations  were  made  to  us
 by  the  people  Inving  in  these  villages
 W6  looked  into  this  question  So  far
 85  the  cultivators  im  these  I5  villages
 are  concerned,  this  was  of  vital
 IMportance  to  them  These  5  villages
 “c  found  had  not  actually  been
 tuken  snto  possession  by  the  Improve-
 Mént  Trust  Notifications  had  no
 doubt  becn  issued  We  also  found
 that  according  to  the  Intemm  Plan
 Prepared  for  Delhi  these  villages  or
 tht  lands  situated  in  them  would  not
 be  required  within  a  measurable  ds-
 tance  of  time  for  extension  of  the
 Delhi  city  So  it  seemed  not  only
 degrable  but  necessary  to  give  the
 \illaget»  of  these  15.  villages  the  .ame
 Tights  and  privilkges  to  which  the
 People  living  m  other  villages  were
 €ntitled  Accord  ngly  we  hive
 brought  forwaid  this  Bill

 It  seeks  to  cancel  and  to  repeal  the
 step  that  had  been  taken  previously
 in  taking  the  villages  out  of  the
 ‘Cope  of  the  Act  of  954  So  all  those
 In  the  villages  would  enjoy  an  equal
 status  with  the  other  29]  villages  of
 Dejh:  It  my  a  matter  of  genuine  gra-
 tification  to  me  that  the  disability  to
 Which  they  had  been  subjected  m  956
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 is  being  removed  by  means  of  this
 amending  Bull

 Under  the  Act  of  954  most  of  the
 cultivators  acquired  bhoomidari  or
 Proprietary  rights  Those  people
 hving  im  these  villages,  who  are  con-
 nected  with  land,  will  now  have  a
 sumiler  position,  they  will  be  able  to
 stand  the  weight  The  Act  of  l954
 abolished  mtermediary  mmterests  In
 fact,  the  majority  of  the  people  hving
 im  the  Delhi  rural  areas  consist  of  pea-
 sant  proprietors  having  small  hold-
 ings  But  there  were  still  tenants,
 sub-tenants  and  other  categories
 which  had  an  inferior  status  They
 were  also  to  be  given  the  status,  nights
 and  privileges  of  bhoomidars  or  pro-
 Pprietors  on  the  payment  of  some  com-
 pensation  which  is  to  be  collected  in
 a  number  of  years  in  annual  instal
 ments  Well,  that  measure,  the  Act
 of  954  was  not  implemented  as  is
 usually  the  case,  whenever  such  laws
 are  passed,  an  attempt  was  made  to
 question  its  validity  and  an  order  for
 stay  of  the  enforcement  of  the  Act
 was  also  obtained  That  order  remain-
 ed  in  force  till  about  April  956  I
 think—I  am  not  quite  sure  of  the
 month  But  after  that  it  came  into
 force

 Now  that  is  the  main  purpose  of  thi.
 Bull,  we.,  that  these  5  villages  should
 now  be  restored  to  the  position  which
 they  would  have  occupied  if  they  had
 not  been  taken  out  of  the  954  Act  by
 the  amending  Act  of  956  The  Act
 of  956  was  to  have  retrospect  ve
 effect,  :e¢,  these  villages  were  to  be
 treated  as  being  under  the  Improve-
 ment  Trust  and  formmg  a  separate
 category  from  954  So,  this  amend-
 ing  Bull  also  is  to  give  retrospective
 relief  to  the  cultivators  so  that  its
 provisions  will  be  deemed  to  have
 been  incorporated  in  the  orginal  Act
 of  4954  and  to  have  formed  part  of  the
 Act  that  was  then  passed  That  is  the
 main  provision

 There  have  been  certam  decrees,
 transfers  and  so  on  in-between  since
 49854  and  it  is  proposed  that  these
 decrees  ete,  which  are  connected  with

 (Amendment)  Bil  86

 the  exclusion  of  this  area,  should  alse.
 be  declared  as  and  void,  so  that
 the  cultivators  may  heave  the  full
 benefit  of  the  954  Act,  subject  to  such
 equities  as  may  be  necessary  and  alse
 that  while  the  mghts  of  the  cultiiva-
 tora  which  are  being  revived  and
 restored  should  be  respected,  bona  side
 transfers  also  should  be  umilarly  pro- tected  so  that  justice  may  be  dome  to
 all  interests  concerned,

 That  is  one  of  the  mam  proviuons
 and  origmaltly  that  was  supposed  to
 be  the  principal  and  perhaps  the  one
 and  the  only  purpose  for  which  this
 Bill  was  to  be  framed  But  on  a
 scrutiny  of  the  Act  of  ‘1954,  it  was
 found  that  there  were  certain  lacunae
 which  needed  attention  So,  a  few
 Provisions  have  been  introduced  in
 order  to  cure  those  ills  and  to  remove
 those  defects  Under  the  Act  of  i054,
 all  waste  land  was  to  vest  in  gaon
 sabhas  There  was  again  another
 provision  to  the  effect  that  all  land,
 whether  cultivated  or  uncultivated,
 which  was  included  in  the  holdings,
 should  continue  to  belong  to  the  per-
 sons  who  own  those  holdings  It  was
 found  that  really  every  bit  of  the
 uncultivated  waste  land  was  included
 in  the  holdings  So,  there  was  an
 incompatibility  between  these  two
 clauses  According  to  one  the  entire
 waste  land  was  to  vest  in  tne  gaon
 sabha  and  according  to  the  definition
 of  the  holding  nothing  was  there  to  be
 handed  over  to  the  gaon  sabhu  That
 error  Was  discovered  and  in  ‘1956,
 when  this  amending  Act  was  2ntro-
 duced  and  passed,  it  was  provided
 that  all  land  other  than  the  Jand
 which  formed  sr  or  khudhasht
 would  be  treated  as  waste  land  |  am
 saving  that  in  a  very  general  way
 But  then  it  was  found  that  this  khud-
 kasht  by  itself  had  not  been  defined
 and  one  could  interpret  this  word  any
 way  one  hked  So,  again  that
 ambiguity  remained

 Now,  in  order  to  clarify  the  position
 and  to  get  rid  of  all  these  inconsls-
 tencies  and  anomalies,  it  is  bemg  pro-
 vided  un  this  Bull  that  khudkasht  will
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 consist  only  of  such  land  as  has  been
 cultivated  within  five  years  or  having
 been  cultivated  has  not  been  let  out
 to  anyone  else  so  that  most  of  the
 weste  land  now  will  vest  in  the  gaon
 sabha  and,  but  for  a  few  hundred
 acres,  the  vast  area  consisting  of
 waste  land  wil]  now  become  the  pro-
 perty  of  the  gaon  sabha.  ie.,  of  the
 entire  village  community.  So,  that  is
 a  very  wholesome  provision  which
 will  give  not  only  to  the  villagers  of
 these  5  villages  but  to  the  cultix  ators
 in  all  the  306  villages  the  right  to
 possess  the  waste  land  subject  to  the
 reservations  which  I  have  mentioned.
 So,  that  is  another  clause  which  forms
 part  of  this  Bill.

 According  to  the  7954  Act,  the
 maximum  area  that  any  cultivator
 could  hold  was  fixed  for  the  future.
 What  might  be  briefly  stated  is  that
 a  ceiling  was  fixed  for  the  future  It
 was  to  consist  of  a  standard  30  acres,
 We,  no  one,  who  had  more  than  30
 acres,  could  own  or  acquire  any  more
 land.  Similarly,  a  minimum  area  was
 also  fixed,  what  might  be  called  a
 floor  area,  the  other  being  the  ceiling
 area,  and  it  was  laid  down  tiat  no
 one  would  be  competent  to  transfer
 any  part  of  his  holdings  if  what  was
 left  with  him  was  less  than  eight
 acres.  These  eight  acres  were  to  be
 treated  as  the  minimum  holding
 which  should  not  be  subject  to  any
 further  fragmentation.  Of  course,
 there  were  people  who  held  Iess  than
 eight  acres.  They  would  not  he
 deprived  of  what  they  nad.  That  is
 another  feature  that  was  introduced
 in  this  Bill  on  the  lines  of  similar
 provisions  that  had  been  incorpurated
 previously  in  the  Uttar  Pradesh
 Zamindari  Abolition  and  Land
 Reforms  Act.  But,  in  spite  of  this
 provision,  small  packages  of  land  had
 been  transferred  to  Harijans  since.  So
 far  as  others  are  concerned,  if  the
 law  has  been  infringed,  we  do  not
 propose  to  take  any  special  measures.
 But,  so  far  as  these  Harijans,  who
 could  not  purchase  the  full  minumum
 standard  area  and  who  have  somehow
 been  able  to  get  small  plots,  are  con-
 cerned  it  would  be  hard  on  them  if

 (Amendment)  BHT  188

 they  were  deprived  of  the  land  80,
 while  not  disturbing  the  clause  rself,
 a  provision  is  being  made  in  the  Bill
 that  the  Chief  Commissioner  will  have
 some  discretion  in  the  case  of  people
 having  less  than  one  acre,  and  they
 may  be  allowed  to  retain  them.

 i4  hrs.

 I  have  just  said  that  for  the  future,
 a  ceiling  of  30  acres  has  been  fixed
 But,  at  the  time  this  Act  was  passed,
 no  ceiling  was  fixed  for  holdings  as
 they  then  existed.  I  have  asked  our
 Ministry  to  look  into  this  matter  and
 I  hope  to  introduce  a  Bill  m_  this
 session,  if  possible,  otherwise  in  the
 next  session,  fixing  ceiling  and  dealing
 with  other  matters  connected  with
 ceiling  on  the  existing  holdings.  That
 will  follow.  We  did  not  hke  to  delay
 this  Bill  as  these  5  villages  are  at
 present  being  put  to  great  hardship
 and  it  was  necessary  to  have  this
 measure  enacted  without  any  loss  of
 time.  But,  a  ceiling  on  existing  hold-
 ings  is  necessary  and  we  will  be
 bringing  forward  a  measure,  |  hope
 during  the  course  of  the  next  session
 if  not  in  this,  but,  certainly  before  tha
 end  of  this  year.  That  question  raises
 many  other  problems  and  they  have
 all  to  be  fully  examined.  So,  we  ar.
 giving  thought  to  that  matter  and  that
 Bill  will  follow  in  due  course.

 Under  the  Act  of  ‘1954,  the  asanus
 were  to  pay  rent  not  exceeding  one-
 fifth  of  the  produce.  We  nave  made
 an  amendment  to  the  effect  that  it
 should  not  exceed  one-fifth  of  the
 produce  or  four  times  the  land
 revenue  whichever  be  less,  Under
 this  provision,  the  asamis  will  get,  I
 think,  substantial  relief  in  many  cases.

 There  was  yet  another  reason  for
 introducing  this  Bill.  Under  this  Bill,
 as  I  said,  the  waste  land  vests  in  the
 Gaon  Sabha.  There  are  also  certain
 other  powers  which  can  be  exercised
 only  by  the  Gaon  Sabha,  There  was
 some  discrepancy  in  the  definition  of
 Gaon  Sabha  between  the  Delhi  Pan-
 chayat  Act  and  the  Delhi  Land  Reform
 Act.  The  Panchayat  Act  and  the  Land
 Reform  Act  are  now  both  being
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 brought  on  a  uniform  basis,  All  per-
 gons  who  are  voters  for  Parliament  in
 a  village  will  be  the  members  of  the
 Gaon  Sabha  of  that  village.  So,  an
 amendment  had  also  to  be  made  in
 this  Bill  to  the  954  Act  in  order  to
 remove  the  difference  between  the
 two.  Otherwise,  it  would  be  unwork-
 able  and  that  is  one  of  the  reasons
 why  so  far  that  has  not  been  fully
 acted  upon.  This  is  a  wholesome  pro-
 vision.  Under  the  existing  Act,  mem-
 bership  was  somewhat  vague.  But.
 under  this  amendment  now,  it  will
 not  be  open  to  any  sort  of  attack  on
 imaginary  or  nebulous  grounds.  That
 is  another  change  that  has  to  be  made
 oy  means  57  Wiis  Sil.

 I  do  not  think  it  is  necessary  for
 me  to  deal  with  other  matters  which
 are  of  a  relatively  subsidiary  and
 minor  character.  All  those  points
 which  are  worthy  of  appreciation  and
 consideration  have  been  mentioned  by
 me.  I  hope  the  Bill  will  be  passed
 unanimously.  I  do  not  quite  sce  whv
 it  should  take  four  hours.  But,  if  that
 be  the  wish  of  the  House,  ‘t  may.  Only
 my  colleague  Shri  Datar  will.  with
 the  permission  of  the  House  and  of
 the  hon.  Deputy  Speaker,  look  after
 the  stages  of  the  Bill  that  will  follow
 as,  I  think,  I  have  done  my  part  in
 placing  before  hon  Members,  I  think,
 a  clear  summary  of  the  provisions  of
 the  Bill  and  its  succinct  features  and
 all  the  reasons  and  objects  which  have
 induced  us  to  bring  this  measure
 before  this  House.

 Sir,  I  move.

 Shri  Ajit  Singh  Sarhadi
 {Ludhiana}:  On  a  point  of  clarifica-
 tion,  Sir,

 Mr,  Deputy-Speaker;  Before  I  place
 it?

 Shri  Ajit  Singh  Sarhadi:  The  hon.
 Minister  said  that  certain  bona  fide
 transfers  after  954  have  been  pro-
 tected  and  the  Bill  does  not  apply.
 May  I  ask  what  about  the  consoli-
 dation  of  small  patches  which  were
 transferred  to  colonists  in  that  area

 -who  purchased  small  areas?

 Shri  G.  8,  Pant:  I  am  not  able  to
 follow.

 Shri  Ajit  Singh  Sarhadi:  The  hon.
 Minister  said  that  some  bona  fAde
 transfers  after  954  have  been  pro-
 tected  from  the  provisions  of  the  Biil.
 It  means  that  bona  fide  transfers  of
 tertain  areas  to  the  colonists  are  pro-
 tected  by  it.  These  colonists  purchas-
 ed  areas  in  small  patches.  These
 patches  are  scattered.  What  provision
 has  been  made  for  the  development
 of  those  areas  which  have  been  pur-
 chased  by  the  colonists?

 Shri  G.  B.  Pant:  I  do  not  think
 there  are  any  colonists.  Small  patches

 may  have  been  purchased  and  they  do
 not  constitute,  I  think,  any  vast  area.
 They  are  bena  fide  purchasers  just
 as  the  other  proprietors  have  their
 lands;  and  they  deal  with  them  as  they
 hke,  so  will  these  people.  They  are
 small  areas.

 Mr.  Deputy-Speaker:  The  hon.
 Member  will  have  an  opportunity  of
 making  his  poimt  clear.

 Shri  Ajit  Singh  Sarhadi:  This  is
 just  a  clarification  I  want.

 It  is  conceded  that  some  transfers
 have  becn  made  after  1954,  and  those
 transfers,  if  they  are  bonu  fide.  are
 txempted  from  the  provisions  of  this
 Bill  Those  transfers  have  been  made
 to  certain  refugees  and  others  who
 have  bought  those  patches  for  pur-
 poses  of  residence  and  building  houses.
 They  are  in  scattered  areas,  nol  in  a
 consolidated  form,  They  want  to
 build  houses.  What  provision  has
 been  made  to  consolidate  them?  Has
 the  Chief  Commissioner  been  given
 the  power,  or  what  is  the  provision
 about  them?  They  cannot  build  them
 individually.

 Shri  G.  B.  Pant:  Are  you  refer-
 ring  to  the  small  patches  that  I  men-
 tioned?

 Shri  Ajit  Singh  Sarhadi:  Not  the
 Harijans;  I  mean  others.

 Shri  G.  B.  Pant:  So  far  as  others
 are  concerned,  the  provision  about
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 eight  acres  stands  generally,  but  we
 have  made  a  provision  that  bona  fide

 _@ansters  will  be  protected,  and  given
 authority  to  the  Chief  Commissioner
 to  look  mto  these  matters  If  there
 are  any  cases  which  call  for  sympa-
 Yhetie  consideration,  in  order  that
 justice  may  be  done  to  all  concerned,
 he  will  have  the  opportunity  of  doing
 so

 Shri  Radha  Raman:  I  want  to
 know

 Mr  Speaker:  He  will  make  his
 points  clear,  and  then  perhaps  the
 hon  Munister  will  have  an  opportunity
 of  replying  to  them

 Motion  moved

 “That  the  Bill  further  to  amena
 the  Delhi  Land  Reforms  Act,  954
 be  taken  into  consideration  nm

 श्री  to  fao  बौलता  (झज्जर)  जनाब
 डिप्टी  स्पीकर,  में  इस  बिल  के  मकासिद

 एम्स  एड  भावजेक्ट्स  से  पूरा  इत्तिफाक  रखता

 हूं  भौर  उनकी  हिमायत  के  लिए  खड़ा  हुआ  हू
 'धलवत्ता  तफसील  में  जावर  कुछ  एस्तलाफ

 है  भ्रौर  में  उस  सिलसिएे  में  कुछ  प्रपने  सुझाव
 ग्ख्गा  ।

 पहला  प्वाएट  मेगा  उन  १५  गांवों  के
 मारे  में  है  जिनका  कि  मत्री  महांदय  ने  जिक्र
 किया  t  सन्‌  १६५६  में  इन  गावों  को  प्रिसिपल

 ऐवट  की  आझाबिट  से  निकाल  दिया  गया  था
 उनको  अब  इस  ऐक्ट  की  जद  में  लाया  जा  रहा
 है  भौर  मुझे  इस  कदम  की  हिमायत  करने  में

 खुधी  है  ।  लेकिन  डिप्टी  स्पीकर  साहब,  में

 महू  समझने  से  कासिर  हू  कि  बोनाफाइड
 परचेज़र्स  को  प्रोटेक्शन  देने  की  बात  और  उन

 मुज्ारो  को  जो  कि  वहा  से  बेदखल  हुए  थे,
 उनके  मुताल्लिक  एम्स  एड  झावजेक्ट्स  में  जो

 यह  लिखा  हुमा  है  कि  उनको  उनकी  पोज़ीश्षन
 पर  लाना  है,  कोशिश  हू  होगी  उनका  स्टेट्स
 उनको  रेस्टोर  किया  जाय,  वह  कैसे  हो  सकेगा  ?

 यह  दोनो  बातें  प्राप  एक  साथ  कैसे कर  सकते

 हैं?  मैं  देख  रहा  हूं  कि  दोनों  भमत्री  महोदय

 झापस  में  मशविरा  करने  में  लगे  हुए  हैं  भौर
 इसलिए  क्षायद  वह  मेरे  प्वाएट  को  न  सुन
 सके  होगे

 उपाध्यक्ष  महोदय  :  पभ्रापकी  निस्बत  ही
 महाविरा  हो  रहा  है  झाप  आगे  चलिये  ।

 थी  wo  सि०  बोलता:  मैं  डिप्टी  स्पीकर

 साहब  की  मार्फत  मत्री  महोदय  का  ध्यान  ग्रपनी
 तरफ  कराना  चाहता  हू  ।

 Mr.  Deputy-Speaker  The  hon
 Member  has  complained  that  he  is
 not  being  listened  to

 Shri  G.  B  Pant:  Iam  sorry  The
 fomplamnt  is,  I  think,  justified

 sit  wo  सि०  बौलता  मेरी  अर्द्ध  यह  है
 कि  जहा  तक  ्रापने  बिल  के  एम्स  एड  श्राब-

 जेबट्स  का  ताल्‍लुक  है  बिल  की  नौएंग्यत  का

 ताल्लुक  है,  मुझे  उससे  प्रा  इत्तिफाक  है  और
 में  उसके  लिए  गवर्नमेंट  को  मुबारकबाद  देता

 हू  ।  तफसील  में  मुझे  ज़रूर  एब्तलाफ  है  और
 में  उसके  लिए  कुछ  सुझाव  देना  चाहता  हू  ।

 पहली  चोज़  ता  जा  में  भज  करने  लगा  हु
 वह  यह  है  कि  १५  गाव  जा  कि  १६५६  में

 प्रिसिपल  ऐक्ट  की  जद  से  बाहर  निकले  थे  वह
 किन  के  गाव  है  ।  उनमें  से  ४  गाव  तो  उन

 लैंडलाइंस  के  है  जिन्हे  १६५७  में  बतौर
 इनाम  के  मिले  थे।  उन  गावों  के  जो  जागीर-
 दार  है  वे  तकरीबन  सारे  बाम्मूव  लाग  थे
 और  उन्होने  अपने  स्सूप्त  से  बढ़ती  टुई  कीमतों
 से  फायदा  उठाने  वे  लिए  वानून  की  जद  से
 निकक्‍्लवा  लिया  ।  मुझे  डर  है  कि  यह  बौना-
 फाइड  परचजर  को  प्रोटेक्ट  करने  श्रौर  मुजारो
 को  झपनी  पुरानी  पॉजीशन  पर  बहाल  करना
 इन  दोनों  चीज़ों  में  टकराव  हैं  1  जहा  तक

 मुमकिन  हो  सकेगा  ग्राप  उनको  श्ोरिजनल
 पोजीशन  पर  रेस्टोर  करने  की  कोशिश  करेगे  |
 लेकिन  यह  केसे  हो  सकेगा  ?

 भौगो०  wo  पस्त  * बहू  तो  केवल एक
 एकड़  तक  ही  है  भ्ौर  वह  कुल  ऐरिया  जो
 बोनाफाइड  ट्रान्सफरड  है  वह  बहुल  थोडा  है  i
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 at  to  feo  बोलता  :  द.  श्वे  एक
 एकड़  हो  या  एक  इंच  हो  मेरी  धर्ज  यह  है  कि
 शगर  वहां  पर  एप्रीकलचरल  कादत  हो'  रही  है
 फसल  खड़ी  है,  डट  शुद्ध  बी  रेस्टोर्ड  टु  दी
 टैनेन्ट”  ry  जेरे  काएत  ज़मीन  के  ऊपर  मुज़ारे
 को  बहाल  कर  दिया  जाय  लेकिन  वह  जमीन
 जो  बिल्डिग  के  नीचे  or  चुकी  हो  शौर  वह
 दो  या  तीन  एकड़  हो  उसे  इस  भ्रमेंडमेंट  से

 बाहर  निकाल  दिया  जाय  |

 ची  to  ब०  पंत  :  हरिजनों  के  बारे  में
 क्या  राय  है  ?

 ओ  प्र०  हि०  बौलता  :  हरिजनों  के  बारे
 में  मैं  मंत्री  महोदय  से  बिलकुल  ण्य्रीं  करता

 हूं  कि  उनसे  नहीं  ली  जानी  चाहिए  चाहे  वह
 एक  एकड़  हो,  दो  एकड़  हो  या  तीन  एकड़  हो  t

 बहू  उनके  पास  बनी  रहने  दी  जाय  भौर  मुझे
 उसमें  कोई  ऐतराज़  नहीं  है  ।

 रिपोर्ट  को  मैंने  देखा  है  भौर  मैं  इस  में
 उनसे  पूरी  तरह  मुत्तफ़िक  हूं  कि  क्‍लाज़  २०
 जिसमें  कि  १  जनवरी  १६५७  की  2:  रखी

 गई  है,  यह  डेट  बिल  को  कंसेंट  होने  तक

 ऐक्सटेंड  कर  दी  जाय  ।  में  जानता  हूं  कि

 बहुत  से  भाई  इस  चीज़  से  सेटिसफ़ाइड  नहीं  है
 और  वह  इस  डेट  को  पीछे  ले  जाने  के  लिए
 अमेंडमेंट  लाये  हैं  7  यह  वही  एलिपेंट  है  जिसने
 कि  सन्‌  १६५६  में  कानून  की  जद  से  बाहर
 निकाला  था  वही  शब  वह  प्रमेंडमेंट  ला  रहे  है
 कि  यह  तारीख  पीछे  घकेल  दी  जाय  ।  वे
 उनके  झसर  में  न  झायें  ।

 दूसरा  प्वाएंट  जैसा  कि  मंत्री  महोदय  ने

 कहा  और  जिसका  कि  जिक्र  प्रित्िपल  ऐक्ट
 की  दफ़ा  ७  में  आाया  है  भौर  जिसको  कि

 इस  अमेडमेंट  बिल  के  बलाज़  ५  में  टैकिल

 किया  है,  मालूम  ऐसा  पड़ता  है  कि  मंत्री  महोदय
 इस  इंप्रैशन  में  है  कि  वह  सारी  ज़मीन  वेस्ट

 लैंड  है  ।  पीजेंट  प्रोपपाइटरी  की  यह  बैल्ट

 जो  कि  पंजाब  से  मेरठ  डिवीज़नन  तक  चली

 गई  है  झौर  जिसके  कि  दिल्‍ली  बीच  में  पड़ती

 है,  तो  दिल्ली के  गांवों  की  विलेज  एकोलाप्ती

 नहीं  है  जो  पंजाब  के  गांवों की  है  ।  पंजाब  में

 जहां  सिर्फ़  वे  ग्राम  सभा  में  बेस्ट  करती  है
 बहा  यहाँ  पर  मिल्कियत  तत्नंदील'  होती  है  ft
 we  कांस्टीट्यूडन  के  मुताबिक  कम्पसिदान
 का  सवाल  पैदा  होता  है  ।  प 1  वेश्ट  लैंड  के
 श्लावा  गोरादेह,  खलिहान,  बेटोड़ा,  गतोड़ा
 यह  भी  इसी  अमीन में  शामिल  है  जो  कि  ग्राम
 सभा  को  मिलने  लगी  है  |  यह  बह  जमीन  है
 जो  इन  छोटे  छोटे  मालिकों  ने  भपनी  होल्डिग्स
 में से  पूल  की  थीं  भौर  जब  छोटी  छोटी  जमीनों

 के  मालिकों  की  यह  मिल्कियत  प्राप्त  सभा
 को  ट्रान्सफ़र  होने  लगी  है  तो  हम  को  यह  नहीं
 भूलना  चाहिए  कि  उनके  कम्पेंसेशन  का  जो
 मियार  है  वह  बहुत  थोड़ा  है  ।  प्रिसिपल  ऐक्ट
 के  सैक्शन  ७  में  जो  कम्पेंसेशन  का  मियार
 रखा  गया  है  वह  लैंड  रेवेन्यू  से  तीन  चार  गुना
 है।  जो  कि  बहुत  थोड़ा  है  |  दिल्ली में  जमीन
 को  चारों  तरफ़  कीमतें  बहुत  भ्रधिक  बढ़  रही
 है  शौर  इसलिए  यह  जो  लैंड  रेवेन्यू  का  फ़ोर
 टाइम्स  रखा  गया  है  वह  बहुत  थोड़ा  है  r

 हाईकोर्ट  में  जब  वह  मामला  गया  तो  उसने
 प्रिसिपल  ऐक्ट  का  श्रौप्रेशन  बंद  कर  दिया  था
 शौर  यह  क़रार  दे  दिया  था  कि  जब  तक  जमीन
 का  उचित  कम्पेंसेशन  न  मिले  तब  तक  इस
 ऐक्ट  पर  भ्रमल  न  हो  और  मेरी  भ्र्ज़  यह  है  कि
 झाप  उसके  उलटा  कर  रहे  हैं  7  ज़मींदारों  को
 मिलने  वाला  मुआविज़ा  थोड़ा  है  ।

 श्री  Wo  go  नायर  (बाहा  दिल्ली)  :

 थोड़ा  मिलने  पर  भी  यह  जमीन  भ्राखिर
 गांव  सभा  को  ही  तो  जायेगी  जिसका  कि

 वह  भी  मेम्बर  है  ।

 श्री  to  feo  दोजता  :  मेरे  लायक़  दोस्त
 इस  कानूनी  बात  को  नहीं  समझ  सकेंगे  ।

 यह  कोई  पब्लिक  लैक्बर  नहीं  है  ।

 उपाध्यक्ष  महोदय  :  ऐसी  बात  किसी
 मेम्बर  साहब  के  खिलाफ़  कहना  ठीक  नहीं  है।

 श्री  wo  सि०  बौलता  :  माननीय  सदस्य
 मेरी  बात  तो  पहले  सब्  से  सुन  से  फिर
 टोकें
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 अपाध्यक्ष  भहोदव  :  ऐसा  कहना  ठीक

 नही  है  d

 two  feo  दोलता  मेरी  श्  है
 कि  कम्पेंसेशन  का  स्टैन्हडं  बहुत  थोडा  है  ।
 अभी  तक  दो  इस्टालमेंट्स  में  था  झन  वह  चार
 इस्टालमेंट्स  में  कर  दिया  गया  है  ।  भव

 हाईकोर्ट  क।  जो  इस  बारे  में  सुझाव  &  उससे
 उलटा  चल  कर  बजाय  दो  के  चार  इस्टालमेंट्स
 में  कर  दिया  शौर  इस्टालमेंट्स  पर  जो  सूद
 मिलेगा  यह  बहुत  कम  रखा  गया  है,
 ढाई  परसेंट  सूद  रखा  गया  है  जब  कि  वह
 कम  से  कम  साई  चार  परसेंट  होना  चाहिए  1
 झाखिर  गवर्न॑मेंट  में  ढाई  परसेट  सूद  कहा  है  ?

 मेरी  समक्ष  में  रेट  श्राफ  इंटरेस्ट  बहुत  चोबा है है  |
 एक  आनरेबल  मेम्बर  ने  कहा  था  कि  वे  भी
 ग्राम  सभा  में  ज्ञामिल  होगे  |  वे  भी  शामिल  है,
 सान-पेजेन्ट  प्रोप्राइटर  भी  क्षामिल  है,  सारे
 गाव  के  लोग  शामिल  है  ।  इसी  प्रिसिपल  को
 बिता पर  तो  में  कहता हु  कि  गाव  सभा  में  वेस्ट
 होना  चाहिए  |  इस  में  कोई  डिस्पूट  नही  है  ।
 आप  ने  यहा  जो  कास्टीच्यूशन  बना  रखा  है,
 उस  में  जो  राइट्स  दे  रखें  है,  उन  के  मातहत
 पेज्ेन्ट  प्रोग्राइटर  को  जो  कुछ  मिलता  है,
 बहू  क्‍यों  न  मिले  ”  इस  सोशलिज्म  को  झ्राप
 बड़े  बड़े  सेठो  ओर  लैडलाड् ज़  मे  क्यो  न  शुरू
 करे  ?  श्राप  इस  को  पेज़ेन्ट  प्रोप्राइटर्ज  मे
 क्यों  शुरू  करते  है  1

 मेरा  दूसरा  प्वायट  प्रिसिपल  ऐक्ट  के
 सैक्यान  ७  के  बारे  मे  है,  जो  कि  इस  बिल  की
 क्लाज़  ५  में  डील  किया  गया  है  t  मै  यह  1: ६
 करना  चाहता  हू  कि  प्रेजेन्ट  पोप्नाइटर  से  जो
 कामन  लैड  ली  जाती  है,  उस  के  कम्पेन्सेशन  का
 मैंगार  बुलन्द  हो  ।  अगर  इहन्स्टालमेंट्स  में
 हो  देना  है--भाप  चार  इन्स्टालमेट्स  में
 दे  रहे  है---तो  ढाई  परसेंट  इस्ट्रेस्ट  बहुत  थोडा
 है  ।  बह  ज्यादा  होना  चाहिए  ।

 खुलकिसमती  से  हमारे  मत्री  महोदण
 बड़े  जहादीदा  बुजगं  है  1  वह  बड़ी  वाफफ़ियत
 रखने  है  ह्स्ट्री  की  झौर  सोशियालोजी  की

 भी  ।  मै  प्रिसिपल  ऐक्ट  के  समशन  ३३,  जो
 कि  इस  बिल  की  कक्‍्लाज़  १२  में  ढोस  किया
 गया  है,  के  बारे  में  कुछ  कहना  er  हू  ।

 मत्री  महोदय  चाहते  है  कि  छोटे  छोटे  किसानो
 की  जमीन के  ह्टैडब  पर  कुछ  रेस्ट्रिकन होनी होनी
 आहिए,  ताकि  उन  के  पास  पअ्रन-हइकानोमिक

 होल्डिग  न  रह  जायें  ।  मुझे  इस  आात  से  पूरा
 इसिफाक  है,  लेकिन  में  मत्री  महोदय  के
 नोटिस  में  लाना  चाहता  हू  कि  दिल्ली  के
 चारो  तरफ  कभो  किसान  बसा  करते  थे  ।
 जो  श्ाज  रह  गये  है,  उन  में  प्राज  बडी  सेन्स
 झाफ  इनसिक्योरिटी  है  शोर  कह  महज  सेल

 या  ड्रास्फर  से  नहीं  हो  रही  है  गवर्नमेंट
 भी  उन  की  जमीनों  को  एकक्‍्वायर  करती  है  i
 ora  बिजिनेस  कम्यनिटी  वाले  सोसायटीज

 बना  कर  किसानों  से  उन  को  जमीनें ले  रहे  है
 चोर  उन  को  वहा  से  बेदवल  कर  रहे  हैं  प्रौ  उन
 की  इकानोमिक होल्डिग  छीन  रहे  हैं  ।  जो
 केस्ट्रि्सन  शाप  चाहत  है  वह  बड़ी  माडी  है  ।
 जिस  जगह  आज  यह  पालियामेंट  हाउस  बना

 है,  जहा  आज  रायसेना  हैं,  वहा  किसी  समय
 किसानो  के  खेत  हम्  कर।  थे  ।  मै  यह  झ
 करना  चाहता  हु  कि  यहां  सात  गाव
 मेरी  गोत--मेरी  बिरादरी  के  थे।  आज  मै  उन
 में  से  एक  फैमिली  को  भी  ट्रेस  नहीं  कर  सकता  ।

 पत्ता  नही  वे  लखनऊ  चले  गये,  Jo  पी०  में
 आबाद  हो  गये,  या  कहां  चले  गये,  बर्बाद

 हो  गए  r  एक  तमाशा  बना  हुझा  है  |  कुछ
 लोग  १६४७  से  दिल्ली  में  ग्राकर  बसे  है,  जो
 पैसे  वाले  हैं  धौर  इडस्ट्रों  ग्रो  करना  चाहते
 है,  जो  लोकल  लोग  है,  जो  कि  पैसे  वाले  है  ।
 &  किसानो  को  ज़मीन  हथियाना  चाहते  है  t

 वे  सरकारी  मुलाजिमों  से  मिल  कर  भ्रपना

 काम  करते  है।  वे  किसी  गाव  में

 जाते  है--जैसे  मुनीरका  गाव  में  जाते  हैं  भौर

 किसानों  से  कहते  है  कि  इस  भाव  पर  जमीन

 दो  ।  किसान  कहते  है  कि  हम  नहीं  बेचते,
 हमारा  गुजारा  इसी  पर  हूँ  ।  तो  वे  कहते  हैं

 कि  कलां  महकमा इस  को  एन्बयायरी  करेगा

 फिर  सचमुख  उस  महकमे  के  लोग  वहा  चले

 जाते  है  ।  इस  तरह  मिल  कर  जमीन  हासिल
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 [at  To  सि०  दौलत]
 करने  की  कोशिएा  की  जाती  है  मैने  कल

 स्टेट्समैन  में  पढ़ा  कि  too  एकड़  जसीन
 प्राइवेट  हडस्ट्रियलिस्ट्स  के  लिए  एक्वायर
 की  जाएगी  यहा  दिल्ली  के  किसानो  से--
 उन  किसानों  से  जिनके  जिस्म  पर  कपड़ा  नहीं
 है,  हालाकि  वे  कपास  पैदा  करते  हैं,  जितको

 गुड  पैदा  करने  के  बावजूद  चीनी  का  दाना

 नहीं  मिलता  है  ।  उनकी  जमीन  मार्केट  वैल्यू
 से  कम  भाव  पर  एक्यायर  करके  उन  लोगों
 को  दी  जाएगी,  जो  कि  हवाई  जहाजों  पर
 चढ़ने  वाले  है,  जिनके  पास  कारे  भौर  कोठिया
 है,  जिनके  पास  कारखाने  है  I  इगलिश

 हिस्ट्री  इस  किस्म  की  मिसालो  से  भरी  पड़ी
 है  कि  जहा  प्ररमनाइज्रेशन  होती  है,  वहा
 आस-पास  रहने  वाले  किसानों  पर  कया  क्‍या
 मिजरीज़  भ्राती  है  t  हिन्दुस्तान  मे  एक  फिल्‍म
 “दो  बीघा  ज़मीन”  तैयार  हुई  थी,  जिसमें
 दिखाया  गया  था  कि  किस  तरह  एक  किसान
 खेती  करता  है  भ्रौर  किस  तरह  एक  कारखाने
 वाला  उसकी  ज़मीन  छीन  कर  वहा  पर  कार-
 खाना  बनाता  हैं|  दिल्ली  में  चारो  तरफ
 किसानो  की  ज़मीन  थी  t  में  समझ  नहीं  सकता
 कि  उनकी  हिफाज़त  के  लिए  सैक्शन  ३३  क्‍या
 करेगा  ।  सात  सात,  आठ  आठ  गाव  दिल्‍ली
 सैंण्ड  फाइनेंस  वाले  एक्वायर  करा  रहे  है  ।
 इसी  तरह  दूसरी  कम्पनिया  भी  एक्वायर  करा

 रही  है।  इडस्ट्री  की  प्रोथ  के  नाम  पर
 किसानों  की  जमीन  पर  छापा  मारा  जा  रहा
 हूँ  :  श्ाज  चारो  तरफ  किसान  सहमे  हुए  है
 कि  हमने  बौपीटल  के  चारों  तरफ  बस  कर
 क्या  गुनाह  किया  था  ।  में  मन्त्री  महोदय  से
 दरब्वास्त  करना  चाहता  g  कि  उतके  लिए
 कोई  न  कोई  प्राविज़न  ज़रूर  किया  जाय  |

 यहा  पर  इतने  बड़े  बडे  जो  बगले  बने  हुए  हैं,
 उनको  ढाकर  भाप  फ्लैट  बनाहये  ।  कहा
 जाता  है  कि  वहा  सैकण्ड  स्टोरी  नहीं  बनाई
 जा  सकती,  क्योकि  इससे  इनकानवीनिएन्स

 हो  जायगी  t  में  झर्ज  करना  चाहता  हू  कि

 किसानों  का  भी  तो  कुछ  हक  हैं  1  भाज  क्या

 होता  है  ?  दफ्तर  में  एक  इंजीनियर  पैंसिल  से

 एक  सकीर  खीच  देता  हूँ  भौर  पाउज्ेन्ट्ज
 झाफ  फैमिलीज्  को  फ़ेट  का  फैसला  हो  जाता
 है  t  में  रिक्‍्वेस्ट  करूगा  कि  गवर्ममेंट  किसानो
 की  जमीन  बडी  एहलियात  से  हासिल  करे  t

 बहू  उसको  प्राइबेट  हडस्ट्री  के  लालाप्रो  को

 मुफ्त  में न  दे  दे,  जो  कि  कारमाने  कायम  करके
 करोडो  रुपए  कमायेंगे  ।  जब  तक  भाप  तीन,
 जार,  पांच  मज़िलें  बना  सकत ेहै,  तब  तक

 देहात  में  फैलने  भौर  किसानों  को  उजाड़ने
 की  कोई  ज़रूरत  नहीं  है  1  में  यह  कहता  चाहता
 हू  कि  सैक्दान  ३३  दिल्‍ली  के  चारो  तरफ
 बसे  हुए  किसानों  को  नहीं  बचा  सकेगा,  जब
 तक  कि  एक्ट  में  बडी  तबदीली  न  की  जाय  ौर
 गवर्नमेंट  की  पालिसी  को  न  बदला  जाए  1
 अगर  गवरनेमेंट  को  जमीन  की  ज़रूरत  है,  तो
 मार्केट  वैल्यू  स ेकम  पर  लेना  कोई  मुनासिव
 बात  नही  है  4  रोमन  ला  में  किसी  के  घर  को
 आ्राग  लगाना  सबसे  बड़ा  आफेन्स  माना  गया

 हैं।  यहा  पर  जेन॑रेशन्ज  के  ट्रेडोशन-रिडन  लोग

 है,  जो  कि  सात  सात  गोत  में  शादी  नही  करने  ।
 मा  को  छोड  देते  है,  भाई  को  छोड  देते  है,  जो
 कि  बिरादरी  से  कनेक्टिड  हैं  ।  ग्राप  उनको
 उजाडते  हैं।  भाप  कम  से  कम  मार्केट  वैल्यु
 में  दस  गुना  ज्यादा  पैसा  तो  उनको  दीजिए,
 ताकि  वे  अपने  आपको  रीहैबिलिटेट  कर  सकें  t
 ara  दिल्ली  के  चारों  तरफ  किसानो  की  आबादी
 उजड़ती  जा  रही  है  t

 एक  माननीय  सभ्य  वह  तो  सुन  नहीं

 रहेहै ।

 श्री  wo  feo  दौलता

 They  are  not  concerned,  they  are
 concerned  with  the  lela,  who  u  sitting
 with  them

 जिस  भेम्बर  की  प्रमेंडमेंट  आई

 है,  वह  मन्त्री  महोदय  की  तवज्जह  प्रपनी
 बातो  की  तरफ  दिलाता  चाहता  है,  तो  बह
 स्पीच दे  सकता  है,  लेकित  बह  दोनो  सभियों

 को  लेकर  बैठ  जाय,  क्‍या  यह  मुनासिव  है
 ?
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 Mr.  Deputy-Speaker:  Again  the
 same  complaint  is  being  made

 wt  wo  feo  बौलता  .  में  स्पीच  दे  रहा
 हैं  भौर  दोनो  मिनिस्टर  एक  आतरेबल  मेम्बर
 से  बात  कर  रहे  है  ।

 उपाध्यक्ष  महोदय  इस  की  शिकायत
 तो  तब  होगी,  जबकि  आझापके  प्वायण्ट  का
 जवाब  नहीं  दिया  जायगा  |

 ह. ड  go  सि०  दौलता  में  जानता  हु
 कि  मिनिस्टर  साहब  भी  मेरी  तरह  हमन
 बीईंग  है  t  उनके  पास  हरदयाल  का  दिमाग

 नही  है  कि  वह  सात  आदमियों  की  बात  एक
 साथ  सुन  सकें  ।  मुझे  मालूम  है  कि  वह  दिल्ली
 के  लाला  राधा  रमण  की  बात  सुनेंगे,  तो  फिर
 इस  जाट  की  नही  सुनेंगे  ।  उन  की  आवाज़  में
 स्वीटनैस  है,  जबकि  मेरी  ब्रावाज्ञ  कडवी  है  ।
 में  तो  चाहता  ह  कि  वह  मेरी  स्पीच  को  सुने  ।

 at  वाजपंयो  (बलरामपुर)  श्रीमन्‌
 यह  लाला  शरीर  जाट  की  बात  ठीक  नहीं  है  ।

 उपाध्यक्ष  महोदय  मझे  भी  इस  पर
 ऐतराज़  है  मेम्बर  साहब  को  ऐसे  लफ्जों  का
 इस्तेमाल  नहीं  करना  चाहिए  ।  शायद  ऐस
 लफ्ज  इस्तेमाल  करके  मेम्बर  साहब  अपनी
 स्पीच  दूसरों  का  खुनाना  नहीं  चाहते  है  ।  इस
 तरह  के  लफ्ज  कानो  को  भच्छे  नही  लगते  है  ।
 श्राप  मिनिस्टर  साहब  को  तवज्जह  प्रपनी
 तरफ  दिला  सकते  है  कि  वह  प्रापको  स्पीच
 को  सुनें  शोर  वह  सुनेंगे  लेकिन  तेजी  में  भराकर
 इस  तरह  के  लफ्ज  इस्तेमाल  करता  ठीक
 नही  है  1

 ओर  we  सि  बोलता  मै  ज्यादा  क्त
 न  लेता  हुआ  यह  कहना  चाहता  हु  कि  मिनिस्टर
 साहब  झानरेबल  मेम्बर  श्री  राधा  रमण  से
 मोहंतात  रहे  1  यह  डेंट  पीछे  न  चली  जाए  y
 यह  वही  इनफ्लुएन्स  है,  जो  1:  पन्दरह  यावों
 को  बाहर  ले  गया  था  t  इसी  लिए  मुझे  डर
 लगता  है  t

 एक  माननीय  शवस्थ  आप  मी  वहीँ
 बैंठ  सकते  है  ।

 श्री  Xo  सि  बौलता  में  वहा  कहा
 बैठूगा ?

 आखिर  में  मै  यह  भज  करना  चाहता  हू
 कि  जहा  तक  क्लाज  £  का  ताल्लुक  हैं,  मुझे
 उससे  पूरा  इत्तिफाक  है  1  मुझे  सिर्फ  यह  रिक्वेस्ट
 करनी  है  कि  चीफ  कमिश्नर  के  अ्रख्तियारात

 दूसरी  चीजों  से  कम  न  हो  ।  जा  मुजारे  बेदलल

 हुए  है  जिनकी  फ्सलें  स्वडी  है,  उनकों  मुझावज़ा
 मिले  |

 बलाज  ७  के  बारे  में  मै  यह  भज  करना
 चाहता  हू  कि  जिन  पेजेन्ट  प्रोप्राइटर्ज  की  जमीन
 ग्राम  सभा  में  वेस्ट  हानो  हैं  उनका  स्टैण्डड
 में  कम्पे  सेशन  मिलना  चाहिए  ।  अगर  उनका

 हन्ट्रेस्ट  देता  है,  तो  उनको  बहू  इन्ट्रेस्ट  ता
 दिया  जाय,  जो  कि  गवनंमेट  मकान  बनाने  के
 लिए  दिए  जाने  बालें  लोन  पर  चार्ज  करती
 है--उनको  कम  से  कम  साढ़े  पाच  परसेट

 इन्ट्रस्ट  तो  दिया  जाना  चाहिए  |  झाम्विर  में
 मैं  यह  अद्  करना  चाहता  हू  कि  झाज  दिल्ली
 के  चारो  तरण  किसानो  की  ज्मीनों  पर  डाके
 पत  रह  है  और  उनको  जेबे  कतरी  जा  रही  है  t
 झाज  कानून  ते  जरिये  कारो  में  बैठ  कर  जमीना
 को  जिस  सलरह  से  लिया  जा  रहा  है  उगसे
 किसानो  के  अन्दर  बडी  बेचैनी  है  o  में  पूरना
 चाहता  हु  कि  इन  बेचार  किसाना  ने  क्या

 कसूर  किया  है  ये  ग्रापकी  प्रारे  ।अन  के  हक
 दार  है  और  आपको  चाह्यिं  कि  आप  इनवा
 प्रोटे  शान  दे  ।  आज  उनके  झन्दर  बड़ी  इन-
 सिक्‍योग्टी  है  बरी  बेचैनी  हैं।  झ्राप  भेस  बदल
 करके  उनके  बीच  में  जाये  तब  आपको  उनको
 झमली  हालत  का  भौर  उनकी  शिकायतों  वा  पता
 चल  सकेगा  बाज  उनको  डर  है  कि  नही
 जमीन  पर  विसी  भी  महकमे  की  कसी  भी
 वक्त  पैसिल  चल  सबती  है  y  इस  वाले
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 {tt  we  fro  दोलगा]
 में  चाहता हूं  कि  जब  भाप  उनकी  जमीन  में  तो
 उसकी  कीमत  से  पांच  गुना  ज्यादा  भाप

 उनको  दें  -  यह  राधि  प्रगर  झाप  बाहे  तो
 एकदम  वे  सकते  है  या  किसी  भौर  तरह  से  दें
 सकी है  लेकिन  गहे  देखना भाष  हज  है
 कि  मे  भ्रदालतो मे  जाने  पर  मजबर  न  हो  y

 इत  अझगफान  के  स  थ  जो  बिल  यहा  रखा

 गया  है,  इसकी  में  हिमा ,त  करता  ह  क्योंकि
 मैं  समता  g  fe  इसका  जो  मफसद  है,  वह
 हीक  डायरेक्शन  में  है  |

 कीज  कु  नायर  उपाध्यक्ष  महोदय,
 यह  जो  एमेंडिग  बिल  होम  मिनिस्टर  साहब
 नें  इस  सदन  में  पेश  किया  है,  इसका  मै  हृदय  से
 स्वागत  करता  हू  भौर  मै  समझता  हू  यह  उनकी
 भलमंसी  और  उनकी  विज्ञाल  सहृदयता  का

 एक  नमूना  है  |

 इस  बिल  का  सकसद उन  १५  गावों  को
 जो  कि  पहले  वाले  बिल  से  महरूम  रह  गये  थे

 भूमिघरी  के  हक  देना  है  7  इसके  लिए  पिछले
 दो  सालो  से  ज्यादा  सें  से  गावों  वालों  में
 परेशानी  चली  झा  रही  थी  शौर  वे  इस  चीज

 की  मांग  करते  झा  रहे  थे  ।  थे  लोग  हमारे पास
 भी  आए  और  हमने  इस  मामले  को  एडवाइ-
 जरी  कमेटी  में  भी  उठाया  जो  कि  दिल्ली  की

 है  शौर  इस  मामले  में  पर  ज्ञोर  दिया  ।  आखिर
 सरकार  ने  यह  फैसला  किया  कि  इसको
 जकर  लाया  जाए  |  इसका  कारण  यह  बताया
 जाता  है  कि  क्योकि  वे  १५  गाव  झभी  फिलहाल
 डिवेलपमेंट  में  नहीं  भाने  वाले  हैं,  इस  वजह
 से  यहां  भी  इस  कानून  को  लागू  किया  जाए  1
 #  समझता  हैं  कि  अगर  ये  गाव  डिवेलपमेट
 में  भा  भी  जायें  तो  भी  यह  कानून  वहा  लागू
 होना  चाहिये।  इसका  कारण  यह  है  कि  दिल्ली
 के  कई  भांवों  डिवेलपमेट  में  झब  नए  जाते  जा

 रहे  हैं  और  इसका  यह  मतलब  नही  है  कि

 बहा  किसान  नहीं  रह  सर्कंगे  या  जो  मुभावणा
 हूँ  यह  बामीदारों को ही को  ही  मिल  सकता  है,  किसानों
 को  नहीं  सिल  सकता  है  |  जो  मुझावज़ा  जमी-

 दारों  को  मिलेगा  वही  वहां  के  किसानों  को
 बिल  जाएगा,  इसमें  हमें  की  क्‍या  बाते  है  ।
 किसानों को  भूमिधर  के  नास  से  बही  मुप्ना-
 वज़ा  मिल  सकता  है  इसलिये  हर  हालत  में
 इन  १४  शावों  को  उन  अ्रतिकत्पों  से  हटाना
 लाजिमी  था।  इसका  कुछ  भी  कारण  रहा  हो,
 हमे  खुली  है  कि  भाज  यह  किया  जा  रहा  है
 और  में  गाव  वालो की  तरफ  से  भर  खास  तौर
 पर  वहां  के  किसानो  की  तरक  से  भपने  होस
 मिनिस्टर  साहब  को  बहुत  बधाई  देता  हूं  कि
 उन्होंने  यह  कानून  यहा  लाने  का  फैसला  किया
 और  जल्दी  लाने  का  फैसला  किया  धौर  में
 क्राशा  करता  हु  कि  यह  बिना  किसी  विरोध
 के  यहा  पास  हो  जाएगा  ।

 जैसा  होम  मिनिस्टर  साहब  ने  झपनी
 लकरीर  में  कहा,  पिछले  कानून  में  कुछ  खरा-
 बिया  थी  जिनको  दूर  करना  जरूरी  हों  गया
 था  झौर  खुद-काइत  के  बारे  में  उन्होंने  कहा
 कि  दो  प्रकार  की  ड ेकिनिशस  होती  है  -  एक
 नो  वह  जमीन  होती  है  जो  गवर्नमेट  लैंड

 होती  है  ये  बजर  ज़मीन  जिस  को  कहते  है
 धौर  बह  भी  किसी  ने  किसी  बात  पर  जमी-
 दारों  के  कब्जे  मे  भरा  चुकी  थी  ।  इसलिए  यह
 कहा  गया  है  ि  यह  ज़मीन  सचमुच  खुद-
 काहत  में  झा  सकती  है  लेकिन  कई  लोग  ऐसा

 भी  कहते थे  क्यों।  उससे  वह  नही  भा  सकते  7  1
 जब  तक  वे  खुद-काइत न  करे  श्रौर  कभी  कितसी
 वक्‍त  वह  उनके  ताम  चढ़  गई  इसलिए  वे  उसके

 हकदार  है  |  यह  सही  नहीं  था  +  इसलिए
 दानो  में  मतभेद  हुआ  झौर  ग्राखिर  गवतेसेट
 नें  यह  फैसला  किया  कि  सचमुच  खुद-कापत
 वह  है  जिसकी  जमीन  प्रसल  में  काएत  में  ा

 चुकी  हो  झौर  बाकी  जितनी  जमीन  हो  वह
 बजर  मानी  जाएगी  और  ag  ग्राम  सभा  को

 चली  जायगी  t  मै  समझता  हू  कि  यह  एक  बहुत
 बड़ी  मेहरबानी  हमारे  होम  मिनिस्टर  साहब  ने

 हम  काइतकारों  पर  की  हैँ  इसमें  भी  कोई
 झक  नहीं  हैँ  कि  उत्तर  भ्रदेश  का  जो  एक्ट  है
 लैंड  रिफास्स  एक्ट  यह  बहुत  बढ़  चढ़  करके है,
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 काफी  एडवांस  पीस  झाफ  लैजिस्लेदान  हैं  भौर
 न्म्व्ल्ली  में  भी  उ  ही  लाइंस  पर  चलने  की

 कोफिक की गई है की  गई  है  1

 लेकिन  एक  दो  बाते  है  जिनकी  तरऊ  में
 झापका  ध्यात  दिलाना  चाहता  है  एक  बात
 वो  हरिजनों  की  है  जिनके  पास  कोई  ज़मीन

 ऐसी  नही  हूँ  जिसको  कि  वें  अपनी  कह  सके
 इसमे  सीलिग  का  कुछ  पक्के  तौर  पर  फ़ैसला

 नही  किया गया  है  ।  एक  सीलिंग तो  है  भौर

 we  यह  कि  तीस  एकड़  से  ज्यादा  जिसके  पास
 जमीन  है  वे  बेच  सकते  हैं,  जिनके  पास  इससे

 कम  मीन  हुँ  थे  बेच  नहीं  सकते  है  t  लेकिन

 बहुत  से  ऐसे  लोग  हैं,  जायदाद  वाले  भी  है  कि
 झब  उनसे  जमोन  गवनेमेंट  को  तरफ  से  नहीं
 ली  जाती  है  ।  इसलिए  सीलिग  होने  पर  शायद
 बची  हुई  मील  को  लेता  पडेगा  शौर  सिनिमस
 झाठ  एकड  रखी  गई  है  ।  इसका  मतलब  यह
 है  कि  कोई  भी  ऐसा  व्यक्ति  ज़मीन  न  बेचे
 जिसके  पास  झा  एकड़  से  कम  बेचने  के
 बाद  रह  जाती  हो  क्योंकि  उस  दशा  में  वह

 एक  इकोनोमिक  यूनिट  नहीं  रह  जाता  है  1
 इस  दृष्टि  से  यह  प्रतिबन्ध  लगाया  गया  मालूम
 देता  है  we  एकड  से  अधिक  जमीन  जिसके
 पास  है  उसके  लिए  झाड  एकड़  अपने  पास
 रखना  लाज़िमी  है  भ्रौर  उससे  ऊपर  ज़मीन

 यह  बेंच  सकता है  ।  हम  शुक्रगुज़ार  हैँ  कि

 हमारे  होम  मिनिस्टर  साहब  ने  यह  वादा
 किया  हूँ  कि  एक  नया  कानून  इन  दोनों  खरा-
 बयो  को  दूर  करने  के  लिए  जल्दी  ही,  एक
 साल  के  झन्दर  झन्दर,  लाने  की  बहु  कोशिश
 करेंगे  शौर  उसमें इस  बात  का  ध्यान  रखेंगे  कि

 हरिजनों  को  कुन  न  कुछ  हकूक  मिल  जाये  a  में
 दौलता  साहब  का  भी  शुक्रिया  दा  करता  हू
 कि  उन्होने  इसका  विरोध  नहीं  किया  है  ।

 हरिजनों  को  ज़मीत  मिलनी  चाहिये,  इसमें
 उन्हें  कोई  ऐतराज़  नहीं  हैं  7  म  समझता

 हैं  कि  यह  बात  उन्होंने  शाबाद  की  कही  है  ।

 श्री  राधा  रमण  जी  ने  एक  पर्मेंडमेंट
 दिया  है  जिसमें  कहा  गया  है  कि  जो  जमीन

 १६५४  शौर  १६५६  के  बीच  में  बेची  गई
 थी  उसको  बोनाफाइड  परचेजर्स  वे  खरीदा,
 इसलिए  इस  चीज़  को  कानूनी  करार  दे  दिया

 जाए  इन  १५  ग़ाबों  में  भी  ।  मैं  इसको  सही
 नही  समझता  हू  क्योंकि  बोनाफाइड  परचेज़र
 का  क्‍या  मतलब  हैं  ?  परचेजर  तो  हमेक्षा
 बोनाफाइड  ही  होता  है,  वह  झपना  हक  लेता

 है  ।  लेकिन  सोचना  यह  है  कि  जो  सैलर  है  वह
 बोनाफाइड  है  या  नही  है  ।  जो  बड़े  बड़े  ज़मी-
 दार  हैं  भौर  खास  करके  वे  जो  शहरो  में  बेठे

 हुए  है  शौर  गावो  के  गावो  के  मालिक  है  भर
 जिनका  इन  १५४  गावों  में  काफी  ज्ञोर  है  वे  इस
 बास्ते  ज़मीन  को  बेचते  है  कि  उनकी  ज़मीन
 के  मुज़ायरें  भूमिघर  न  बन  जायें  ।  इसलिए
 हमारा  कानून  कहता  हैं  कि  यह  सारी  शोज
 उनकी  सच्चाई  और  ईमानदारी  पर  है  1
 परचेज़र्स  को  कोई  दोष  नहीं  देता  है,  वे  हमेशा
 बोनाफाइड  है  I  हर  को.  चाहेगा  कि  जहा  भी
 ज़मीन  सस्ती  मिले  क्यो  न  वहा  से  खरोद  ली

 जाए  a  दिल्ली  में  तो  ग्राजकल  जमीन  की  फी
 गज़  कीमत  २०  रुपये,  ५०  रुपये,  १५०  रुपये
 झौर  Yoo  रुपये  तक  पहुच  चुकी  है.  इसलिए
 परचेजर  हमेशा  बोनाफाइड  है  t  हमे  देखना

 यह  है  कि  जो  बेचने  वाला  हूँ  वह  बोनाफाइड
 है  या  नहीं  है  और  झगर  नहीं  है  तो  इसका
 मतलब  यह  हूँ  कि  उसने  झपले  मुनाफे  के  लिए,
 अपने  नीचे  वाम  करने  वाले  मुज़ायरों  को
 धोला  देने  के  लिए,  उनके  हकूक  से  उनको

 महरूम  करते  के  लिए  इस  जमीन  को  बेचा

 है  या  बेच  रहा  है  7  इस  तरह  से  यह  मुनाफा
 शब्द  धोखे  में  यहा  रख  दिया  गया  है  शौर  मै  सम-
 झता  ह्  किच,  राधा  रमण  जो  प्रपने  सशोधन
 को  वापिस  ले  लेंगे  क्योकि  उससे  गरीब  किसानो
 को  कोई  लाभ  नहीं  होता  हैं  7  जो  जमीन  बेच
 दी  गई  है  उसके  बारे  मे  कुछ  झगर  तरमीम

 हो  भी  सकती  है  तो  इतनी  हो  हो  सकती  है
 कि  उस  ज़मीन  का  जो  मुभावज़ा  मिलेगा
 उसका  बहू  भूमिधर  भी  हकदार  बने  ।  जो  उस

 जमीन  का  मालिक  बनने  वाला  है,  उसका

 हिस्सेदार  जो  भूमिधघर  बनने  बला  है,  जो

 मुज़ायरा  है,  उसको  भी  उसमे  हिस्सा  मिलता
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 आहिये  ।  यहां  तक  तो  कम्प्रोमाइज़  हो  सकता

 है,  लेकिन  इसकी  भी  मैं  कोई  जरूरत  महसूस
 नहीं  करता  हु  |  इसका  कारण  यह  है  कि  ये
 tx  गांव  जो  कि  डिबेलपमेंट  के  मातहत  भाने

 की  वजह  से  पिछले  कानून  से  महरूम  रखे
 गये  थे  उनको  भी  मुमित  देने  श्राप  जा  रहे  हैं
 और  उनमे  रहने  वाले  किसान  भी  भूमिधर
 बन  सकते  है  तो  फिर  उसके  दमियान  इस  चीज
 को  रखने  की  कोई  झावश्यकता  नही  है  ।  हस
 वास्ते  मै  समझता  हू  कि  जहा  तक  हो  सके  उस
 श्मेंडमेंट  का  हमे  विरोध  करना  चाहिये  भौर
 मै  आशा  करता  हु  कि  राधा  रमण  जी  भी  उस

 सनेसभॉट  कॉ  ब्ताफिस  ले  नगो

 एक  माननीय  सदस्थ  प्रगर  नहीं  लेगे
 सो  गिर  जाएगी  |

 इस  के  बाद  पंचायत  राज  बिल  यहा

 इट्रोड्यूस  होने  वाला  हैं  उस  के  लिये  भी
 में  गवर्नमेंट  को  बधाई  देता  हू  क्योंकि  पचायत
 राज  ऐक्ट  के  मातहत  हमारे  गावो  का  सगठन

 बहुत  जोरों  से  होने  वाला  हैं  जैसा  हमार
 प्रधान  मत्री  साहब  कहते  हैं  कि  हमारे  श्राइन
 में  मारे  देश  के  लिये  जा  बहुत  बड़ा  झ्रादर्श

 है,  पालियामेटरी  डिमाक्रसी  और  सोशलिस्ट
 रिपब्लिक  कायम  करने  का  उस  का  असली

 तर्जुमा  गावो  में  ही  होने  वाला  है  ।  इसलिये
 जब  तक  गावो  वी  पच्रायतों  को  मजबून  नही
 किया  जाता,  इस  आदर्श  की  पू्ि  हॉनी  मुश्किल
 है  ।  इस  के  लिये  गवर्नमेट  ने  जल्दी  स  जल्दी
 पंचायत  राज  बिल  लाने  का  वादा  किया  है
 और  वह  प्राने  वाला  है  |  में  इस  के  लिये फिर
 गबरनमेंट  को  बधाई  दे  t  हु  भौर  उम्मीद  करता

 हैं  कि  उस  में  जहा  तक  हो  सकेगा  ज्यादा  से

 ज्यादा  प्राविजन  ्क्वे  जायेगे  ताकि  उस  से
 लोग  ज्यादा  फायदा  उठा  सके  ।  हालाकि

 यह  बिल  दिल्‍ली  स्टेट  में  पेश  किया  गया

 आर  लेकिन  चूकि  दिल्ली  की  हुकूमत  को  कोइ
 अधिकार  नहीं  भ्रा  इसलिये  उस  पचायत  राज

 शेक्ट  के  अन्दर  किसानों  के  लिये  या  ग्राम  बालो

 के  लिये  जुडिशल  पावर  देना  उस  के  लिये

 मामुसकितन  था  ।  इससिये  में  इस  बिल  का
 स्वागत  करता  हु  ।  झब  चूकि  सेंट्रल  शबमेमेंट
 से  सीधा  यह  बिल  झाया  है  इसलिये

 उपाध्यक्ष  महोदय  इस  का  धन्यवाद
 तो  उसी  वक्त  चाहिये  जबकि  वह  इंट्रोड्यूस
 हो  जाय  पता  नहीं  उस  से  क्‍या  होगा  ।

 की  च०  Yo  नाधर  इन  बजूहात  से
 में  इस  बिल  का  तहेदिल  से  स्वागत  करता  हु
 झौर  उम्मीद  करता  हू  कि  यह  बिना  किसी
 विरोध  के  पास  हो  जायेगा  |

 ्. नवल  प्रभाकर  (बाह्य  दिल्‍ली-रक्षित

 अनुसूचित  जातिया)  एक  कवि  ने  कहा  है
 ग्राशा  है  तो  चभकंगी  किरणे  प्यारी  उज्म्बल,
 तब  तक  लहरो  में  तरणी  तिरने  दो  अविरल

 में  अपनी  बात  सन्‌  १८५७  से  शुरू  करता

 है  1  यह  गाव

 उपाध्यक्ष  महोदय  भाप  बहुत  पीछे
 चल  गये  झ्राज  तक  आने  में  बहुत  वक्‍त
 लगेगा  ।

 ai  नबल  प्रभाकर  इस  विधेयक  से
 उस  का  पूरा  सम्बन्ध  है  इसलिये  निवेदन
 करता  हू  ।

 सन्‌  १८५७  में  जब  हम  ने  स्वतत्रता
 संग्राम  की  लड़ाई  लडी  थी  उस  समय  इस
 गावों  ने,  जिन  में  कि  वजीरपुर,  चौकडी

 मुबारकाबाद,  आजादपुर  आदि  गाव  थे  ज्न्हों
 में  काफी  हिस्सा  लिया  और  श्रग्मेजों  क ेखिलाफ

 लोहा  लिया  था,  छोटे  छोटे  बच्चों  का  छोड
 कर  बाकी  सब  जवानों  का  एक  लाइन  में
 स्वा  कर  गॉली  से  मार  दिया  गया  था,
 औरतें  विधवा  कर  दी  गई  थी  और  जिन  लोगो
 ने  प्रग्मेशों  की  हिमायत  की  थी  उन  को  यह

 यह  जमीनें  बल्शीषा  में  दी  गई  थीं।  यह  कहानी
 वहां  में  शरू  होती  है  t  हिन्दुस्तात  भाजाद
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 हुआ,  उस के  बाद  उन  किसानों  के  दिल  में
 कक  प्रेरणा  हुई,  उत  को  एक  खुशी  हुई  कि
 शायद उन  को  वहू  हुक  मिलेगा।  सन्‌  १६५२
 में  एक  मूभिसुधार  कमेटी  बनी  दिल्ली  विधान
 भा  में  a  उस  के  बाद  सम  १६४४  का  अधि-
 नियम  बसा  और  भ्रभिनियम  बनते  ही  उन

 को  बहुत  खुशी  हुई  ।  लेकिन  जैसे  ही  वे  खुश
 हुए,  उस  शुधी  पर  तुषारपात  हो  गया  |
 उत  को  निराशा  का  मुह  देखना  पडा  t  दिल्ली
 विधान  सभा  में  एक  नया  विधेयक  प्रा  गया

 और  उस  में  यह  कहा  गया  कि  यह  जो  पन्द्रह
 गाव  हैं,  साउथ  बिल्ली  म्युनिसिपल  कमेटी  क
 और  वेस्ट  विललो  म्युनिसिपल  कमेटी  के,  वे  उस
 अभधितियम  से  वंचित  रहेगे  भौर  उन  को  भूमि-

 चरी  अधिकार  नहीं  मिलेंगे  a  आप  कल्पना
 कीजिये  उत  लोगो  को  जिन  के  मन  के  झन्दर
 भावना थी कि जो उन थी  कि  जो  उन  का  १००  वर्ष  पुराना
 इतिहास  है  उस  को  फिर  दोहरायेगे  और
 से  फिर  भूमि  के  मालिक  बनेंगे  |  एक
 आस  प्रादमी  तोड़े  शौर  उस  के  मुह  के  पास

 यह  चला  जाय  उस  के  बाद  बह  उस  से  छीत
 लिया  जाय,  बदी  भ्रवस्था  उन  लोगो  की  हुई  ।

 झाज  प्रसन्नता  को  बात  है  कि  उन  पद्रह
 गाँवी  की  जो  चिर  प्रभिलाषा  भी  वह  आज

 ण  होने  जा  रही  है  |  उन  का  बच्चा  बच्चा
 आज  माननीय  गृह  मत्री  को  दुभायें  दे  रहा
 है  |  उन  के  घर  घर  के  अन्दर  आज  खुशी  है
 कि  जिस  दिन  यह  विधेयक  पभ्रधिनियम  बनेगा
 और  उन  की  भूमिघरी  के  प्रमाण  पत्र  मिलेंगे,

 उस  दिन उन की उन  की  प्राकांक्षा पूरी  होगी  |
 सरकार  की  भी  इच्छा  है  कि  उन  को  बह
 खुक्षी  नसीब  हो  ।  मैं  चाहता  ह  कि  पर्व  कानून
 का  कोई  ऐसा  झडगा  न  हो  जिस  से  जेसा

 खन  १६५६  में  ह्भा  वैसा  ही  फिर हो  जाय  ।
 उस  समय  एक  क्लाज  का  बिल  श्राया  दिल्ली
 विधान  सभा  से,  उस  पर  बहस  भी  नहीं  हुई
 और  केवल  झाधे  घटे  में  वह  पास  हो  गया
 झौर  उन  लोगों  की  झाशाधों  के  ऊपर  एक

 तरह  से  पानी  फेर  दिया  गया
 wa  मैं  विधेयक  के  ऊपर  आझाता  हू  ।

 सन्‌  १६५४  के  अधिनियम  की  जो  वी
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 चारा है है  उस  के  सम्नन्ध  मे ंमैं  यह  कहना
 चाहता  हूं  कि  उस  में  गायों कौ  झाजादी  का

 जिंक्र  है।  माननीय गृह  मंत्री जी  ने  इस  संदर्भ

 में  हरिजनों  के  बारे  में  कहा,  किस्तु  मैं  चाहता
 हू  कि  उस  में  पूर्णतया  इस  बात  का  स्पष्टी-
 बगण  हो  कि  जो  लोप  हैं,  या

 नानऐप्रिकल्बरल  श्रादमी  हैं,  शौर  जो  गायों
 को  झावादी  में  43  हुए  हैं,  उन  का  क्या  होगा  t
 इस  अ्रधिनियम  के  देखने  से  ऐसा  ज्ञात  होता
 है  बह  जमीन  उन  के  लिये  है,  किन्तु  जब
 का  रूप  में  देखते  हैं  तो  वह  जमीन  उन  की

 नहीं  होती  है  '  वह  जमीन  जिस  के  ऊपर
 उन  के  मकान  बने  हुए  हैं,  जिस  के  ऊपर  उन
 के  दादा  घ्रौर  परदादा  से  ले  कर  ग्राज  लोग

 बैठे  हुए  थे  भौर  बैठे  हुए  है,  वह  भ्राज  उन
 की  नही  है  ।  जाज  यदि  उन  को  अदालत  में
 जाना  पड़ता  है  तो  एक  हरिजन  कौ,  जिस
 का  वहा  पर  दोसजिला  मकान  बना  हुआझा
 है,  जमानत  नहीं  ली  जाती  है  और  उस  से

 कहा  जाता  है  कि  तुम्हारे  पास  पट्टा  हा
 है  ?  तुम्हारे पास  लिलत  कहा  है

 ?
 मैं  चाहता

 हूं  कि  यदि  सम्भव  हो  सके  तो  इसे  विधेयक

 में  ऐसा  प्रबन्ध  किया  जाय  कि  उन  की  भी

 इस  तरह  का  कोई  प्रमाणपत्र  दिया  जाय  जिस
 तरीके  पर  कि  काइतकारों  को  भूमिषरी
 के  प्रमाणपत्र  दिये  जाते  है  ।  जिस  भूमि  पर

 उन  लोगो  के  मकान  बने  हुए  हैं  यदि  उन  पर

 दूसरों  कौ  भूमिधरी  का  प्रमाणपत्र  दे  दिया
 जाता  है  तो  इस  से  उन  लोगों  की  काफी

 नुक्सान  होगा  t  मैं  जब  अपने  चुनाव  क्षेत्र  में
 जाता  हू  तो  जो  गरीब  हरिजन  हैं  या  तान-

 एग्रिकल्वरिस्ट्स हैं  वह  सब  यही  कहते  है
 कि  श्राप  शौर  कुछ  कराइये  या  न  कराइये

 लेकिन  यह  चीज  तो  करा  ही  दीजिये  1  मैं
 झाप  को  कुछ  उदाहरण  देता  चाहता  हु  और
 उन  के  द्वारा  बताना  चाहता  हूँ  कि  वहा  पर

 किस  तरह  से  होता  है।  एक  गाव  हैं
 सुल्तानपुर  दवास,  जिस  में  ७०  या  ८०  बरस
 से  एक  व्यक्ति  का  कब्जा  है  और  उस  का

 बहा  पर  मकान  बना  हुआ  है,  छेकिन  जो
 जमीदार  है  वहू  उस  कब्जे  को  खत्म  कराना
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 [  श्री  मवल  प्रभाकर  ]
 चाहता  है  t  इसी  प्रकार  छे  मूगछपुर  गाव  में
 जंगी  रहते  हैं  !  वहां  पर  उन  का  कब्जा  है,
 मकान  बना  हुआ  था,  वह  बरसात  में  गिर
 सया  t  उस  के  बाद  जमीदार  ने  कह  कि  मै

 तुम  को  वहा  मकन  नहीं  बनाने  देता  ।
 नरेला  में  एक  गाव  में  मैं  गया  बहा  भी

 यही  हाल  है  ।  मै  यह  चाहता  हू  कि  इस  तरह
 से  जो  हरिजनों  के  मकान  बने  हुए  हैं  उन  के
 ऊपर  उन  का  पूरा  श्रधिकार  हो  जाय  ।  श्ाज
 भी  हम  भूमिसुधार  की  बड़ी-बडी  बातें  करते

 हैं,  लेकिन  जब  हरिजनों  का  सवाल  अाता  है
 सो  उन  के  लिये  भी  ता  सर  छिपाने  की

 जगह  हाती  चाहिग्रे  ।  आप  कुपूर  गढ़
 बाय  को  ली। ये  |  वहा वर  बकजन्दी की गई की  गई।
 अकवन्दी  के  अन्दर  कुम्हारों  को  कुछ  एकड
 जमीन  दी  गई,  लेकिन  जमीदारों  की  नाराजी

 है,  वह  कहते  है  कि  हम  उन  को  नहीं  रहने
 देंगे  भौर  झाज  भी  उन  को  मिट्टी  नहीं
 खोदने  देते,  हालांकि  सरकार  की  तरफ  से

 बहु  उन  को  एलाट  हो  गई  है  झाज  वहा
 पर  यह  अव  था  हे  में  ॥टता  हूं  कि  इस
 बिल  में  इस  तरह  का  कोई  प्रबन्ध  हो  जाय
 जिस  से  हरिजनों  को  सन्तोष  मिल  सके,  रहत
 मिल  सके  ।  वजीरपुर  गाव  को  भी  ग्राप
 लीजिये  ।  एक  जमीदार  ने  यहा  तक  किया
 कि  कस्टोडियन  का  जमीन  बेच  कर  पैसा

 हथिया  लिया  ।  यह  हालत  है,  यहा  के  जमी-
 दारों  की  और  ब  करटोडियन  वी  तरफ  से
 जिन  लोगों  ने  मकान  बनाने  के  लिये  जमीन
 शरीदी  थी  उन  के  नाम  नोटिस  भ्रा  रह॑  हैं  t

 भलसवा  गाव  में  जिस  का  वि  दूसरा  नाम

 जहागीरपुर  भी  है  एक  काइतकार  का  भूमिधर
 बना  दिया  t  यह  माल  अफसरों  को  में  आप
 को  बताता  हृ  कि  उन  को  भूमिधर  बना
 दिया  ।  वह  बेचारा  काइत  करता  है  और  जब
 उस  की  पूरी  फसल  शभ्रा  जाती  है  तो  जमीदार
 काट  कर  के  ले  जाता  है  ।  वह  रोता  रह  जाता

 है  ।  सिर  पीट  कर  वहा  बैठ  जाता  है,  पुलिस
 में  जाता  है,  तो  उस  से  कह  दिया  जाता  है
 कि  जमीन  4॥  मामला  हूँ  हम  नहीं  सुने ।

 इस  को  रेवेन्यू  कलेक्टर  सुनेंगे,  माल  प्रखर

 सुनेंगे  माल  भ्रससर  के  पास  वह  जाता  है
 तो  वह  कहते  है  कि  दीवानी  में  दावा  दायर
 करो  और  दीवानी  वाले  कहते  हैं  कि  टिकट
 लगा  कर  दो  कि  तुम्हारा  कितना  नुकसान
 हुआ  है  |  में  चाहता  हु  कि  यहा  दस  पालियामेंट
 से  माननीय  मती  कोई  स्पष्ट  निर्देश  दें  कि
 ऐसे  मामलात  के  प्रन्दर  क्‍या  करे,  नहीं  तो  यह
 बिल  जोकि  कल  अधिनियम  बनेगा  उस  में
 काइतकारों  की  यही  हालत  होगी  ।

 में  देखता  हु  कि  माल  अफसरान  के
 खिलाफ  जो  प्राये  दिन  शिकायतें  आाती  है
 शौर  जिन  का  कि  कोई  हिसाब  नहीं  भौर
 उन  के  कायम  रहते  ग्राप  भले  ही  यहा  पर
 कितने  ही  अच्छे  शब्दों  में  इस  विधेयक  को
 पास  करिये  उस  से  कदर  थनेगा  नहीं  क्योंकि
 जब  यह  कार्य  रूप  में  परिणत  होने  के  लिये
 जायगा  तो  किसान  की  जो  व्यवस्था  होगी
 वह  भाप  स्वय  समझ  सकते  है  t  वह  हमेशा
 माल  झफकसर  के  वहां  खड़ा  रहेगा  और  उस
 अवस्था  में  वह  क्‍या  बाश्त  कर  पायेगा  ?

 मैं  चाहता  हु  कि  इस  तरीके  का  एक  बिलकुल
 स्पष्ट  निर्देश  हो  ताकि  उन  को  पुलिस  में
 पनाह  मिल  सके  ।  अगर  को३  जमीदार  किसी
 काश्तकार  के  खिलाकर  ज्यादती  करता  है  तो
 उन  को  माल  झ कसर  के  वहा  पर  पनाह  मिल
 सके  लेकिन  माल  अक्सर  की  तो  यह  बात  है
 कि  अगर  वहा  काई  नकल  लेने  के  लिये  जावे
 तो  उसे  महीना  लगे  जाता  है  |  और  लोगों
 का  यह  कहना  है  कि  जब  तक  उन  की  कुछ
 पूजा  न  की  जाय  तब  सक  को:  नव ले  वगैरह
 नही  मिलती  है|  भ्रव  चूकि  दिलती  का  प्रशासन
 सीधे  केन्द्र  के मालनहत  है  इसलिए  मे  चाहता

 हैं  कि  मत्री  महोदय  इस  शोर  ध्यास  दे  और
 जब  तक  वे  इधर  घ्यान  नहीं  देंगे  तब  तक  हम
 चाहे  कितने  ही  बिन  ब्रना  कर  क्‍यों  न  रख

 दें,  गाव  के  लोगो  को  उस  से  सतोष  नही
 होवा  t  हम  भले  ही  यहा  पर  बैठ  कर  के  सतोक
 कर  ले,  गृह  भत्री  महोदय  को  धन्यवाद  दे
 देवें  पौर  कह  देवें  कि  यह  बिल  बहुत  भ्रच्छा
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 t  धौर  मैं  भी  मानता  हूं  कि  भाप  की  शब्दावली
 चची  है,  मावना  भौर  जो  उस  की  भाषा  है

 “बह  सब  प्च्छी  है  लेकिन  वास्तव  में  यह  भ्च्छा
 शो  तब  ही  सिद्ध  होगा  जब  यह  कार्य  रूप  में

 परिणा  ही  और  गाव  के  किसान  भी  यह  बह
 कि  वाकई  इस  दिल  के  "तने  से  उतकी  परे-
 झानी  कम  हो  गई  है  और  उनकी  इुघर-  उपर

 चूमता  और  मारे  मारे  फिरना  नहीं  पडता  और
 चार  बेठकर  उनका  भूसिवरी  का  अध्रक्रार
 आप  हा  गया,  तभी  में  समझू ता  किः  यह  विल

 विल्लकुल  ठीक  हूँ  भौर  सही  है  1

 श्री  दौलता  जोकि  इस  समय  सदन  से

 कही  बाहर  चले  गये  है  उन्होंने  अपनें  भाषण
 में  एक  बात  कही  जोकि  मुझे  बडी  विचित्र
 लगी  ।  मुझे  मालूम  है  कि  वह  झपने  झाप  को
 साम्यवादी  कहते  है  लेकिन  उन्हों  ने  यह  कहा
 कि  जो  जमीन  है  उस  का  मुतासित  मुझआविजा
 मिलना  चाहिये,  वह  मुझे  अजीब  लगी  1
 मैं  ने  जब  रूस  का  सविधान  पढ़ा  तो  मै  ने
 देखा  कि  उन  के  वहा  पर  तो  किसी  भूमि
 का  मुग्राविजा  दिया  जाता  है,  ऐसा  कही
 लिखा  ह्य  नहीं  देखा  लेकिन  अाज  मेरे  वह
 कस्यूनिस्ट  भाई  यह  कहने  की  हिम्मत  वर

 रहे  है  कि  उस  जमीदार  की  ज्ञमीन  जोकि
 बजर  पड़ी  हुई  थी  श्रौर  जो  किसी  काम  a

 नही  श्ाती  थी  और  जो  गाव  सभा  में  चली
 जागगी  उस  का  प्रधिक  से  भ्रधिक  मुग्रावजा
 मिलना  चाहिये  ।  चीज  यह  है  कि  जब  झादमी
 के  पाने  ऊपर  असर  पडता  है  शौर  भूतवाल
 में  उन  का  उस  क्लास  से  सम्बन्ध  रहा  है,  तो
 बे  उस  समय  प्रपने  सिद्धान्तों  को  और  अपनी
 नीति  को  भूल  जाता  है  1  असल  में  आदमी  जिस
 परिवार  में  पला  होता  है  उस  वी  बात  ही  उस
 के  सामने  रहती  है  |  लेकिन  चूकि  वह  साम्य-
 बादी  होने  का  दावा  करते  हैं  उसलिए  में
 उन  से  यह  कभी  आशा  नहीं  करता  था  कि
 मे  यह  कहेंगे  कि  उन्हें  मझाविजा  मिलना

 चाहियें  ।

 एक  ज़मीदार  हैँ  जिस  के  कि  पास  बहुत
 का ही  ज़मीन  है  बहुत  दिनो  तक  उस  ने  उस

 पर  काइत  नहीं  की  धौर  उस  को  काम  में  नही
 साया  i  wa  यदि  उस  जमीन  को  गाव  सभा  में
 डाला  जाता  है  और  गाव  सभा  में  डाल  कर  के
 झगर  उस  की  काएत  करा  ली  जाती  है,  तो
 उस  के  लिये  यह  कहना  कि  भ्रधिक  मुझाविजा
 मिलना  चाहिये,  बडा  विचित्र  लगता  है  1
 मै  भ्रप  को  बताऊ  कि  दिल्ली  के  प्रन्दर
 १,२४,४८८  एकड  भूमि  बजर  पड़ी  हुछ  है

 और  यदि  उस  बजर  पड़ी  जमीन  को  हरिजनों
 को  दे  दिया  जाय  तो  बहुत  सारे  हरिजन  परि-
 वार  पल  सकते  है  ।  खेतिहर  मजदूर  जोकि
 खेत  पर  काम  करते  हूँ  उन  का  भर,  बड़
 जमीत  दे  दी  जाय  तो  बहुत  सारे  परिवार
 पल  सकते  हैं  -  उन  को  झाप  व्यक्ति  त  रूप
 में  मत  दीजिये  t  भभी  न  गपुर  काग्रेस  सेशन
 में  भूमि  खुधार  शौर  कृषि  संगठन  सम्बन्धी
 जो  प्रस्ताव  पास  हुआ  है  मैं  उस  के  कुछ  श्रणों
 को  यहा  पढ़  कर  सुनाना  चाहता  हू  t  उस  में
 कहा  गया  है

 भूमि  सुधारा  के  बार  से  प्रतिशचतता

 दूर  करने  शीर  किसान  की  जन्रगी  में  पाव-
 दारी  कायम  करने  की  द्थ्टि  से,  आज  की
 शर  बाद  की  भी  जोनों  की  भ्रप्िकतम  सीमा
 निर्धारित  कर  दी  जानी  चाहिये  और  इस  के
 लिये  और  साथ  हो  मध्यवर्तियों  का  उन्मलन
 करने  के  लिये  सभी  राज्यों  द्वारा  १६५४  के
 झन्त  तक  कानन  बनाने  का  काम  पूरा  कर  दिया
 जाना  चाहिये  इस  का  मतलब  यह  नहीं  है
 कि  आमदनी  की  को:  सीमा  बाघ  दी  जागगी
 क्योकि  उम्मीद  यह  की  जाती  है  कि  सघन
 खेती  भर  अतिरिका  घन्पों  की  वजह  से  शाव
 की  पभ्रामदनी  में  वृद्धि  हांगी  स  बी
 इझतिरिक्त  भमि  पर  प्रवायतों  का  अधिवार

 होना  चाहिये  पौर  उन  का  प्रबन्ध  नमिलेन
 खेतिहरो  की  सदकारता  समितियां  के  हाथ
 में  रहना  चाहिये  ।

 इसी  तरह  से  श्रागे  इस  प्रस्ताव  मे  यह

 कहा  गया  है
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 [जी  तवल  प्रभाकर!
 “खेती  के  लायक  जो  जमीन  लालो  पड़ी

 है  उस  पर  शौर  ऊसर  जमीन  पर  खेती
 लिये  हर  तरह  की  कोशिश  की  जानी

 चाहिये  |  इस  तरह  को  जमीन  का  उपयोग
 करने  की  दृष्टि  से  उचित  कदम  उठाने  के
 लिये  केन्द्रीय  सरकार  को  एक  समिति

 नियुक्त  करनी  चाहिये  Vy

 यह  एक  वास्तविकता  है  जोकि  मैं  ने
 आप  के  सामने  रक्‍्खी।  श्री  राधा  रमण  ने

 एक  सशोधन  रक्खा  है  जिस  के  कि  द्वारा  वे

 यह  चाहते  हैं  कि सन्‌  १६५४  झोर  १६५६  के

 बीच  मे  जिन्हों  ने  भूमि  बेच  दी  है  पौर  उन  को
 कुछ  राहत  दी  गई  है,  छूट  दे  दी  गई  है  वह  बनी
 रहने  दी  जाय  ।  में  इस  के  हक  में  नहीं  हु और

 इसलिए  हक  मे  नहीं  हु  कि  १६५४  में  जब
 दिल्ली  विधान  सभा  ने  विधेयक  पास  किया
 उस  भवस्था  में  जिन  गायों  को  भूमिघरी  बनना

 बाहिये  था  उन  को  वास्तव  से  भूसिघरी  बनना

 चाहिये  किन्तु  कुछ  ज॒मीदार  लोग  जोकि  शहर
 में  बैठे  हुए  हैं  भौर  जैसेवि  श्री  नायर  ने  कहा
 जिन  को  कि  गाव  सन्‌  १८५७  मे  प्रग्रेश  सरकार
 हारा  बखशिश  में  मिले  थे  उन्हों ने  जब  यह
 देखा  कि  सन्‌  १६५४  के  इस  विधेयक  में  यह
 झधिकार  दे  दिया  गया  है  तो  उन्हों  ने  प्रपनी
 जमीनो  को  बेचना  शुरू  कर  दिया  लेकिन  होना
 बह  चाहिये  था  कि  वे  ty  गात ही  जामि
 सन  १६५४  के  ऐक्ट के  मातहत  श्र  ते  थे  उनका

 ही  भूमिघरी  होना  चाहिये  वा  -  सन्‌  १६५४  के

 ऐक्ट  के  मातहत  जितनी  भूमि  उन  को  प्राप्त

 होनी  चाहिये  थी  उस  का  भी  पूरा  पूरा
 हक  उन  को  मिलना  चाहिये  |  अगर  १६५४
 झौर  ५६  के  बी।  मे  किसी  जमीदार  ने
 जमीन  बेच  कर  मुनाकाखारी  की  है  या

 मुनाफा  कमाया  है  तो  उस  का  मतलब  यह

 हुआ  कि  उस  भूमिधर  या  उस  काइतकार  को

 या  किसान  को  जिस  को  कि  स्पष्ट  रूप से  लाभ

 होने  वाला  था,  उसे  लाभ  से  वचित  कर  दिया
 गया  ।  मैं  चाहता  हृ  कि  सन्‌  १६५४-५६  के
 बीच  में  कितने  भी  ऐसे  जमीदारों  ने  प्लाट्स

 जिस  का  कि  उस  पर  क़ष्डा  था,  पूरी  तौर
 पर  उसे  मिलना  चाहिये  ।  यदि

 we  जमीन  बजर  थी,  तो  उस  का  सारा
 पैसा  उस  गाव  को  मिलना  चाहिये,  क्योकि  वह
 सारी  जमीन  उस  गाव  की  होने  ताली  थी

 किन्तु  जब  १६५८  का  भ्रधिनियम  बना,  तो

 वे  उस  को  कोर्ट  मे ंले  गये  ।  उस  में  दो  साल  लग
 गये  |  १६५६  में  एक  नया  सशोधन  पास  करा
 लिया  ।  ऐसी  हालत  में  उन  को  तो  लाभ  हुभा,
 और  झाज  हम  भी  उन  को  लाभ  दे  रहे  हैं  कि
 झगर  उन्होने  जमीन  बेची  हैँ,  उस  जमीन  के

 टुकड़े कर  दिये  है,  तो  वह  लाभ  उन  की  जेब  में
 जाये  ।  यह  कोई  न्याय  नहीं  है  |  मेँ  चाहता  हूं
 कि  जिस  का  हक  था,  जिस  का  ग्रधिकार  था,

 वह  उस  को  मिलना  चाहिये  |  भाप  जरा  कल्पना
 कीजिये  कि  जो  काइतकार  पहले  वहा  भूमियर
 बनता  और  उस  को  लाभ  प्राप्त  होता,  वहे
 अब  क्या  करेगा  ।  गाव  से  शहर  में  भ्रा  कर

 मजदूरी  करने  &  भ्रतिरिक्त  उस  के  पास  कोई
 उपाय  नहीं  है।  श्री  दौलता  ने  कहा  कि  आज
 जहा  पालियामेंट  हाउस  बना  हुभा  है,  वहां
 कभी  किसान  लोग  थे  ।  उस  व्यक्ति  का  र्याल
 कीजिये,  जिस  की  भूमि  थी  |  उस  को  प्लाट
 बना  कर  बेच  दिया  जमीदार  को  तो  मुनाफा
 मिल  गया,  लेकिन  किसान  को  क्‍या  मिला  ?

 किसान  को  भी  कुछ  मिलना  चाहिये  ।  मैं
 माननीय  मत्री  से  प्रार्थना  करना  चाहता  हूँ
 कि  वह  इस  विधेयक  में  इस  तरह  का  कोई
 प्रबन्ध  झवद्प  करे  |

 5  hrs

 श्र्न्त  मे  मैं  एक  बात  झौर  कह  कर
 बैठ  जाना  चाहता  हू  t  वह  यह  है  कि  जब  हम
 एक  समाजवादी  समाज  की  रचना  करने  था
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 रहे  हैं,  तो  गांवों  को  उन  हरिजनों  को  भी

 हमें  नहीं  भूलना  है,  जिन  के  पास  भ्राज  जमीन

 नहीं  है।  भ्राज  दिल्‍ली  के  देहात  में  किसी  हरि-
 क्षण  के  पास  भूमि  नही  है।  में  चाहता हूं  कि
 मूल  झ्रधिनियम  में  जिन  झाठ  प्रकार  के  लोगों
 को  भसहाय  करार  दिया  गया  है-जिन  में

 माबालिंग,  ध्न्  वगैरह  है-उन  को,  लाभ
 पहुचाने  को  कोई  व्यवस्था  की  जानी  चाहिये  |

 लेकिन  उन  की  भूमि  उन  की  मरजी  पर

 न  छोडी  जाये।  मेरी  प्रार्थना  है  कि उन  खेतिहर

 मजदूरों  की  सहकारी  समिति  बनाई  जाये

 भौर  वह  भूमि  उस  को  दे  दी  जाये  ।  ग्राज  जो

 बड़ी  भ्रधिक  भूमि  ऊसर  पड़ी  हुई  है,  उस  को  भी

 सहकारी  समितियों  को  दे  देना  चादहिये  ।  उस

 से  हमारे  दिल्ली  के  देहात  में  रहने  वाले  नान-

 पऐग्रीकल्वरिस्ट  मजदूरों  को  लाभ  मिलेगा  |

 मैं  झ्राशा  करता  हू  कि  माननीय  मत्री  जी

 मेरे  इन  सुझावों  पर  ध्यान  देंगे  शौर  इन  को
 कार्यान्िवित  करेगे

 शी  यादव  (वाराबकी)  उपाध्यक्ष

 महोदय,  श्रमी  हमारे  एक  मित्र  ने  एक  कविता
 के  साथ  भ्रपना  भाषण  शुरू  किया  था  मुन्ने
 भी  एक  शेर  याद  झा  गया  है|  वह  यह  है

 बहुत  शोर  सुनते  थे  पहल  में  दिल  का,

 जो  चीरा  तो  एक  कतरा  खून  का  निकला  ।

 इस  वाद  विवाद  में  झभयकरनभर  की
 भी  चर्चा  हुई,  जहा  कि  अभी  काग्रेस  का इजलास

 हुआ  था।  उस  की  चर्चा  इस  रूप  में  की  गई  कि
 सत्तारूढ़  दल  काप्रेस  पार्टी  शब  भूमि-सुधारो
 के  सम्बन्ध  में  कोई  इतना  बडा  क्रान्तिकारी
 कदम  उठाने  जा  रही  है,  जिस  से  सही  मायने
 में  देश  के  छोटे  किसानो  का  हित-साधन  होगा
 लेकिन  इस  विधेयक  में  में  पाता  हु  कि  हरिजनों
 और  किसानो  को  छोटी  मंटी  सुविधा  देने  के
 झतिरिक्त  कोई  ऐसा  झामूल  परिवरतंन  नही
 किया  जा  रहा  है,  जिस  से  खेती  के  सिलसिले  में
 देश  कोई  एक  क्रान्तिकारी  दिशा  मिलती  हो  ।
 मैं  निवेदन  करना  चाहता  हूं  कि  शब  तक  जिन

 लोगो  को-विशेष  कर  उस  झोर  बैठने  थाले
 सदस्यों  को,  जिन  में  बहुत से  हरिजना  झौर
 किसानों के  हित  की  बात  करते  हैं,  इस  विषय
 में  कोई  भ्रम  रहा  होगा,  वह  म  झब  उन  के
 दिमागों  से  दूर  हो  जाना  चाहिये  शौर  उन
 को  जात  हो  जाना  चाहिये  कि  जो  प्रस्ताव  पास
 किया  गया  है-जिस  कौ  रूप  रेखा  झाल  हम  इस
 सदन  में  देख  रहे  है-वह  चुनाव  में  गरीब
 लोगो  के  मत  लेने  की  कोशिश  है  वहु एक  भ्रभिनय
 मात्र  है  ।  धारा  १२(ए)  में  खुदकाइत  की
 डेफिनीशन  दी  गई  है,  जो  कि  इस  प्रकार

 है
 --

 I2(A)  “Khudkasht"”  means  land
 (other  than  Sir)  cultivated  by  8
 proprietor  either  by  himself  or  by
 servants  or  by  hired  labour

 wale  जों  लोग  स्वय  खती  करते  हो,
 चाहे  अपने  नौकरों  या  किराये  के  मजदूरों  से
 खेती  करवाते  हो,  वे  खुद  कादत  करने  वाले  लोग
 समझ  जायगे  भ्रौर  इसी  के  अनुसार  उन  को

 भूमिषर  भी  बना  दिया  जायेगा  t  sere  हम  इस
 डेफीनीशन  पर  नजर  डालें,  तो  मालूम  होगा
 कि  मत्री  महोंदय  ने  खुदकाइत  शब्दों  को  एक
 नये  मायने  पहनाये  है।  खुदकाइत  का  मतलब  है
 कि  जो  स्वय  खेती  करे-इस  का  मतलब  यह
 नही  है  कि  चाहे  किसी  दूसरे  से  खेती  करवाई
 जाये  होना  तो  यह  चाहिये  कि  भूमि  का  मालिक
 वही  हो,  जो  वास्तव  में  स्वय  खेती  करे  और
 अपने  हाथो  से  धरती  को  चीरे  काटे,  लेकिन  भ्रगर

 भूमि  का  मालिक  बहू  व्यक्ति  भी  हो  सकेगा
 जो  स्वप  खेती  न  करता  हो,  दूसरों  से  करवाता
 हो,  या  ज्ञायद  दूसरे  ही  करते  हो  शौर  उस
 को  लगान  देते  हो,  और  खसरा  खतोती  में  उस
 का  नाम  द्जे  हो  भौर  इस  प्रकार  वह  भूस्वामी
 बना  रहे,  तो  फिर  किसानो  को  क्‍या  लाभ  होने
 वाला  है  ?  दिल्‍ली  की  तो  विचित्र  दशा  है  ।

 यह  तो  इस  देश  में  एक  प्रकार  से  एक  विदेशी

 टापू  है  यह  कानून  भग्रेजी  भाषा  में  बनने  वाला

 है।  हरिजन  लोग  सब  से  पिछड़े  हुए  होते  है  ।
 उन  को  तो  हिन्दी  ar  og  भी  नहीं  श्ाती,
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 [श्री  यादव]

 परन्तु  उन  के  लिये  यह  कानून  अंग्रेजी में  बनाया
 जा  रहा  है  भौर  इस  सें  भी  उन  के  लिये  जो
 व्यवस्था  की  जा  रही  है,  उमर  से  उन  को
 फायदे  के  बजाय  नुकसान  ही  होगा  t  हम  ने
 सोचा  था  कि  प्रभयंकरनगर  कांग्रेस  के  बाद
 इस  सिद्धान्त  पर  भ्मल  किया  जायेया  कि

 भूमि  का  मालिक  वही  होगा,  जो  स्वयं
 लेती  करेगा  भौर  जो  नहीं  करेगा,
 उस  को  भूमि  नहीं  मिलेगी  घौर  इस  तरह  इस
 देश  के  गरीब  किसानों  को  लाभ  पहुंचेगा,
 लेकिन  भाज  उन  झाधाभों  पर  तुषारापात

 हुआ  है  ।  इस  धारा  के  भनुसार  दिल्ली  में

 सुदकायत  करने  वाले  वे  लोग  है,  जिन  के  पास
 सैंकडों  एकड़  भूमि  है  और  उस  के  ग्रतिरिक्‍्त
 आजीविका  के  श्न्य  साधन  भी  उन  के  पास

 मौजूद  है  ।  सरकार  उन  से  कुछ  लेने  के  बजाय
 इस  कानून  के  द्वारा  उन  की  स्थिति  बौर  मजबूत
 करने  जा  रही  है  ।

 हम  एक  भूमिसुधार  तजुर्बा  कर  रहे

 हैं,  भोर  तुम  पांच  दस  साल  और  इंतिजार  करो
 धौर  उस  के  बाद  बहुत  मुनाऊा  मिलेगा,  बहुत
 मौज  कर  सकोगे  ।  राधा  रमण  जी  के  संशोधन
 का  भी  यहां  जिक्र  किया  गया  है  t  में  नहीं  चाहता
 था  कि  उस  का  में  जिक्र  करू  1  लेकिन  अभी

 हमारे  एक  मित्र  ने  सन्‌  ५७  का  जिक्र  कर
 दिया  ौर  हमारे  दोलताना  साहब  ने  भी

 जो  कुछ  कहा  उस  से  कुछ  थोडी  सी  जातकारी

 मुझे  हो  गई  में  नहीं  जानता  था  कि  दोलताना

 साहब

 उपाध्यक्ष  महोदय  दोलताना  साहब  तो

 पदिचमी  पंजाब  में  रह  गये  |  यह  तो  दोलता

 साहब  हूँ  ।

 थी यादव  इस  के  लिये  में  आप  का
 नयवाद  करता  हू  ।  राधा  रमण  साहब  ने  जो
 अमेंडमेंट  दी  है,  उस  से  मुझे  उस  के  साथ

 शिकायत  थोड़ी  है  !  मैं  तो  देखता  हूं  कि  हमारे

 नेहक  जी  के  मंत्रिमंडल में  भाज  मी  ५७  के

 गहार  मौजूद  हैं  भौर  झाज  मो  धपना  सिर  उंचा" '
 किये  हुए  हूँ  झाज  भी  सुरैया  शूगर  फैक्टरी
 जो  कि  सरदार  नगर,  डिस्ट्रिक्ट  गोरखपुर  में  है,
 किसानों  पर  गला  न  देते  की  वजह  से  गोली
 बरसाई  गई  है  झौर  दो  भादमियों  को  जान  सें
 मार  ढाला  गया  है।  भाज  भी  सन्‌  ५७  के  गहार
 लोग  है  q  मैं  चाहता  हूं  कि  भ्रगर  भाप  कांग्रेस
 के घन्दर ...

 शची  राधा  रमण  .  में  माननीय  सदस्य  को
 बतलाना  चाहता हूं  कि  जि  होंने  जमीन  खरीदी

 थी  वे  लोग  सन्‌  ५७  में  जिन्दा  भी  नहीं  थे  भौर
 उन  के  परिवार भी  नहीं  थे  !  *

 उपाध्यक्ष  महोदय  माननीय  सदस्य
 अपने  ऊपर  थोड़ी  सी  रोक  लगावे  भौर  कोई
 ऐसी  बात  न  कहें  जो  नहीं  कहनी  चाहिये  ।

 श्री  यावव  उपाध्यक्ष  महोदय  जो  में
 कह  रहा  हूं  यह  एक  भ्रसलियत  है  ।

 उपाध्यक्ष  भहोदव  कोर्ट  को  असली
 बात  भी  ऐसी  होती  है  जो  कि  नहीं  कही  जानी
 चाहिये  |

 श्री यादव  उपाध्यक्ष  महोंदय  में  श्राप  की
 बात  मानता  हू  ।

 हमारे  जुग  पडित  पत  ने  कहा है  कि  ३०
 एकड़ की  एक  सीमा  निर्धारित  की  गई  है
 इस  सीमा  की  बात  की  कलई  भी  भ्षन में
 खोलू  तो  झाप  की  भाखे  खुल  जायेंगी  ।
 तीस  एकड़  की  सीमा  का  मतलब  यह  हैं  कि
 कोई  भी  भूस्वामी  तीस  एकड़  से  अधिक
 जो  भी  उस  के  पास  जमीन  हैं  उस  को  बेच

 सकता है  भौर  यह  नागपुर  प्रस्ताव  का  यकीनी
 तौर  पर  प्रसली  मतलब  निकलता  है  ।  मं

 समझता  हूं  कि  झगर  गवने मेंट सच्मच  सीरियस

 होती  तो  दिल्ली  भूमि  सुधार  जैसे  छोटे से
 विधेयक  में  ay  कह  सकती  थी  कि  अधिक  से
 अधिक  जोत  की  सीमा  क्या  होगी और  कम  के
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 कम  जोत  की  सीमा  क्या  होगी  ।  यह  ने  कर  के
 कानून  में  यह  व्यवस्था  कर  दो  गई  है  कि
 सीस  एकड़ से  प्रधिक  जमीत  को  वह  बच  सकता

 है,  ड्रॉंसकर  कर  सकता  है  ।  इस  का  साफ  अ्र्थ

 गह  है  कि  अगर  किसी  के  पास  १५००  एकड
 मूमि  है  तो  जो  प्रतिरिक्त  भूमि  है  वह  उस  से

 नही  छीन  ली  जायेगी  लेकिन  इस  का  श्र्थ  यह
 है  कि  जो  फालन्‌  जमीन  है  उस  को  वह  सनमाने
 डंग  से  जब  कभी  भी  चाहे  भौर  जिस  किसी  के

 हाथ  में  भी  बेचना  चाहे  भौर  जितनी  कीमत
 थर  भी  बेचना  चाहे  वह  बेच  सकता  है  ।  भ्रगर
 सरकार  थोडा  भी  चाहतो  होती  कि  किसानो  को
 फायदा  हो  तो  वह  वैसा  भी  कर  सकती  थी  |
 उस  ने  इस  भूमिसुधार  नमून  में  निम्नतम  भर
 अधिकतम  जीत  की  सीमा  निर्धारित  न  कर  ऑर
 उस  सीमा से  भ्रधिक  जमी।  झपने  हाथ  में  ले कर
 और  उस को  कम से  कम  हरिजनों  भौर  खेतिहर

 मजूरो  में  न  बाटने  की बात  कर,  इस  कानून
 को  भ्रभिनय  मात्र  बना  दिया  है  और  इस  कानून
 को  निर्थरक  सा  बना  दिया  है।  इस  से  कछ
 क्षास  फायदा  होने  वाला  नहीं  है  t

 जिन  के  पास  तोस  एकड  से  झ्रधिक  भूमि
 हांगी  गे  भूस्वामी  अपनी  जमीन  को  किस
 के  पास  बेचेगा  ।  क्‍या  वे  उस  को  हरिजनों  के

 हाथ  बेचेगे  या  दूसरे  खेतिहर  मजदूरों  के
 हाथ  बेचेंगे  ?  दिल्ली  में  जहा  भूमि  की  कीमते
 इतनी  बढ़ी  हुई  है  कौन  हरिजन  है  जो  उन
 को  खरीद  सकेगा  ”  कौन  किसान  है  जो  खरीद
 सकने  की  ताकत  रखता  है  ?  जमीन  किस  के
 यास  रहनी  चाहिये,  इस  का  फैसला  किया
 जाना  चाहिये  था|  में  ाप  को  एक  उदाहरण
 देना  चाहता  हू  ।  यहा  पर  य ू०  पी०  के  कानून
 की  बढ़ी  चर्चा  की  गई  है  ओर  कहा  गया  है  कि

 यह  कानून  यू  ०  पी०  के  साडल  पर  तैयार  किया
 गया  है  q  में  समझता  हू  कि  चूंकि  यह  बिल

 qo  to  के  माडल पर  बनाया  गया  है,  इसलिये
 यह  और  भी  खराब  है  क्योंकि  भेरे  विचार  में

 qo  fo  का  कानून  भी  कोई  बढ़िया  कानून
 नही  है।  प्लाज  हमारे  देश में  क्या  हो  पहा है?
 इमारे  देश  में  झाजण  यह  हो  रहा  है  कि  इन्हीं

 कानूनों  का  सहारा  ले  कर  कुछ  लोगों  की
 रोटी  भौर  रोजी  उन  से  छीनी  जा  रही  है
 भौर  दूसरी  शोर  उन्पादन  के  साधन  कल  कार-
 खानों  की  शक्ल  में  पूजीपतियों  के  हाथ  में

 एकत्र  होते  जा  रहे  है  7  इसी  तरह  से  भूमि  के
 सम्बन्ध  में  बनाये  गये  कानूनो  का  फायदा
 उठा  कर  यहा  के  लखपति  और  करोडपनि  जा
 जा  कर  जमीनो  पर  भी  कब्जा  करते  जा  रहे  है  1
 बिजनोर  की  ही  मैं  बात  करता  हू  ।  वहा  पर
 बिडला  साहब  ने  कमर  से  कम  १०,०००  एकड
 का  फार्म  बना  तिया  है।  इस  तरह  से  झाज  भूमि
 भी  बड़े  बडे  लोगो  के  हाथो  में  चली  जा  रही  है
 जिस  का  नतीजा  यह  होगा  कि  जो  हरिजन
 शौर  काइतकार  है  वे  मजदूरी  ही  करेगे  शौर  उन
 को  रोजी  और  रोटी  नहीं  मिल  पायेगी  ।

 इसलिय  अगर  झाप  समता  की  बाल  करते

 है,  भुभमिसुधारों  के  कानूनो  की  बात  करते  हैं,
 हरिजनों  की  बात  करते  है  तो  कानून  में  झाप  को
 यह  व्यवस्था  करनों  चाहिये  कि  छोटी  से

 छोटी  जोत  की  सीमा  क्‍या  होंगी,  इस  को
 साफ  कर  सकते  थे  |  यह  बिल्कुल  आसान  वात

 है।  बिना  किसी  कठिनाई  के  श्राप  यह  कर  सकते
 थे।  ग्राप  यह  कर  सकते  थे  कि  एक  खानदान
 में  जिस  में  स्त्री  पुरुष  भौर  तोन  बच्चे  हो  भौर
 व  अपने  ही  परिश्रम  से  बिना  मशीन  का  सहारा
 लिये  जितनी  खेती  कर  सकते  है  उस  से  तोन

 गुना  से  अधिक  उन  के  पास  भूमि  नहीं  होनी
 चाहिय  |  झगर  उस से  अधिक  भूमि  हों  तो
 बह  पहले  हरिजनों  में  अर  उस  के  बाद  दूसरे
 खेत  मजूरों  में  भौर  जो  झलाभकर  जोत  वाले

 है  उन  के  हाथ  में  जानी  चाहिये  1  अगर  ऐसा
 किया  गया  होता  तभी  जा  कर  खेती  के  कानून
 का  कोई  प्रर्थ  होता  -  लेकित  मौजूदा  विधेयक
 से  कोई  खास  लाभ  होने  नहीं  जा  रहा  है  ।

 इस  का  फल  यही  होगा  वि  लोक  सभा  के
 बने  हुए  कानूनों  में  एक  भौर  कानून  का  इजाफा

 हा  जापेगा  कुछ  हरिजन  लोगों  की  जेंबो  से

 कुछ  गरीब  लोगों  की  जेबों  स  पसा  वकील

 लोगों  के  पास  चला  जायेगा  झौर  वे  बेचार
 अदालतों  के  +  मकर  में  पड  जायेंगे  7  इस  लाभ
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 के  झतिरिक्त  और  कोई  लाभ  इस  से  नहीं  होने
 बाला  है  ।

 कम्पेन्सेशन  के  बारे  में  हा  एक  बात

 कही गई  है  ।  इस  का  मै  विरोधी हु  भौर  में
 बहू  कहना  चाहता हु  कि  जब  किसी  किसान की
 भूसि  किसी  भी  कारण  से  हक्वायर  होती  हैं
 तो  उस  को  कम्पेस्सेशन  उसी  सूरत  में  मिले
 जय  उस  के  पास  कोई  दूसरा  गुज।रे  का  जरिया

 हो  भर  अगर  गुजारे  का  कोई  दूसरा  जरिया
 न  हो  तो  सरकार  को  चाहिये  कि  उस  की  रोटी
 रोजी  की  व्यवस्था  करे,  उस  को  किसी
 काम  पर  लगावे  जिस  से  उस  की  रोटी  रोजी
 चल  सके  ।

 अरब  में  बजर  भूमि  के  बारे  मे  कुछ  शब्द

 कहना  चाहता  हु  ।  बजर  भूमि  के  बारे  में
 ओ  अभूमिस्वामियों  को  मुभावजें  की  बात

 कही  गई  है  मैं  इस  का  विरोधी  हू,  उत  को

 मुझ्नावजा  नही  मिलना  चाहिये  |  वह  भूमि  ग्राम
 सभाझों  में  या  पचायतों  में  तो  भ्रवदय  जाये
 लेकिन  सरकार  इसी  के  साथ  साथ  यह  भी
 व्यवस्था  करे  कि  उस  भूमि  पर  सहकारी  खेती
 होगी  शर  उस  सहकारी  खेती  का  फायदा

 केवल  हरिजन  शौर  जो  खेत  मजदूर  लोग  होग

 उन्हीं  को  मिलेगा  दार  ऐसा  किया  गया  तो

 कुछ  लोगो  की  बेकारी  दूर  होगी  झौर  कुछ  हद
 तक  बेरोजगारी  भी  दूर  हांगी  ।

 एक  माननीय  सदस्य  न  कहा  कि  गरीब

 हरिजनों  को  नकलें  नहीं  मिलती  हैं,  कागजात

 नही  मिलते  है  ।  इस  सम्बन्ध  में  मे  एक  सुझाव
 देना  चाहता  हु  ।  मैं  चाहता  हू  मानतीय  मत्री

 महोदय  इस  बिल  में  यह  व्यवस्था  भ्रवश्य  करे

 कक  छेखपाल  या  पटवारी  जो  कि  वहां  पर

 अमीन  के  कागजात  से  सम्बन्धित  अधिकारी

 हो  उस  के  लिये  यह  जरूरी  हो  जाय  कि  जितने

 भरी  किसान  है  भौर  जो  खेती  करते  है  उन

 सब को  ललसरा  भौर  खतोनी  की  नकल  प्रनि-
 कार्य  रूप  से  हर  साल  के  बाद  दे  दी  जाया  करे।

 गर  यह  व्यवस्था  ही  जाय  तो  बहुल  बदा  में
 गरीब  किसानो  को  लाभ  हो  सकता  है  ।

 इन  ब्दो  के  साथ  मैं  भरत में  केवल  इतना
 कहना  चाहता  हु  कि  जो  मौजूदा  विधेयक  है

 इस  में  न  तो  कोई  विशेष  बात  है  भोर  भ  ही  कोई
 ऋन्‍्तिकारी  सुझाव  है  भौर  न  ही  इस  से  कोई
 बहुत  बड़ा  फायदा  होने  जा  रहा  है  ।  हां  थोडा
 सा  लाभ  एक  छाटे  से  वर्ग  को  प्रवश्य  होने
 बाला  है  और  जहा  पर  लाभ  की  बात  पाती  है
 इस  का  मैं  सदैव  स्वागत  करता हू  और  भ्रव  भी
 करता  हू,  इस  में  विरोध  होना  भी  नही  चाहिये  +
 लेकिन  इस  के  साथ  ही  साथ  मैं  इतना  निवेदन
 अवरय  करना  चाहता  हू  कि  भगर  ध्रभयकर-
 नगर  के  प्रस्ताव  की  झोर  ध्यान  आप  दें  तो

 भूमि  सुधार  सम्बन्धी  इस  विधेयक  के  बारे  में
 में  ने  जो  सुझाव  दिये  है,  कन  की  शोर  भाप
 का  ध्यान  अवश्य  जाना  चाहिये  भौर  उन  को
 सदैव  श्राप  का  दृष्टि  में  रखना  चाहिये  ।

 Shri  Ajit  Singh  Sarhadi.  Mr  De
 puty  Speaker,  Sir,  the  issue  is  very
 simple  m  this  Bill  The  chief  objec-
 tive  of  the  Bill  is  to  give  equal  por-
 tion  to  the  tillers  of  the  soil  in  IS
 villages  which  were  excluded  from  the
 purview  of  the  Delhi  Land  Reforms
 Act,  3954  I  do  not  think  there  us  any
 pbjection  to  the  basic  principle  that
 underlies  the  Bill  Certainly,  the  dis-
 crimination  that  was  brought  मा  at
 one  time  was  improper  and  that  dis-
 crimination  should  now  be  removed
 But  the  provisions  of  the  87]  should
 be  seen  in  the  light  of  the  exigencies
 of  the  situation  and  the  circumstances
 of  the  time

 There  are  two  aspects  of  the  Bull
 which  should  be  taken  into  considera-
 tion  The  first  aspect  os  this  how  it
 would  affect  the  development  of  Delhi
 as  a  cosmopolitan  city  Ido  say,
 and  I  agree  with  my  hon  friends  Shri
 Daulta  and  others  who  have  preceded
 me,  that  not  only  due  compensation
 but  much  more  compensation  should
 be  given  to  the  persons  who  are
 ousted  from  their  holdings
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 Those  people  alone  should  be  given
 gompensation  who  are  entitled  to  it;
 there  is  no  difference  of  opinion  about
 that

 The  House  will  appreciate  that  with
 the  developing  economy  in  the  coun-
 try,  there  is  bound  to  be  more  of
 urbanisation  and  Delhi  is  bound  to
 expand  tremendously  It  is  not  only
 an  economic  problem,  but  ii  is  a  huge
 problem  I  believed  that  the  provi-
 sions  of  the  Delhi  Land  Reforms  Act,
 ‘1954,  were  yet  not  made  appucable  to
 eertain  villages  simply  because  of  the
 posaib  lity  of  the  expansion  of  Delhi
 if  the  Government  wants  to  withdraw
 that,  I  have  the  least  objection  I  can
 understand  if  the  Government  had
 placed  certain  scheme  before  us  as  to
 how  the  development  of  Delhi  would
 take  place,  how  the  slums  are  going
 to  be  removed  how  this  congestion
 of  Delhi  is  going  to  be  eliminated,  etc

 Shri  C.  EK.  Nair:  That  can  be  done
 wrespective  of  land  reforms  and  it  1
 being  done

 Shri  Ajit  Singh  Sarhadl.  If  you  see
 the  history  of  the  capitals  of  the
 different  countries  of  the  world,  you
 will  find  there  has  been  a  trcinendous
 increase  in  population  and  there  is
 every  possibility  of  Delhi  expanding
 That  ts  one  of  the  aspects  which  we
 have  got  to  see  while  discussing  the
 provisions  of  this  Bill  I  agree  with
 my  hon  friend  who  has  just  said  thit
 the  Government  is  doing  something, IT  am  not  joming  issue  on  that,  but
 there  is  another  aspect  to  which  I
 would  draw  the  attention  of  the  hon
 Minister

 You  are  well  aware  that  before  the
 enactment  of  the  Delhi  Land  Reforms
 Act,  ‘1954,  there  was  a  tremendous

 wa
 of

 refugee
 Population  to  Delhi

 ere  was  also  a  large  section  of  poor
 People  who  were  not  able  to  purchase
 Plots  in  Dethi  because  of  the  lugh prices  They  spread  themselves  out-
 side  and  made  purchaser  of  smal!

 plots  I  am  not  aware  whether  it  was
 a  company  or  an  mdividual,  but  cer-
 tainly  there  was  somebody  who  pur-
 chased  260  bighas  of  land  near  about
 Gandhinagar  and  other  places  and  the
 plots  were  sold  to  different  refugees
 who  were  very  keen  to  puichase  such
 small  plots  outsde  Delhi  for  the  pur
 pose  of  building  small  residential
 houses  Those  purchases  were  made
 at  a  time  when  the  Dell  Land
 Reforms  Act,  1954  did  not  exist

 I  am  glad  that  the  Bill  gives  pro-
 tection  to  bona  fide  purchasers,  but  I
 would  agree  w  .  my  trend  Shri
 Radha  Raman,  that  this  protection
 should  be  given  to  all  those  bona  fide
 purchasers  and  there  should  not  be  a
 specific  period  Shri  Radha  Raman’s
 amendment  says  “upto  the  27th  Octuo-
 ber,  1956"  I  would  go  even  further
 and  say,  upto  1958,  when  the  purchases
 have  been  made  bona  fide  I  would
 submit  for  the  consideration  of  the
 House  that  they  are  entitled  to  pro-
 tection,  but  am  many  cases,  such  pro-
 tection  has  not  been  given

 I  am  told  that  about  675  bighas  of
 land  out  of  this  have  already  been
 vested  in  Gaon  Sabhas  on  ithe  plea
 that  there  was  no  transfer  of  posses-
 sion  =I  am  told  that  this  transfer  of
 Possession  did  not  take  place  because
 of  certam  manoeuvring  at  the  lower
 level  in  the  revenue  department  This
 is  a  matter  to  which  I  draw  the  atten-
 tion  of  the  hon  Minister  and  submit
 that  this  diserimmation  should  be
 removed  He  should  look  into  this
 matter  carefully,  find  out  why  posses-
 sion  was  not  given  in  respect  of  these
 plots  of  land  and  remove  this  discn
 munation

 I  submit  for  the  consideration  of  the
 hon  Minister  that  there  arr  sta
 large  number  of  refugees—nearly
 5000  families—who  have  made  pur-
 chases  of  certain  plots  Even  after
 taking  mto  consideration  the  rrotec
 tion  given  under  the  present  Bill
 there  will  remaim  scattered  patches  of
 land  m  respect  of  which  possess  on
 has  not  been  taken  over  Those  pur-
 chases  were  not  for  agricultural  pur
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 poses.  They  were  mainly  for  build-
 ing  houses,  It  we  very  difficult  for  the
 people  in  those  colonies  to  build
 houses,  because  there  are  no  anienities
 and  there  is  no  provision  for  develop-
 ment,  the  area  not  being  consolidated
 [  am  not  sure  how  far  the  picvisions
 we  have  got  in  the  Bill  would  meet
 the  situation.  I  hope  the  hon  M  nis-
 ter  will  think  about  it.  Some  provi-
 sion  should  be  made  to  give  protec-
 tlon  to  those  refugees  who  have  got
 small  patches  of  land  purchased  bona
 fide.  Some  of  them  have  already
 built  houses  and  some  intend  to  do  so
 So,  somehow  they  should  be  made
 into  a  consolidated  whole  through
 co-operauive  societies  or  some  other
 organisation,  so  that  they  muy  be  uble
 to  provide  amenities  hke  roads,  ete
 This  is  a  hve  problem  and  this  will
 also  help  to  some  extent,  if  not  to  #
 large  extent,  m  the  elimmation  of
 over-crowding  in  Delhi

 I  do  not  m  any  way  oppose  =  the
 provisions  of  the  Bill;  rather  I  sup-
 port  the  principles  of  the  Bill  But  I
 submit  that  those  people  whe  hive
 purchased  lands  before  I957  or  3958
 bona  fide  for  the  purpose  of  residence
 should  be  given  due  protection  There
 should  also  be  provision  for  making
 these  small  plots  into  a  consol  dated
 whole,  so  that  they  may  be  able  to
 have  development  schemes

 sit  राधा  रमण  :  सभापति  महोदय
 जो  संशोधन  विधेयत  इस  सदन  के  सामने

 इस  समय  है,  उस  के  बारे  में  यहा  पर  काफी

 नुक्ता  चीनी हुई  है  ri  वैसे तो  सभी  वक्‍ताओों  ने

 इस  का  स्वागत किया  है  भौर  इसे  समझा  है  कि

 यह  हमारे उन  बहुत  से  ग्रामीणों के  लिये
 कांयदेमन्द  होंगा  जिन  के  लिये  यह  बना  है।

 इसारी  बहस में  बहुत  सी  बातें  एसी  कही  गयी

 जो  कि  इस  बिल  से  बहुत  ताल्लुक  नही
 रखती  ।  वे  बड़ी  पालिसी  की  बातें  हैं  भौर  उन
 को  हम  एक  आर  नही  हजार  बार  दोहरा

 चुके हैं।  इसलिये  मै  उन  बातों  की  बहस  में
 नहीं  जाना  भाहता जो  कि  यहां  रक्‍्ली  गई  हैं  1

 (Amendment)  Bill  2336

 झौर  इस  विधेयक  से  जित  का  म्बल्व  | ड  है।  ,
 में  सिफं  उन  दो  बार  बातों  का  जवाब  देता

 चाहता  हूं  जो  कि  मेरे  संशोधन  से  ताल्लुक
 रखती  हैं।  मैं  यह  मानता  हूं  कि  माज  देहात
 के  लोगों  को  बहुत  काफी  तकलीफ  है  ।  मगर

 यह  भी  कहगा  कि  श्राज  देहात  वालों  को  ही
 तकलीफ  है,  बाहर  बालों  को  नहीं  है,  मा

 गरीबी  देहात  में  ही  बसती  है,  शहर  में  गरीबी

 नहीं  है,  इस  तरह  से  किसी  चीज़ को  देखने  मे
 हम  इन्साफ  की  नजर  से  उस  चीज  को  नहीं
 देख  सकते  ।  साथ  में  यह  भी  है  कि  यहां  पर

 कोई  बात  कही  जाये  बिना  सोचे  समझे  यह
 भी  टीक  नहीं  है  ।  बिना  तराजू  पर  तोले  हुए
 किसी को  लाला  कह  दिया  जाय,  किसी  को
 चौधरी  कहे  दिया  जाय,  किसी  को  पृजीपति
 कह  दिया  जाय  या  किसी  को  कह  दिया  जाय  कि
 कंगाल  है,  तो  ह  सब  बाते  बेकार  की  हैं
 हम  इस  मदन  में  बैठते  है  कुछ  प्रपनें  दिमाग
 को  खोलने  के  लिये,  कुछ  जानने  के  लिये  भौर
 जो  सही  बात  हो  उस  को  कहने  के  सिरे

 वह  किसी  के  जरिये  कही  जाय,  झगर  वह
 इन्साफ  की  तराजु  पर,  हक  की  तराजू  पर

 मही  लगती  हो  तो  उसे  मान  लिया  जाना
 आाहिये।  किसी  पर  आक्षेप  करने  से  हम  सब
 लोग  इन्साफ से  दूर  जाते  है  पास  नहीं  भाते  ।

 सब  से  पहले  में  -ह  कहता  हु  कि  मैं  इस
 विधेयक  का  स्वागत  करता  हू  ।  में  एक  लमहे
 के  लिये  भी  यह  मानने  के  लिये  तैयार  नही  हू

 कि  आज  जो  गांव  बाले  भपनी  किसी  जमीन  पर
 शती  करते है  भौर  झपनी  मेहनत  भौर  मदाक्कत
 में  उस  जमीन  को  पालते  झोर  पोसते  हैं,  कोई

 भी  कानुन  उस  को  उस  जमीन  का  भालिक
 बनने  से  रोके  rt

 हमने  इसे  प्रस  लग  तय  किया  है  भौर  इसके

 मुताबिक  हम  प्रमल  करते  चले  जाते  हैं  1

 हमारा  दिल्‍ली  सैब्डे  'रिफार्म्स  बिल  जो  कि
 प्रिसिषल  बिस  है  वह  सो  धाम  के  मातहत
 विधान  सभा  में  पास  ger  शौर  उसका  हम
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 walt  ने  स्वागत किया  । सभ  १६५६  में  जो  एक
 संझोघभन  इसके  मुताल्लिक  लाया  गया  उसके
 बारे  में  भी  हमारे  मंत्री  महोदय  ने  बड़ी  सफाई
 के  साथ  बताया  हूँ  कि  जब  ag  प्रिंसिपल  विधे-
 क  पास  हुआ  था  तो  उस  वक्‍त  इम्जूवमेंट
 टुस्ट  की  कुछ  जमीनें  थीं,  उन  जमीनों  का

 हालांकि  भ्रभी  वारा-न्यारा  नही  हुआ  था  लेकिन
 नोटीफिकेशन  था  भौर  जब  तमाम  शहर  के
 आ्रासपास  की  जमीनें  को  जो  किसी  भी  लोकल
 बौडी  के  मातहत  भ्रात्ती  थी,  उस  विधेयक  में

 छुट  दी  गई  थी  तो  कोई  वजह  नहीं  थी  कि  इन
 ऊमीनों  को  जो  कि  नोटिफाइड  थी  या  जो

 इम्प्रूवमेंट  ट्रस्ट  की  थी  उनको  न  बचाया  जाता  |

 बह  एक  Distinction  नज़र  पाता  था
 और  वह  सशोघन  के  रूप  में  भाया  प्रौर  विधान
 सभा  ने  उसे  पास  किया  ।  लेकिन  उसके  वाद
 देखा  गया  कि  उन  जमीनों  पर  जो  कि  दिल्ली

 इम्प्रूबमेंट  ट्रस्ट  की  जमीने  थी,  देहाती  माइयों
 को  तकलीफ़  थी  भर  नुकसान  होता  था  ।

 ऐसे  देहाती  भाई  जो  उन  पर  काइत  करते  थे
 और  मेहनत  और  मशक्कत  करके  अपनी
 आ्राजीबिका  को  चलाते  थे  उनको  दिक्कत

 महसूस  होती  थी  ।  कुछ  मित्रो  के  उधर  ध्यान
 दिलाने  पर  हमारे  गृह  मत्री  न  उस  पर  गम्भीर
 विचार  किया  और  वह  यह  मुनासिव  समझा
 कि  अगर  इन  १४  गायों  को  वापिस  उसो  शक्ल
 में  ले जाया  जाय  जो  सन्‌  १६५४  के  विधयक
 के  मुताबिक  हो  तो  बहुत  से  देहाती  भाइयों  को

 कुछ  झाराम  धौर  राहुत  मिलेगी  ।  बात  बहुत
 मुनासिय  भी  और  इसको  हमने  स्वीकार
 किया  झौर  उस  निर्णय  का  ही  मह  नतीजा  है
 कि  भाज  यह  विधेयक  गुह-मन्त्री  महोदय  की
 की  तरफ़  से  सदन  के  सामने  विचारार्थ  उप-
 स्थित  है  ।

 सवाल  सिफं  इतना  आकर  पता  है  कि
 जब  सन्‌  १६५४  में  एक  बिल  झापने  पास  किया
 उसके  बाद  झापने  उसका  संझोधन  किया  तो

 %  कह  देना  तो  बहुत  झासान  बात  होगी  कि

 बहुते  से  लोग  जो  बड़े  मालदार  हूँ.  बाहर  के
 अन्दर  रहते  हैं,  बडी  बड़ी  कमीने  खरीदते  है
 और  इसमें  कोई  चाक  भी  नहीं  है  क्योंकि  हकी-

 कत  भी  यही  है  कि  सैकडों  कोलानाइजर्स  ने
 आसपास  की  हज़ारों  बीघे  जमीन  खरीदी  है  ।

 हम  बराबर  इस  चीज़  का  विरोध  करते  चने
 *

 आाये  है  ौर  हमने  सरकार  से  कहा  है  कि  ऐसे
 खरीददारों  से  जो  कि  गरीब  काइतकारों  और
 प्रामीणों  की  जमीनें  खरीद  कर  मूनाफा  उठाते

 है  उनको  ऐसा  करने  से  रोकता  चाहिए  ।  उसके
 खिलाफ  कोई  भी  भ्रादमी  नहीं  है  और  जाहिर
 है  कि  कोई  इंसाफ  पसन्द  आरादमी  हो  भी  नहीं
 सकता  लेकिन  जब  आप  उनका  नाम  लेकर

 बहुत  से  उन  छोटे  छोटे  शहर  में  रहने  वाले
 खरीददारों  को  जिनकी  बाबत  श्भी  सरदार
 भ्रजीत  मिह  सरहदी  ने  जिक्र  किया  उनको  आप
 उनके  हकुक  से  डिप्राइव  करना  चाहते  हैं  तब
 भेरी  समझ  में  यह  एक  इसाक  की  बात  झाप
 नहीं  करते  है  ।  हमको  सोचना  पड  जाता  है
 कि  भ्राया  वह  ठीक  हैँ  या  नहीं  i

 दिल्ली  के  ग्रनदर  दिहनी  स्युनिसिपैल्टि
 का  जो  एक  रकबा  था  था  जो  उसकी  हद  थी,

 चह  सन्‌  १६४२  से  पहले  जबकि  हमारी
 विधान  सभा  नहीं  वनी  थी,  बहुत  थोड़ा  रकबा
 था  शौर  मे  समझता  ह्  कि  आज  जितना

 है  उसका  शायद  प्राणा  होगा  t  गावों  में  बहुत
 ज्यादा  रकबा  शामिल  था  लेकिन  उस  जमाने
 के धन्दर  गर्दोनवा  के  भ्रन्दर  बहुत  सारी

 म्युनिसिपल  कमेटीज़  बनी,  करीब  करीब
 ८,  to  लोकल  बौडीज़  बनी  और  उन  तमाम

 लोकल  बौडीज़  के झ्न्द  ,  में  «०  5  वे  7  सा

 कह  सकता  हूं  कि  सैंकड़ों  ऐसे  गरोब  किसान

 मौजुद  थे  जो  कि  खेती  करते  थे  ौर  जो  कि
 उस  जमीन  की  उपज  से  झपनी  गृज़र  करते  थे.
 और  भपने  बाल  बच्चो  को  पालते  थे  1  लेकिन
 जब  वह  लोकल  बौडीज़  बनी  भौर  जब  सन

 १६५४  का  यह  दिल्‍ली  लैण्ड  रिकार्म्स  ऐकट
 पास  किया  गया  तो  उस  वक्‍त  यह  ब्याल  नहीं
 किया  गया  कि  उन  ग्रामीणों  को  जमीने  दे
 दी  जाये  झयवा  गाव  सभा  को  उस  वक्‍त  मह
 फैसला  किया  कि  शहर  के  हिस्से  के  श्र  दर  जो
 रक  झा  गये  हो  या  जो  लोकल  बोडीज  के

 मातहृत  शा  गये  हों  उसके  झंत्दर  चाहे  कोई
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 [  श्री  राधा  रमण  ]
 काएतंकार  भरता  हो  या  जीता  हो,  अमीर  हो

 हे  गरीब हो,  उन  सब  को  हखाम्पट  कर
 दिया  जाय,  यह  झगर  भापने  उस  वक्‍त  सोचा
 |, अ  मेरी  समझ  में  नहीं  भाता  कि  कौन  शी
 ब्बीज  ऐसी  शझा  गई  जिस  पर  कि  ऐतराज
 किया  जाय  |  अगर  किसी  आदमी  ने  जो
 उन  १४  गावो  के  अन्दर  झपनी  जमीन  रखता

 हैँ  भौर  वह  काइत  को  जमीन  नही  हैं,  वह  वजर
 कमीने  है,  काइत  की  जमीन  के  बारे  में  इस
 सशोवन  के  भ्रन्दर  कोई  सवाल  नही  है  क्योकि

 हर  एक  यह  मानता  हैँ  कि  जो  व्यक्ति  किसी
 जमीन  पर  काएत  करता  हैँ  वह  तो  उसकी

 हो  गई  उस  पर  किसी  का  कब्जा  नहीं  हो  सकता
 झौर  वह  उसी  को  मिलेगी  जो  कि  उस  पर  if
 weer  है  |  सवाल  सिर्फ  ऐसी  जमीनों  का  है

 जो  कि  वेस्ट लैंड  करार  दे  दी  गई  है  या  जो  बजर
 बमीन  हैं  भौर  एसी  जमीनो  के  आम  तौर
 हे  बहुत  छोटे  छोटे  हिस्से  चाहे  किसी  बडे
 आदमी  ने  करा  कर  बोगो  को  बेच  दिये  हैं

 ा  सीधे  किसी ने  खरीद  लिये  है  भौर  इस  तरह
 की  जमीनों  को  खरीदने  वाले  हाहर  में  भी

 रहते  हैं  भौर  गाव  में  भी  रहते  है,  उन  जमीनो
 के  मालिकों  को  बेदखशल  करके  उनको  ऐसी
 चोट  लगाई  जाय  शौर  प्राज  के  हालात  में  जबकि
 दिल्ली  के  चारो  तरफ  भ्राबादी  बढ़ती  जा

 रही  है  शहरी  और  देहाती  लोग  आपस  से
 मिल  जुल  करके  भब  एक  बनते  चले  जा  रहे  है
 क्या  इस  भेद  को  कायम  करना  मुनासिब
 होगा  ?  इस  तरह  की  तफरीक  को  कायम
 करना  मुनासिब  होगा  या  यह  कह  देना  मुनासिन
 होगा  कि  जिस  किसी  भी  गरीब  प्रादमी  ने
 शर  मजदूर  ने  झपना  घर  आजाद  करने  के

 लिए  अपनी  गाढी  कमाई  में  से  १००  गज  का

 एक  प्लाट  किसी  झ्रादमी  से  खरीद  लिया

 झाज  उस  जमीन  को  किसी  को  दे  देना  है
 था  उसको  उसके  पास  कायम  रहने  देना  है
 उस  भौके  पर  तमाम  बडी  बडी  बाते  यह  कह
 कर  1: उ  देहातियों  का  यह  नुकसान  हो  रहा  है
 या  देहाती भाई  बडी  तकलीफ़  में  है भौर  उनके

 ऊपर  शहरी  लोग  बडा  जुल्म  ढा  रहे  है,  इन

 बातों  से  उसका  क्‍या  ताल्लुक है है
 ?

 मैं  अापले

 ये  करता  चाहता  ३  कि  इस  कानून  के  प्रदर
 यह  बात  कहीं  गई  है  कि  जो  वोनाफाइड
 ख़रीददार  है  जिसने  कि  उस  जमीन  के  हिस्से
 में  से  कुछ  हिस्सा  हासिल  कर  लिया  भौर  वह
 उस  जमीन  के  ऊपर  धपना  मकान  बनाना
 चाहता  हैं  उसको  उससे  महरूम  न  किया
 जाय  ।  झाप  यह  जानते  हैं  कि  दिल्‍ली  के  जैसे
 हालात  हैं  उनको  देखते  हुए  किसी  झादमी  ने
 जिसने  झाज  से  पन्द्रह  वर्ष  पहले  too,
 १४०  गज़  का  भामूली  सा  प्लाट  खरीदा  था
 उसको  उस  पर  सकान  बनाना  भाज  तक
 नसीब  नहीं  हुआ  और  उसकी  एक  वजह
 यह  भी  ो  कि  यहा  दिल्ली  में  पहले  तो  इम्प्रूब-
 मेंट  ट्रस्ट के  रस्ट्रिकास  थे  झौर  उसके  बाद
 दिल्ली  डेवलपमेंट  प्रोवीज़नल  एथारिटी  बनी
 और  उसका  बनना  जरूरी  था  भौर  मकान
 बनाने  की  इजाजत  देने  के  लिए  ले  झाउट

 (lay  out)  प्लान  भौर  दीगर  चीज़ों  का

 मुकस्मिल  होना  था  उन  तमाम  सवालों  को
 जो  हुकूमत  ने  पैदा  किये  जो  हुकूमत  के  कानों
 ने  पैदा  किये  भौर  उस  शझ्रादमी  ने  जिसने  बद-
 किस्मती  से  या  खुशकिस्मती  से  कहिये  शाज  से
 x  वर्ष  पहले  या  fo  at  पहले  एक  जमीन
 का  छोटा  सा  टुकड़ा  दाहर  के  भासपास  ले  लिया

 और  जो  उस  वक्‍त  किसी  स्युनिसिपैलिटों की
 जमीन  में  नही  था  तो  झाज  उसको  इस  कानून
 के  जरिये  राहत  न  दी  जारे  और  अगर  राहत
 दी  जाय  तो  डिस्क्रमनेटरी  दी  जाये  यानी  उस

 लोगो  को  जिन्होंने कि  सन्‌  १६५४  से  १६५५
 में  जब  वह  प्रमेंहमेंट  भाया  से  लेकर  जो  वकफा
 बीच  में  गृज़रा,  उस  वक्त  तक  की  उसको
 राहत  दे  दी  जाय  1  लेकिन  जब  कानून  नही  था
 झौर  लोगों  के  दिमागों  में  ऐसा  कानून  लाने
 की  बात  भी  नहीं  शी  उस  वक्‍त  जो  लोगों  ने
 खरीद  फरोस्त  कर  लो  उनको  उनके  इसी
 प्रकार  के  हकूक  से  महरूम  कर  दिया  जाय,
 यह  मेरी  समझ  में  नहीं  झाता  t  मेरा  सशोधन
 विशेष  करके  इसी  चीज़  से  ताल्लुक  रखता

 है  ।  जब  वहू  १५  गावों  का  सवाल  भाषा  और
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 बस  सवाल  के  ऊपर  विधान  सभा  ने  एक  सझो-
 धन  पास  किया  जिसको  कि  झाज  हम  उसको,
 बापिस ले  रहे  है  भौर  उन  गांव  वालों  को  उनकी
 जभीनों  पर  मालिक  बना  रहे  है  तो  उन  लोगो
 को  जिन्होंने  कि  ५  साल  या  उसके  पहले  उन
 अमीनो  को  खरीद  फरोछ्त  किया  उनको
 उससे  भी  ज्यादा  सख्त  पैनालिटी  देने  को  कहा
 जाय  या  उनको  उत  खरीदारियों  से  महरूम

 किया  जाय  जो  कि  उन्होने  उस  वक्‍त  की  थी,
 मह  बात  मेरी  समझ  में  बिल्कुल  नही  ग्राती

 हूँ  भौर  यह  इसाफन  मुनासिव  नज़र  नहीं  भाती

 है  जो  कानून  इस  वक्‍त  मौजूब  था  उसका

 झगर  लीगल  इटरप्रेटेशन  पूछा  गया  तो  यह

 मालूम  हुआ  कि  उन  खरीदारों  को  छूट  मिलेगी
 या  नहीं  यह  साफ  नही  होता  ।  कुछ का  ख्याल
 हैं  कि  वह  डिप्राइव  नहीं  होगे  झौर  कुछ  का  यह
 खयाल  था  कि  वह  डिप्राइव  हो  जायेंगे  झौर

 बेदखल  हो  जायेंगे  तो  यह  चीज़  कुछ  मुनासिब
 नही  जचती  है  ।  जो  कानून  आप  बनायें  वह
 इतना  साफ  ह्  कि  उसका  बिल्कुल  साफ

 मतलब  निकाला  जाय  और  इस  कानूत  में

 बिल्कुल  साफ  तौर  पर  यह  कह  दिया  जाय  कि
 लिन  जमीतों  की  बोनाफाइड  खरीद  फरोख्त
 २७  झन वर  १६५६  से  पहले  हुए  है,  उनको
 अगर  वह  गैर  काइत  की  जमीन  हूँ  तो  वह
 डिप्राइव  नही  किये  जायेंगे  ।

 इस  सशोधन  के  झलावा  मै  ग्वन्द  बातें
 शाप  से  और  कहना  चाहता  हू  ।  कम्पेन्सेशन  के
 बारे  में  यहा  बहुत  कुछ  चर्चा  हुई  ।  देहात  को
 कस्पेन्सेशन  कम  मिलता  है  ।  बल्कि  मैं  यह
 कहूगा  कि  सरकार  शहर  की  ज़मीन  के  लिए
 जो  कम्पेन्सेशन  देती  हैं,  उससे  भी  कम  उनको

 मिलता है।  कुछ  लोग  ऐसे  भी  हो  सकते है,
 जो  कि  मालदार  हो  प्रौर  कुछ  गरीब  भी  हो
 सकते  हैं,  लेकिन  सरकार  अपने  कायदे  कानून
 के  मुताबिक  सब  को  कम्पेन्सेशन  देती  है  ।  मै

 महू  बताना  चाहता  हू  कि  देहातियो  को  जो
 कम्पेन्सेशन  मिलता  है,  भगर  उसको  चार  या
 आठ  गुना  कर  दिया  जाय,  तो  मुझे  कोई  ऐत-
 राज़  नही  है  ।  हमारे  बहुत  स ेमाननीय  सदस्यो

 को  ज्ञायपद  यह  मालूम  ते  हो  कि  दिल्‍ली  की
 बदकिस्मती  यह  रही  है  कि  उसका  जमीन
 का  बन्दोबस्त  त  तो  पजाब  के  पैटर्न  पर  रहा  है
 और  न  मू  पी०  के  पैटर्न  पर  i  यहा  इस  बक्स
 जो  बम्दोबस्त  जारी  हैं,  वह  सैकड़ों  बरस

 पुराना  है  ।  दिल्ली  में  ज़मीन  की  कीमत  लगाते
 के  मुताबिक  लगाई  जाती  है  ।  भ्गर  एक  हलार
 रुपए  की  किसी  ज़मोन  छा  लगान  दस  रुपया

 है,  तो  उस  ज़मीन  की  कीमत  दस  रुपये  मानी
 जाती  है  1  इसलिए  यहा  पर  किसी  काक्तकार
 को  जो  कम्पेन्सेशन  दिया  जाता  है,  वह  न  के
 बराबर  होता  हैँ,  तामिनल  होता  है  t  पहले
 यह  इलाका  यु०  पी०  में  था  |  फिर  इसको
 पजाब  म॑  रखा  गया  और  फिर  इसकी  एक  झलग
 शक्ल  बताई  गई  ।  झाज  जो  कम्पेन्सेशन

 देहातियों  को  मिलने  जा  रहा  हैं,  यह  बहुत  ही
 कम  है  |  जब  कभी  हमने  इस  बारे  में  श्रफफरान
 से  बातचीत  की  है,  वह  इस  बात  को  मानते  है  ।
 अगर  हुकूमत  इसका  कुछ  इन्तज़ाम  कर  सके,
 तो  अच्छा  है  ।  में  अपने  साथियों  से  दरख्वास्त
 कडगा  कि  वहू  हुकमत  पर  ओर  डाल  कर  उन
 लोगों  को  सही  कम्पेन्सेशन  दिलवा  सकते  है
 तो  दिलायें  झगर  इन्स्टालमेंट्स  चार  के  बजाय
 दो  रखी  जायें,  तो  भच्छा  हूँ  ।  जो  नामिनल  at
 कम्पेन्सेशन  देहातियों  को  मिलने  वाला  है
 प्रगर  उस  को  भी  ट्कडो  में  दिया,  तो  उनको
 कोई  फायदा  नहीं  होगा  ।  उनको  सारी  रकम
 एक  वक्‍त  पर  ही  और  लिबरल  तरीक  से  दी
 जानी  चाहिए  t

 मुझे  इस  बात  की  बडी  खशी  है  कि  गृह
 मन्त्री  ने  चर्चा  कर  दी  हैं  कि  इस  बिल  में  हमने
 हर  जमीदार  को  यह  छूट  दे  दी  है  कि  चाह
 उस  के  पास  कितनी  भी  जमीन  हो,  वह  उसको
 इस्तैमाल  कर  सकता  है  ।  यह  जरूर  व्यवस्था
 कर  दी  गई  ह्  कि  वह  झाठ  एकड़  से  कम
 जमीन  नहीं  बेच  सकता  है,  लकिन  झगर  सौ
 दो  सौ  एकड़  जमीन  है  धौर  वह  खुद  काइत
 करता  है,  तो  वह  उसको  बेच  सकता  है  ।
 इसम  सीलिंग  का  शक  नहीं  किया  गया  हैं  ।
 मैं  1.5  मन्त्री  जी  को  धन्यवाद  देता  ह  कि  उन्होने
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 [  भ्री  राधा  रमण 1]
 हस  बात  को  सफाई  से  कह  दिया  है  कि  इस
 बिल  में  इस  लैकुना  को  महसूस  किया  जाता  है
 झौर  वह  सीलिग  के  बारे  में  जल्द  से  जल्द  एक
 बिल  लाने  वाले  हैं।  भगर  वह  बिल  हस  सेशन
 में  ही  भा  जाय,  तो  श्च्छा  है  1  इससे  बड़ी
 झदला-बदली  होगी  t  जिनके  पास  काइत  की
 कमीन  है,  वे  देखते  है  कि  दिल्‍ली  बटती  जा  रही
 है  भोर  काएत  करने  से  उनको  जो  फायदा

 होता  है,  उससे  कही  ज्यादा  उनको  भ्रपनी  जमीन
 की  कीमत  मिलती  है  1  में  अज  करना  चाहता

 हैं  कि  जिस  भादमी  के  पास  सौ  एकड  जमीन  है,
 बह  किसी  गरीब  झ्ादमी  से  इन्डीविजझ्नल  तौर
 बर  खरीदो-फरोह्त  नही  करता  है,  बल्कि  उसका
 तमाम  लेन  देन  उन  लोगो  के  हाथ  में  है,  जा  कि
 कालोनाइजर  कहलाते  है  ।  वे  लोग  भ्राठ  प्राने,
 एक  रुपया  दो  स्पए  के  हिसाब  से  ज़मीन  लेकर
 इधर  उधर  करके  दाहर  या  देहात  के  उन
 लोगो  को  बेच  दते  है,  जो  कि  मबान  बनाना

 चाहते  है  !  फायदा  मिडलमैन  को  होता  है
 लेकिन  भ्राप  उसे  झादमी  का  डिप्राइव  करना

 चाहते  है,  जिसने  प्रपनी  गाढ़ी  कमाई  का
 पैसा  खचे  करमे  सौ  गज  का  टुकड़ा  मकान
 बनाने  के  लिए  लिया  हैं  यह  इन्साफ  नहीं  है
 और  इसलिए  यह  पबिलेयबल  नहीं  होनो
 चाहिए  ।  यह  सवाल  उठाना  ठीक  नहीं  है  कि

 देहात  वालो  को  हाहर  में  फायदा  होंता  है  या

 शहर  वालो  को  देहात  से  फायदा  होता  है  ।

 सहो  बात  तो-यह  है  कि  दुनिया  में  लेन  देन

 होता  ही  है  ,  लोग  काम  करते  है  और  फायदा

 उठाते  हैं  -  कानन  उन  लांगां  के  लिए  बनता  है,
 थो  कि  गलत  तौर  पर  फायदा  उठाने  हैं  |  आज

 दिल्ली  के  चारों  तरफ  जो  ज़मीन  कामत  या

 गैर-काइत  की  है,  उस  का  अक्सर  कालोनाइजर

 नेते  जा  रहें  है  भौर  लेकर  छाटे  छा८  झादमियों

 को  तकसीम  करते  हूँ  श्र  उस  की  बड़ी  बडी

 कोसते  बलूत  बरी  हैँ।  थे  तमाम  जरूरी

 इमिनिटीज़  भी  नहीं  दे।  है  ।  बहुत  से  लोग

 इपया  लेकर  भाग  जा।  है  ।  भाप  कालोनाइज़र
 का  नाम  लेकर  उस  ज़मीन  को  गाव  सभा  में

 बेस्ट  कर  दे  शर  धाम  नोगो  को  उससे  डिप्राइव

 कर  दें,  तो  यह  इन्साफ  की  बात  नहीं  है  ।  यह
 गैर  वाजिक  बात  हू  1

 जहा  तक  हरिजनों  का  ताल्लुक  है,  मैं
 कहना  चाहता  g  कि  थीफ़  कमिएनर  को
 इजाजत  होनी  चाहिये  कि  किसी  हरिजन  के
 मामले  में  वह  एक  से  ज्यादा  एकड़  जमोन  को
 भी  एगश्ेम्ट  कर  सके  ।  जिस  जमीन  पर  कोई
 हरिजन  ब  उन  हूँ,  मह  कानून  बत  जाना  चाहिए
 कि  वह  उसका  मात्रिक  हो  जाय  i  जिस  तरह
 श्राप  भमिधर  को  ज़मीन  देते  है,  उसी  तरह
 हरिजन  को  भी  जमीन  दी  जाये  ।  भ्रगर  एक
 हरिजन  पृष्ठठों  के  किसी  जमीन  पर  बैठा  ्
 और  उसने  उस  गाव  का  मैला  ढोया  है  भौर
 गन्दा  काम  विया  है  और  सारे  गाव  को  साफ
 रखा  है,  तो  बह  जमीन  लाजिमी  तौर  पर  उस
 की  हो  जानी  चाहिए,  कसी  शौर  की  नहीं
 होनी  चाहिए  t  वह़ा  पर  जिसका  झापडा  है
 उसकी  जमोन  होनी  चाहिए  ।  प्रगर  इस  तरह
 का  सशोधन  पेश  किया  जाय,  तो  में  उसकी
 [हमायत  कम्प्गों  !

 में  यह  भा  ज़  करता  चाहता  a  कि

 कानून  बनाते  वक्‍त  हमें  निष्पक्षता  शौर  हन्वाफ
 के  साथ  रन  बातां  का  दखना  प्राहए,  जिन  से
 उस  कानून  का  वास्ला  हो  भीर  चोजो  को
 लाना  टीक  नहीं  है  7  इस  बिल  का  एक  स्पस-
 फ्कि  परपज  है  और  वह  यह  *  कि  ६६४५
 के  कानून  के  जरिये  जा  हक  हर  एक  काइतकार
 को  दिया  गया  था  वह  बाकी  के  पन्‍्दतू  गांवों

 को  भी  दे  दिया  जाये  ni  इस  मे  किसी  को  दो
 च्गये  नहीं  हो  सकती ।  सिफ  सवाल

 यह  है  कि  जब  इस  कानून  ने

 इमे  मुनासिव  समझा  है  कि  उस  दर्सितराल  से
 जिस  दमियान  में  बहे  सशोधन  झाया  भौर
 उमके  बाद  में  ह द  रिपीते  हो  रहा  है  उस

 दर्मियान  में  जितने  भी  सौदे  हुए  है  वे  सब  इस
 खयाल  से  हुए  है  कि  कानून  उसकी  इजाजत
 देता  है,  कानून  उन  सौदों  को  मजूर  करता  है,
 तो  उस  सम्बन्ध  में  अगर  कोई  सैकूसा  है  और
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 बह  इस  कामून  के  भन्दर  मौजूद  है  तो  उसको
 भी  दूर  कर  देना  चाहिय  t  जब  शाप  एक
 खरीद  को  मंजूर  करते  हैं  तो  उससे  पहले  की
 खरीद  को  मंजूर  क्‍यों  नहीं  करते  है  |  मैं

 समझता हूं  सिर्फ  दो  मकसद  हस  कानून  के  थे  !
 झगर  भाप  यह  कहते  हैं  कि  दो  साल  का  हम
 प्रोटैक्शन  दे  देते  है  मगर  जिसने  सन्‌  १६४०  में
 ज़मीन  खरीदी  या  उससे  पहले  जमीन  स्वरीदी
 उसको  वह  हक  हासिल  नही  है  जो  उसके  बाद
 खरीदने  वालों  को  है,  तो  में  समझता  हू  कि

 शक  छोटा  सा  इसाफ  श्राप  करते  श्वे  शौर

 शक  बहुत  बड़ी  गैर-इंसाफी  करने  जा  रहे  है
 जोकि  बिल्कुल  गैर-मुनासिब  सी  बात  है  ।

 शन्त  में  मै  इतना  ही  कहना  चाहता  हू
 कि  मेरे  सशोधन  को  जितना  बज़ान  दिया  जाना

 आहिये  उतना  वजन  गुह  मंत्री  महीदय  देंगे  और

 मो  इंसाफ  की  बात  है  वह  करेगे  ।  इस  बिल
 का  मैं  हृदय  से  स्वागत  करता  हू  ।  हमारा  यह
 माना  हुआ  उसूल  हैं  ौर  यह  उसूल  बराबर

 कायम  है  बल्कि  में  तो  यहा  तक  कहना  चाहता

 हु  कि  हम  को  और  तेज़ी  के  साथ  इस  उसूल
 को  लागू  करने  के  लिये  श्ागें  बदना  चाहिये  ।

 जहा  तक  सरकारी  कर्मचारियों  के  प्रस्दर
 गफलत  का  ताल्लुक  है  या  गरीब  लोगों  की

 तकलीफात  का  ताहलुक  है,  वह  सवाल  दूसरा
 है  भौर  उसका  भी  इलाज  होना  चाहिय  और

 इस  सम्बन्ध  में  भी  मैं  समझता  हु  कोई  दो  राये

 नही  हो  सकती  है  था  कोई  दो  खयाल  नहीं  हो
 सकते  हैं  झौर  उसका  भी  सुधार  होना  झाव-
 बयक  है  t

 Mr  Chairman:  Shr.  M  C  Jam.  Just
 a  word  We  propose  to  finish  this
 Bill  m  the  course  of  the  day  by  5
 o'clock  I  have  got  here  m  my  list
 two  more  names  I  will  request  the
 hon  Members  to  be  as  brief  as  possible
 and  not  repeat  the  arguments  which
 have  been  put  forward  by  previous
 speakers

 Dr.  Sushila  Nayar  (Jhansi):  |
 would  also  hke  to  have  five  minutes,
 MT  can

 Mr,  Chairman:  Let  the  Members  be
 brief,

 tt  द दे  Wo  जैन  (कंबल)  जनाब
 चैयरमैन  साहब,  यह  बिल  जो  इस  वक्‍त  हाउस
 के  सामने  है  और  जिस  के  बारे  में  गवर्नेमेट
 को  मुबारिकबाद  दी  गई  है,  इसको  मैंने  बड़े
 भौर  के  साथ  और  प्रच्छी  तरह  से  पह  है  भौर
 हसका  मुकाबिला  जो  दिल्‍ली  के  नजदीक
 प्रहोसी  मसूबे  है  भौर  उनमें  जो  कानून  बने  हुए
 हैं,  उनसे  किया  जायें,  तो  मै  समझता  ह  कि
 इस  बिल  को  लाते  के  लिए  गवर्नेमेंट  सुबारिक-
 बाद  की  मुस्तहिक  नहीं  है  ।

 क्री  ब्रजराज  सिह
 कमी  भी  नही  होनो  है  /

 (फिरोजाबाद)

 भरी  मूल  do  जेन:  अगर  यह  कहा  जाय
 कि  सन्‌  १६५६  में  दिल्लो  झ्रसैम्बली  ने  १५४
 गांवों  को  पुराने  बिल  के  दायरे  से  बाहर  निकाल
 कर  ज्यादती  को  शौर  उनको  दिल्‍ली  1.८

 स्फार्म्स  एक्ट  ६६५४४  के  अ्न्वर्गन  लाया

 जाना  चाहिये  था  तो  यह  ठीक  ही  शोगा  I

 भ्रगर  यह  हा  जाय  कि  उन  १४  गावों  को

 गवर्नमेंट  फिर  से  कानन  का  फायदा  पहचाने
 जा  रही  है  तो  उस  हेद  तक  झगर  गवर्नमेंट
 8  मुबारिकबाद  दी  जाय  तो  उसमे  ै  भी

 शामिल  हों  सकता  हूं  !

 लकिन  जैसा  कि  एक  समाधी  नें  पश्भी

 कहा  हमें  उम्मीद  थी  नागपुर  कारूस  के  ८जलास
 के  बाद  यह  बिल  हमारे  सामने  झा  रहा  है  और

 हिन्द  सरकार  सवाई  सरतारों  से  यह  उम्मोद
 करती  है  कि  वे  श्पनें  अपने  यहां  भमि  के

 मुनाल्लिक  जो  कानन  बनाये  गये  है  उनमे

 सुधार  कर  तो  हम  यह  उम्मीद  करो  थे  कि

 जहा  सक  हिन्द  सरवार  का  ॉल्लुक  हे  प्रौर

 जिन  जिन  टैस्टिरीज़  के  बारे  में  यह  कानन

 बना  सकती  है  उनके  लिए  वह  एक  रिसा  कानून
 धनायेंगी  जोकि  दूसरे  कज्यों  वे  लिए  नमूने
 का  काम  करेगा  t  लेकिन  मुझे  अफसोस  के

 साथ  कहना  पडता  है  कि  पडोस  वे'  राज्य

 पंजाब  में  जो  इस  बारे  में  कानून  बना  हुआन है,
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 उस  प्वायंट  पर  ऐसा  मालूम  होता  है  कि  यह
 बिल  उससे  भी  पीछे  है  !

 मेरे  मित्र  दौलता  साहब  ने  कहा  कि  उन
 जमीतनों  की  जिन  की  मालिक  पंचायतें  बनती

 हैं  या  गांव  सभायें  बनती  है  उनका  मुआवजा
 आर  गुना  या  उससे  भी  ज्यादा  होना  चाहिये  |
 दौलता  साहब  भी  पजाब  से  भागे  हैं  भौर  में
 भी  पंजाब  से  भाया  हूं  ।  मै  उनकी  तवज्जह
 पंजाब  के  विल्लेज  कामन  लैंड्स  एक्ट  की  तरफ
 दिलाना  चाहता  हु  -  इस  एक्ट  के  सेक्शन  ७
 में  यह  कंटैम्प्लेट  (Contemplate)  किया

 गया  है  कि  जो  भी  श्षामलात  जमीनें  है  भौर
 इस  एक्ट  की  रू  से  जिन  की  पचायतें  मालिक
 बनी  हैं  उनके  लिए  किसी  भी  बिस्वेदार  को
 एक  कौडी  भी  मुप्रावज़ा  नहीं  दिया  गया  है
 झौर  मुआवड़ा  अझदा  न  करने  की  बात  हाई  कोर्ट
 और  सुप्रीम  कोर्ट  तक  में  उठाई  गई  है  लेकिन

 बहा  पर  भी  इस  चीज़  को  जायज  करार  दे
 दिया  गया  है  भौर  किसी  मालिक  को  कोई

 मुझ्रावजा  नहीं  दिलवाया  गया  है  ।  में  नहीं
 समक्ष  पाया  हूं  कि  यह  मुभावज़े  की  बात  यहा
 भर  इस  बारे  में  क्‍यों  रखी  गई  है  भौर  इससे  भी
 ज्यादा  हैरानी  की  बात  यह  है  कि  कुछ  मैम्बर

 साहिबान  की  तरफ  से  यह  कहा  गया  है  कि

 मुझावजे  की  रकम  ज्यादा  होनी  चाहिये  ।

 दूसरी  बड़ी  ताज्जुन  की  बात  इस  बिल  में

 यहू  रली  गई  है  शौर  जिसकी  तरफ  में  समझता

 हैं  कोई  ध्यान  नहीं  दिया  गया  है  झौर  हमारे
 साथी  नवल  प्रभाकर  जो  थे  उस  चीज  को
 उठाया  है,  कि  दिल्‍लों  के  देहातो  में  जो  हरिजन
 मकानात  में  रहुते  है  उनकी  तह  जमीन  के  गरे
 में  उनको  यह  विश्वास  नहीं  है  कि उसके  मालिक
 वे  है  7  नहीं  ।  जब  कभी  मकान  गिर  जाता  है
 तो  लोग  जबरदस्ती  भरा  जाते  है  और  उनको  डराने
 अम्रकाने  लग  जाते  है  ।  इस  प्लाइट  पर  भी
 पथाब  का  जो  कानून  The  Punjab
 Village  Common  Lands  Act  है

 नगद  बहुत  बागे  है  वहां  उसी  कानन  में  यह

 बात  चार  बरस  से  रखी गई  है  कि  भो  मफाग

 के  नीचे  उमीन  है  उसका  मालिक  हुरिजन है
 में  समझता  हूं  हमारे  होम  मिमिस्टर  साहब  को
 कम  से  क्या  इस  कामून  में  भी  सैक्‍्शन  ७  में
 जरा  सी  एमेडमेंट  करके  सुधार  कर  देना

 चाहिये  था  फिर  इस  प्वाइंट  पर  पंजाब  के

 कामून के  मुताब कि कि  चीज़  हो  सकती थी  ।

 जहां  तक  मुभावजे  का  ताल्लुक  है  एक
 झौर  चीज़  भी  मैं  कहना  चाहता  हूं  ।  मुझे
 पंजाब  के  बहुत  से  देहातों  के  रत  बाजब-ल
 झरज  का  पता  है।  साठ  बरस  पहले  सैटलमेंट
 के  महकमे  में  बिटिश  आफिसस  ने  जो  दरायत
 रखी  शौर  जो  अलफाज़  सेटलमेंट  मैनुभल
 वगैरह  में  लिखे  है  उसमें  लिखा  है  कि  बजर
 ज्षमीनों  पर,  गायराद  गोचर  जमीनों  पर,
 शामलात  जमीनों  पर  ने  सिर्फ  बिस्वेदारों  का

 हक  है  बल्कि  बहुत  सी  जगहों  पर  गावों  के

 हर  बसने  वाले  का  हक  है  भौर  यह  हृक  झाग
 तक  चला  भा  रहा  है  ।  आज  भी  उन  पर  उन
 सब  का  हक  है  1  जब  हर  किसी  का  हुक  है  तो
 फिर  कंसे  कोई  मुझावज़े  का  मुस्तहिक  हो
 सकता  है  |  उनको  झाज  गाव  पचाये  मालिक
 है  जो  सब  के  भले  का  काम  करती  है  |  पजाब
 के  कानून  में  यह  रखा  गया  है  कि  जिस  शमीन

 में  भाहे  वह  १,०००  बीच  हैं,  चाहे  ¥,  ooo
 are  है  जो  शामलात  पड़ी  थी,  झगर  उनमें
 डगर  चराने  में  या  दूसरी  चीजों  में  गावो  के
 सब  बाशिन्दगान  का  हक  है  तो  क्या  वजह  है
 कि  मझश्नावज्ञा  दिय।  जाये  ।  पजाब  के  देहातो
 में  वहो  हैन्योर  है,  जो  दिल्ली  के  देह  तो  में
 झौर  &  समझता  हूं  कि  यहा  भी  कोई  मुभझावजञा
 नहीं  दिया  जाना  चाहिये  t

 wa  में  सीलिग  की  बात  पर  प्राता  हू  ।
 यह  कोई  नई  बात  नहीं  है,  सन्‌  १६५४  के

 कानून  में  यह  बात  थी  कि  तोस  स्टैंड  एकड़  से

 फालतु  भागे  किसी  के  पास  ज़मीन  नहीं  होगी  ।
 लेकिन  जिन  के  पास  पहले  से  तीस  स्टैंडड

 एू  ४  से  फाल[  जमीन है  और  थो  उनके
 में  सिक  हैं  उनका  क्या  बनेगा  ?  इस  बारे  में
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 जौ  स्पीच  माननीय  होम  मिनिस्टर  साहब
 |  ने  वी  है  उससे  तो  यही  पता  चलता  है  कि

 बह  कामम  सा  रहे  हैं  भौर  यह  सुत्र  कर  मुझे
 खुशी  भी  हुई  है।  भयर  इसी  सैशन  में  इस

 कासून  को  बहु  लायें  भौर  बहु  एक  नमूने  का
 बिल  हो  झौर  वह  दिल्ली  स्टेट  पर  तथा  दूसरी
 जो  यूनियन  टैरिटरीड  हैं  उत  पर  लागू  हो
 तो  च्चा  रहे  फिर  हम  पजाब  को  उत्तर  प्रदेदा
 को  तथा  दूसपी  स्टेट्स  को  कह  सकते  हैं  कि
 देखिये  यह  नमने  का  कानून  है  जो  पालियामेंट
 ने  बनाया  है  लैड्स  के  मुर्ता'  लक  t

 इसके  झलना  एक  झौर  बात  कहो  गई  है
 जिस  पर  मुझे  खासा  त  ज्जूब  हुआ  है  |  यह

 बात  मेरे  साथी  राधा  रमण  जी  ने  कही  है  1

 उन्होंने  कहा  कि  २७  प्रक्तूबर  १६५६  से

 पहले  जितनी  भी  खरीद  पौर  फ्रोह्त  हुई  है
 उस  सब  को  जायज  करार  दे  दिया  जाये  दौर

 इसके  हक  में  वह  कई  प्ार्गुमेंट्स दे  रहे  थे  ।
 जहा  तक  मेने  यह  बिल  स्टडी  किया  है  मे

 समझता  ह  कि  इस  एमेंडिग  बिल  की  क्लाज़  !
 की  सब-क्लाज  २  से  उनका  मशा  पूरा  होता  नजर
 झाता  है  1  वह  कहत  हैं  कि  सेकदान  ७  की  जो

 एमेंडमेट  इस  बिल  की  क्‍्लाज  ५  के  द्वारा  हो
 रही  है  उसके  मुसाबिक  जो  खरीद  घौर  फ्रोस्त
 रे  जुलाई  १६५४  और  रे  उ्रक्तूबर  १६५६

 के  बीच  में  हुई  है  उन्हीं  को  तसलोम  किया
 गया  है  |  झगर  कलाज़  ५,  कलाज़  १  को  सब-
 बलाज़  २  सब  को  मिला  कर  पढ़ा  जाये  तो
 पता  चबकेगा  कि  २०  जुलाई,  १६५४  से  पहले

 तो  यह  कानून  लागु हो  नही  होगा  यह  कानून
 लागू  होता  है  ३  जुलाई  १६५४  मे  ।  इससे

 पहुछे  चूकि  यह  कानून  या  एमेडिंग  कानुन
 लागू  ही  नहीं  इस  बासा  यह  झसर  प्रदाज्ञ

 नही  होता  है  1  इस  वास;  जो  उनकी  माग  है
 बह  मुझे  मुपरफ्लुम्स  (Superfluous )
 ही  मज़र  नही  भातो  है  t

 १५  गादो  के  बारे  मे  भी  यहा  कुछ  कहा
 गया  है  ौर  बताया  गया  है  कि  वहा  पर  भी

 कुछ  शरीद  व  फ्रोस्त  हुई  है  ।  केकिन  संक्‍्दान
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 २०  की  सब-क्लाज़  ४  जो  है  उससे  बह  मशा

 पूर्र  हो  जाती  है  |  उसमें  लिखा  है  ---

 “Nothing  in  this  section  shall
 affect  the  interests  of  a  bona  fide
 purchaser  for  value  in  any  land
 referred  to  in  sub-section  (l)  m
 respect  of  any  sale  made  on  or
 after  the  8th  day  of  January,  1957,
 and  before  the  ist  day  of  January,
 i958”

 यहा  तक  कि  ८  जनवरी,  १६५७  के  बाद  और
 १  जनवरी,  १६५८  से  पहले  जो  भी  खरीद
 फरोछ्त  हुई  है  बोना  फाइड  हुई  है,  उस  पर
 इस  कानून  का  कोई  झस  नही  होगा  ।  इसलिये
 जितना  भी  प्रोटंकशन  और  जिस  तरीके  पर

 भी  दिया  जा  सकता था  वह  इस  भर्मेडिग बिल
 में  दिया  गया  है  |  बल्कि  मै  तो  समझता  हू
 कि  इतना  प्रोटेक्दान  देना  ही  नहीं  चाहिये  था  ।
 एक  तरीके  से  यहा  सन्‌  १६५४  के  कानून
 के  भी  पीछे  हम  जा  रहे  हैं  क्योंकि  इतने  प्रोटेक्शन
 को  जरूरत  नहीं  थी  1  मुझ  तो  ताज्जुब  है  कि
 मेरे  दोस्त  भौर  भी  ज्यादा  प्रोटेक्शन  मागत  है
 जिस  में  कानन  का  मज्ञा  हो  खत्म  है  जाय  !
 बल्कि  जितन  भी  सूबो  में  भूमिसुधार  के

 मताब्लिक,  जमीनों  की  बाबत  जो  मी  कानून
 बन  है  उन  सब  में  यह  कमी  रह  गई  कि  जमीनो
 के  लैंडलेस  लोग  नहीं  पा  सके  ।  लोगों  ते

 कानून  की  कमी  का  फ़ायदा  उठाया  बहुत
 ज्यावा  फायदा  उठाया  झौर  झन  हमारे  दोस्त
 पह  प्लीड  कर  रहे  है  कि  इस  से  भी  ज्यादा
 प्रोटेक्कान  मिलना  चाहिये  ॥ ह  यह  बात  ठीक

 नही  है  इस  से  ज्यादा  प्रोटेक्शन  नहीं  मिलना
 चाहिये  ।
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 में  इस  बिल  में  एक  चीज़  की  कमी  देखता

 हू  जिस  की  तरफ  कुछ  तवज्जह  भी  दिलाई
 गई  है  थोड़े से  शब्दों  में  ।  यह  है  भ्रमेडिग  बिल
 के  कलाज  १२  में  जो  कि ओरिजिनल  ऐक्ट  का
 सेक्शन  २३  है  t  उस  में  क्लाज  (बो)  मे  जोड

 दिया  गया  है
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 [  भी  मू०  to  जैन  ]
 In  clause  1

 “(b)  the  transferor  shall  be  left
 with  an  uneconomic  holding  of
 less  than  eight  standard  acres  in
 the  Union  territory  of  Delhi:”

 ऐसी  किसी  खरीद  फरोत  को  जायज  न  माना

 जाय  जब  कि  बेचने  वाला  ८  स्टैन्ड  एकड

 मै  कम  का  मालिक रह  जाप  |  मैं  नही  समझता
 कि  यह  कैसे  कवर  (  cover)  होता  है  ।
 झगर  किसी  के  पास  ६  या  ¥  स्टैन्डड  एकड

 ही  हो  भौर  वह  बेचना  चाहे  तो  झाप  क्‍या
 करेंगे  I  मेरी  राय  में  मह  केस  (case)
 इस  से  कबर  नहीं  होता  भौर  होभ  मिनिस्टर

 साहब  में  समझता  हूं  कि  इस  पर  तवज्जह
 देंगे  क्योंकि  कोई  भी  झादमी  २  या  ४  स्टैन्ड्ड

 एकड़  का  मालिक  है  जो  कि  बिल्कुल  भ्न-

 इकानभिक  होल्डिंग  है  और  दूसरा  आदमी
 जिस  के  पास  कुछ  कम  जमीन  है  वह  उसे

 खरीद  कर  प्रपनी  इकानमिक  होल्डिग  बनाना

 चाहता  है  तो  उसमें  क्‍या  हज  है  ?  भ्रगर  इस

 श्राविजन  में  यह  क्वालिफिकेशन  (quali-
 fication)  न  हो  तो  बायद  ऐसे  लोगो
 पर  रुकावट  होगी  और  वे  श्पनी  जमीने  को

 बेच  नहीं  सकेंगे  ।  जो  छोटे  मालिक  है,  चीफ
 कमिश्नर  साहब  को  भी  अ्रख्त्यार  नहीं  है

 उस  के  खरीद  फरोख्त की  इजाजत  देने  का  ।
 झगर  कोई  झादमी  अपनी  जमीत  को  बेच  कर

 किसी  दूसरे  रोज़गार  पर  जाना  चाहे  तो  उस  की

 जमीन  को  कोई  नहीं  के  सकता  है  |  तो  इस
 बिल  में  मुझे  यह  कमी  नजर  अआाती है  |  मेरा

 इवारा,  जो  भर्मेंडिंग  बिल  है  उस  के  क्लाज  १२
 के  सब  बलाज  (बी)  की  तरफ  है  ।  मेरा  यह

 सुझाव  है  कि  हम  जिस  तरह  के  कानून  की

 उम्मीद  सूबे  की  सरकारों  से  करते  है  उसी  तरह

 के  बिल  इस  हाउस  मैं  भी  पास  करे  भ्रौर  कम  से

 कम  पड़ोस  की  यू०  पी०  और  पंजाब  सरकार

 ने  जो  कानून  बनाया  है,  उस  के  लेवेल  पर

 कौरन  ही  लायें  ।

 इन  शब्दों  केसाथ  में  इस  बिल  का  समर्थन

 कर्ता  हूं  q

 ro  मुझीला  लायर  : चेप्ररमैन साहब,  मैं...
 भी  दो  शब्द  इस  कानूम  के  मुतालिलिक  कहना
 चाहती  हूं,  श्री  राधा  रमण  के  भर्मेडमेंट  के
 समर्थन  में  ।  श्री  मूल  चंद  जी  ने  अभी  जो  बातें
 कहीं,  उन  से  मेरे  दिमाग  पर  कुछ  ऐसा  असर

 हुआ  कि  शायद  उन्हें  लैंड  रिफाम्स  कानून  का
 जो  प्रमेंडमेंट  यहां  रखा  गया  है,  उस  का  इतिहास
 ठीक  से  मालम  नही  है  I  यह  सही  बात  है  कि

 सन्‌  १६५४ में  दिल्‍ली सूबे  में  एक  लैंड  रिफार्म्स
 विधेयक  बनाया  गया  था  ।  उस  के  पीछे  स्वाहिश

 यह  थी  कि  दिल्ली  में  जो  किसान  खेती  करते
 है  उन  को  जमीन  मिले  शौर  मालिक  जमीन  को

 बेंच  कर  उन  को  उन  के  हक  से  महरूम  न  कर
 सकें  ।  मगर  उस  के  साथ  ही  साथ  कुछ  नई

 म्यूनिसिपैल्टियां  बनाई  गई  थी  शौर  उन

 म्यूनिसिपैल्टियों  मे  जो  गांव  शा  गये  था
 शामिल  कर  लिये  गये  उन  को  उस  कानून
 से  एग्जेम्शन  दे  दिया  गया  ।  उस  समय  पंद्रह
 गाव  भौर  ऐसे  थे  जिन  में  लैंड  ऐक्विजिशन
 का  नोटिफिकेशन  इम्प्ुवमेट  ट्रस्ट  ने  दे  रखा
 था  4  भ्रब  जो  लोग  इन  १५  गावो  की  जमीनों में
 इटरेस्टेड  थे  उन्होने  छोर  गुल  मचाया  कि  जो
 जमीनें  शौर  जो  गाव  धाप  की  नई  म्युनिसि-
 पैल्टियों  में  भ्रा  गये  है,  उन्हें  तो  भ्रापने  एग्जेम्शन
 दिया  है  तो  फिर  श्ाज  हन  पदह  गांवों  को
 एम्जेम्शन क्‍यों  नही  देते  ?  उन  का  नोटिफिकेशन
 हो  चुका  था  जो  कि  जमीन  एक्वायर  नहीं

 की  गयी  थी।  इस  चीज  को  देखते हुए  उस  बकत
 की  दिल्ली  विधान  सभा  और  दिल्ली  सरकार  ने
 यह  मुनासिब  समझा  कि  उन  पद्रह  गावों  को
 भी  उसी  प्रकार  एग्जेम्शन  दे  दिया  जाय  }
 ह! अ  हकीकत  यह  थी  कि  उन  पदहु  गांवों  में
 ने  तो  कोई  भ्ररबनाइज़ेशन  हुआ  था  शौर
 ने  ही  यहां  की  जमीन  कुछ  झरबनाइजेदान
 के  हल्के  के  प्रन्दर  शा  रही  थी  |  यह  महज
 एग्रिकल्चरल  जमीत  थी  भौर  उन  को  एग्जेग्शन
 दे  दिये  जाने  से  नतीजा  यह  हुआ  कि  उन

 पंद्रह  गांवों  के  जो  किसान  झसल  लेती
 वाले  जमीन  के  मालिक  बन  सकते  थे  उस  को
 उस  से  नुक्सान  हुआ  शौर  भात्रिकों  को
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 इजाजत  हो  गई  कि  उन  जमीनों  को  वे  बेच
 ह.  +  ।  हस  प्रकार  अभी  जब  यह  सवाल  भारत
 सरकार  के  सामने  झाया  तो  हमारे  गृह  मंत्री
 मे  इस  सारी  बात  को  समझ  कर  यह  तथ
 किया  कि  इन  पंद्रह  गांवों  को  एग्जेम्शन  देते
 की  प्रावश्यकता  नहीं  है  क्योंकि  इन  गांवों  में

 इस  वक्‍त  किसी  प्रकार  से  कोई  भरवनाइजेदन

 नहीं  हो  रहा  है  ।  लिहाजा  यह  भ्रमेंडमेंट  भाप
 के  सामने  पेश  हुआ  t

 झब  सन्‌  १६५४  और  १६५६  इन  दो
 सालों  के  झ््सें  में  कुछ  खरीद  फरोख्त  हो
 गई  थी,  सन्‌  १६५६  से  अब  तक  कुछ  और
 खरीद  फरोख्त  हो  गई  होगी  ।  उन  का  क्‍या
 किया  जाय  ट  इसलिये  इस  भ्रमंडमंट  में  रखा
 गया  कि  जो  बोनाफाइड  ट्रास्जैक्शन  एक  खास
 पीरियड  में  हुए  उन  को  भी  इस  में  शामिल
 कर  के  सुरक्षित  कर  दिया  जाय  भौर  उन  के
 बारे  में  कोई  ्ज  न  उठाया  जा  सके  मगर
 उस  खास  जमाने  के  झास  पास  या  सन्‌
 १६५४  से  भी  पहले  १६५३  या  १६५२  में  भी

 कुछ  ऐसी  जमीनें  थी  जिन  की  खरीद  फरोख्त

 हुई,  खास  कर  कुछ  बंजर  जमीनें  बिकी  जिन
 पर  खेती  का  सवाल  नहीं  उठता  ।  ब  सवाल

 यह  है  कि  जो  इस  डेढ  या  दो  साल  के  जमाने
 की  ट  इम  लिमिट  है  उस  क,  कया  हो  मै

 यह  मजूर  करती हूं  कि  इस  सें  में  जो  खरीद
 फरोख्त  हुई  उस  खरीद  फरोख्त  का  हम  तसलीम
 कर  लें  इस  में  हम  फिसी  प्रकार  की  बाधा  नहीं
 डालें  in  इस  के  लिये  जो  शब्द  इस  विधेयक
 में  रक्खे  गये  है  वे  है  :--

 “during  the  periods  specified  in
 sub-clause  (b)  of  clause  5(i2)

 ware  a(n)  की  सब  क्लाज  (बी)
 में  जो  पीरियड  है,  वह  है  —

 ....“during  the  period  com-
 mencing  on  the  20th  day  of  July,
 7954  and  ending  with  the  27th
 day  of  October,  ‘1956.

 हब  जो  यह  २०  जुलाई  १६५४ से  २७  अक्तूबर
 १६५६  तक  की  छूट  देने  की  बात  करते  है,

 उस  का  नतीजा  यह  भाता  है  कि  डेढ़ या  दो
 साल  की  खरीद  करोल्त  को  आप  ने  प्रोटेक्शन
 दिया  झौर  उस  से  पहले  कौ  खरीद  फरोश्व
 को  जो  प्रोटेक्शन  श्राप  ने  दिया  हुँभा ४
 वह  रह  हो  गया  ।  यह  ठीक  नहीं  भब  उस  बंज
 जमीन  को  खरीदने  वाले  भी  भ्रपने  ही  लोग

 &  गरीब  लोग  हैं,  प्रगर  पैसा  होता  तो  वह
 दाहर  में  ही  जमीन  लेते,  लेकिन  नहों  ने  दूर
 पूर  जा  कर  जमीनें  लीं  ।  वहां  की  जमीन
 बिकने  ही  वाली  है  |  अगर  शझाज  सरकार
 उन  जमीनों  को  हस  कानूत  की  सुरक्षा  से
 निक ल  लेती  है  भौर  उन  की  खरीद  फरोख्त
 को  रहू  कर  देती  हैतो  इस  का  नतीजा

 यह  होग  कि  जो  मालिक  हैं  उन  जमीनों  के

 वह  उन्हें  ज्य दा  द  मों पर  बेचेंगे  ।  जिन  गरीब
 लोगों  ने  पहले  से  प्रपना  रुपया  खर्च  किया  हा
 हूँ  भौर  उसे  पांच या  छः  बरस  से  इन  जमीनों
 में  रोका  हुआ  है,  उन  को  नुक्सान  होगा  ।
 झगर  हम  यह  सोचते  हैं  कि  पुरानी  की  हुई
 सब  की  सब  खरीद  फरोल्त  को  हमें  रह
 करना है  तो  भी  वह  समझ  में  भा  सकती

 है,  भ्राप  पुराने  किये  हुए  सारे  ट्रन्जैक्शन्स
 को  केंसेल  कर  देना  चाहते  है  तो  कर  दीजिये,
 लेकिन  अगर  हम  सिर्फ  दो  साल  को  एग्जेम्ट
 करते  है  और  अबकी  पीरियड  को  यहां  से

 छोड  देते  है  तो  कोई  ठीक  चीज  बनती  नहीं
 है,  कोई  भी  मुनासिब  चीज  इस  तरह  नहीं
 बनती  है  ।  इसलिए  यह  ज़रूरी  है  कि  श्री
 राघा  रमण  ने  अपने  ३  नम्बर  के  भ्रमेंडमेट
 में  २७  अकाबर  १६५६  तक  जो  ट्रैन्जैक्शन्स
 हो  चुके  है  भौर  वे  झगर  बोनाफाइड  है  तो
 उन  को  प्रोटेक्शन  देने  के  लिए  कहा  है  उसे
 ह्तीकार  किया  जाये  ।  अलबत्ता  जो  उन  में
 मैलाफाइड  हों  उन  को  बेशक  प्रोटेक्शन  न
 दिया  जाय  ।  मुझे  श्री  राधा  रमण  का  यह
 अमेंडमेंट  मुनासिव  लगता  है

 gat  जो  अमेडमेंट्स  हैं  वे  हांसीक  शल
 अमेंडमेंट्स  हैं  भौर  मुझे  उन  के  मुताल्लिक़
 कुछ  नही  कहना  है।  जहां  तक  श्री  राधा  रमण
 के  संशोधन  का  सम्बन्ध  है,  मेरी  समझ  मे
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 [  aro  सुशीना  नायर  ]

 ag  न्‍्यायोत्रित  है  भौर  गृह  संत्री  महोदय  भौ

 मुझे  भागा  है  कि  ऐसा  समझते  हुए  उस  को
 स्वीकार  करेंगे  |

 Mr.  Chairman:  Now,  Shri  Vajpayee
 [  hope  he  will  take  some  five  minutes

 Shri  Vaipayee:  Not  five  munutes,
 but  a  little  more

 Shri  Panigrahi  (Puri).  This  will
 continue  up  to  5  pm

 Mr.  Chairman:  I  do  not  know  how
 much  time  it  will  take  How  much
 time  wil]  the  hon  Minister  take’

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar)-
 The  whole  Bill  has  to  be  finished
 today,  by  5m  I  shall  take  only
 ten  minutes  now,  not  more  And
 clause-by-clause  consideration  also
 has  to  go  on

 भी  वाजपेयी  सभापति  महोदय,  मुझे

 यह  कहते  हुए  खेद  होता  है  कि  सरकार  को

 भूमि  सुधार  और  उस  से  सम्बन्धित  सभी

 समस्याझ्ों  का  विचार  कर  के  जिस  तरह  का

 विधेयक  इस  सदन  में  उपस्थित  करना  चाहिये
 था,  वैसा  नहीं  किया  गया  है  भौर  इस

 दृष्टि  से  यह  विधेयक  प्रधूरा  है  भौर

 आपूर्ण है  भौर  इस  के  मूल  में  भूमि  सुधार की
 कोई  समसन्वित  योजना  नहीं  दिखाई  देती  ।

 जहा  तक  १५  गावों  को  विधेयक  के

 प्रन्तर्गत  लाने  का  ्षन  है  उस  से  किसी  को

 मतभेद  नहीं  है  छेकिन  झभी  यह  प्राशा  प्रकट

 की  गई  कि  भूमि  सुधार  से  सम्बन्धित  झन्य

 पहलुधो  पर  सरकार  इसी  सच  में  एक  विधेयक

 लाये  तो  में  समझता  g  कि  इस  विधेयक  को

 थोडे  दिनो  के  लिये  रोका  जा  सकता  थ।  झौर

 सरकार  एक  ऐसा  विधेयक  ला  सकती  थी  जिस

 में  कि  केवल  १४  गावों  का  ही  विचार  नहीं

 होता  झौर  दिन  के  ग्रामीण  क्षेत्र  में  भूमि  सुधारो
 का  समस्वित  रूप  क्‍या  होगा  इस  का  मी  स्पष्टी-

 करण  किया  जाता  t  इस  दष्टि  से  यह  विधेयक

 सरकार  के  लिये  कोई  एक  बड़े  साधुनाद  का
 विषय  है,  ऐसा  मॉन  कर  मैं  नहीं  चलता  r

 एक  बात  की  भोर  इस  सदन  में  विवाद
 उठ  खड़ा  हुमा  है  कि  १६५४  भौर  १६५६  के
 बीच  में  इन  १५  गावों  के  झन्तरगत जो जो  भूमि  है
 उस  को  ले  कर  भ्रगर  कोई  उचित  खरीद
 फरोख्त  हुई  हूँ  तो  उन  को  तो  एग्जम्प्यान दे
 दिया  गया  है  लेकिन इस  से  पहले जि  हो  ने
 कि  भूमि  की  खरीद  फरोल्त  रहने  के  मकानों  के
 लिये  की,  उन  के  लिये  यह  विधेयक  दड़  के
 रूप में  लिया  जा  रहा  है।  भव  झगर  सरकार  ने
 देर  से  कानून  बनाया  भौर  ऐसा  कानून  बताया
 जिस  से  कि  जमींदार  किसानों  को  भ्रदालत  में
 ले  जा  कर  दो  साल  तक  उतझाने  में  सफल  हो
 गये  तो  इस  गलती  का  दंड  उन  लोगों  को

 नही  मिलना  चाहिये  जिहो  ने  कि  पिछले
 अ्रधिनियम के  श्राने से से  पूर्व  रहने  के  मकानों  के
 लिये  किसी  प्रकार  की  भूमि  T  क्रय  या  विक्रय

 किया  हो  भर  मै  समझता  हू  कि  इस  सम्बन्ध
 में  श्री  राधा  रमण  ने  जो  सशोधन  रखा  है
 उसे  स्वीकार  किया  जाना  चाहिये  1

 इस  के  साथ  ही  इन  दो  सालों  के  बीच  में

 जो  बजर  भूमि  है  उस  में  कुछ  ऐसा  क्षेत्र  भी  है
 जिस पर  खेती  की  गई  है  भौर  इस  विधेयक के
 अन्तगंत  झगर  भूमि  का  उपयोग  नान  एग्री-
 कनचरिस्ट  परपज  के  लिये  किया  गया  है  तब

 तो  एग्जम्प्चान  की  बात  माती  गई  है  लेकिन

 झगर  उस  पर  खेती  की  गई  है  तो  उसे  एग्जेम्पशन
 मिलेगा,  ऐसा  इस  विधेयक  को  दाब्दावलि  से  कम

 से  कम  स्पष्ट  नहीं  होता  |  में  समझता  हू  कि

 झगर  इन  दो  वर्षों  में  किसी  ने  प्रपने  परिश्रम
 से  बजर  भूमि  को  उपजाऊ  बनाना  है  भौर  झाज
 उस  पर  खेती  हो  रही  है  तो  उस  को  भी

 एजजम्प्शन  में  शामिल  किया  जाना  चाहिये  q

 जहा  तक  हरिजनों  को  भूमि  देने  का  श्रषन

 है  उस  में  किसी  को  मतभेद  लेही  छेकिन  हरिजन
 भाइयो  को  भूमि  देने  सात्र  से  ही  समस्या  हल
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 mat  होगी।  भुमि पर  खेती  बाड़ी  करमे  के  लिये
 साधन  चाहियें  ।  उस  के  लिये  हल,  बैल  भौर
 बीज  बमेरह  की  भावध्यकता  होगी भौर  बिना
 साथन  सम्पन्नता  के  उस  भूमि  का  उपयोग  भी
 क्या  होगा  ?

 झब  कहा  जाता  है  कि  नागपुर  कांग्रेस  के
 प्रस्ताव  के  झन्तर्गत  जिस  की  कि  कुछ  सदस्यों
 ने  चर्चा  की,  यद्यपि  वह  प्रस्ताव  झभी  तक
 कागज  में  ही  सीमित  है  अर  इस  विधेयक
 में  उच्त  के  बहुत  दर्शन  नही  होते,  उस  में  कहा
 गया  है  सहकारी  समितिया  बनाई  जायेंगी  ।
 मेरा  निवेदन  है  कि  झगर  हरिजनों  को  भूमि
 देने  का  उद्देष्य  उन  की  सामाजिक  प्रतिष्ठा  को

 बढ़ाना  है  जो  कि  भ्रावश्यक  है  तो  फिर  हरिजन
 भाई  उस  नागपुर  प्रस्ताव  के  झन्तगंत  स्वय
 स्वामी  नहीं  बनेंगे  बल्कि  जो  कोझापरेटिव
 फास्स  होंगे  उन  में  यह  नौकर  हो  जायेंगे  t
 कागज  में  भले  ही  उन  को  भूमि  के  स्वामित्व
 की  प्रतिष्ठा  प्राप्त  हो  जाये  लेकिन  गांव  का

 हरिजन  भाई  कोझ्ापरेटिव  फाम्सं  क्लेकटिव
 फार्म्स  में  बदल  जाने  से  सरकारी  मशीन  का

 एक  पूर्जा  मात्र  बन  कर  रह  जायेगा,  मजदूर
 हो  जायेगा  ।  अगर  इस  सुधार  का  उद्देश्य
 हरिजनों  को  प्रतिष्ठा  प्रदान  करता  है  तो  मेरा
 निवेदन  है  कि  इस  से  वह  जाप  का  उद्देश्य
 पूरा  नही  होगा  भौर  उत्पादन  बढ़ाना  है  तो  मेरा
 निवेदन  है  कि  इस  उद्देश्य  के  तो  पूरा  होने  की
 सम्भावना  ही  नहीं  है  1  झगर  इस  विधेयक
 में  अधिकतम  जोत  की  सीमा  निर्धारित
 नहीं  की  गई  है  तो  म ैसमझता  ह्‌  कि  यह  सरकार
 के  लिये  भच्छी  बात  नही  है।  सीमा  तो  निर्धा-
 रति  होनी  ही  चाहिये  ।  देश  में  खाद्यान्न  का
 उत्पादन  हम  घनी  खेती  के  द्वारा  ही  बढा
 सकते  है  लेकिन  भूमि  जिन्हें  दी  जानी  चाहिये,
 अहू  उस  का  उचित  उपयोग  कर  सकें  ताकि
 उत्पादन  बढ़  सके,  इस  बात  को  भी  समक्ष  को
 पधावश्यकता  है

 मुझ्राविजा  देने  के  सम्बन्ध  में  भी  कुछ
 चर्चा  की  गई  है  |  हमारे  संविधान  में  मुप्राविजे

 की  व्यवस्था है  भौर  मै  समझता हूं  कि  हस  विधे-
 यक  के भन्तर्गत  जो  मुभाविजे  की  दर  रखी
 गई  है  बह  जमीन  की  बढ़ी  हुई  कीमतों  को

 देखते हुए  ठीक  नहीं  है  1  न्याज  की  दर  भी  बहुत
 कम  है  ।  मुआविजे  की  दर  बढ़ानी  चाहिये  ।

 यह  मुभाविजे  का  भ्रधिकार एक  दुघारू  तलवार
 है  जो  कि  दानों  तरक  चल  सकती  है  |  जब
 किसान  से  जमीन  ली  जाय  तो  सरकार  एक्या-
 यर  करे  तब  भी  मुभाविजे  की  दर  कम  रहती
 है  तो  घगर  विधेयक  में  हम  स्थायी  तौर  पर

 यह  -यवस्था  कर  दें  जिस के  कि  [न्तर्गत  मुभा-
 विजा  कम  दिया  जाय  तो  उस  का  उपयोग
 किसानों  के  विदद्ध  भी  किया  जा  सकता  है  t

 जहा  तक  श्री  राधा  रमण  के  सशोषग
 का  सम्बन्ध  है  में  समझता  हूं  कि  समी  लोगो
 को  जिन्होंने  कि  क्रय  विक्रय  किया  है,  उन्हें
 उस  से  छुट  मिलनी  चाहिये  और  केवल

 सन्‌  १६५६  तक  ही  नहीं  बल्कि  इस  विधेयक
 के  ऐक्ट  बनने  तक  भी  भ्रगर  हम  यह  छुट
 दे  दें  तो  इस  में  किसी  को  कोई  भ्रापत्ति  नही
 होनी  चाहिये।  a  इस  से  अधिक  मुझे  झौर

 कुछ  नहीं  कहना  है  1

 Shri  Datar:  While  I  was  following
 the  arguments  and  the  points  raised
 by  hon  Members,  I  was  surprised  to
 find  that  some  hon  Members  had
 suggested  that  the  छा  had  not  been
 sati.fying  the  legitimate  interests  of
 the  cultivators  or  the  agricultursts;
 on  the  other  hand,  another  hon  Mem-
 ber  suggested  that  the  interests  of  the
 urban  area  in  Delhi  ought  also  to  be
 taken  into  account  so  that  ultimately
 the  prosperity,  as  he  suggested,  of  the
 whole  nation  had  to  be  duly  consi-
 dered  Now,  m  between  these  two
 circumstances,  we  have  to  find  out
 what  is  the  best  and  what  ought  ordi-
 narily  to  be  the  priorities  for  consi-
 deration

 So  far  as  these  villages,  the  rural
 areas  of  the  Delhi  Administration,  are
 concerned,  naturally  we  have  to  give
 the  topmost  priority  to  the  interests
 of  the  agriculturists  or  the  cultivators
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 {Shri  Datar]
 Let  that  fact  be  made  very  clear,  that
 though,  so  far  as  Delhi  is  concerned,
 to  a  certain  extent  some  special  con-
 siderations  have  to  be  taken  into  ac-
 count,  the  most  important  pnority  has
 to  be  given  to  the  rural  population.
 That  is  the  purpose  that  was  before
 the  Delhi  Legislature  in  passing  the
 Dethi  Land  Reforms  Act,  954  There-
 fore,  as  the  Home  Minister  pointed
 out  this  morning,  this  particular  legis-
 lation  is,  83  a  matter  of  fact,  one  of
 the  most  progressive,  if  not  the  most
 progressive,  piece  of  land  reform
 legislation  mm  the  whole  of  India,  I
 would  request  those  hon.  Members
 who  have  not  gone  closely  through
 the  provisions  of  the  original  Act  of
 954  to  see  what  revoluuonry  changes
 have  been  made  for  the  purpose  of
 investing  cultivators  with  proprictory
 or  bhoomidar:  rights.  You  will  find
 that  the  Delhi  Legislature  went  to
 the  farthest  extent  in  giving  very
 important  rights  to  different  classes
 of  cultivators,  and,  therefore,  to  that
 extent,  all  that  has  been  done  has  to
 be  considered  as  a  piece  of  highly  pro-
 gfessive  legislation.

 May  I  also  point  out  that  5  villages
 to  be  kept  aside  or  excluded  from
 operation  of  the  Act  of  1954,  be-

 cause  in  2956  it  was  considered  that
 they  ought  to  be  excluded  in  the  in-
 terests  of  the  development  of  urban
 areas,  because  the  Improvement  Trust
 had  either  issued  notifications  or  de-
 sured  to  have  all  that  area  for  the
 purpose  of  developing  Delhi  atself?
 May  I  also  point  out  that  the  area  in
 these  5  villages  was  fairly  large?  In
 fact,  m  this  area  there  were  2068  acres
 of  waste  land,  95l  proprietors  and
 535  tenants  or  occupants  The
 acreage  held  by  the  tenants  was  2956
 and  by  proprietors  6429  Therefore,
 this  was  as  very  large  extent  of  area
 to  which  the  Act  of  954  had  not  been
 applied  for  the  consideration  I  have
 already  pointed  out,  namely  for  deve-
 loping  Delhi  through  the  Improvement

 Trust,  But  when  it  was  found  that
 there  was  no  ummedaty  prospect  of
 using  this  particular  large  areu,  natu-'
 rally  Government  bad  to  consider  the
 question  of  allowing  the  cultivators  to
 have  the  fullest  benefit  under  the  Act
 of  1954.  That  is  the  reason  why  on
 Inghly  equitable  grounds  and  in  the
 interests  of  the  agriculturist  popula-
 tuon  this  exemption  has  been  removed,
 and  I  am  happy  that  at  least  so  far
 as  this  portion  of  the  Bill  is  concern-
 ed,  at.  has  been  welcomed  on  almost  all
 sides  except  by  one  hon.  Member  who
 contended  that  the  development  of
 Delhi  should  be  taken  into  account  and
 this  exemption  ought  not  to  have  been
 taken  away  because  ultimately,  ac-
 cording  to  him,  the  prosperity  of  Delhi
 might  mean  the  prosperity  of  India.
 To  a  small  extent,  this  is  true,  but  this
 prosperity  of  Delhi  cannot  be  set  up
 against  the  prosperity  which  we  de-
 sire  the  agricultural  population  to
 have  That  is  the  reason  why  it  has
 been  found  necessary  to  remove  this
 exemption  and  to  have  the  Act  of
 954  apply  to  all  these  areas

 Now,  during  the  intervening  period,
 certain  events  have  happened  They
 have  to  be  taken  into  account.  So
 far  as  these  5  villages  are  concerned,
 they  ought  to  get  all  their  nights  on
 the  footing  that  the  956  Act  had  not
 been  passed,  that  1S,  their  rights  have
 to  relate  back  to  the  date  when  the
 Delhi  Land  Reforms  Act  was  passed.
 And  for  that  purpose,  it  was  rightly
 pointed  out  that  if  there  were  decrees,
 then  those  de.rees  also  would  have  to
 be  annulled  by  the  legislature  with  a
 view  to  give  effective  benefit  to  the
 people  of  these  5  villages  But  of
 there  are  any  transferees  for  value,
 without  any  particular  notice,  because
 they  did  not  believe  that  this  parti-
 cular  exemption  would  be  taken  away,
 then  according  to  one  of  the  most  im-
 portant  principles  of  law,  if  those
 particular  transferees  are  bona  fide,
 naturally  their  mterests  have  to  be
 protected.



 asx  Delhi  Land  Reforms  MAGHA  a,  780)  (SAKA)

 28.47  hrs.

 (Ma.  Depury-Sreaker  m  the  Chair)

 .  ¥  I  fail  to  understand  what  Shr  CK.
 Nair  means  when  he  says  that  the
 vendors  or  sellers  should  not  be  pro-
 tected,  if,  for  example,  there  has  been
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 (Amendment)  Bil  aga

 tirely  wrong;  perhaps  it  is  an  wwa-
 healthy  view  that  he  is  holding.

 Then  I  would  make  a  reference  to
 Shri  P  8.  Daulta  He  contended  that
 so  far  as  the  waste  land  in  the  pos-
 session  of  these  private  persons  waa
 concerned,  when  it  had  to  vest  m  the &  particular  sale  which  is  unconsciona-  —~—.80n  sabha,  a  larger  amount  of  com-

 ble,  it  is  open  to  the  vendor  to  take
 action  agaist  it  and  to  have  it  set
 aside”  under  the  ordinary  civil  law.
 What  happens  is  that  whatever  might
 be  the  particular  facts  of  the  case,
 ordinarily  a  vendor  receives  some
 consideration  and  then  only  parts
 with  possession  or  title  Therefore,  it
 as  that  the  question  of  the  honesty  of
 transaction  comes  in  so  far  as  the  pro-
 terion  to  he  given  jo  a  how  fide
 purchaser  or  transferee  is  concerned

 Shri  C,  K  Nair:  What  about  the
 motive  of  the  sellei?

 Shri  Datar:  So  far  as  the  law  i5
 concerned,  the  motive  is  entirely  im-
 material  I  may  repeat  that  if  a  parti-
 cular  transaction  is  unconscionable,
 we  have  got  provisions  under  the  Con-
 tract  Act  under  which  such  a  sale  or
 agreement,  whatever  it  is,  will  be
 set  aside  That  is  for  the  purpose  of
 safeguarding  the  legitimate  interests
 of  a  person  who  cannot  protect  his
 own  mitciests  or  who  falls  into  the
 clutches  of  another  person,  namely,  a
 purchaser  But  here  we  are  concern-
 ed  with  the  question  of  bona  fide  pur-
 chaser  and  the  word  bona  fide  i»  there
 to  show  that  there  cannot  be  any
 unconscionable  transaction  as  such
 That  why  that  expression  has  been
 used  Therefore,  their  interests  have
 to  be  protected  consistently  with  the
 other  overriding  interests  of  the  per-
 sons  m  whose  interests  the  legislation
 te  to  be  passed

 Shri  C.  K.  Nair:  Is  not  this  word
 coined  to  camouflage  the  intention  of
 the  legislation?

 Shri  Datar:  I  am  afraid  there  is  no
 camouflage  Let  not  the  hon  Mem-
 ber  go  on  with  the  feeling  that  all
 this  has  been  a  camouflage  It  is  en-

 pensation  should  be  paid  I  believe,
 he  stated  ten  times  the  market  value
 or  some  such  thing  I  am  afraid,  here
 two  circumstances  should  be  taken
 mto  account  This  is  not  an  acquisi-
 tion  by  Government  for  public  pur-
 poses  If  the  land  is  not  a  waste  land,

 the  land  is  duly  cultivated,  then  2
 cannot  vest  in  the  gaon  sabha  at  all.
 Secondly,  here  you  will  also  kindly
 understand  that  when  the  fand  mw  a
 waste  land  of  a  private  owner  it  does
 not  go  to  anybody  else  for  any  parti-
 cular  purpose,  but  it  vests  with  the
 whole  body  of  the  villagers  called
 gaon  sabha  That  is  one  of  the  pecu-
 harities,  one  of  the  special  features  of
 the  Bill,  that  the  waste  lands,  if  there
 are  any  in  a  village,  ought  not  to  re-
 main  as  waste  lands  but  they  should
 be  used  for  proper  and  legitimate  pur-
 poses  That  is  the  reason  why  one  of
 the  most  mmportant  points  in  the  Act
 of  954  was  the  creation  of  gaon  sabha,
 Therefore,  all  these  waste  lands  go
 only  to  the  whole  village  as  a  unit,
 and  the  unit  includes  the  farmer,  the
 owner  or  the  cultivator  of  the  land  if
 at  all  he  cultivates  it  Under  these
 circumstances,  may  I  point  out,  there
 is  no  substance  in  that  particular  con-
 tention

 May  I  also  invite  his  attention  to
 the  analogy  of  Punjab  itself  where
 such  lands  vest  m  the  gaon  sabha
 without  any  compensation  at  all?  Let
 not  the  hon  Member  forget  this  parti-
 cular  circumstance

 The  third  point  he  made  was  that
 interest  should  be  paid  at  a  higher
 rate  Now,  when  the  amount  of  com-
 pensation  is  not  paid  until  it  ss  paid
 interest  is  at  the  rate  of  20  per  cent.
 This  is  the  rate  of  interest  that  we
 have  accepted  from  the  UP  law  on
 the  subyect  of  abolition  of  zamindari
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 {Shri  Datar]
 system  and  lend  reforms.  Therefore,
 we  are  in  good  company  so  far  as  the
 question  of  interest  is  concerned

 Then,  Shri  Radha  Raman  ww  just
 going  to  move  a  particular  amend-
 ment  Iam  going  to  accept  the  prin-
 ciple  of  the  amendment  and  I  am  going
 to  suggest  certain  amendments  so  as
 to  bring  it  in  hne  with  the  spirit  of
 this  Bill  One  hon  Member,  I  think
 it  wes  Shri  Daulta  himself,  was  very
 nervous  that  I  was  going  to  accept  his
 amendment  May  I  tell  him  that  here
 we  have  to  take  into  account  all  the
 interests  which  were  advocated  by
 another  hon  Member  Therefore,  that
 amendment  will  have  the  effect  of
 protecting  such  transfers  for  non-agri-
 cultural  purposes  that  have  taken
 place  up  to  October,  956  This  was
 the  date  on  which  the  earlier  Act  was
 passed  Then  certain  difficulties  were
 created  There  were  some  litigation
 ete  and  on  account  of  that  nothing
 could  be  done  Therefore,  this  is  a
 material  date  We  go  back  until  that
 date—not  only  to  the  time  when  the
 Land  Reforms  Act  of  954  came  into
 operation,  but  even  before  The  ob-
 ject  is  that  :f  due  to  ignorance  of  what
 i  going  to  happen  in  the  future  cer-
 tain  transactions  have  been  made
 certain  lands  have  been  sold  in  plots
 all  those  will  be  saved,  especially  so
 far  as  uncultivated  lands  are  concern-
 ed  if  they  are  for  non-agricultural
 uses  Naturally,  as  I  have  pointed
 out,  bona  fide  transferees  have  always
 to  be  protected  That  is  the  reason
 why  I  am  going  to  accept  the  amend-
 ment  of  Shri  Radha  Raman  with  cer-
 tain  verbal  changes

 Then  there  is  one  more  amendment
 namely,  amendment  No  6,  which  I
 am  going  to  accept  It  says  that  all
 rules  made  under  this  Act  shall  be
 lad  for  not  less  than  thirty  days
 befere  both  Houses  of  Parliament,  and
 it  will  be  open  to  consideration  07
 revision  if  found  necessary  by  both
 the  Houses  of  Parliament

 So  far  as  other  portions  are  con-
 cerned,  I  may  point  out  that  we  have

 (Amentnent)  BI  a

 tried  to  go  to  the  farthest  extent  to
 protect  the  interests  of  these  cultiva-
 tors  That  was  the  reason  why  this:
 particular  Bull  was  passed  in  954
 We  are  making  changes  only  for  the
 purpose  of  improving  its  utility

 A  point  has  been  made  with  regard
 to  the  5  villages.  But,  another  point
 should  also  be  noted  so  far  as  the
 formation  of  the  gaon  sabha  is  con-
 cerned  There  was  some  discrepancy
 in  the  wording  of  the  two  Acts  passed
 by  the  then  Delhi  Legislature  regard-
 ing  the  exact  composition  of  a  gaon
 sabha,  whether  it  should  consist  of  all
 adult  residents  of  the  place  or
 whether  it  was  to  consist  of  all  the
 voters  On  account  of  row  amiogory
 which  remained  there  nothing  could
 be  done  That  is  the  reason  why
 this  particular  Bull  has  been  brought
 forward  with  the  object  of  remov-
 ing  this  particular  discrepancy,
 and  for  having  a  uniform  provision  of
 law  so  far  as  this  is  concerned  There-
 fore,  I  would  point  out  that  the  sooner
 we  have  an  enactment  on  this  subject
 the  better

 Shri  Vajpayee  contended  that  we
 might  wait  till  the  question  of  ceiling
 itself  is  settled  That  will  be  duly
 eonsidered  And,  as  the  Home  Mhinis-
 ter  pointed  out,  it  is  our  desire  to
 have  an  amending  Bll  as  early  as
 possible—if  it  is  possible  within  this
 session  or  at  least  during  the  next
 session  That  is  our  object  But,  it
 would  not  be  advisable  in  the  interests
 of  these  people—espec  ally  the  villag-
 ers  of  these  I5  villages—to  hold  up
 the  whole  work,  the  formation  of  the
 gaon  sabhas  and  also  the  benefits
 made  available  to  the  people  concera-
 ed

 Shri  द  P  Nayar  (Quilon)  Have
 all  the  points  been  covered?

 Mr  Deputy-Speaker:  If  any  be
 made  that  can  be  covered  later  when
 we  discuss  the  Bull  clause  by  clause

 The  question  is:
 “That  the  Bill  further  to  amend

 the  Delh:  Land  Reforms  Act,  954
 be  taken  into  consideration  "

 The  moteoon  waz  adopted.
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 Mr,  Deputy-Speaker:  Is  Shri  Gar-
 hadi  moving  his  amendment?

 Shri  Ajit  Singh  Sarhadi:  No,  Sir.

 Mr.  Deputy-BSpeaker:  The  question
 is:

 “That  clauses  2  to  4  sland  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  to  4  were  added  to  the  Bull

 Clause  5—  (Amendment  of  section  7)

 Shri  Datar:  Sir,  |  move:

 Page  3,  line  2,—

 for  “l958"  subst:tute  “1959"

 Shri  Radba  Raman:  Sir,  |  move  my
 amendment  No,  3.

 I  beg  to  move.

 Page  3,  line  0,—

 for  “during  the  period  specified  in
 sub-clause  (b)"  substwute  “up  to  the
 27th  October,  1956".

 Shri  Datar:  Sur,  amendment  No  3
 requ.res  some  change

 Shri  Radha  Raman:  If  the  hon
 Minister  reads  the  amended  form  I
 may  accept  it

 Shri  Datar:  I  would  accept  it  in  thi.
 form

 q  In  page  3,  lines  6—8,

 for  “during  the  period  commencing
 on  the  20th  day  of  July  ‘1954,  and  end-
 ing  with  the  27th  day  of  October
 1956,”  substitute  “at  any  time  before
 the  28th  day  of  October,  1956,"  and

 (a)  In  page  3,  for  l.nes  9—0,  sub-
 stitute  “(c)  acquired  by  a  bona  fide
 purchaser  for  value  at  any  time  before
 the  28th  day  of  October,  1956,  for
 Purposes  other  than  those  mentioned
 in  clause  (13)  of  section  3.”

 Shri  Radha  Raman:  I  find  that  the
 purpose  of  my  amendment  1s  served
 by  the  umended  form  which  the  hen
 Minister  has  read  out,  I  accept  it

 Shri  Ajit  Singh  Sarhadi:  Sir,  [
 Tove:

 Page  3,  line  5,—

 for  "27th  day  of  October,  1956,”
 Substitute  “Sist  day  of  December,
 ‘1988,",

 I  have  sought  for  the  extension  of
 the  date  to  3ist  December.  ‘1956.

 Shri  K.  8.  Ramaswamy  (Gobichet
 ipalayam)  I  have  an  amendment
 No  6

 Mr,  Deputy-Speaker:  But  that  doe;
 hot  relate  to  clause  5

 Shri  C  K.  Nair:  I  move  my  amend-
 ment  No  9  I  beg  to  move:

 Page  3,—
 omit  fines  9  and  [¢

 Mr.  Deputy-Speaker:  So,  amend-
 ments  Nos  8,  9,  3  as  amended  and  4
 are  before  the  House  now  Should  I
 but  them  to  the  vote  of  the  House?
 The  hon  Members  have  already
 spoken

 शो  नकल  प्र  7कर  :  उपाध्यक्ष  महोदय,
 राधा  रमण  जो  का  जो  सल्नोधन  है,  मैं  उस  का
 विरोध  करता  ह्  शौर  उस  के  लिये  एक  विशेष
 कारण  है  कि  जो  किसान  हैँ  उन  की  भूमि  को,
 झौर  जैसा  कि  बजर  जमीनो  के  बारे  में  कहा
 जाता  है,  बहुत  जमीनें  ऐसी  है  किसानों  की

 जिन्हें  जमीदारों  ने छुड़बा  ली  और  उसी  को
 प्रोटैक्शान  देने  के  लिये  यह  संशोघन  लाया  गया

 है  1  मै  थोडे  में  कह  सकता  हू  कि  इस  तरह  के

 बहुत  से  केसेज  है  दिल्ली  के  अन्दर  ।  जब
 चकबन्दी  हुई  तो  चकबन्दी  के  झन्दर  किसान
 के  कब्जे  में  जो  जमीन  भी--में  चाहूगा  फक
 माननीय  मत्री  जी  इस  बात  को  अच्छी  तरह
 समझ  लें  ---उन  के  सम्बन्ध  में  जमीदारों  ने
 मिल  कर  उन  किसानों  को  इस  बात  पर  राजी
 कर  लिया  कि  वह  बजर  जमीन  ले  ले  भौर
 जो  काइत  की  जमीन  यो  वह  जन्हों  से  अपने

 हाथ  में  ले  ली  यह  कह  कर  कि  उस  को  ज्यादा
 जमीन  मिलेगी  |  इस  तरह  के  बहुत  से  किस्से

 है  दौर  मुझे  डर  है  कि  बह  सब  लोग  जो
 इन  बजर  जमीनों  में  है  उन  से  बेदखल
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 [श्री  नल  प्रभाकर  )

 हो  जायेंगे  क्योंकि  जमीदारों  मे  उन  बंजर
 जमीनों  को  बेच  दिया  है  भौर  एक  बहुत  बड़ा

 हंगामा  लड़ा  हो  जायेगा  ।  में  चाहता  हु  कि
 माननीय  मत्री  इन  सब  बातों  को  देख  लें,
 विचार  लें  पौर  सांच  ले  ।  उस  के  बाद  ही  इस
 सक्योधन  को  स्वीकार  करे  ।

 शी  wo  fio  बौलता  :  जनाब  डिप्टी
 स्पीकर  साहब,  मुझे  मिनिस्टर  साहब  से  जो

 खतरा  था  वह  मैं  सुन  रहा  हू  कि  दुरुस्त  खतरा
 था  1  इस  तरमीम  क ेबारे में  जो  मेरे  लायक
 दोस्त  भानरेबल  मैम्बर  साह  रख  चूफे  है
 मिनिस्टर  साहब  कबूल  करने  के  लिये  कह

 चुक ेहैं  -  उस  के  बाद  मैं  इस  बिल का  बिल्कुल

 हिमायती  नहीं  हू  और  जो  कुछ  में  न  पहले
 कहा  था  वह  सारे  का  सारा  विधड़ा  करता  हूं
 क्योकि  बिल  का  जो  मकसद  था,  वह

 फेल  हो  चुका।  जो  जमीनें
 मालिकों  ने  जागी  दारो  ने  हासिल  की  थी,

 वह  सब  बेदखल  हो  जायेगी  भौर  बिक  जायेंगी  ।
 मैं  प्रानरेबल  मैम्बर  के  साथ  मुत्तफिक
 ह्  जो  बोनाफाइड  पर्चेजर  है  उन  में  एक  भी
 दाख्स  ऐसा  नहीं  जिस  के  बोना हाइड  पचेज

 को  बेलेंज  किया  जा  सके  ।  इस  अमेंडमेंट को

 कबूल  करने  के  बाद  इस  ऐक्ट का  सारा
 परपज  जाया  हो  रहा  है  भौर  यह  पअमेडमेंट

 कतई  कबूल  करने  लायक  नहीं  है  ।

 थी qo  g  वायर  .  मेरा  कहना  यह  है
 कि  इस  प्रमेंडमेंट  को  स्वीकार  करने  से  कोई
 फायदा  नहीं  |  ग्रारिजिनल  ऐक्ट  में  भी  है
 झौर इस  मे ंभी  बोना  क़ाइड  पं्चेंजर को को  स्वीकार
 किया  गया  है  ।  में  है है. ह  हु  कि  भाखिर  यह

 क्या  बात  है  ?  मैं  यहां  पर  बोताकाइड  पर्चेजर

 का  सवाल  नहीं  उठा  रहा  हू  -  प्चंज  करने
 बाले  सब  बोनाफ़ाइड होते  है  -  बहू  मकान
 बनाने  के  लिये  छोटे  छोटे  टुकडे  लेते  है  ।
 खास  कर  जैसा  सरदार  साहब  ने  फरमाया

 उस  में  बहुत  से  रिफ्यूजी  भी  है  भौर  लोभर
 मिडल  क्लास  के  भी  बहुत  से  लोग  हैं|  हमें

 इत  में  कोई  एतराज  नहीं,  हमारा  एतराज  यह
 है  कि  जो  जमीदार  इस  कानूस  के  परपज

 को  खत्म  करते  के  लिये,  डिफीट  करने  के  लिये,
 कोशिश  करते  है,  उन  के  खिलाफ  प्राप  क्या
 करत ेहै

 ?
 जो  पभपने  मकसद  के  लिये  मुजा-

 हिरों  को  डिप्राइव करने  की  कोशिश करते  हूँ
 उन के  लिये  भाप  से  क्‍या  किया  ?  जहां तक
 जमीन  का  ताल्लुक  है,  उस  में  बोनाफाइड
 का  सवाल  तो  बेबने  वाले  पर  आता  है  q

 हमें  बेचने  वालो  के  इरादे  पर  दाक  है।  बहू
 उस  को  बेच  चुका है  भौर  उस  का  पैसा  भी  हड़प
 कर  लिया  है।  उस  पैसे  का  हकदार  भाखिर

 कौन  है?  उस  पेसे  iT  हकदार श्गर  कोई  है
 तो  दो  झादमी है  nl  भ्रगर  बजर  जमीन  है  तो
 उस  का  भ्रसली  मालिक  भौर  झगर  मुजाहिरे
 के  पास  वाली  जमीन  बेबी  गई  है  तो  मुजाहिरे
 को  हक  है  और  उस  को  भमिधारी  का  हक

 पहुचना  चाहिये  a  असल में  सतत  १६५४ में  जब
 यह  कानून  बन  चुका  था  तभी  से  खीरे
 जिवने  लगी  थी  भौर  उस  में  भमेडमेट

 सन्‌  १६५६  में  लाया  गया  इस  लिये  १६५६
 तक की  खरीद पर  शक  किया  जा  सकता  है।
 उसे  अदालत  में  क्वेदचन  किया  जा  सकता
 है  |  ऐसी  बहुत  सी  जमीन  उस  वक्‍त  से  छोटे
 छोटे  आदश्यों  ने  खरीद  रखी  है  झब
 सवाल  यह  है  कि  झाखिर  प्रदालत  में  जो

 भूमिघर  है  वह  इस  को  क्वेश्चन  कर  सकता

 है  या  नही  कि  जो  सो-काह्ड  जमींदार  है
 उस  को  जमीन  बेचने  का  हुक  था  था  नहीं
 wa  are  हम  इस  चीज  का  झदालत  पर  भी

 छोड़  दे  तो  मुझे  एंतराज  नहीं  ।  लेकिन  हम
 कहते  हे  पालियामेट  उन  का  पक्ष  क्‍यों  ले  ?

 उन  को  हम  क्यों  बोनाफाइड  करार  दे  दे  ?

 हमे  जमीदार  के  ऊपर  शक्  है  जिस  ने  गरीब

 मुजाहिरे  का  डिप्राइव  करने  के  लिये  प्रपनी
 जमीन  बेची  और  एपया  ले  लिया  1  भगर  हम

 इसे  मान  भी  ले  तो  यह  पैसा  यानी  जो  जमीत
 की  कीमत  है  वह  भूमिधर  को  जानी  चाहिये

 और  जैसा कि कि  हामारे  पूर्वंवक्ता ने  कहा  था
 कि  सचमुच्र में  जो  इस  बिल का  मकसद  था
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 र्स्को  हम  इस  अमेंडनेंट  से  दिफीट  करते  है।
 इंदतिये  जो  झमेडमेंड  राभा  रमण  जो  ने

 पैश  किया  है  में  उस  का  विरोध  करता  हू  1

 Shri  Datar:  May  I  point  out  that  all
 the  hon  Members  who  have  spoken
 are  under  a  musapprehension  so  far
 ag  the  acceptance  of  this  amendment
 is  concerned  The  amendment  is  for
 the  purpose  of  removing  all  the  diffi-
 culties,  legitimate  and  proper,  and  not
 otherwise,

 I  should  also  like  to  add  that  for
 the  purpose  of  making  Shr:  Radha
 Raman's  amendment  clear,  I  am
 adding  the  following  to  clause  5  I
 have  read  only  one  part  of  the  amend-
 ment  What  I  propose  in  this  amend-
 ment  ts  a  slight  change  m  sub-clause
 {c)  The  second  part  of  the  amend-
 ment  1.

 Page  3,  lines  9  and
 clause  (ec),  substitute

 “(e)  acquired  by  a  bona  fide
 purchaser  for  value  at  any  time
 before  the  28th  day  of  October,
 ‘1956,  for  purposes  other  than
 those  mentioned  in  clause  (13)
 of  section  3"

 10,  for  sub-

 In  order  to  clarify  the  position,
 these  two  amendments  must  be  taken
 together

 Mr.  Depnty-Speaker:  The  question
 is

 Page  3,  line  8,—

 for  “27th  day  of  October,  1956",
 substitute  “3ist  day  of  December,
 1958”

 The  motion  was  negatwed.

 Mr.  Deputy-Speaker:  The  question
 is

 Page  3,—
 omit  lines  9  and  0

 The  motion  was  negattved.

 Shri  Datar:  That  means  sub-clause
 {e)  of  clause  50४)  (u)  remains  as
 it  is

 Mr.  Deputy-Speaker:  Now,  I  shall
 put  amendment  No  3  of  Shri  Radha

 Raman,  as  amended  by  the  hon.  Minis-
 ter  The  question  is:

 Q)  Page  3,  in  lines  6—8,—

 for  “during  the  period  commencing
 on  the  20th  day  ot  July,  1954,  and
 ending  with  the  27th  day  of  October,
 1956,”

 substitute  “at  any  time  before  the
 28th  day  of  October,  1956,"

 (u)  In  page  3,  for  lines  9  and  0,—
 substitute  “(c)  acquired  by  a  bona

 fied  purchaser  for  value  at  any  tume
 before  the  28th  day  of  October,  1956,
 for  purposes  other  than  those  men-
 tioned  in  clause  (13)  of  section  3”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 iw.

 Page  3,  line  22,—
 for  “1958”  substitute  ‘I959"

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 8
 “That  clause  5,  as  amended,

 stand  part  of  the  Bill”

 The  motion  was  adopted.

 Clause  5,  as  amended,  was  added  to
 the  Bul

 Clause  ~~  (Amendment  of  section  ii)

 Amendment  made"

 Page  3,  for  lines  33  and  34,  substitute—

 “§  In  section  l  of  the  principal
 Act,  in  sub-section  (2),  for  the
 portion  other  than  the  proviso,  the
 following  shall  be  substituted,
 namely  —”

 {Shn  Datar]

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  6,  as  amended,
 stand  part  of  the  Bill”

 The  motion  was  adopted
 Clause  6,  as  amended,  was  added  to

 the  Bill.
 Clauses  7  to  4  were  added  to  the  Bill.
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 Clause  19—(Sudstitution  of  new  sec-
 thon  for  section  33)

 Mr.  Deputy-Speaker:  Any  amend-
 ments  to  clause  i2°

 Shri  C.  K.  Nair:  |  want  the  deletion
 of  this  clause

 Mr.  Deputy-Speaker:  When  did  he
 give  the  amendment?®

 Shri  C.  KE.  Nair:  Just  now

 Mr,  Deputy-Speaker:  That  cannot  be
 admitted  unless  it  is  acceptable  to
 the  Minister  My  difficul.y  is  that  the
 rules  do  not  permit  me

 Shri  C.  हू,  Nair:  I  can  speak  on  the
 clause  This  clause  puts  a  restriction
 on  the  sale  of  land  by  a  bhurmidar  who
 Possesses  less  than  8  acres  In  a  city
 like  Delhi,  especially  in  the  periphery,
 there  25  a  great  race  for  the  purchase
 of  land  The  poor  kisan  cannot  make
 himself  self-supporting  with  8  acres,
 Jnless  it  is  an  economic  unit  If  he
 sells  even  one  acie,  he  may  earn  per-
 haps  Rs  10,000,  wh.ch  he  can  invest
 In  some  business  and  carry  on  his
 livehhood  So,  I  wonder  why  this
 restriction  should  be  put  on  the  poor
 kisan  who  owns  less  than  8  acres  of
 land

 As  a  matter  of  fact,  there  are  many
 People  who  possess  less  than  §  acres
 But  this  restriction  is  put  on  those
 who  possess  more  than  8  acres,  but
 still  are  prohibited  to  sell  land  which
 may  reduce  their  possession  to  less
 tham  8  acres  So,  I  appeal  to  the  hon
 Miruster  to  reconsider  this  matter
 After  all,  we  are  not  going  to  gain
 much  by  this  nor  are  we  going  to  en-
 courage  cultivation  Of  course,  we
 are  very  much  mterested  in  agricul-
 tural  production,  but  will  this  small
 restriction  on  the  poor  land-owner
 inerease  our  production  much’?  The
 hon  Minster  may  kindly  reconsider
 this

 Shri  Datar:  May  I  point  out  that
 what  the  hon,  Member  has  suggested

 (Amendment)  BIR  262

 will  do  the  greatest  disservice  to  the
 agriculturists?  The  demure  is  that
 they  should  have  a  minimum  acreage of  land  with  them  for  agriculture ~ That  is  the  reason  why  there
 has  been  a  prohibition  in  respect  of
 transfers  below  8  acres.  As  you  will
 find,  these  8  acres  are  “standard  acres”
 in  the  sense  that  ther  quality,  yield-
 ing  capacity,  etc.  have  been  taken  into
 consideration  The  original  Act  makes
 it  clear  that  the  desire  i5  that  it  should
 be  an  economic  holding  for  a  proper
 livelhood  of  an  ordinary  family  of
 about  5  persons  So,  the  hon  Mem-
 er's  suggestion  cannot  be  accepted

 Shri  Radha  Raman:  ]  want  a  word
 of  clarification

 Mr.  Deputy-Speaker:
 Nin  ster’s  specch?

 After  the

 Shri  Radha  Raman:  Yes  In  the
 case  of  less  than  8  acres  of  land,  is
 acqu  sition  by  the  Government  also
 prohibited?

 That  is  an  entirely  different  ques-
 tion  4  will  be  governed  by  the
 Land  Acquisition  Act  That  ws  शान
 tirely  immaterial  here

 Mr  Deputy-Speaker:  The  question

 “That  clause  3  stand  part  of
 the  Bill”

 The  motion  was  adopted.

 Clause  12,  was  added  to  the  छा

 Clauses  3  to  8  were  aded  to  the  Bull

 New  Clause  I8A

 Shri  K.  s.  Ramaswamy:  I  have  got
 my  amendment  No  6

 Shri  Datar:  I]  am  going  to  accept  it

 Shri  K.  8,  Ramaswamy:  I  beg  to
 move

 Page  7,-—
 after  line  i,  insert—

 “184  In  section  79  of  the  prin-
 cipal  Act,  after  sub-section  (3)
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 the  following  sub-section  shall  be
 added,  namely: —

 4(8)  All  rules  made  under  this
 Act  shall  be  laid  for  not  less  than
 thirty  days  before  both  Houses  of
 Parliament  as  soon  as  possible
 after  they  are  made  and  shall  be
 aubject  to  such  modifications  as
 Parliament  may  make  during  the
 session  in  which  they  are  so  laid

 i
 the  session  immediately  follow-

 Eg
 on

 Mr.  Deputy-Speaker:  The  question

 Page  7,—

 after  line  l,  msgert—
 88  In  section  191  of  the  prin-

 erpal  Act,  after  sub-section  (2)
 the  following  sub-section  shall  be
 added,  namely
 (3)  Al  rules  made  under  this
 Act  shall  be  laid  for  not  less  than
 thirty  days  before  both  Houses  of
 Parliament  as  soon  as  possible
 after  they  are  made  and  shall  be
 subject  to  such  modifications  as
 Parliament  may  make  during  the
 session  m  which  they  are  so  laid
 or  the  session  immediately  follow-
 ing  pur

 The  motion  wa:  adopted

 Mr.  Deputy-Speaker
 4

 The  questio:

 “That  clause  I8A  stand  part  of
 the  Rill”

 The  motion  was  adopted

 Clause  8A  was  added  to  the  Brill

 Clause  9  was  added  to  the  Bill

 Clause  20.—(Certam  decree.  anil
 orders  to  be  and  void)

 Amendment  made
 Page  8,  lines  I6  and  7

 for  “on  the  date  of  the  commencc-
 ment  of  this  Act”  substitute  “im-
 mediately  before  the  date  on  which
 this  section  comes  into  forcc”

 [Shn  Datar]

 (Amendment)  Bill  364

 Mr.  Deputy-Speaker:  The  question
 uw

 “That  clause  20,  as  amended,
 stand  part  of  the  Bill”

 The  motion  was  adopted

 Clause  20,  as  amended,  was
 to  the  Bill

 added

 Clause  :  (Short  title  and  com-
 mencement)

 Amendment  made

 Page  l,  line  4,—
 for  “I958"  substitute  “1959”

 {Shri  Datar]
 Mr  Deputy-Speaker

 is
 The  question

 “That  clause  I,  as
 stand  part  of  the  Bill”

 amended,

 The  motion  was  adopted

 Clause  l,  6५  amended,  was  udded  to
 the  Bill

 Enacting  Formula

 Amendment  made

 Page  I  line  |

 for  ‘ninth  Year”  substitute  ‘Tenth
 year”.

 {Shn  Datar|

 Mr  Deputy-Speaker  The  que-tic
 6B

 ‘That  the  Enacting  Formula  as
 amended  stand  part  of  the  Bill”

 The  motion  ter  adopted

 The  Enactng  Formula  a.  amended
 uas  added  to  the  Bill

 The  Title  wa,  added  to  the  Bull

 Shr:  Datar.  |  move

 ‘That  the  B.ll  as  amended  be
 passed”
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 Mr.  Deputy-Speaker:  The  question  BUSINESS  ADVISORY  COMMITTEE
 in:

 “That  the  Bill,  as  amended,  be
 passed”,

 The  motion  was  adopted.

 Trory-rounTa  Rerort
 Shri  Rane  (Buldena):  I  beg  to  pre-

 sent  the  Thirty-fourth  Report  of  the
 Business  Advisory  Committee.

 Lt  brs.
 The  Lok  Sabha  then  adjourned  dill

 Eleven  of  the  Clock  on  Wednesday,
 the  llth  February,  i959/Magha  22,
 880  (Saka)

 tit
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 {  Dany  Dewer  )
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 107
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 FOR  ADJOURN-

 tothe  moving  of  an  me
 ment  motion  given  of
 by  Sarvashri  F  M.  Banerjee and  iT.  K,

 Tengen the  situation  sri-
 sing  out  of  the  took-

 in  Raza  and  Su-

 r2I-22
 I24-23

 I2§
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 MOTION  OF  PRIVILEGE  -

 The  Speaker  held  to  be  in  order
 sought the  matter  of  pri

 to fo  be
 raised

 certain  remar'!
 Shri  M.  0.
 letter  to  the  Prime  Minister
 as  reparted  m  the  press  on
 the  r7th  January,  1959,
 and  gave  his  consent  to  the
 member  asking  for  leave  of

 ra
 House  to  rmse  the  ques-

 in,
 As  objection  was  taken  to  leave

 being  granted,  the  Speaker
 re  =

 those  who  were
 in  favour  of  leave  being  gran-
 ted  to  mse  in  their  places.
 Not  less  than  25  members
 having  sen  accordingly,  the
 Speaker  declared  that  the
 Howse  had  grante  |  leave.

 Shri  [lirendra  Nath  Mukherjee
 then  moved  the  followinp
 mouon  i
 “That  the  attention  of  the

 House  having  been  drawn
 by  some  honosrable  Mem
 bers  on  Feoruary  10,  1959,
 to  a  letter  written  to  the
 rune  Minister  ps  his
 Soeual  Assistant  Shri
 M  ©  Mathai  amd  mate
 Palske  ay  Pata  rm
 ey,  Liroaph  pr  «ree
 lease  ov  othe  Pom  =  Mi
 muster’s  Sevrelarat  atl
 the  Press  Information
 Bureau  of  the  G  wernment
 of  Tn  ain  which  the  sar
 M  0  Mathat,  aster  ala,
 remark.

 ‘Bat  the  ever  meunting  ten-
 dems  ie  AAT  Parhament
 and  our  Press  0  atlack
 publn  scrsamis  withour
 caring  to  verify  tas  ds
 having  ॥  devastatingly  de~
 moralsing  erie"  Cinder
 such  deph  rabh  womens
 very  few  sien  spocting
 pers  ns  Will  ware  te  ente,
 Gaverpmeat  ADVI  or
 public  ht’,

 The  Hlowse  resilses  that  the
 matter  be  referred  to  the
 Committee  of  Privileges  tor
 investigation  =  ands  report
 whether  the  above  mentioned
 remarks  of  Stu:  M.  oO  Ma-
 tha  made  pablic  through
 the  Pnme  Munuster’s  Se-
 cretarnat  and  the  Press  In-
 formation  Bureau  of  the  Gu-
 vernment  of  India  constitu-
 fe  an  adverse  reflection  on

 39  L.S.D.—-8

 (  228g’  Shoes  }

 _(एण,एनावड
 I40--72

 @MA

 MOTION  07  PRIVILEGE--
 contd,

 stitute  a  Contempt  Par-
 hament  and  alse  to  recom-

 were

 y  of  the  Notifica-
 tron  No,  GSR.  40  dated
 the  oth  January,  1959,
 under  sub-section  )
 of  Section  ३७  of  the  i
 dustrial  Disputes  Act,
 7947  making  certain  fur-
 ther  amendment  to  the
 Industnal  D:sputes  (Cen-
 tral)  Rules,  1957.

 (2)  A  copv  of  each  of  the  fol-
 lowing  Notifications  under
 sub-section  (3)  of  Sectuon
 4०  of  the  Displaced  Per-
 sons  (Compensation  and
 Rehabilitation,  ‘ct,  ‘1954,
 making  certam  further
 amendments  to  the  Dis-
 placed  Persons  (Compen-
 sauon  and  Rehaoihtation)
 Rules,  7955
 GSR.  No  274  R-

 Amdt.  XXVIII  dated
 the  20th  December.  I955

 2)  GSR.  No,  703  R-
 Amdt.  XXIX  dated  the
 24th  January,  7959

 Qa  A  copy  of  Nottica-
 cation  Nu  ‘5.0.  93
 dated  the  3rd  Jan,  ‘s9
 under  sub-section  ay  of
 Section  3  of  the  kssenual
 Gooumodities  Act,  r994
 making  certain  further
 amendm  nts  tv  the  Cot-
 ton  Textiles  |  Proaduc-
 ion  by  Handloom)
 Control  Order,  7956

 (की  A  copy  of  Nouhwe
 cation  Ne.  GS.R.  56
 dated  the  i7th  January,
 1959,  under  sub-secuon
 3°  of  Section  2२५  of  the
 Rubber  Act,  i94a7.
 making  certain  further
 amendments  tothe  Rub-
 ber  Rules.  1983.

 X93°74



 Pattks  LAID  ON  THE
 ४7375»

 oe
 Ba  PAMED ‘The  Minister  of  Home  Afiaks

 G)  A
 Pit  Notification  (Shri  G.  8,  Pant)  moved

 ib  sat
 Taal  dated

 tat  2
 the  Dethi

 Lad.  a Devenaber,  me  (Amendenent 39§8,  under  sub-sec-  7958  be  takes  into  canmsidera-
 te  3  Se  ection

 8
 =

 motion  =  Was

 Ast,  bro  adop  After  clause
 —  7  id

 by  clause  the in  fasthec  ae  SS Rules,  I955-  Passed.
 CALL  TTENT:  REPORT  BUSINESS  AD-

 LING
 A

 OF  TON  TO  Seat  id  COMMITTER
 PUBLIC  IMPORTANCE

 prices  in
 the  country  resulting  an  dis-
 tress

 Pi  oats The  of  Foo!  and

 7794  B2
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 SAKA}— 22,  880  ¢

 Conmdcration  and  of
 the  Dellu  Panchayat  Raj  (Am-
 endment)  Bill,  i998  *

 en  ment)  Hill,  t958,


